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Regional Office, Gurugram (N)

Haryana State Pollution Contro] Board

Vikas Sadan, Opposite- New Court, Gurugram
- Website; - www.hspeb.gov,inTel: 0124-2332775, 2972341
Email ID: - h.""P"l,"_',‘_.’z,i,"'_’f‘,”?j_j!”i'i'_-“"m.
Dated:- 04.05.2022
To
The Registrar,
National Green Tribunal,
Faridkot House, Copernicus Road,
New Delhi.
l‘fmail:-ju_dicj_:_)l;ng,lq__ﬁgg_y.,in

Subject - Action taken report in the matter of 0.A. No - 29/2021 (I.A No. 27/2021)
titled as Col. Sunil Kumar (Retd.) & Anr. V/s Union of India & Ors. in
compliance of Hon'ble National Green Tribunal order dated 28.09.2021.

R/Sir,
This is in the reference to above mentioned matter. The Hon’ble Tribunal vide

order dated 28.09.2021 in the matter of O.A. No - 29/2021 (I.A No. 27/2021) titled as Col.
Sunil Kumar (Retd.) &Anr. V/s Union of India &Ors. has directed as under:-
“We also direct the Joint Committee to revisit ifs report in the light of the above
observations and give a fresh report within one month by e-mail at Judicial-ngt@gov.in
preferably in the form of searchable PDF/ OCR Support PDF and not in the Jorm of

Image PDF. The Committee may also recommend measures for ensuring compliance of
norms in situations when rescheduling is done declaring EC/consents invalid and the

environment regulators fail to act on such condition. The composition of Committee is
directed 10 be changed so that the nominee of MoEF&CC should be of the rank of
Director and SE144 may be represented by Member Secretary.”

Keeping in view of above, status report prepared in compliance of order dated

28.09.2021 is enclosed herewith. It is requested to kindly accept the report and place before
the Hon’ble Tribunal.
DA/As above

Yours Faithfully

I
Gurugram Region (N)

For Haryana State Pollution Control Board
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Status report in the matter of O.A. No — 29/2021 (I.A No. 27/2021) titled
as Col. Sunil Kumar (Retd.) &Anr. V/s Union of India & Ors.

1. Background

Hon’ble National Green Tribunal (NGT) in the matter of O.A. No — 29/2021
(I.LA No. 27/2021) titled as Col. Sunil Kumar (Retd.) &Anr. V/s Union of
India & Ors in its order dated 16.02.2021 constituted a Joint Committee for
executing the orders in the said matter. The Joint Committee comprising of
Sh. R.K Sapra, IFS (Retd.), Member SEAC, SEIAA, Dr. K.K Garg, Scientist-
C, MOEF&CC, Sh. Danish Meena, Scientist C & Smt. Akansha Tanwar,
AEE, HSPCB, Gurugram Region (North) had inspected the site on 14.06.2021
and filed the compliance report in Hon’ble NGT vide Email dated 26.06.2021.
Copy of compliance report is attached as Annexure-S-1. Hon’ble NGT, after
going through the report further directed the Joint Committee to revisit the
report vide order dated 28.09.2021 in the said matter. The relevant part of the
order dated 28.09.2021 are reproduced as under:

Ceerieienen We also direct the Joint Committee to revisit its report in the
light of the above observations and give a fresh report within one month by
e-mail at judicial-ngt@gov.in preferably in the form of searchable PDF/
OCR Support PDF and not in the form of Image PDF. The Committee may
also recommend measures for ensuring compliance of norms in situations
when rescheduling is done declaring EC/consents invalid and the
environment regulators fail to act on such condition. The composition of

Committee is directed to be changed so that the nominee of MoOEF&CC



should be of the rank of Director and SEIAA may be represented by
Member Secretary............

2. Compliance to NGT directions

comprising of following has been re-constituted wherein SEIAA, Haryana
has been represented by Member Secretary & MoEF&CC by Scientist ‘E’
who is equivalent to Director, CPCB & HSPCB by the previous joint

»

committee member respectively:-

In compliance to the directions of Hon’ble NGT, a Joint committee

Sr. Name Designation Department/

No. Agency

1 Sh. S. Narayanan, | Member Secretary, | SEIAA, Haryana
IFS SEIAA, Haryana

2. Dr. Vimal Kumar | Scientist ‘E’ MoEF&CC
Hatwal

3. Sh. Danish Meena Scientist ‘C’ CPCB

4, Mes. Akansha | AEE, HSPCB, | HSPCB
Tanwar Gurugram Region

(North)

The Joint Committee inspected the site and subsequently held a meeting on
19.04.2022 at 10:00 AM through Video Conference inviting the applicants in
OA No. 82 of 2021 (I.A No. 84/2021) titled as Dr. Anjoo Kumar & Anr
Versus union of India & Ors & OA No. 29 of 2021 (I.A No0.27/2021) Col.
Sunil Kumar (Retd.) &Anr Versus union of India & Ors. The applicants were

invited over telephone to join meeting through video conference and link of

3
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the meeting was shared on 18.04.2022 but they didn’t attend meeting.
However, the applicants Col. Sunil Kumar (Retd.) & Dr. Anjoo Kumar jointly
emailed to all the Committee members that they have faith in the authorities
and they would go by the recommendation of Committee. In the meeting the
previous report submitted by the then Committee was agreed upon besides
including the facts submitted by District Town & Country Planning, Haryana
before Hon’ble High Court of Punjab & Haryana at Chandigarh &
corrigendum dated 10.01.2022. The Committee examined and discuss the
report of the earlier Committee and the report submitted by Town & Country
Planning Department, Government of Haryana before Hon’ble High Court of
Punjab & Haryana at Chandigarh. Copy of minutes of meeting & email dated
19.04.2022 are attached as Annexure-S 1 (a) & S-1 (b)

3. Observations:

1. The Committee observed that the issues raised in grievance are about the
commercial complex comprising of Retail, Office space, Hotels and
Commercial complex on a land admeasuring 13.95 acres falls in Sector 58
village Ghata, Gurugram being developed by IREO Hospitality Company
Pvt. Ltd. alongwith other land-owning companies. The details of ownership
of land alongwith licences in the said 13.95 acres of land, are enclosed as

Annexure S-2.

2. It was observed that Environmental Clearance was granted by SEIAA,

Haryana vide letter No. SEIAA/HR/2013/619 dated 04.09.2013 for total
land area of 13.95 acres (56453.35 sgm) and built-up area of 239,802.723
sgm, which was valid upto 04.09.2020 (Annexure S-3). Latest six monthly
compliance report of Environmental Clearance submitted by the project

proponent is enclosed as Annexure S-4.
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3. The applicant in his complaint has alleged that in compliance of order dated
09.12.2015, 10.05.2016 and 16.06.2017 of Director Town and Country
Planning, Haryana, all sanctions and approvals granted to the
aforementioned licenses including approvals of building plans, were
cancelled and hence the Environment Clearance dated 04.09.2013 stands
cancelled.

The Joint Committee observed that the grievance about revised schedule of
lands which falls under the jurisdiction of the Town and Country Planning
Department, Haryana and the order dated 09.12.2015 (Annexure S-5) is
regarding rescheduling of land measuring 17.55 acre in the revenue estate of
village Behrampur District Gurgaon and not regarding village Ghata where
the project measuring 13.95 acre is located.

It was further observed that the CWP no. 747/2021 (Annexure S-6 (a)) is
pending before Hon’ble Punjab & Haryana High Court, Chandigarh and as
per the reply submitted by Chief Town planner, Haryana, Department of
Town and Country Planning to Hon’ble Punjab & Haryana High Court,
Chandigarh on behalf of the Town and Country Planning Department,
Haryana (Annexure S-6 (b)) the zoning/building plans approved by them
stood annulled with effect from 09.12.2015, only with respect to the land
which was subject to revision and the land parcels which were affected by
such revision which fall in sector 59, Gurugram. In their reply the site
affected vide exchange order dated 09.12.2015 has been superimposed in the
layout plan which is shown in blue hatching. This indicates that the
commercial project admeasuring 13.95 acre is not affected by this exchange.
The Joint Committee observed that no rescheduling of land was done in the
project admeasuring 13.95 acres after obtaining Environmental Clearance
dated 04.09.2013.
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10.

Project proponent has obtained CTE from Haryana State Pollution Control
Board vide letter No. 2821215GUNOCTE?2297575 dated 16.11.2015 which
was extended vide letter No. HEPC/2017/509 dated 29.08.2017(Annexure
S-7 Colly). Thereafter, the project proponent obtained corrigendum letter
from SEIAA vide letter No. SEIAA/HR/2016/644 dated 04.08.2016
(Annexure S-8) for transfer of name of companies.

As per order dated 10.05.2016 (Annexure S-9) area measuring 0.50 acre
(Khasra no. 9//24/2 area 4 canal of village Ullawas) which was a part of
license 107 of 2010 is de-licensed. It is already clarified by the Corrigendum
dated 10.01.2022 (Annexure S-10) of the Directorate of Town and Country
Planning, Haryana in a similar matter of de-licensing that all the approvals
granted by the department are to be considered for the remaining area. Since
the de-licensing has taken place in village Ullawas and the project in
question is located in village Ghata, the commercial project is not affected
by these de-licensing orders, the Committee opined

Further, as per orders dated 16.06.2017 (Annexure S-11) of DTCP de-
licensing of an area measuring 1.43125 acre in license no. 107 of 2010 is
allowed. As per Annexure R-3 of the reply submitted by Chief Town
planner, Haryana, Department of Town and Country planning on behalf of
the Town and Country Planning Department, Haryana the site affected by
this de-licensing is shown in black hatching which again clarifies that the
commercial project admeasuring 13.95 acre is not affected by this de-
licensing order also.

The Joint Committee noted that the Project Proponent has obtained part
Occupancy Certificate (OC) vide letter No. ZP-474/JD (RD)/2019/26079
dated. 23.10.2019 (Annexure S-12) from DTCP, Haryana, following which
Consent to Operate from Haryana State Pollution Control Board vide letter

No. HSPCB/Consent/: 329962321GUNOCT0O15703190 Dated: 08/11/2021
6



(Annexure S-13) was obtained. Project Proponent had obtained extension of
validity of EC from SEIAA vide letter No. SEIAA/HR/2020/438 dated
16.10.2020 (Annexure S-14).

4. Other Observations:

1.

A Sewage Treatment Plant (STP) of 940 KLD capacity with MBR
technology has been installed at site to treat the sewage and the PP has
informed the Committee that the treated water will be used for flushing and
gardening purposes, in compliance of the EC condition.

Project was completed in 2019 and a part occupancy certificate has been
obtained from the DTCP, Haryana. However, project was not yet operation
as during the visit of the Joint Committee.

Rain Water Harvesting System has been developed within the project
premises. Roof run-off and surface run-off collection system and 16 Nos.
recharge pits have been provided for rainwater harvesting purpose.

The Fire hydrants were found in two designated green spaces. However,
these were not found in working condition.

PP has submitted that the project is GRIHA 5 star rating certificate.
However, Solar panels have not been installed at site for energy
conservation purposes.

Proper system for solid waste collection and storage was noticed during the
visit. Organic waste converter machine of 400 kg per day capacity has been
installed at site.

Committee has observed that the PP has done its efforts for the plantation
within the project premises as well as at the entrance/exit and around the

periphery.
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356 4. Conclusion

The petitioner has raised the issue of illegal construction after rescheduling and
de-licensing of certain parts of land of licenses and has stated statutory clearance obtained
by project proponent should become invalid after rescheduling of license. The Committee

after detailed site inspection and detailed deliberations has inferred that:-

1. The project proponent has obtained Environmental Clearance from SEIAA, Haryana,
Consent to Establish and Consent to Operate under Water (Prevention & Control of
Pollution) Act, 1974 and Air (Prevention &Control of Pollution) Act, 1981 from
HSPCB.

2. Rescheduling of license was done in sector 59 while the project is located in sector 58.
Khasra no of commercial project in 13.95 acres land are different from Khasra no. of
land rescheduled in the year 2015.

3. On the basis of document of DTP submitted in Hon’ble High Court, it is concluded that
the rescheduling order dated 09.12.2015, the de-licensing order date 10.05.2016 and
de-licensing order dated 16.06.2017 has not affected the area for Commercial Complex

project measuring 13.95 acres.

The Hon’ble Tribunal may issue appropriate directions as it deems fit which the
Committee is bound to comply with.

DA/As above L \

Akansha Tanwar, AEE Danish Meena, Scientist ‘C’

HSPCB, Gurugram Region (N) Central Pollution Control Board
/71

Vimal Kumar Hatwal, Scientist ‘I’ S. Narayanan, IFS

MoEF&CC Member Secretary, SEIAA, Haryana
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M Gmail Gurgaon North Region Hspcb <hspcbrogrn@gmail.com>

Action taken report in the matter of O.A. No — 29/2021 (I.A No. 27/2021) titled as
Col. Sunil Kumar (Retd.) & Anr. V/s Union of India & Ors. in compliance of Hon'ble
National Green Tribunal order dated 16.02.2021.

3 messages

Gurgaon North Region Hspcb <hspcbrogrn@gmail.com> Sat, Jun 26, 2021 at 7:08 PM
To: judicial-ngt@gov.in

Cc: r k <rk_sapraus@yahoo.com>

Bcc: danish.cpcb@nic.in

ﬂ sunil kumar (3).pdf
7003K

Gurgaon North Region Hspcb <hspcbrogrn@gmail.com> Sat, Jun 26, 2021 at 7:08 PM
To: anil grover <groveradvocate@rediffmail.com>

Cc: suman5662@gmail.com

Bcc: Krishan Garg <kkgarg.garg23@gmail.com>

---------- Forwarded message ---------

From: Gurgaon North Region Hspcb <hspcbrogrn@gmail.com>

Date: Sat, 26 Jun, 2021, 7:08 pm

Subject: Action taken report in the matter of O.A. No — 29/2021 (I.A No. 27/2021) titled as Col. Sunil Kumar (Retd.) &
Anr. V/s Union of India & Ors. in compliance of Hon'ble National Green Tribunal order dated 16.02.2021.

To: <judicial-ngt@gov.in>

Cc: r k <rk_sapraus@yahoo.com>

ﬂ sunil kumar (3).pdf
7003K

Gurgaon North Region Hspcb <hspcbrogrn@gmail.com> Sat, Jun 26, 2021 at 7:11 PM
To: gupta.dharmendra@gov.in

[Quoted text hidden]

ﬂ sunil kumar (3).pdf
7003K


https://mail.google.com/mail/u/2/?ui=2&ik=c244cc0cbd&view=att&th=17a488abcaad857c&attid=0.1&disp=attd&realattid=17a487da41b5671c5251&safe=1&zw
mailto:hspcbrogrn@gmail.com
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mailto:rk_sapraus@yahoo.com
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I/43§8/2021

To

File No.HSPCB-260006/9/2021-Region Gurugram North-HSPCB

Regional Office, Gurugram (N)

Haryana State Pollution Control Board
Vikas Sadan, Opposite- New Court, Gurugram

Website: - www.hspcb.gov.inTel: 0124-2332775, 2972341
Email ID: - hspcbrogrn@gmail.com

The Registrar,

National Green Tribunal,
Faridkot House, Copernicus Road,
New Delhi.

Email:-judicial-ngt@gov.in

Subject - Action taken report in the matter of O.A. No — 29/2021 (I.A No. 27/2021) titled as
Col. Sunil Kumar (Retd.) & Anr. V/s Union of India & Ors. in compliance of Hon'ble
National Green Tribunal order dated 16.02.2021.

This is in the reference to above mentioned matter. The Hon’ble Tribunal vide order

dated 16.02.2021 in the matter of O.A. No —29/2021 (I.A No. 27/2021) titled as Col. Sunil Kumar
(Retd.) &Anr. V/s Union of India & Ors. has directed as under:-

“In view of the above, let a joint Committee of MoEF&CC, CPCB, State

PCB and SEIAA, Haryana ascertain the factual position and give a status report to
this Tribunal within two months by e-mail at judicial-ngt@gov.in preferably in the
form of searchable PDF/ OCR Support PDF and not in the form of Image PDF
with a copy to the project proponent for its response, if any, within two weeks of
receipt of such report. If during examination of the matter, the statutory
authorities notice any deficiencies it will be open to them to take remedial action
following due process. Further course of action will be considered after receipt of
the status report as above. The State PCB will be nodal agency for compliance. It
is be open to the applicant to move to the statutory authorities for any interim
arrangement for enforcing the law.”

In compliance of said order, status report of order dated 16.02.2021 of Hon’ble

Tribunal, which is enclosed herewith. It is requested to kindly accept the report and place before the
Hon’ble Tribunal.

DA/As above

Yours Faithfully

Signed by Kuldeep Singh
Date: 26-06-2021 16:25:44
Reason: Approved

Regional Officer,
Gurugram Region (N)
For Haryana State Pollution Control Board

116



File No.HSPCB-260006/9/2021-Region Gurugram North-HSPCB

1/108301/2022

Regional Office, Gurugram (N)

Haryana State Pollution Control Board
Vikas Sadan, Opposite-New Court, Gurugram

Dated:-
To

Sub:-

Sunil Kumar (Retd.) & Anr Versus union of India & Ors.

further neces

DA/As above

Website:-www.hspcb.gov.in Tel : 0124-
2332775, 2972341
Email ID:- hspcbrogrn@gmail.com

The Member Secretary, SEIAA,

Bays No. 55-58.,ParytanBhawan, 1 st floor, sector-2,
Panchkula, Haryanal34115.
Email Id:-seiaa.hry@gmail.com

Sh. Vimal Kumar Hatwal, Scientist-E, MOEF&CC,
Integrated Regional Office, Bays No. 24-25
Sector 31A, Dakshin Marg, Chandigarh - 160030
Email Id: vk.hatwal@gov.in

Sh. Danish Meena, Scientist C,
Central Pollution Control Board,
Parivesh Bhawan, East Arjun Nagar, Delhi.
Email Id: danish.cpcbh@gmail.com

Ms. Akansha Tanwar, AEE
HSPCB, Gurugram Region (N)

1057

Annexgnig-l(a)

Minutes of meeting held on 19.04.2022 at 10:00 AM
through Video Conference of Joint Committee constituted
by NGT and applicants in OA No. 82 of 2021 (I.A No.
84/2021) titled as Dr. Anjoo Kumar & Anr Versus union of
India & Ors & OA No. 29 of 2021 (I.A No.27/2021) Col.

Kindly refer to the subject noted above, please find enclosed
herewith the minutes of meeting held on 19.04.2022 at 10:00 AM through
Video Conference of Joint Committee constituted by NGT and applicants in OA
No. 82 of 2021 (I.A No. 84/2021) titled as Dr. Anjoo Kumar & Anr Versus
union of India & Ors & OA No. 29 of 2021 (I.A No0.27/2021) Col. Sunil Kumar
(Retd.) & Anr Versus union of India & Ors for you kind information and

sary action.

Signed by Kuldeep Singh

Date: 19-04-2022 16:17:52

Reason: Approved

Regional Officer,
Gurugram Region (N)
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Minutes of meeting held on 19.04.2022 at 10:00 AM through Video Conference of Joint
Committee constituted by NGT and applicants in OA No. 82 of 2021 (I.A No. 84/2021)
titled as Dr. Anjoo Kumar & Anr Versus union of India & Ors & OA No. 29 of 2021 (I.A
No0.27/2021) Col. Sunil Kumar (Retd.) & Anr Versus union of India & Ors.

The meeting was held on 19.04.2022 at 10:00 AM through Video Conference. The
followings members of constituted committee attended the meeting:-

Sr. No. | Name Designation Nominee
1 Sh. S. Narayanan, IFS | Member Secretary, SEIAA, Haryana SEIAA, Haryana
2. Sh.  Vimal Kumar | Scientist ‘E’ MoEF&CC
Hatwal
3. Sh. Danish Meena Scientist ‘C’ CPCB
4. Ms. Akansha Tanwar | AEE, HSPCB, Gurugram Region | HSPCB
(North)

At the outset of the meeting Sh. Kuldeep Singh, Regional Officer, Gurugram Region
(North) welcomed all the joint committee members. Col. Sunil Kumar & Dr. Anjoo Kumar
were invited on 18.04.2022 telephonically by Ms. Akansha Tanwar, AEE, (one of the member
of Joint Committee) to join meeting through video conference with the joint committee but
they have not attended the said meeting. He also briefed the committee members about order
dated 28.09.2021 in the matter of OA No. 82 of 2021 (I.A No. 84/2021) titled as Dr. Anjoo
Kumar & Anr Versus union of India & Ors & OA No. 29 of 2021 (I.A No0.27/2021) Col. Sunil
Kumar (Retd.) & Anr Versus union of India & Ors. regarding revisiting of report of Joint
committed submitted in Hon’ble NGT vide Email dated 26.06.2021. After detailed discussion, it
was decided that :-

1. Allegations in both the NGT matters are based solely on rescheduling order dated
09.12.2015 & de-licensing order dated 10.05.2016 & 16.06.2017 of Town & Country
Planning Department, Haryana. Since as per the orders “The approval of all zoning
plans and building plans accorded earlier in the above mentioned licenses shall
stand annulled and fresh zoning and building plans shall be get approved as per

Rules/norms.” It is discussed that Town & Country Planning Department, Haryana has




already clarified in corrigendum dated 10.01.2022 of & reply dated 05.02.2021 before
Hon’ble Punjab & Haryana High Court, Chandigarh in the matter of Sanjay Wadhwa
V/s State of Haryana that Zoning/building plans approved by DTCP, Haryana stood
annulled/cancelled only with respect to the land which was affected by such revision &
was falling in Sector-59, Gurugram & both these projects were not affected by such
revisions. 2.

Grievance submitted by Sh. Ramesh Sanka, through email about the said projects
although he is not applicant in the OAs, also examined and not found any substantial
proof of his claim that the project proponent had started construction activity /excavation
were at site before obtaining Environmental Clearance.

Previous report submitted by the then committee was agreed upon besides including the
facts submitted by DTCP, Haryana before Hon’ble Punjab & Haryana High Court,
Chandigarh and corrigendum dated 10.01.2022.

Local Committee member shall prepare draft report and shall share with all concerned
members and pursue them for finalization till 20.04.2022 and Regional Officer,
Gurugram Region North shall file report before Hon’ble NGT.

The meeting ended with a vote of thanks to Chair.
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193¢998/2022/REGION GURUGRAM NORTH Annexure S-1(b)

M Gma" Gurgaon North Region Hspcb <hspcbrogrn@gmail.com>

Fwd: NGT - OA No 82

1 message

Sunil Kumar <npg100@gmail.com> Tue, Apr 19, 2022 at 1:30 PM
To: danish.cpcb@gmail.com, danish.cpcb@gov.in, danish.cpcb@nic.in, seiaa-21.env@hry.gov.in, seiaa.hry@gmail.com,
vk.hatwal@gov.in, hspcbrogrn@gmail.com

Earlier mail not delivered. Resending the mail
Colonel Sunil Kumar
Mob No +91 8800936677

—————————— Forwarded message ---------

From: Sunil Kumar <npq100@gmail.com>

Date: Tue, Apr 19, 2022 at 10:23 AM

Subject: NGT - OA No 82

To: <danish.cpcb@gov.in>, <seiaa-21env@gov.in>, <vk.hatwal@gov.in>, <danishcpcb@pnic.in>

Dear Sir/Ma' am,

1. Please refer to your invitation to a VC today and further to my tele-conversation with Ms Akansha Tanwar, representing the
judicial-ngt.

2. As informed we are the joint applicants, (me with my wife Dr Anjoo Kumar), being long suffering allottees of a flat in IREO
Grand Hyatt Residences project in Gurgaon. We would like to confirm that we had requested intervention of the authorities when
we were made aware that there were irregularities and procedural lapses in the builder getting approvals, (which were doubtful
as documentary evidence was not available to us then). In fact it seemed that necessary approvals had not been obtained from
the authorities.

3. However it seems that there is documentary evidence that this was not the case and the approvals were in place.

4. Being a long serving army officer, we have total faith in the system and the governance through various bodies like the one
represented by you. As such, we will go by your considered judgement/recommendation to the legal authorities, knowing fully
that you would have investigated everything carefully and taken the correct decision. On your decision and direction we will be
willing to even withdraw the case, resting sanguine that you would do the correct thing.

With regards,

Colonel Sunil Kumar & Dr Anjoo Kumar

Mob No +91 8800936677


mailto:npq100@gmail.com
mailto:danish.cpcb@gov.in
mailto:seiaa-21env@gov.in
mailto:vk.hatwal@gov.in
mailto:danishcpcb@nic.in

Annexure S-2
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ORDER

License No. 30 of 2008 dated 17.02.2008 was granted to Regal Green Lands Puvt.
Ltd. and others for setting up of commercial colony over an area measuring 3.918 acres in the
revenue estate of village Ghatta, Sector 58 of Gurgaon-Manesar Urban Complex, Distt. Gurgaon.
The said license is hereby transferred under Rule 17 of the Haryana Development and Regulation
of Urban Areas Rules, 1976 in favour of IREO Hospitality Company Pvt. Ltd. The schedule of land
was earlier revised vide this office order dated 25.10.2011. The revised schedule of land of
license No. 30 of 2008 dated 17.02.2008 is enclosed herewith. The terms and conditions as
stipulated in the above said license will remain the same and will be complied by IREO Hospitality
Company Pvt. Ltd. The transfree company will also abide by the terms and conditions of the
agreement LC-IV and Bilateral Agreement executed with the Director General, Town and Country
Planning, Haryana, Chandigarh.

The approval of all the plans accorded, if any, in favour of original licensee shall now
be deemed approved in favour of IREOQ Hospitality Company Pwt. Ltd., SCO-6-8, Sector-9-D, 1% &
2" Floor, Madhya Marg, Chandigarh-160009.

4

(Anurag Rastogi, 1.A.S.)
Dated: Director General, Town & Country Planning
Place: Chandigarh Haryana, Chandigarh \/

Endst. No. LC-1450-JE (8)-2013/ 50U,  Datea: 6 / r‘7/(3)0/ .

A copy is forwarded tc the following for information and necessary action:-

/ 1. IREO Hospitality Company Put. Ltd., SCO-6-8, Sector-9-D, 1 & 2™ Floor, Madhya Marg,

Chandigarh-160009.

2 Chief Administrator, HUDA, Panchkula.

3 MD, HVPN, Planning Director, Shakti Bhawan, Sector-8, Panchkula.
4. MD, Haryana State Pollution Control Board, Panchkula.

5. Addl. Director, Urban Estates, Haryana, Panchkula.

6 Administrator, HUDA, Gurgaon

7 Engineer-in-Chief, HUDA, Panchkula

8.  Superintending Engineer, HUDA, Gurgaon.

9. Land Acquisition Officer, Gurgaon.

10.  Senior Town Planner, Gurgaon.

1. District Town Planner, Gurgaon.

12.  Chief Accounts Officer of this Directorate.

A

(Sanjay Kumar)
District Town/Planner (HQ)
For Director General, Town & Country Planning

\/Haryana. Chandigarh
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Revised Schedule of land

To be read with Licence No. 30 of 2008

Detailed of land owned by Ireo Hospitality Company Pvt. Ltd. District Gurgaon.

Village Rect. No. Killa No.

Ghata 48 11/1
49 7
8/1
; 13/2
14
15/1

15/2

Total Area

K M

2 15

8 0

7 4

6 10

8 0

4 13

3 i

Total

Area Taken

K M

1l 17

7 9

6 13

4 10

5 9

4 13

0 16

31 7 or 3.918Acres.

M

Direcior General

Town and Country iflaming,

By, Cpedigeh
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ORDER

License No. 29 of 2008 dated 17.02.2008 was granted to Regal Green Lands Pvt.
Ltd. and others for setting up of commercial colony over an area measuring 3.975 acres in the
revenue estate of village Ghatta, Sector 58, Gurgaon-Manesar Urban Complex, Distt. Gurgaon.
The said license is hereby transferred under Rule 17 of the Haryana Development and Regulation
of Urban Areas Rules, 1976 in favour of IREO Hospitality Company Pvt. Ltd. The schedule of land
was earlier revised vide this office order dated 25.10.2011. The revised schedule of land of
license No, 29 of 2008 dated 17.02.2008 is enclosed herewith. The terms and conditions as
stipulated in the above said license will remain the same and will be complied by IREO Hospitality
Company Pvt. Ltd. The transfree company will also abide by the terms and conditions of the
agreement LC-IV and Bilateral Agreement executed with the Director General, Town and Country
Planning, Haryana, Chandigarh.

The approval of all the plans accorded, if any, in favour of original licensee shall now
be deemed approved in favour of IREQ Hospitality Company Pvt. Ltd., SCO-6-8, Sector-9-D, 1% &
2" Floor, Madhya Marg, Chandigarh-160009.

A

L

(Anurag Rastogi, |.A.S.)
Dated: a Director General, Town & Country Planning
Place: Chandigarh Haryana, Chandigarh \/
Endst. No. LC-1373-JE (S)-2013/ D 0q5Y Dated: é',!cjf:ﬁ .

A copy is forwarded to the following for information and necessary action:-

Chandigarh-160009 coordination.chd@irego.in.

Chief Administrator, HUDA, Panchkula.

MD, HVPN, Planning Director, Shakti Bhawan, Sector-6, Panchkula.
MD, Haryana State Pollution Control Board, Panchkula.
Addl. Director, Urban Estates, Haryana, Panchkula.
Administrator, HUDA, Gurgaon

Engineer-in-Chief, HUDA, Panchkula

Superintending Engineer, HUDA, Gurgaon.

Land Acquisition Officer, Gurgaon.

Senior Town Planner, Gurgaon.

District Town Planner, Gurgaon.

Chief Accounts Officer of this Directorate.

\/1./ IREO Hospitality Company Pvt. Ltd., SCO-6-8, Sector-9-D, 1% & 2™ Floor, Madhya Marg,
2
3
4
5
6
T
8
9
10
11
12

(Sanjay ar)
District Town Planner (HQ)
For Director General, Town & Country Planning
\/Haryana, Chandigarh
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Revised Schedule of land

To be read with Licence No. 29 of 2008

Detailed of land owned by Ireo Hospitality Company Pvt. Ltd. District Gurgaon.

Village Rect. No. Killa No.

Ghata 48 11/1
20/2
49 13/2
14
15/2
16
17
18/1
18/2/1

18/3/1

Total Area
K M
2 15
7. 11
6 10
8 0
3 7
7 vl b
8 0
4 16
0 13
0 5

Total

Area Taken
K M
0 18
2 11
2 0
2 i
2 11
7 11
8 0
4 16
0 13
0 5

31 16 or 3.975 Acres.

L1

B e
Director General
Town and Country Planming,
Haryena, wgam

ahlg
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ORDER

License No. 140 of 2008 dated 12.07.2008 granted to Hardcore Realtors Pvt. Ltd.,
Adson Software Pvt. Ltd., Ornamental Realtors Pvt. Ltd. and Regal Green Land Pvt. Ltd. C/o SU
Estate Pvt. Ltd., SCO-6-8, Sector-9-D, 1% & 2™ Floor, Madhaya Marg, Chandigarh-160009 for
setting up of commercial colony over an area measuring 3.85 acres in the revenue estate of
village Ghatta, Sector 58, Gurgaon-Manesar Urban Complex, Distt. Gurgaon.

The said license is hereby transferred under Rule 17 of the Haryana Development
and Regulation of Urban Areas Rules, 1976 in favour of IREO Hospitality Company Pvt. Ltd. The
revised schedule of license No. 140 of 2008 dated 12.07.2008 is enclosed herewith. The terms
and conditions as stipulated in the above said license will remain the same and will be complied
by IREO Hospitality Company Pvt. Ltd. The transfree company will also abide by the terms and
conditions of the agreement LC-IV and Bilateral Agreement executed with the Director General,
Town and Country Planning, Haryana, Chandigarh.

The approval of all the plans accorded, if any, in favour of original licensee shall now
be deemed approved in favour of IREO Hospitality Company Pvt. Ltd., A-11, 1** Floor Neeti
Bagh, New Delhi.

/

(Anurag Rastogi, I.A.S.)
............. Director General, Town & Country Planning
Place: Chandigarh Haryana, Chandigarh \/

Endst. No. LC-1371-J (52013 3O 7 66 patea: 4/ 93,

A copy is forwarded to the following for information and necessary action:-

Chief Administrator, HUDA, Panchkula.
MD, HVPN, Planning Director, Shakti Bhawan, Sector-6, Panchkula.
MD, Haryana State Pollution Control Board, Panchkula.
Addl. Director, Urban Estates, Haryana, Panchkula.
Administrator, HUDA, Gurgaon
Engineer-in-Chief, HUDA, Panchkula
Superintending Engineer, HUDA, Gurgaon.
. Land Acquisition Officer, Gurgaon.

10. Senior Town Planner, Gurgaon.

11. District Town Planner, Gurgaon.

12. Chief Accounts Officer of this Directorate.

\/ IREOQ Hospitality Company Pvt. Ltd., C/o A-11, 1* Floor Neeti Bagh, New Delhi.
2,

3

4

5

6

T

8

9

(Sanjay Kutnar)
District Towry Planner (HQ)
For Director General, Town & Country Planning
Haryana, Chandigarh
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To be read with Licence No. 140 of 2008

Revised Schedule of land

Detailed of land owned by Ireo Hospitality Company Pvt. Ltd. District Gurgaon.
Village Rect. No. Killa No. Total Area Area Taken

K M K M

Ghata 37 22/2/2 0 7 0 7
23/2 4 18 4 18
24/2 4 17 4 17
49 2/2 3 12 3 12
3/1 3 16 3 16
3/2 4 4 4 4
4 8 0 8 0
7 8 0 0 11
8/1 7 4 0 11

Total 30 16 or 3.85 Acres.
;’
A

P
Director Genersl
Town and Country Planving,

. Chandigarh
”""gﬁ?w*



Revised Schedule of land owned by

1 M/s Regal Green Lands Pvt. Ltd., Tehsil Sohna, District Gurgacn

To be read with Licence No. 29 of 2008

i Total Area Area taken
Village Rect. No. Killa No.
K M K M
Ghata 48 1 8 0 0 18
49 18/211 0 13 0 13
8 13 1 11
2 M/s Hardocre Realtors Pvt. Ltd.
Ghata 48 20 7 " 2 11
49 15/2 3 7 2 11
16 7 11 7 11
18 9 12 13
3 M/s High Star Builders Pvt. Ltd.
Ghata 49 181 4 16 4 16

4 M/s Golden Veiw Builders Pvt. Ltd.(1/2 Share), M/s Aspirant Builders Pvt. Ltd.{ 1/2 Share)

Ghata 49 18/311 0

5 M/s Ornamental Realtors Pvt. Ltd. (250/928 Share), M/s Adson Software Pvt. Ltd. (525/928

Share), M/s Hardcore Realtors Pvt. Ltd. (153/928 Share)

Ghata 49 1312 6 10 2 0
14 8 0 2 11
17 8 0 8 0
22 10 12 11
Total (K-M) 31 16
or 3.975 Acres
e
Birsctor Gorera!
Town & Country Planning
Haryana, Ghandigarh
cilsl

Pagelofl
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Revised Schedule of land owned by To be read with Licence No. 30 of 2008

1 M/s Regal Green Lands Pvt. Ltd., Tehsil Sohna, District Gurgaon

Total Area Area Taken

Village Rect. No. Killa No.
K M K M
Ghata 48 11 8 0 1 17
49 15/1 4 13 4 13
12 13 6 10

2 M/s Hardocre Realtors Pvt. Ltd.

Ghata 49 1512 3 7 0 16

M/s Ornamental Realtors Pvt. Ltd. (250/928 Share), M/s Adson Software Pvt. Ltd. (5§25/928
Share), M/s Hardcore Realtors Pvt. Ltd. (153/928 Share)

81 7 4 6 %

Total (K-M) 3 2

or 3.919 Acres
R e
Director General

Town & Country Planning

Harvalha. digarh

c

Pagelofl



Revised Schedule of land owned by

1

To be read with Licence No. 140 of 2008

M/s Regal Green Lands Pvt. Ltd., Tehsil Sohna, District Gurgaon.

Total Area Area Taken
[ . No. i !
Village Rect. No Killa No M K M
Ghata 49 4 8 0 8 0
M/s SU Estates Pvt. Ltd. District Gurgaon.
Ghata 37 222 0 14 0 7

M/s Hardocre Realtors Pvt, Ltd. (1/9 Share), M/s Adson Software Pvt. Ltd.
8/9 Share

Ghata 37 23 8 0 4 18
24 8 0 4 17
49 2121 3 10 3 10
21212 0 2 0 2
3N 3 16 3 16
23 8 17 3

M/s Ornamental Realtors Pvt. Ltd. (250/928 Share), Mis Adson Software Pvt. Ltd.
(525/928 Share), M/s Hardcore Realtors Pvt. Ltd. (153/928 Share)

Ghata 49 321 0 2 0 2
31212 4 2 4 2

7 8 0 0 1

8/1 7 4 0 1

19 8 5 6
Total (K-M) 30 16
or 3.85 Acres

—

—_—

Director General

Town & Country Planning
Haryana, Chandigarh

Page1of1
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Revised Schedule of land owned by To be read with Licence No. 58 of 2009

Detailed of land owned by Mis. Auspicious Infrastructure Pvt. Ltd., Tehsil Sohna,
" District Gurgaon.

h Total Area Area Taken
Village Rect. No. Killa No, K M K M
Ghata 48 13/212 0 12 0 12
' 14/2 2 0 2 0
15/212 1 11 0 17
47 3n 2 5 0 9
2 7 18 5 8
9 1 14 0 7
16 0 i 13
2. M/s. Hardcore Realtors Pvt. Ltd.
Ghata 47 1M 3 6 3 6
48 5/1/2 0 13 0 13
5/3 0 11 0 11
4 10 4 10
3. M/s. High Star Builders Pvt. Ltd.
Ghata 38 25/2 5 10 5 10
39 211 0 4 0 4
2472 1 12 1 12
25/2 0 18 0 18
47 3/2 3 2 3 2
4 8 2 8 2
7 6 18 6 18
8 8 14 8 14
10/2 3 19 1 1
1171 1 19 0 15
11/3 1 13 1 T
14 3 5 2 0
48 411 6 8 6 8
7N 4 0 4 0
6/2 6 0 6 0
712 2 17 2 17
15/1 2 0 1 18
67 1 62 0
& M/s. High Star Builders Pvt. Ltd. (9/10) share & Mis. Regal Green Lands Pvt. Ltd.
" (1/10) share
Ghata 39 13/2 5 4 5 4
18/1 2 17 2 17
20 7 7 7 7
21/2 3 16 3 16
22 7 2 7 2
26 6 26 6
==
DAICA )



5.

10.

11.

12.

M/s. Regal Green Lands Pvt. Ltd.

Ghata 48 13121 0 2 0 2
14/1 2 11 2 11

15/2/1 1 11 1 4

60 412 1 14 1 14

5 18 5 11

é M/s. Golden View Builders Pvt. Ltd. (1/2) share & M/s. Aspirant Builders Pvt. Ltd.

(1/2) share
Ghata 49 19 2 15 0 2
M/s. Commander Realtors Pvt. Ltd. (619/664) share & M/s. Golden View Builders
" Pvt. Ltd. (45/664) share
Ghata 48 24/1 4 4 2 14
. M/s. BTVS Buildwell Pvt. Ltd.
Ghata 48 13/2/14 1 5 1 5
14/4 | 13 1 13
15/2/4 1 7 0 ]
4 5 3 7
M/s. BTVS Buildwell Pvt. Ltd. (11/12) share & M/s. Adson Software Pvt. Ltd. (1/12)
" share
Ghata 48 16/2 4 4 3 7
M/s. BTVS Buildwell Pvt. Ltd. (4/5) share & M/s. High Profile Realtors Pvt. Ltd. (1/5)
share
Ghata 48 16/3 2 8 1 0
171 5 12 2 12
25 4 8 4 8
12 8 8 0
M/s. High Responsible Realtors Pvt. Ltd.
Ghata 48 2442 3 16 3 16
60 4/1 1 13 1 13
5 9 5 9
M/s. Adson Software Pvt. Ltd.
Ghata 48 13/2/3 0 18 0 18
14/3 1 16 1 16
156/2/3 1 11 0 1
4 b 3 5
- - N
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13.

14.

15.

16.

17.

18.

19.

M/s. Adson software Pvt. Ltd. (1/4) share & M/s. Ornamental Realtors Pvt. Ltd. (3/4)

share
Ghata 38 24/2 2 2 2 2
2511 2 10 2 10
48 51171 0 7 0 7
4 19 4 19

M/s. Ornamental Realtors Pvt. Ltd. (7/8) share & M/s. High Responsible Realtors

Pvt. Ltd. (1/8) share
Ghata 38 241 5 2 5 2
Mis. Hardcore Realtors Pvt. Ltd. (142/364) share, M/s. BTVS Buildwell Pvt. Ltd.
(117/364) share, M/s. Hi-Energy Realtors Pvt. Ltd. (85/364) share & M/s. Commander
Realtors Pvt. Ltd. (20/364) share
Behrampur 3 25 2 4 2 4
13 1 8 0 8 0
14 & 8 0 8 0
18 4 18 4
M/s. Base Exports Pvt. Ltd. (14/469) share, M/s. Ornamental Realtors Pvt. Lid.
(42/469) share & BTVS Buildwell Pvt. Ltd. (412/469) share
Behrampur 4 20 5 2 S 2
21 7 19 7 19
22 8 0 8 0
231 2 2
23 23 9
M/s. Five Rivers Township Pvt. Ltd.
Ghata 38 16/1 1 2 1 2
39 16 6 11 3 2
17 8 0 5 19
18/2 2 14 2 14
18/3 2 9 2 9
23 7 4 5 9
241 4 6 1 10
25/1 1 2 1 2
33 8 23 7
M/s. Adson Software Pvt. Ltd.
Ghata 47 11/2/1 0 B 0 4
M/s. Bulls Realtors Pvt. Ltd. (31/216 Share), M/s Adson Software Pvt. Ltd.
185/216 Share
Ghata 39 712 7 7 7 7
- an 1 18 1 18
9 5 9 5
e

L.. sl DGTCAF



20. M/s. Ornamental Realtors Pvt. Ltd. (1/2 share) & BTVS Buildwell Pvt. Ltd. (1/2share)

Behrampur 4 18/2 2 11 2 11
19/2 2 13 Z 13
23/2 5 12 5 12
10 16 10 16
Total (K-M) 229 10

or 28.687 Acres

= A=

Town & Country Planning

digarh
Hangr, g
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376 Revised Schedule of land To be read with Licence No. 63 of 2009

1 Land owned by M/s, Commander Realtors Pvt.Ltd.Tehsil Sohna District Gurgaon

~ Total Area Area
Village Rect. No. Kila No. « ° . - Tal-uanl';.‘I
Behrampur 18 22/2 5 8 5 8
32 2 7 12 7 12
9 7 2 7 2
10 4 1 4 1
Ulighwas 11 14 7 10 7 10
15 8 19 8 19
16 8 0 8 0
17 8 0 8 0
24 8 0 8 0
25 8 0 8 0
15 6 8 0 8 0
80 12 80 12

2 Land owned by M/s. Golden View Builders Pvt. Ltd.

Behrampur 1 15/1 4 4 8
Ullahwas 11 3 7 7 Z
41 0 13 0 13
15 23/2 2 14 2 14
23 3/1/2 3 16 3 16
41 3 1 3 1
21 19 21 19
3 Land owned by M/s. Five Rivers Developers Pvt.Ltd.
Ullahwas 25 71212 1 11 1 1
13/3 3 7 3
1312 2 4 2
12/2 5 15 5 15
14/1/2 3 3 3
24 251 4 8 4
25 19/2 7 0 7
22/2 7 3 7
34 11 34 11
4 Land owned by M/s. Golden View Builders Pvt.Ltd. (413/1240) & Base Exports Pvt. Ltd.
(827/1240)
Behrampur 2 2112 2 0 2 0
221211 0 6 0 6
15 1 8 0 3 5
2/ 1 14 1 14
16 5 7 0 5 14
18 0 12 19
"__E_______

%
c-‘)ﬂ



5 Land owned by M/s. Ornamental Realtors Pvt.Ltd.

Ullahwas

6 Land owned by M/s. Aspirant Builders Pvt. Ltd.

Ghata

7 Land owned by M/s. Hardcore Realtors Pvt.Ltd.

Behrampur

8 Land owned by M/s. BTVS Buildwell Pvt.Ltd.

14

15

14

37
49

36

1

12
15
11

20

1812
10M1/1/2/1
1011/2/2
1012111
22/1/3
221114
221112

221N

16
17
24

25

Behrampur
Ghata

Ullahwas

18
51

58

14

15
23
24

10

10

oMn
22
21
1
19
211
22
251
51
211N
11N
13/3
18/1

8/1
17N

en

8 0 8 0
4 6 4 6
8 0 8 0
8 0 8 0
28 6 28 8
2 9 2 9
0 15 0 11
1 16 1 16
0 18 0 16
1 7 1 7
1 7 1 7
1 10 1 10
0 0 3
10 5 9 19
8 0 8 0
6 4 6 4
4 0 3 12
8 0 3 17
26 4 21 13
4 13 4 13
8 0 8 0
8 0 8 0
8 0 8 0
8 0 8 0
1 5 1 5
8 0 8 0
1 6 1 6
6 13 6 13
1 3 1 3
5 5 5 5
2 1 2 1
2 5 2 5
2 0 2 0
1 7 0 17
2 0 2 0
69 18 89 8

—t_________
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9 Land owned by M/s. Buzz Hotels Pvt.Ltd.

Ullahwas

10

12
24
25

13
13

14

15

4
6
71
19
20
5/211
1n
2172
10
11
20
211
16/1
251
16
17
24
25/2

10 Land owned by M/s. Five Rivers Township Pvt.Ltd.

Behrampur

Ullahwas

34
35

10
25

27
28
27
25

25

27

25

13

15
10/2
11
201

24
25
211
14/2
15
17N

10
251
2512

16

12
2112
3N

22
2213

8 0 3 0
8 11 8 1
4 13 4 13
3 9 3 9
9 5 9 5
4 6 4 6
7 4 7 4
4 16 4 16
2 10 2 10
8 13 8 13
7 16 7 16
3 4 3 4
0 12 0 12
0 12 0 12
6 8 6 8
5 0 5 0
2 12 2 12
6 14 6 14
94 5 94 5
5 5
6 6
8 8
5 13 5 13
4 4 4
8 0 8
8 0 8
1 5 1
4 12 4 12
3 8 3 8
4 15 4 15
7 7
8 8-
7 7
0 18 0 18
7 12 7 12
2 16 2 16
7 12 7 12
4 12 4 12
6 6 2
3 1 17
114 13 113 6

o
cll



%1 Land owned by M/s. Hi-Energy Realtors Pvt.Ltd.

Behrampur 1

12 Land owned by M/s. Base Exports Pvt.Ltd. (1/2) & Bulls Realtors Pvt. Ltd. (1/2)

Behrampur 18

13 Land owned by M/s. Base Exports Pvt.Ltd.

Behrampur 1
Ghata 36

Land owned by M/s. BTVS Buildwell Pvt. Ltd.(640/3840), Golden View builders Pvt. Ltd.
14 (373/3840), Hi-Energy Realtorrs Pvt, Ltd. (960/3840), Base Exports Pvt. Ltd. (747/3840),

13
14/111

13/2/2
18

14/3
24/1

8 18 8 18
1 1 6
10 4 10
0 15 14
16 16
8 11 8 10
1 18 1 18
6 0 0
18 18

Adson Software Pvt. Ltd. (327/3840) & Bulls Realtors Pvt. Ltd. (793/3840)

Behrampur 18

32

15 Land owned by M/s. SU Estates Pvt.Ltd.

Ghata 37
Ullahwas 25
10

10

24

23
24

19/1/1
19/1/2
18/1
21111
21/211
112
10
2/112
11

16/1

8 0 8 0
8 0 8 0
8 0 8 0
8 0 8 0
32 0 32 0
1 6 1 6
1 3 0 18
e 18 4 18
0 14 0 7
3 10 3 10
2 7 2 7
1 13 1 13
7 8 7 8
1 14 1 14
6 16 6 15
6 16 6 16
38 5 37 12

16 Land owned by M/s. Commander R

Pvt. Ltd. (45/664)

Ghata 36
50

49

23/2
24/2
4
6
10/2/2
11/2

ealtors Pvt.Ltd. (619/664) & Golden View Builders

4 4 4 4

2 0 2 0

3 9 3 9

1 16 1 16

1 16 1 16

2 5 2 5

15 10 15 10
-
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Land owned by M/s. Golden View Builders Pvi.Ltd. (1/2) & Aspirant Builders Pvt. Ltd.

7 1)

Ghata 50

18 Land owned by M/s. Auspicious Infrastructure Pvt. Ltd.

12

Ullahwas ' 5
10

1

10

19 Land owned by M/s. Regal Green Lands Pvt.Ltd.

121

151
16
17

251
11
12
19
20

211
22
5

Ghata 36

50

36

Ullahwas 14
5

/@,?t sl 7

22/2
2/2
18/2
231
T
8/2
14/2
19/2
19/3

7 18 7 18
4 16 4 16
8 0 8 0
4 14 4 14
25 8 25 8
3 9 3 9
1 14 1 14
8 0 8 0
8 18 8 18
7 0 7 0
6 8 6 8
1 17 1 17
2 4 2 4
7 8 7 8
4 8 4 8
3 12 3 12
8 0 8 0
62 18 62 18
3 11 3 11
6 16 6 16
0 4 0 4
3 16 3 16
3 18 3 18
1 18 1 18
3 4 1 4
1 1 0 9
4 19 4 9
29 7 26 5
i —
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=0 Land owned by M/s. High Responsible Realtors Pvt.Ltd.

Ghata 58 201 1 4 1 4
3/1 0 13 0 13

411 0 3 0 3

58 313 4 12 4 12
41112 1 10 1 10

8/1 1 15 1 15

58 2/3 3 13 3 13
9/2 4 10 4 10

58 2/4 1 10 1 10
3/2 2 15 2 15

8/2 2 3 2 3

91 1 10 1 10

58 212 1 13 1 13
9/3 3 4 3 4

10/1 1 10 1 10

11/2 1 9 1 9

33 14 33 14

Land owned by M/s. Buzz Hotels Pvt.Ltd.(308.5/926), Auspicious Infrastructure Pvt. Ltd.

o (388.5/926) & Massifcon Build Pvt. Ltd. (229/926)
Ullahwas 4 21 0 0
22 0 0
23 0 0
24 0 24 0
29 Land owned by M/s. Auspicious Infrastructure Pvt. Ltd. (697/926) & Massifcon Build
Pvt. Ltd. (229/926)
Ullahwas 4 1912 4 0 4 0
11 1 7 14 7 14
2 6 19 6 19
10 2 17 2 17
26 0 16 0 16
22 6 22 6
Land owned by M/s. Hardcore Realtors Pvt. Ltd. (392/731),Base Exports Pvt.Ltd.
23 (182/731), Ornamental Realtors Pvt. Ltd. (26/731) & Golden View Builders Pvt. Ltd.
(131/731)
2 12 3 8 3 8
18 5 10 5 10
19 8 0 8 0
20 8 4 8
221 1 11 1 11
231 3 2 a 2
29 15 29 15
——
T e
OGTCP fHr)



] SR SEEER L. L

Land owned by M/s. Hi-Enerqy Realtors Pvt.Ltd. (360/483) & Commander Realtors Pvt.

24 | d. (123/483)

Ullahwas 11 18 8 2 2
=28 1 1
15 5 0 0
24 3 24 3

25 Land owned by M/s. Massifcon Buildwell Pvt. Ltd.
Ullahwas 15 3 2 2 2 2
4 8 0 8 0
7 3] 15 6 15
8 3 9 3 9
20 6 20 6

2 Land owned by M/s. Hardcore Realtors Pvt. Ltd. (61/428), Ornamental Realtors Pvt. Ltd.
(61/428) & Golden View Builders Pvt.Ltd. (306/428)

Ullahwas 2 23/2 4 18 4 18
24 o) 10 2 10
8 7 8

27 Land owned by M/s. KSS Properties Pvt. Lid.

Ullahwas 14 23/1 3 12 3 12

Land owned by M/s. Auspicious Infrastructure Pvt. Ltd. (53/160) & Regal Green Lands
Pvt. Ltd. (107/160)

Ullahwas 10 18 8 0 8 0

28

29 Land owned by M/s. Hardcore Realtors Pvt. Ltd. ( 1/9 Share), M/s Adson Software
Pvt.Ltd. (8/9 Share)

Ghata 37 23 8 0 0 7

Total (K- M) 886 14

or 110.84 Acres

R e
Director General
Town & Country Planring
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Kevised Schedule of land To be read with Licence No. 107 of 2010

1 Detailed of land owned by M/s. High Star Builders Pvt. Ltd.. Tehsil Sohna Distt. Gurgaon.

Total Area Area taken
Village Rect. No. Killa No.
K M K M
Behrampur 14 1712 4 4 4 4
Ghata 38 23/2 1 0 1 0
47 14 3 5 1 5
8 9 6 9

2 + Detailed of land owned by Mis. Five Rivers Developers Pvt. Ltd.

Behrampur 14 6/2 1 4 1 4
T 6 12 B 12
141 3 16 3 16
14/3 4 0 4 o
15/M/1 0 11 0 11
15/112 0 13 0 13
17M1 3 8 3 8
2112 A 2 1 2
15 2572 5 18 5 18
17 5 i 12 T 12
18 1M 3 4 3 4
35 12/2 3 11 3 11
131 1 i 1 I
1712 5] (0] 6 0
181 6 16 B 16
19/1 T 13 7 13
202 1 2 1 2
221 4 9 4 a
2372 5 13 5 13
241 (5] 0 6 0
2213 0 8 0 8
45 an 4 13 4 13
Ghata -3 | 171212 1 10 1 10
241 5 B 5 6
40 1512 5 2 5 2
16 8 v} i) 0
171 ] a8 0 8
2511 ] 4 6 4
Ullahwas 24 6/2 5] g 6 g
15/2 5 14 5 14
124 5 124 5
3  Detailed of land owned by M/s. Bulls Realtors Pvt. Ltd.
Behrampur 2 22111 0 12 0 3
2312 1 18 0 11
Ghata 45 1711 0 10.5 o 10.5
Ullahwas 23 2121 o] 17 0 17
22 16/3 0 13 0 13
17 4 2 4 2
24 2 19 2 19
11 1.5 ] 15.5
4  Detailed of land owned by M/s. Ornamental Realtors Pvt. Ltd.
Behrampur 14 20 g 11 g 11
211 5 9 5 9
15 1€ 6 15 8 15
25M1 0 17 0 17
22 12 22 12

5 Detailed of land owned by M/s. BTVS Buildwell Pvt. Ltd. (2/3) share & M/s Aspirant Builders

Pvt. Ltd. (1/3) share

Behrampur 13 1621 1 7 1 7
' 17211 3 11 3 11
4 18 4 18

-



384

Detailed of land owned by M/s. Adson Software Pvt. Ltd. (1/6) share & M/s Aspirant Builders

8 Pvt. Ltd. (5/6) share
Behrampur 4 14 3 10 3 10
17 7 1 T 1
24 8 9 8 9
26 0 8 (0] 8
13 4 6 2 6 2
5 2 16 2 16
28 6 28 6
4 . Detailed of land owned by Mis. Buzz Hotels Pvt. Ltd.
Behrampur 13 14 7 12 7 12
15, 8 o (5] 0
13 12 13 12
8 Detailed of land owned by M/s. Fiverivers Townshi Ltd.
Behrampur 13 16M1/2 1 12 1 12
171 3 16 3 16
Ghata 45 14/2 3 12 3 12
212 2 0 2 0
an 5 13 5 13
91 3 7 3 7
9/2 4 13 4 13
/2 2 7 2 T
1211 6 13 6 13
1212 1 7 1 7
131 ] T 5 7
40 2212 4 19 4 19
2312 7 11 7 11
242 7 5 7 5
38 181 3 11 1 11
61 13 61 13

Detailed of land owned by M/s. BTVS Buildwell Pvt. Ltd. (365/1216), Ornamental Realtors
PVt. Ltd. (773/1216), Adson Software Pvt. Ltd. (78/1216) share
Behrampur 13 24N 0 12 0 12

10 Detailed of land owned by M/s. Fiverivers Buildcon Pvt. Ltd.

Behrampur 45 7 7 15 7 15
Ghata 38 19 7 7 7 7
20 7 T 7 7

21 B 0 8 0

22 8 0 8 0

48 1 8 0 8 0

2 6 3 6 3

9 7 12 7 12

10 8 0 8 0

43 5/2 2 12 2 12

61 3 11 3 11

74 7 74 7

Detailed of land owned by M/s. Base Exports Pvt. Ltd. (43/253), M/s. Buzz Hotels Pvt. Ltd.

11 [177/253), M/s Aspirant Builders Pvt. Ltd. (31/253) & M/s Bulls Realtors Pvt. Ltd. (2/253)

share
Behrampur 14 2211 1 8 1 8
18 21N 0 2 0 2
19/2 4 19 4 19
20/2 2 0 2 0
8 9 8 9
12 Detailed of land owned by M/s. BTVS Buildwell Pvt. Ltd.
Behrampur 2 11131 2 8 2 &
13 Detailed of land owned by M/s. Adson Software Pvt. Ltd.
Ghata 50 1M 3 4 3 4
48 8/21 2 4 2 4
5 8 5 8
b
DGICE [~
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14 Detailed of land owned by M/s. Hardcore Reaitors HVIL LIa.

Ghata 48 19/1 4 0 4 0
20 7 1" 5 0

51 5 8 0 8 0

19 11 17 0

Detailed of land owned by M/s. Fiverivers Developers Pvt. Ltd. (158/357), Fiverivers

15 Township Pyt Ltd. (199/357) share
Ghata 41 B2 2 12 2 12
g/2 6 4] 6 0
12 8 0 8 0
46 15127 1 5 1 5
17 17 17 17
46 Detailed of land owned by Mis. Regal Green Lands Pvt. Ltd.
Ghata 37 16 T 7 7 7
25 8 0 8 0
48 11 8 0 5 5
49 a1 5 8 b 8
6/2 2 5 2 5
60 3/22 0 10 0 10
31312 0 11 0 11
Ullahwas 8 14/2 1 6 1 6
9 21112 1 15 0 9
10 181 7 0 7 0
42 2 38 1
17 Detailed of land owned by Mis. High Responsible Realtors Pvt. Ltd.
Ultahwas 22 16/ 0 13 0 13
23 111 2 16 2 16
20/2 2 5] 2 6
211A 3 2 3 2
221 1 1 1 1
22 16/2 4 :] 4 8
251 5 2 5 2
19 8 19 8
18 Detailed of land owned by M/s SU Estates Pvt. Ltd,
Ullahwas g 1 4 14 4 14
24/2 5 2 5 2
9 16 9 16

Detailed of land owned by M/s. High Star Builders Pvt. Ltd.{14/255),Reqal Green Lands Pvt.

19 [td. (241/255) share
Ullahwas 8 1411 2 10 2 10
1413 2 4 2 4
1502 1 1 1 1
16 7 0 7 0
12 15 12 15

20 Detailed of land owned by M/s. High Star Builders Pvt, Ltd.(17/305).Regal Green Lands Pvt.
Ltd. {288/305) share

Ullahwas 9 202 2 0 2
211N 4 2 16
27 0 12 0 12

6 17 5

Detailed of land owned by M/s. Fiverivers Township Pvt. Lid. (225/394), Mis Fiverivers

21 Develoeprs Put. Ltd. (38/334), Ws, Fiverivers Buildcon Pvt. Ltd. (128/394) share

Behrampur 45 312 6 2 6 2
4 8 0 8 0
14 2 14 2
=
m .
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P73
Detailed of land owned by M/s. Fiverivers Developers Pvt. Ltd. (348/492). M/s. Fiverivers
Township Pvt. Ltd. (99/492), M/s. Bulls Realtors Pvt. Ltd. (45/492) share

Ghata 45 “16/3 6 5 6 5
1712 5 16 5 16

2411 7 13 T 13

- 251 1 9 1 9

21 3 21 3

o Detailed of land owned by M/s. Bulls Realtors Pvt. Ltd. (31/216), M/s. Adson Software Pvt.
Ltd. {185/216)

Ghata 45 101212 1 9 1 9
111 0 2 0 2
1 11 1 11

2 Detailed of land owned by M/s. Five River Township Pvt. Ltd. (505/673), M/s. Bulls Realtors

Pvt Ltd. (101/673), M/s. Adson Software Pvt. Ltd. (67/673

Ghata 41 131 4 18 4 18
18/2 4 16 4 16

2272 3 <4 3 4

231 4 16 4 16

45 3 7 11 7 1"

48 3 5 6 5 6

an 3 2 3 2

33 13 33 13

Detailed of Land owned by M/s Hardcore Realtors Pvt. Lid. { 1/9 Share) & M/s Adson

eE Software Pvt. Ltd. ( 8/9 Share)
Ghata 37 17 7 7 7 7
23 8 0 2 15
24 8 0 3 3
23 7 13 5
26 Detailed of Land owned by M/s Commander Realtors Pvt. Ltd.
Ghata 48 12 7 12 i 12

27

Detailed of Land owned by M/s Ornamental Realtors Pvt. Ltd.(250/928 Share), M/s Adson
Software Pvt. Ltd.( 525/928 Share) & M/s Hardcore Realtors Pvt. Ltd. ( 153/928 Share)

Ghata 49 B/3 2 4 2 4

28 Detailed of Land owned by Anil. Pamil Ss/o. Kavar Singh

Behrampur 11 171 3 1 3 1
10/2/1 1 6 1
4 7 4 7
2% petailed of land owned by Prem Singh, Ganpat Ss/o. Sh, Lakhi
Behrampur 32 3 8 0 8 0
30 petailed of land owned by M/s. Commander Realtors Pvt. Ltd.
Behrampur 32 17 8 0 8 0
Ullahwas 10 72 3 7 3 7
1 7 11 T
3
Detailed of land owned by Sh. Sudhir Oberai S/o. Sh. Baldev Raj
Behrampur 32 24 8 0 8 0
34 4/1/2 5 3 ; 5 3
13 3 13 3
=
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33

34

35

36

a7

38

Detailed of land owned by Sh. Dhiral Oberai S/o. Sh. Baldev Raj

Behrampur 32 -~ 18 9 18 9 18
23 6 8 B 8
34 an 2 4 2 4
411 2 13 2 13
21 3 21 3
Detailed of land owned by Gaje Singh Sfo. Ram Sarup
Ghata 40 14121 1 12 1 12
151 2 18 2 18
41 11 7 12 E 12
20 7 12 7 12
19 14 19 14

Detailed of land owned by Omprakash,Satveer Singh, Karamchand, Ravinder Kumar Ssfo.

Balbir Singh

Ghata 40 14/2/2 2 16 2 16
172 i 12 7 12

18 8 0 8 0

221 0 3 0 3

231 0 9 0 9

2411 0 8 4] 8

19 8 19 8

Detailed of land owned by Ashok (23/68), Satbir (23/68), Naresh Kumar (22/68) Ss/o. Lok
Ram

Ghata 41 17/21 0 14 0 14
24/2 2 14 2 14
3 8 3 8

Detailed of land owned by Ramesh, Shri Pal Ss/o. Jagat Singh (1/2), Khajan, Rishi, Suresh,
Jitender Ssfo. Mahabir (1/2)

Ghata 41 19 8 8 0
211 5 1 5 1

221 4 16 4 16

46 15/2/8 1 1 1 1

16/1N1 0 4 0 4

19 2 19 2

Detailed of land owned by Rumal Slo. Kalu (1/7) Mool Chand, Karan Singh, DhanSingh,
Shyam Lal, Anil Kumar, Sunil Kumar Ssfo. Rumal (6/7)

Ghata 41 2112 2 11 2 11
45 1 7 11 7 11

21 5 11 5 11

15 13 15 13

Detailed of land owned by Jaipal, Naresh, Neeraj Ss/o Mehar Chand (1/4), Hari singh,

Dharambir Ssfo. Lakhpat (1/6), Kuldeep Singh, Amit Kumar Ssfo. Hari Singh (1/12). Ruda,
Shiv Dayal Sslo. Tota (1/2)

Ghata 41 251 7 14 i 14
45 4 7 4 7 4

8 7 11 7 11

6/2 4 0 4 0

7 7 12 7 12

34 1 34 1

= e

i
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38

40

41

42

43

46

Detailed of land owned by Deep Chand S/o. Hari Singh (1/6), Madan Lal, Mano] Kumar S/o.
Atra, Smt. Ritu D/o. Atra & Smt. Maya W/o. Atra (1/3), Rati Ram S/o. Tirka Ram (1/6), Sunder,
Kale, Sube S/o. Hari Kishan (1/3)

Ghata 44 10/2 2 2 2 2
1121 1 18 1 18
45 6/1 4 0 4 0
8 0 B 0
Detailed of land owned by Kawar Singh, Tejram Ss/o. Budhram
Ghata 45 101172 3 13 2 13
20 B 0 8 0
211 4 9 4 8
212 3 11 3 1
48 1501 0 13 0 13
15211 1 5 1 5
156/2/4 0 13 0 13
151215 0 13 0 13
15/2/6 0 13 0 13
16/2 1 7 1 7
25 7 0 7 0
61 5 0 = 0 2
62 | 2 18 2 18
33 17 33 17
Detailed of land owned by Parma @ Premi, Kirpal @ Prempal S/o. Hira
Ghata 45 11/4 5 6 5 6
Detajled of land owned by Jaipal, Naresh, Neeraj Ss/o Mehar Chand
Ghata 45 1411 3 12 3 12

Detailed of land owned by Bhagmal, Brahmi, Ratan Singh, Hari, Lekhi Ss/o. Chattar Singh

1/3) equal share and Devi Ram, Rajmal, Rambir Ss/o. Prabhu (1/3) equal share and Ram
kishan, Ram kumar, Rohtas, Ranijit Ss/o. Duli Chand (1/3) equal share

Ghata 45 17112 1 1.5 1 11.5

Detailed of land owned by Duli Chand, Premi, Ram Kishan, Chiranjiv, Madan Lal Ssfo. Ram
Chander (1/2) Kawar Singh, Tejram Ss/o. Budhram (1/2)

Ghata 45 6/1/1 L 16 1 16

Detailed of land owned by Tekram S/o. Balka (1/9) Share, Bedram S/o. Balka (7/18) share,
Sohan pal Slo. Singh Ram, (1/2) Share

Ghata 46 6M/2 1 12 1 12
6/2 3 11 3 11

7 7 11 7 11

8M 4 11 4 11

17 5 17 5

Detailed of land owned by Kawar Singh, Tejram Ss/o. Budhram (3/4) Jaipal MNaresh, Neeraj

Sslo. Meherchand (1/4) share

Ghata 46 16/1/3 1 18 1 18




50

51

52

53

Detailed of land owned by Sh. Battu, Samman, Bansi, Lakhmi Ss/o. Kullhad

Ullahwas 23 1172 2 9 2 9
12 5] 16 6 16

131 5] 14 6 14

16121 1 18 1 18

171 & B i 5]

18 8 0 8 0

191 5 0 o 0

1972 1 5 1 5

231 2 12 2 12

2401 0 8 0 8

29 1/2 7 0 7 0
212 0 13 0 13

n 5 14 5 14

8 8 0 8 0

9 8 0 8 Q

10 8 0 8 0

11 8 0 8 0

12 8 0 8 0

13 8 0 8 0

18 8 0 8 Q

19 8 o 8 0

201 2 16 2 16

30 5/2 5 11 5 11
128 2 128 2

Detailed of land owned by Sh. Attar Singh S/o. Sh. Maden S/o. Umrao
Ullahwas 5 161 3 12 3 12

Detailed of land owned by Sh. Rajpal S/o. Sh. Medan (1/2) share and Lakmi Chand, Brahm
Singh, Sanjay Ss/o. Ram Kishan (1/6) squal share and Bir Singh, Sri Pal, Brahm Singh Ss/o.

Sh. Chandi (1/3) equal share
Ullahwas 10 B/2 6 0 B 0

Detailed of land owned by Lakmi Chand, Brahm Singh, Sanjay Ss/o. Ram Kishan (1/2) squal
share and Attar Singh S/o. Maden (1/2) share

Ullahwas 10 13/2 3 10 3 10

Detailed of land owned by Sh. Virender Kumar S/o. Sh. Satpal

Ullahwas 5 11 2 7 2 7
191 2 0 2 0
4 T “ 7

Detailed of land owned by Sh. Nathi S/o. Makhan (1/3) share, Rajpal S/o. Medan (1/6) share,
and BTVS Buiidwell Pvt. Ltd. {1/3), Auspicious Infrastructure Pvt. Ltd. (1/8) share

Ullahwas 10 212 4 8 4 8
3 7 19 7 19
i2 7 12 ri

Detailed of land owned by Sh. Nathi S/o. Makhan(535/990) share, Rajpal S/o. Medan
(165/990) share, Lal Chand S/o. Man Singh (165/990) share, Charan singh S/o. Gyan Singh
(125/990) share

Ullahwas 9 9/2 & 13 4 13
10/2 <+ 18 i+ 18
1" 8 0 8 0
12 7 4 2 4
24 15 24 15
= O
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55

56

57

58

59

60

61

Detailed of land owned by Sh. Nathi S/o. Makhan

Ullahwas 9 81212 0 9 0
131 1 2 1
18/2 1 19 0 1
8/3/2 0 7 0 i
1941 2 3 1 11
6 0 4 0
Detailed of land owned by Sh. Rajpal S/o. Sh. Medan
Ullahwas 10 1371 3 B 3 8
Detailed of land owned by Sh. Lekha S/o. Munshi
Ullahwas 25 8212 6 3 6 3
17 8 0 8 0
18 8 0 8 0
22 3 22 3

Detailed of land owned by Sh. Sirya, Shrichand, Dulichand, Sahejram, Jaypal, Madanpal

Sslo. Bansi

Ullahwas 25 23/2 4 4 4 4
231 3 16 3 16

2401 1 12 1 12

2412 6 8 6 8

16 0 16 0

Detailed of land owned by Sh. Nathi adopt. S/o Makhan (1/2), Attar singh, Rajpal Ss/o.
Medan (1/2)

Ullahwas 5 18/2 5 3 1 9
23 7 8 6 19
12 11 8 8

Detailed of land owned by Sh. Nathi adopt. S/o Makhan (83/206), Attar singh {83/206), Rajpal

40/206 share Ss/o. Medan

Uliahwas 5 161212 3 13 3 10
1712 6 13 3 16
10 6 7 6

Detailed of land owned by Sh. Nathi adopt.S/fo Makhan (101/267), Attar singh , Raigél Ssio.

Medan (102/267), Kesar singh S/o. Bhikah singh (64/267) Share

Ullahwas 10 9/2 6 0 6 0
12 7 7 7 7
13 ) 7 13 7

Detailed of land owned by Sh. Satpal, Anup S/o. Khemu (1/3), Ganeshi S/o. Surjan (1/3), Jai
Bhagwan S/o. Ganpat (1/3) Share

Ullahwas 9 16 8 0 8 0
10 " 6 16 0 1

20 7 8 1 8

22 4 15 9

22 =
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62 Detailed of land owned by Sh. Sandeep Diwan S/o. Omprakash

Behrampur 14 2212 1 12 1 12
2113 0 7 0 T

17 6/1 3 12 3 12
156/21 2 0 2 0

18 12 4 13 4 13
22 4 D 4 0

2172 0 6 0 5]

ez 2 0 2 0

10 8 0 8 0

121111 0 2 0 2

26 12 26 12

63

Detailed of land owned by Sh. Ramsingh, Horam, Sher singh, Ram Chander Ssio Jagmal
(1/3) & Vedram, Rajpal, Yadram Ss/o. Jhuttar (1/3) & Hari Singh S/o. Nain Singh (1/3) share.

Ullahwas 10 14 4 9 4 9
Total (K- M) 1122 14
or 140.338 Acres

N N
Director General~
Town & Country Pianning

a
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SEATE FNVIRONMENT [VPACT ASSESSALANT AUTHORITY HARY v
Bay No. 55 58, Pravatan Bhawan, Sector-2. PANCHKULA.

. p S BT
No SETAAHR 2013 /419 Dated: (A1 Y05
To
M/s SU Estate Pyvt. Lid, & Assoctate Companies,
Regd. Office: A-11. Ist Floor.
Neetl Bagh. New Delhi-110049
Subject: Envirenmental Clearance for setting-up Commereial Complex (13.95
acres) at Sector-58, Village- Ghata. Gurgaon, Harvana
Dear Sir,

This letier is in reference to your application no. Nil dated 09-01-2012
addressed to Director. 1A (111) MOEF GOI received on 11-01-2012 and transferred to
M.S. SEIAA received on [8-05-2012 and subsequent letters dated 01-10-2012 and 03-06-
2013 seeking prior Environmental Clearance for the ahove project under the EIA
Notification, 2006. The proposal has been appraised as per prescribed procedure in the
light of provisions under the EIA Notification, 2006 on the basis of the mandatory
documents enclosed with the application viz.. Form-1, Forml-A & Conceptual Plan.
EIA/EMP on the basis of approved TOR and additional clarifications furnished in
response to the observations of the State Ex?ert Appraisal Comunittee (SEAC) constituted
by MOEF, GOI vide their Notification 23.3.2012, in its meetings held on 09-08-2012. 31-
10-2012 and (09-07-2013 awarded “Gold™ grading to the project.

121 It is inter-alia, noted that the project involves the construction of
commercial Complex at Sector-58, Village- Ghata. Gurgaon, Haryana having a plot area
ol 56433.35 sqmt. (13.95Acres). The total built up area shall be 239802.723 sqmt. The
building shall comprise of Retail blocks, Office Tower. Hotel Tower, Multiplex/cinema
along with Restauram and SPA. The building shall have 3 Basements + GF + maximum
37 floars. The maximum height of the building §]1all be 145 meters. The total water
requirement shall be 1432 KLD. The fresh water shall be 691 KLD. The waste water
generation shall be 780 KLI3, which shall be treated in the STP 930 KLD capacity
leading to zero exit discharge. The 1otal power requirement shall be 16603 KW which
will be supplied by IVPNL.. The Project Proponent has proposed to develop green belt
on 32% of project arca (20% tree plantation = 12 landscaping). The Project Proponent
proposed 1o construct 16 rain water harvesting pits. The solid waste generation will be 2.5
TPD. The bio-degradable waste will be treated in the project area by adopting appropriate

technology. The total parking spaces proposed are 2053 ECS.

AnnexiJre S-3
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g {3 I'he State Expert Appraisal Conmnittee, Haryana after due consideration of

394 the relevam documents submitted by the project proponent and additional clarification
furmished in response to its observations have recommended the grant of environnental
clearance for the project mentioned above. subject to compliance with the stipulated
conditions. Accordingly, the  Stale Enviromment lmpact Assessment Authority in its
meeting held on 05.08.2013 decided to agree with the recommendations of SEAC 1o
accord necessary environmental clearance for the project under Category (b} of EIA
Notification 2006 subject 1o the strict compliance with the specific and general conditions
mentioned below:-

PART A-

SPECIFIC CONDITIONS:-

Construction Phase:-

[1]  ~Consent for Establish" shall be obtained from Haryana State Pollution Control

Board under Air and Water Act and a copy shall be submitted to the SEIAA.

Haryana.

[2] A first aid room as proposed in the project report shall be provided both during
construction and operational phase of the project.

[31  Adequate drinking water and sanitary facilities should be provided for construction
workers at the site. Provision should be made for mobile toilets. Open'defecation
by the laboures is strictly prohibited. The safe disposal of waste water and solid
wastes generated during the construction phase should be ensured.

[41  All the topsoil excavated during construction activities should be stored for use in
horticulture/landscape development within the project site.

[SI  The project proponent shall ensure that the building material required during
construction phase is properly stored within the project area and disposal of
consiruction waste should not create any adverse effect on the neighboring
communities and should be disposed of after taking necessary precautions for
general safety and health aspects of people. only in approved sites with the approval
of competent authority,

I6]  Construction spoils, including bituminous material and other hazardous materials,
must not be allowed to contaminate watercourses and the dump sites for such
material must be secured so that they should not leach into the ground water and
any hazardous waste generated during construction phase, should be disposed off ay
per applicable rules and norms with necessary approval of the Haryana State
Pollution Control Board.

[7)  The diesel generator sets to be used during construction phase should be of ultra
tow sulphur diesel type and should conform to Environment (Protection) Rules

prescribed for air and noise emission standards,



18}

(91

[10]

[H]

112

[13]

[14]

[15]

{16}

17)

The diesel required for operating DG sets shall be stored in underground tanks and
if required. clearance from Chief Controller of Explosives shall be 1aken.

Ambient noise tevels should conform to the residential standards both durimg day
and night. Incremental pollution loads on the ambient air and noise quality should
be closely monitored during construction phase. Adequate measures should be
taken to reduce ambient air and noise level during construction phase. so as to
confarm to the stipulared residential standards.

Fly ash should be used as building material in the construction as per the provisions
of Fly Ash Notification of September 1999 and as amended on 27th August 2003
Storm water control and its re-use as per CGWB and BIS standards for various
applications should be ensured.

Water demand during construction should be reduced by use of pre-mixed concrete,
curing agents and other best practices.

In view of the severe constrains in water supply augmentation in the region and
sustainability of water resources, the developer will submit the NOC from CGWA
specifying water extraction quantities and assurance from HUDA/ utility provider
indicating source of water supply and quantity of water with details of intended use
of water - potable and non-potable. Assurance is required for both construction and
operation stages separately. It shall be submitted to the SEIAA and RO, MOEF,
Chandigarh before the start of construction.

Roof should meet prescriptive requirement as per Energy Conservation Building
Code by using appropriate thermal fhsulation material.

Opaque wall should meet prescriptive requirement as per Energy Conservation
Building Code which is proposed to be mandatory for all air conditioned spaces
while it is desirable for non-air-conditioned spaces by use of appropriate thermal
insulation material to fulfill requirement.

The approval of the competent authority shall be obtained for structural safety of
the building on account of earthquake. adequacy of fire fighting equipments, etc. as
per National Building Code including protection measures from lightening etc. If
any forest land is involved in the proposed site, clearance under Forest
Conservation Act shall be obtained from the competent Authority.

Overexploited groundwater and impending severe shortage of water supply in the
region requires the developer to redraw the water and energy conservation plan.
Developer shall reduce the overall footprint of the proposed development. Project
proponent shall incorporate water efficiency /savings measures as well as water
reuse/recycling within 3 months and before start of construction to the SEIAA,
Haryana and RO, MOEF,; GO, Chandigarh.
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(18]

119]

[201

[21)

[22]

[23]

i24]

125]

[26]

1271

28]

The Project Proponent shall construct 16 nos. rain water harvesting pits for
recharging the ground water within the project premises. Rain water harvesting
pits shall be designed 1o make provisions for silting chamber and removal of
floating matter before entering harvesting pit. Maintenance budget and persons
tesponsible for maintenance must be provided. Care shall also be taken that
contaminated water do not enter any RWH pit.

The project proponent shall provide for adequate fire safety measures and
equipments as required by laryana Fire Service Act, 2009 and instructions issued
by the local Authority/Directorate of fire from time to time. Further the project
proponent shall take necessary perinission regarding fire safety scheme/NOC from
competent Authority as required.

The Project Proponent shall submit assurance from the HVPNL for supply of

16603 KW of power supply before thic start of construction. In no case project will
be operational solely on penerators without any power supply from any extemnal
power utility.

Detail calculation of power load and uitimate power load of the project shall be
submitted to HVPNL under intimation to SEIAA Haryana before the start of
construction. Provisions shall be made for electrical infrastructure in the project
area,

The Project Proponent shall not raise any construction in the natural land
depression / Nallah/water course and shall ensure that the natural flow from the
Nallah/water course is not obstructed.

The Project Proponent shall keep the plinth level of the building blocks
sufficiently above the level of the.approach road to the Project as per prescribed
by-laws. Levels of the other arcas in the Projects shall also be kept suitably so as
to avoid flooding.

Construction shall be carricd out so that density of population does not exceed
norms approved by Director General Town and Country Department Haryana.

The Project Proponent shall submit an affidavit with the declaration that ground
water will not be used for construction and only treated water should be used for
construction. J
The project proponent shall not cut any existing tree and project landscaping plan
should be modified to include those trees in green area.

The project proponent shall ensure that ECBC norms for composite climate
zone are met. In particular building envelope, HVAC service, water heating,
pumping, lighting and elcetrical infrastructure must meet ECBC norms.

The Project Proponent shall provide 3 meter high baricade around the
project area, dust screen for every floor above the ground, proper sprinkling and

covering of stored material to restrict dust and air pollution during construction.
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The project proponent shall construct a sedimentation basin in the lower level of
the project site fo trap pollutant and other wastes during rains.

The project proponent shall provide proper Rasta of proper width and proper
strength for each project before the start of construction.

Vertical fenestration shalf not exceed 40% of total wall area.

The project proponent shall ensure that the U-value of the glass is less than
3.177and maximum solar heat gain co-efficient is 0.25 for vertical fenestration.
The project proponent shall submit NOC from Airpert Authority regarding height
clearance.

The project proponent shall adequately control construction dusts like silica
dust, non-silica dust, wood dust. Such dusts shall not spread outside project
premises. Project Proponent shall provide respiratory protective equipment to all
construction workers.

The Project Proponent shall provide solar panel at the roofiop of the building.

The project proponent shall provide one refuse area till 24 meter, one tilk 39 meter
and one after every 15 meter as per National Building Code.

The project proponent shall provide fire control room and fire officer for building
above 30 meter as per National Building Code.

The project proponent shall obtain permission of Mines and Geology Department
for excavation of soil before the start of construction.

The project proponent shall provide helipad facility as required under NBC norms
and shall seek permission of helipad from AAJ accordingly.

The project proponent shall provide E-waste collection centre in the building.

The project proponent shall ensure regular monitoring of electrical points and shall
appoint expert electrician for fire prevention.

The project proponent shall ensure that fire staircase shall be kept pressurized by
mumty installed pressurization fans and dedicated ventilation shafts adhering fire
fighting norms,

The project proponent shall provide stage pumping (Different Levels) for lifting
water to rooftop.

The project proponent shall ensure structural stability to withstand earthquake of
even Richter Scale 8.2 or more.

The project proponent shall not raise any construction activity in the ROW
reserved/acquired for High Tension Wire passing through the project area and
shall maintain horizontal and vertical ROW as required under Indian Electricity
Rules, 1956/DHBVN latest instructions.
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The site for solid waste management plant be earmarked on the layout plan and the
detailed project for setting up the solid waste management plant shall be submitted

to the Authorily within onc month.

Operational Phase:

(a]

[b]

[c]

[d]

[e)

[f]

lg]

(h]

“Consent to Operate” shall be obtained from Haryana State Pollution Control
Board under Air and Water Act and a copy shall be submitied to the SEIAA,
Haryana.

The Sewage Treatment Plant (STP) shall be installed for the treatment of the
sewage to the prescribed standards including odour and treated effluent will be
recycled to achieve zero exit discharge. The installation of STP should be certified
by an independent expert and a report in this regard should be submitted to the
SEIAA, Haryana before the project is commissioned for operation. Tertiary
treatment of waste water is mandatory. Discharge of treated sewage shall conform
to the norms and standards of HSPCB, Panchkula. Project Proponent shall
implement such STP technology which does not require filter backwash.

Separation of the grey and black water should be done by the use of dual plumbing
line. Treatment of 100% grey water by decentralized treatment should be done
ensuring that the re-circulated water should have BOD level less than 10 mg/litre
and the recycled water will be used for flushing, gardening and DG sét cooling ete.
For disinfection of the treated wastewater ultra-violet radiation or ozonization
process should be used.

The solid waste generated should~be properly collected and segregated. Bio-
degradable waste shall be decomposed at site and dry/ inert solid waste should be
disposed off to approved sites for land filling after recovering recyclable material.
Diesel power generating sets proposed as source of back-up power for lifts,
common area illumination and for domestic use should be of enclosed type and
conform to rules made under the Environment (Protection) Act, 1986. The location
of the DG sets should be in the basement as promised by the project proponent with
appropriate stack height i.e. above the roof level as per the CPCB norms. The diesel
used for DG sets should be ultra low sufphur diesel (0.05% sulphur), instead of low
sulphur diesel.

Ambient Noise level should be controlled to ensure that it does not exceed the
prescribed standards both within and at the boundary of the Proposed Commercial
Complex.

The project proponent should maintain at least 32% as green cover area for tree
plantation especially all around the periphery of the project and on the road sides
preferably with local species which can provide protection against noise and

suspended particulates matter. The open spaces inside the project should be
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preferably landscaped and covered with vegetatnonsgrass. herbs & shrubs. Only
focally available plant species shall be used.

The project proponent shall sirive to minimize water in jrrigation of landscape by
nunimizing grass area, using native variety. xcriscaping and mulching. utilizing
efficient irrigation system. scheduling irrigation only after checking evapo-
transpiration data.

Rain water harvesting for roof run-off and surface run-off, as per plan submitted
should be implemented. Before recharging the surface run off. pre- treatment
through sedimentation tanks must be done 10 remove suspended matter. oil and
grease. The bore well for rainwater recharging shall be kept at least 5 mts, above
the highest ground water table. Care shall be taken that contaminated water do not
enter any RWH pit. The project proponent shall avoid Rain Water Harvesting of
first 10 minutes of rain fall. Roof top of the building shall be without any toxic
material or paint which can contaminate rain water. Wire mess and filters should be
used wherever required.

The ground water level and its quality should be monitored regularly in consultation
with Central Ground Water Authority.

There should be no traffic congestion near the entry and exit points from the roads
adjoining the proposed project site. Parking should be fully internalized and no
public space should be utilized.

A report on the energy conservation measures conforming to energy conservation
norms finalized by Bureau of Energy Efficiency should be prepared incorporating
details about building materials & technology, R & U Factors etc and submitted to
the SEIAA, Haryana in three months time.

Energy conservation measures like installation of LED for lighting the areas outside
the building should be integral part of the project design and should be in place
before project commissioning. Use of solar panels must be adapted to the maximum
energy conservation.

The Project Proponent shall.use zero ozone depleting potential wmaterial in
insulation, refrigeration, air-conditioning and adhesive. Project Proponent shall also
provide halon free fire suppression system.

The solid waste generated should be ]jl’upﬁl"l y collected and segregated as per the
requirement of the MSW Rules, 2000 and sx amended from time to time. The bio-
degradable waste should be treated by appropriate technology at the site ear-marked
within the project area and dry/inert solid waste should be disposed off to the
approved sites for land filling after recovering recyclable material,

The provision of the solar water heating system shall be as per norms specified by
HAREDA and shall be made operational i each building block.
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The traffic plan and the parking plan proposed by the Project Proponent should be
meticulously adhered to with further scope of additional parking for future
requirement. There should be no traffic congestion near the entry and exit points
from the roads adjoining the proposed project site. Parking should be fully
internalized and no public space should be used.

The Project shall be operationalized only when HUDA/local authority will provide
domestic water supply system in the area,

Operation and maintenance of STP, solid waste management and electrical
Infrastructure, pollution control measures shall be ensured even after the
completion of sale.

Different type of wastes shouid be disposed off as per provisions of municipal
solid waste, biomedical waste, hazardous waste, e-waste, batteries & plastic rules
made under Environment Protection Act, 1986. Particularly E-waste and Battery
waste shall be disposed of as per existing E-waste Management Rules 2011 and
Batteries Management Rules 2001. The project proponent should maintain a
collection center for E-waste and it should be disposed of to only registered and
authorized dismantler / recycler.

Standards for discharge of environmental pollutants as enshrined in various
schedules of rule 3 of Environment Protection Rule 1986 shall be strictly complied
with.,

The project proponent shall make provision for guard pond and other provisions
for safety against failure in the operation of wastewater treatment facilities. The
project proponent shall also identify acceptabie outfall for treated effluent.

The project proponent shall ensure that the stack height of DG sets is as per the
CPCB guide lines and also ensure that the emission standards of noise and air are
within the CPCB prescribed limits. Noise and Emission level of DG sets greater
than 800 KVA shall be as per CPCB latest standards for high capacity DG sets.

All electric supply exceeding 100 amp, 3 phase shall maintain the power factor
between 0.98 lag to 1 at the point of connection.

The project proponent shall minimize heat island effect through shading and
reflective or pervious surface instead of hard surface.

The project proponent shall use only treated water instead of fresh water for
HVAC and DG cooling. The Project Proponent shall also use evaporative cooling
technology and double stage cooling system for HVAC in order to reduce water
consumption. Further temperature, relative humidity during summer and winter
seasons should be kept at optimal level. Variable speed drive, best Co-efficient of
Performance, as well as optimal integrated point load value and minimum outside

fresh air supply may be resorted for conservation of power and water. Coil type



cooling DG Sets shall be used for saving vooling water consumption for water 401
cooled DG Sets.

lab]  The project proponent shall ensure thai e tansformer is constructed with high
quality grain oriented. low loss silicon steel and virgin electrolyle grade copper. The
project proponent shall obtain manufacturer’s certificate also for that.

|ac]  Water supply shall be metered among different users of utilities.

[ad] The project proponent shall ensure that exit velocity from the stack should be
sufficiently high. Stack shall be designed in such a way that there is no stack
down-water under any meteorological conditions.

lae] The project proponent shall provide water sprinkling system in the project area to
suppress the dust in addition to the already suggested mitigation measures in the
Air Environment Chapter of EMP.

[af] The project proponent shall meet the emission standards for Hotel Industry
prescribed by CPCB under schedule-1 of rule 3 of Environment (Protection)
Rules. 1986.

PART-B. GENERAL CONDITIONS:

[i] The Project Proponent shall ensure the commitments made in Form-1, Form-1A,
EIA/EMP and other documents submitted to the SEIAA for the protection of
environment and proposed environmental safeguards are complied with in letter
and spirit. In case of contradiction between two or more documents on any point,
the most environmentally friendly commitment on the point shall be taken as
commitiment by project proponent.

[iii  Six monthly compliance reports should be submitted to the HSPCB and Regional
Office, MOEF. GOI, Northern Region, Chandigarh and a copy to the SEIAA,
Haryana,

L]

{iiij STP outlet after stabilization and stack emission shall be monitored monthly.
Other environmental parameters and green belt shall be monitored on quarterly
basis. After every 3 (three) months, the project proponent shall conduct
environmental audit and shall take corrective measure, if required, without delay.

f[iv] The SEIAA, Haryana reserves the right to add additional safeguard measures
subsequently, if found necessary. Environmental Clearance granted will be
revoked if it is found that false information has been given for getting approval of
this project. SEIAA reserves the right to revoke the clearance if conditions
stipulated are not implemented to the 10 satisfaction of SEIAA/MoEF.

[v]  The Project proponent shall not violate any judicial orders/pronouncements issued
by any Court/Tribunal.

[vi] All other statutory clearances such as the approvals for storage of diesel from
Chief Controller of Explosives, Fire Department, Civil Aviation Department,
Forest Conservation Act, 1980 and Wildlife (Protection) Act, 1972, Forest Act,
1927, PLPA 1900, etc. shall be obtained, as applicable by project proponents from
the respective authorities prior to construction of the project.

[vii] The Project proponent should inform the public that the project has been
accorded Environment Clearance by the SEIAA and copies of the clearance letter
are available with the Haryana State Pollution Control Board & SEIAA. This
should be advertised within 7 days from the date circulated in the region and the
copy of the same should be forwarded to SE1AA Haryana. A copy of Environment



Clearance condisons shall also be put on vject proponent’s web site for public
AWRTENESs

Iviiif  Under the provigions of Environment (Prowction) Act, 1986, lega) action shall he
initiated against the Project Proponent if it was found that construction ot the
project has been started before obtaining prior Environmental Clearance.

lix]  Any appeal against the this Environmental Clearance shall lie with the National
Green Tribunal, if preferred. within a pertod of 30 days as prescribed under
Section 16 of the National Green Tribunal Act. 2010

[x] ~ The project proponent shall put in place Corporate Environment Policy as
mentioned in MoEF, Gol OM Na. J-11013/41/2006-1A I (1) dated 26.4.2012
within 3 months period. Latest Corporate Environment Policy should be submitted
to SEIAA within 3 months of issuance of this letter.

[xi] The fund ear-marked for environment protection measures should be kept in
separate  account and should not be divered for other purposes and vear wise
expenditure shall be reported to the SEIAA, RO MoEF, Gol under rules prescribed
for Environment Audit.

[xii] The project propanent shall ensure the compliance of Forest Department, Haryana
Notification no. §.0.121/PA2/1900/S.4/97 dated 28.11.1997.

[xiii] The Project Proponent shall ensure that no vehicle during construction/operation
phase enter the project premises without valid ‘Pollution Under Control’
certificate from competent Authority.

[xivl The project proponent is responsible for compliance of all conditions in
Environmental Clearance letter and project proponent can not absolve
himself /herself of the responsibility by shifi ting it to any contractor engaged by
project proponent. '

(xvl The project proponent shall seek fresh Environmental clearance whenever it decides
to construct anything for any purpose what so ever in the balance licensed areas of

this project.
Mem bt}S\e;!e tary—

State Level Environment Impact
Assessment Authority, Haryana, Pancl(lsl:&a.

Endst. No, SEIAA/HR/2013 Dated:iv.eoeniiviiiinninane,
A copy of the above is forwardéd to the following:

1. The Additional Director (1A Division), MOQEF, GOI, CGO Complex, Lodhi Road.
New Delhi.

2. The Regional office, Ministry of Environment & Forests. Govt. of India, Sector
31, Chandigarh.

3. The Chairman, Haryana State Pollution Conrol Board, Pkl.

\

Member Secretary,
State Level Environment Impact
Assessment Authority, Harvana, Panchkula
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Commercial Complex Project
Sector 58, Village Ghata, Gurgaon

M/s Ireo Hospitality Company Pvt. Lid &
Associate Companies

POST ENVIRONMENT CLEARANCE SIX MONTHLY COMPLIANCE
REPORT (APRIL 2021 TO SEPTEMBER 2021)

Project Name

Previous EC Letter
Corrigendum issued

Proposed Commercial Complex Project (13.95 Acres)

at Sector 58, Village Ghata, Gurgaon (Haryana)

No. SEIAA/HR/2013/619, dated 04.09.2013
No. SEIAA/HR/2016/644, dated 04.08.2016

Further, in view of MoEF& CC, Gol Notification No S.0. 221 (E) dated 18.01.2021 (Enclosed as
Appendix 3) (....coovviiiiiiiii 9A. Notwithstanding anything contained in this notification,
the period from the 1st April, 2020 to the 31* March, 2021 shall not be considered for the purpose of
calculation of the period of validity of Prior Environmental Clearances granted under the provisions
of this notification in view of outbreak of Corona Virus (COVID-19) and subsequent lockdowns (total
or partial) declared for its control, however, all activities undertaken during this period in respect of
the Environmental Clearance granted shall be treated as valid), accordingly the existing validity of
prior Environment Clearance was up to 03.9.2021. Subsequently extension of validity has been

obtained from Haryana State Pollution
Control Board under Air and Water Act,
and a copy shall be submitted to the
SEIAA, Haryana before the start of any
construction work at site.

obtained.

S.No | EC Conditions Compliance

PART A — SPECIFIC CONDITIONS

Construction Phase

1) "Consent to establishment" shall be | ®» Consent to Establish (CtE) & subsequent

renewals has been obtained from Haryana State
Pollution Control Board (HSPCB).

= Further, PP would like to reiterate that, it has
strictly followed guidelines/direction issued
from time to time by Hon’ble Supreme Court/
EPCA/ HSPCB/ Local Authority regarding
implementation of the Graded Response Action
Plan (GRAP) as applicable to the above said
Project, as well as followed Government
directives / guidelines as applicable in view of
outbreak of Corona Virus (COVID-19) and
subsequent lockdowns (total or partial) declared
for its control.
The Project involves the construction of
commercial complex where the buildings
comprise of Retails blocks, Office Tower,
Hotel Tower, Multiplex /cinema along with
Restaurant and SPA.

2)

A First Aid Room to be provided in both
during construction and operation of the
project.

= Has been complied at site for construction phase.
The photographs showing first aid room
facilities provided at site has already been
submitted to your good office along with 13" six
monthly EC compliance report vide letter Ireo
Hospitality/Post EC/CC58/3254 dated
14.01.2020 (Refer Annexure 1).
During Operation phase — First aid facility with
adequate medicines has been provided & will be
complied with throughout the project cycle.

3)

Adequate drinking water and sanitary
facilities should be provided for
construction workers at the site. Provision

= For drinking purpose, potable water supply is
being provided through private water tanker. The
drinking water quality test has been carried out

Page 1 of 14
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Commercial Complex Project M/s Ireo Hospitality Company Pvt. Ltd &
Sector 58, Village Ghata, Gurgaon Associate Companies

(SNo| ECCondifions | _Complimnee |
‘ should be made for Mobile toilets. Open | by MoEF&CC/NABL approved laboratory M/s
defecation by the labours is strictly | Ind Research & Development House Pvt, Lid. ‘

’ prohibited. The safe disposal of | The water quality test results are within the

wastewater and solid wastes generated limits prescribed for drinking water under IS
during the construction phase should be | 10500-2012. The copy of the water quality test
ensured. report is enclosed as Annexure 1 for your ready
reference.

Disposal of waste water generated at project site
is being done through mobile STP / septic tanks.
Solid waste collection bins have been provided
at various locations within the project site and
the generated solid waste is being managed as
per SWM Rules, 2016.

4) All  the topsoil excavated during | » Has been complied at site. The photographs
construction activities should be stored showing top soil preservation and reutilization in
for use in horticulture / landscape | horticulture / landscape development have
development within the project site. already been submitted to your good office along
with 13® six monthly EC compliance report vide
letter Ireo Hospitality/Post EC/CC58/3254 dated
14.01.2020 (Refer Annexure 5),

5) The project proponent shall ensure that | = Complied at site, The photographs showing
the building material required during building material and construction waste storage
construction phase is properly stored | have already been submitted to your good office
within the project area and disposal of along with 13% six monthly EC compliance
construction waste should not create any | report vide letter Ireo Hospitality/Post
adverse effect on the neighboring | EC/CC58/3254  dated 14.01.2020  (Refer
communities and should be disposed of | Annexure 6).

taking necessary precaution for general
safety and health aspects of the people,
only in approved sites with the approval
from competent authority.

6) Construction spoils, including bituminous | * It is a commercial complex project falls under
material and other hazardous materials, GMUC Master Plan 2031. The generated
must not to be allowed to contaminate construction waste is being properly stored and
watercourses and the dump sites for such disposed of as per applicable rules and norms,
material must be secured so that they | The photographs showing construction waste
should not leach into the groundwater. | storage have already been submitted to your
Any hazardous waste generated during | good office along with 13% gix monthly EC
construction phase, should be disposed | compliance report  vide  letter  Ireo
off as per applicable rules and norms with |  Hospitality/Post EC/CC58/3254 dated
necessary approval of the Haryana State | 14.01.2020 (Refer Annexure 6),

Pollution Control Board.
D The diesel generator sets to be used | = The silent type DG set along with acoustic
during construction phase should be of enclosure using low sulfur diese] has been
ultra low sulphur diesel type and should | installed at project site for the construction phase
conform to Environment (Protection) | in confirmation to Environment (Protection)
Rules prescribed for air and noise | Rules prescribed by MoEF&CC for air and noise
emission standards. emission standards.

The DG Set stack emission and noise monitoring
is carried out regularly by MoEF&CC / NABL

L L accredited Laboratory. 5
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Commercial Complex Project
Sector 58, Village Ghata, Gurgaon

shall be stored in underground tanks and
if required, clearance from Chief
Controller of Explosives shall be taken.

SNl ECConditioms [ =
8) The diesel required for operating DG setsl »It is anticipated that the quantity of diesel |

|

MJs Ireo Hospitality Company Pvt. Ltd &
Associate Companies

== |
il

Compliance i

required for operating DG  sets during
construction phase is less than the limit
prescribed under petroleum act & rules. Hence,
clearance from Chief Controller of Explosives is
not required during construction phase.

9) Ambient noise levels should conform to | = An effort has been made at project site to keep
the residential standards both during day | the ambient noise levels within the residential
and night. Incremental pollution loads on standards prescribed for day and night.
the Ambient air and Noise quality should | = During the construction period incremental
be closely monitored during construction pollution loads on the ambient air and noise
phase. Adequate measures should be quality is being closely monitored as per the
taken to reduce Ambient air and Noise prescribed standards.
level during construction phase, so as to | = The ambient air quality, soil quality and noise
conform to the stipulated residential level monitoring at site has been carried out by
standards. MoEF&CC/NABL approved laboratory M/s Ind

Research & Development House Pvi. Ltd. The
monitoring report for ambient ajr quality and
noise level quality is enclosed as Annexure 1,

10) Fly ash should be used as building | » Fly ash has been utilized as building material as
material in the construction as per the | per the provisions of Fly Ash Notification of
provisions of Fly Ash Notification of September, 1999 and subsequent amended as
September, 1999 and amended as on 27t applicable. A sample copy of fly ash challan has
August, 2003. already been submitted to your good office along

with 13™ six monthly EC compliance report vide
letter Ireo Hospitality/Post EC/CC5 8/3254 dated
14.01.2020 (Refer Annexure 7).

11) Storm water control and its reuse as per | ® Complied at site during construction phase.
CGWB and BIS Standards for various
applications should be ensured.

12) Water demand during construction should | = Has been complied at site in form of Ready
be reduced by use of pre-mixed concrete, | Mixed Concrete (RMC), AAC blocks etc.
curing agents and other best practices as
referred.

13) In view of the severe constrains in water | = Since no extraction of ground water at project

supply augmentation in the region and
sustainability of water resources, the
developer will submit the NOC from
CGWA  specifying water extraction
quantities and assurance from HUDA/ | »
utility indicating source of water supply
and quantity of water with details of
intended use of water- potable and non-
potable. Assurance is required for both
construction and  operation stages
separately. It shall be submitted to the
SEIAA/ R.O. MoFF, Chandigarh before
the start of Construction

*During Operation Phase

site was ever done, NOC from CGWA was not
required. An affidavit was also submitted to
SEIAA during the appraisal for Environment
Clearance for the same.

For construction purpose, the treated waste water
from HUDA STP/ Govt approved STPs was
used. The sample copy of receipts obtained from
HUDA STP has already been submitted to your
good office along with 2M gix monthly EC
compliance report vide letter no SU
Estates/EC/CC58/1699 dated 09.07.2014 (Refer
Annexure 11) . The record of all water receipts
obtained from HUDA STP has been maintained
at project site.

of the project,
HUDA/HSVP public supply will be used.
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Commercial Complex Project
Sector 58, Village Ghata, Gurgaon

T
14)

~_ ECConditions
Roof  should meet  prescriptive
requirement as per Energy Conservation

| Building Code by using appropriate
thermal insulation material.

|
|| themal e
| 15) Opaque wall should meet prescriptive

requirement as per Energy Conservation

Building Code which is proposed to be

mandatory for all air conditioned spaces

while it is desirable for non-air-

conditioned spaces by use of appropriate

thermal insulation material to fulfill
J requirement

M/s Ireo Hospitality Company Pvt. Ltd &
Associate Companies

407
—

— Compliance

|_- Trade off approach has been used t?ﬁgeﬁle_;

norms of Energy Conservation Building Code |
(ECBC).
= Green Building concept and features have been ‘
incorporated in design of proposed project and ‘
the same has been implemented at site.
Further, we wish to inform you that the said
project 1is registered under GRIHA Rating
system for green building certification. Also,
recently the project has been obtained
“PROVISIONAL CERTIFICATION” with
«5 STAR? rating by GRIHA Council.

16) The approval of the competent authority
shall be obtained for structural safety of
the building on account of earthquake,
adequacy of fire fighting equipments, etc.
as per National Building Code including
protection measures from lightening etc.
If any forest land is involved in the
proposed site, clearance under Forest
Conservation Act shall be obtained from
the competent Authority.

Structural Safety Certificate been submitted to
your good office along with 7% six monthly post
EC compliance report vide letter no Ireo
Hospitality/Post EC/CC58/2091 dated
15.12.2016 (Refer Annexure 2).

No forest land is involved in the proposed
project site.

The copy of NOC obtained from Forest
Department and Aravali NOC obtained through
DC have already been submitted to your good
office along with 2™ six monthly post EC
compliance report vide letter no SU
Estates/EC/CC58/1699 dated 09.07.2014 (Refer

Annexure 12 & Annexure 13).

17) Overexploited groundwater and
impending severe shortage of water
supply in the region requires the
developer to redraw the water and energy
conservation plan. Developer shall reduce
the overall footprint of the proposed
development. Project proponent shall
incorporate = water efficiency /savings
measures as well as water reuse/recycling
within 3 months and before start of
construction to the SEIAA, Haryana and
RO, MOEF, GOJ, Chandigarh.

Has been complied and submitted to your good
office.

Water efficient fixtures has been planned and
will be installed at site to reduce the water
consumption. Water conservation plan has been
submitted to your good office along with 2™ six
monthly post EC compliance report vide letter
no SU Estates/EC/CC58/1699 dated 09.07.2014
(Refer Annexure 14).

18) The Project Proponent shall construct 16
rain water harvesting pits for recharging
the ground water within the project
premises. Rain water harvesting pits shall
be designed to make provisions for silting
chamber and removal of floating matter
before  entering  harvesting  pit.
Maintenance  budget and  persons
responsible for maintenance must be
provided. Care shall also be taken that
contaminated water do mnot enter any

] RWH pit.

= Has been constructed.

19) The project proponent shall provide for
adequate fire safety measures and
equipments as required by Haryana Fire

l Service Act, 2009 and instructions issued

» Has been complied at site.

= Fire Scheme Approval — Obtained and submitted
to your good office along with 9% six monthly
post EC Compliance report vide letter no. Ireo |

Page 4 of 14



408

/c{

Commercial Complex Project
Sector 58, Village Ghata, Gurgaon

M/s Ireo Hospitality Company Pvt. Ltd &
Associate Companies

| 8.No |

EC Conditions

Compliance

| by local Authority / Directorate of fire
from time to time. Further the project
proponent shall take necessary permission
regarding fire safety scheme / NOC from
competent authority as required.

Hospitality/Post EC/CC58/3081 dt. 21.12.2017 |
(Kindly refer Annexure 4).

20)

The Project Proponent shall submit
assurance from the HVPNL for supply of
16603 KW of power supply before the
start of construction. In no case project
will be operational solely on generators
without any power supply from any
external power utility.

* The load calculation details for the proposed
project and copy of letter received from
HVPNL regarding electricity assurance has
already been submitted to your good office along
with 2" six monthly post EC compliance report
vide letter no SU Estates/EC/CC58/1699 dated
09.07.2014 (Refer Annexure 15 & 16).

21)

Detail calculation of power load and
ultimate power load of the project shall
be submitted to HVPNL under intimation
to SEIAA Haryana before the start of
construction. Provisions shall be made for
electrical infrastructure in the project
area.

®» The calculation showing ultimate power load
requirement submitted to DHBVN / HVPNL for
proposed project has already been submitted to
your good office along with 2™ six monthly post
EC compliance report vide letter no SU
Estates/EC/CC58/1699 dated 09.07.2014 (Refer
Annexure 16).

22)

The Project Proponent shall not raise any
construction in the natural land
depression/ Nallah/ water course and
shall ensure that the natural flow from the
Nallah/ water course is not obstructed.

» Not Applicable it is a Commercial Complex
projects falls under Gurgaon Manesar Urban
Complex (GMUC) Plan 2031,

23)

The project proponent shall keep the
plinth level of the building blocks
sufficiently above the level of the
approach road to the Project as per
prescribed by Laws, Levels of the other
areas in the Projects shall also be kept
suitably so as to avoid flooding.

» Has been complied at site.

24)

Construction shall be carried out so that
density of population does not exceed
norms approved by Director General
Town and Country Department Haryana.

* Has been complied. Project proponent has made
development & construction in conformance to
the sanctioned plan by statutory authority for
such development.

25)

The Project Proponent shall submit an
affidavit with the declaration that ground
water will not be used for construction
and only treated water should be used for
construction.

* Has already been submitted to your good office
along with 1* six monthly post EC compliance
report vide letter no SU Estates/Envn/EC/1603
dated 28.01.2014 (Refer Annexure 16).

26)

The project proponent shall not cut any
existing tree and project landscaping plan
should be modified to include those trees
in green area.

* Not applicable, kindly refer point no. h as
mentioned below.

27)

The project proponent shall ensure that
ECBC norms for composite climate zone
are met. In particular building envelope,
HVAC service, water heating, pumping,
lighting and electrical infrastructure must
meet ECBC norms.

» Kindly refer the condition no. 14 & 15
(Construction Phase) as mentioned above.

28)

The Project Proponent shall provide 3
meter high barricade around the project
area, dust screen for every floor above the
ground, proper sprinkling and covering of

= Has been complied at site.

* PP humbly submits, that it has strictly followed
guidelines / direction issued time to time by
Hon’ble Supreme Court / EPCA / HSPCB/
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[S.No | WCConditiom | — Complince |
Local Authority regarding implementation of the |

|

»

/ 29)

1§

30)

31)

pollution during construction

The proj&t_proponent shall construct a

sedimentation basin in the lower level of

the project site to trap pollutant and other
| wastes during rains.
The project proponent shall provide
proper Rasta of proper width and proper
strength for each project before the start
of construction.

| stored material to restrict dust —and air

409

M/s Ireo Hospitalizy Company Pvt. Ltd &
Associate Companies

Graded Response Action Plan
applicable to above Said Project
veriod. s

® Has been complied at site during construction
phase. Kindly refer point no. 11 (construction
phase).

(GRAP) as |
during this

® The proposed project falls under the GMUC
Master Plan 2031 and has been planned &
developed accordingly.

* The proposed project site is very well connected
with the 84 m wide HUDA sector road,

Vertical fenestration shall not exceed
40% of total wall area.

* Green Building concept and features have been |
incorporated in design of proposed project and
the same has been implemented at site.

® Further, we wish to inform you that the said
project is registered under GRIHA Rating
system for green building certification. Also,
recently the project has been obtained
“PROVISIONAL CERTIFICATION” with
“S STAR” rating by GRIHA Council,

32)

The project proponent shall ensure that
the U-value of the glass is less than 3.177
and maximum solar heat gain co-efficient
is 0.25 for vertical fenestration.

* Kindly refer the above mentioned in Point No.
31 (Construction Phase).

33)

The project proponent shall submit NOC
from Airport Authority regarding height
clearance.

" Has been submitted to your good office along
with 2™ gix monthly post EC compliance report
vide letter no SU Estates/EC/CC58/1699 dated
09.07.2014 (Refer Annexure 19).

34)

The project proponent shall adequately
control construction dusts like silica dust,
non-silica dust, wood dust. Such dusts
shall not spread outside project premises.
Project  Proponent  shall provide
respiratory protective equipment to all
construction workers.

* Has been complied at site,

The project proponent shall provide solar
panel at the rooftop of the building,

® Will be complied with as per the HAREDA |
norms applicable for the said project.

The project proponent shall provide one
refuse area till 24 meter, one till 39 meter
and one after every 15 meter as per
National Building Code.

* Complied with as per NBC & local building by
laws of Govt. of Haryana.

The project proponent shall provide fire
control room and fire officer for building
above 30 meter as per National Building
. Code.

* Kindly refer the Point no. 36 (Construction
Phase) as mentioned above.

The project proponent shall obtain
permission of Mines and Geology
Department for excavation of soil before
the start of construction.

* Has been submitted to your good office along
with 2™ sjx monthly post EC compliance report
vide letter no SU Estates/EC/CC58/1699 dated

09.07.2014 (Refer Annexure 20). J
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Associate Companies

| S. No EC Conditions . Compliance ]

39) The project proponent shall provide | » Has been complied with as per NBC / local
helipad facility as required under NBC building by laws.
norms and shall seek permission of
helipad from AAI accordingly.

40) The project proponent shall provide E | » Will comply with as per applicable E —Waste
waste collection centre in the building. Rules, 2016.

41) The project proponent shall ensure | * Has been complied.
regular monitoring of electrical points
and shall appoint expert electrician for
fire prevention,

42) The project proponent shall ensure that | = Fire safety measures have been provided as per
fire staircase shall be kept pressurized by | the fire scheme approved by the competent
mumty installed pressurization fans and | authority.
dedicated ventilation shafts adhering fire
fighting norms.

43) The project proponent shall provide stage | = Multi stage pumps have been provided for lifting
pumping (One level) for lifting water to | water to rooftop.
rooftop.

44) The project proponent shall ensure | = Kindly refer the point no. 16 (Construction
structural  stability - to  withstand | Phase) as mentioned above.
earthquake of Richter scale 8.2.

45) The project proponent shall not raise any | = Not Applicable, as there is no HT line passing
construction activity in the ROW | thorough the project area as it has been
reserved / acquired for High Tension | dismantled by respective authority.

Wire Passing through the project area and
shall maintain horizontal and vertical
ROW as required under Indian Electricity
Rules, 1956 / DHBVN latest instructions.
46) The site for solid waste management | » Has been submitted to your good office along

plant be earmarked on the layout plan and
the detailed project for setting up the
solid waste management plant shall be
submitted to the Authority within one
month,

with 2™ six monthly post EC compliance report
vide letter no SU Estates/EC/CC58/1699 dated
09.07.2014 (Refer Annexure 14).

Operation Phase:

a)

“Consent to Operate" shall be obtained
from Haryana State Pollution Control
Board under Air and Water Act and a
copy shall be submitted to the SEIAA,
Haryana.

* Consent to Operate (CtO) has been obtained
from Haryana State Pollution Control Board vide
letter no. HSPCB / Consent / :329962319
GUNOCTO 376156 dated 30.10.2019, as per the
part Occupancy Certificate (OC) obtained for
Building (Retail, Multiplex, Hotel Block, Office
Tower, Ancillary uses, basement) for the said
project and has already been submitted to your
good office along with 13® six monthly EC
compliance  report  vide letter Ireo
Hospitality/Post EC/CC58/3254 . dated
14.01.2020 (Refer Annexure 1).

b)

The Sewage Treatment Plant (STP) shall
be installed for the treatment of the
sewage to the prescribed standards
including odour and treated effluent shall
be recycled. The installation of STP

* The sewage treatment plant has been planned /
installed as per the approval obtained from
concerned authority. The discharge of treated
sewage will conform to the norms and standards
of HSPCB / CPCB.
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| S.-No| " EC Conditions _
should be certified by an independent
expert and a report in this regard should
be submitted to the SEIAA, Haryana
before the project is commissioned for
operation. Tertiary treatment of waste
water is mandatory. Discharge of treated
sewage shall conform to the norms and
standards of HSPCB, Panchkula. Project
Proponent shall implement such STP
technology which does not require filter
backwash,

411
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Associate Companies

— Compliance

c) Separation of the grey and black water
should be done by the use of dual
plumbing line. Treatment of 100% grey
water by decentralized treatment should
be done ensuring that the re-circulated
water should have BOD level less than 10
mg/liter and the recycled water will be
used for flushing, gardening and DG set
cooling etc. to achieve zero exit discharge

* Dual plumbing line for separation of grey and |
black water has been considered in the design of
proposed project and has been implemented the
same at site.

* The treated waste water obtained through STP
will be used for flushing, gardening and DG set
cooling purpose.

|

d) For disinfection of the treated wastewater,
ultra-violet radiation or ozonization
process should be used.,

= For disinfection of treated wastewater, UV
radiation will be used.

€) The solid waste generated should be
properly collected and segregated. Bio -
degradable waste shall be decomposed at
site and dry / inert solid waste should be
disposed off to approved sites for land

* Will be complied as per applicable norms.

source of back-up power for lifis,
common area illumination and for
domestic use should be of enclosed type
and conform to rules made under the
Environment (Protection) Act, 1986. The
location of the DG sets should be in the
basement as promised by the project
proponent with appropriate stack height
i.e, above the roof level as per the CPCB
norms. The diesel used for DG sets
should be ultra low sulphur diesel (0.05%
sulphur), instead of low sulphur diesel.

filling  after recovering  recyclable
material.
) Diesel power generating sets proposed as | ® Will adhere to.

g) Ambient Noise level should be controlled
to ensure that it does not exceed the
prescribed standards both within and at

® The said project falls under the GMUC Master
Plan 2031.
® Scientifically designed traffic management plan

least 32% as green cover area for tree
plantation especially all around the

[ periphery of the project and on the road

the boundary of the Proposed | along with adequate parking and green belt
Commercial Complex. development has been implemented at site to
control the ambient noise level to prescribed
standards.
h) The project proponent should maintain at | *Has been planned and being developed

accordingly.
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installation of LED for lighting the areas

S. No EC Conditions __Compliance |
sides preferably with local species which
can provide protection against noise and
suspended particulates matter. The open
spaces inside the project should be
preferably landscaped and covered with
vegetation/grass, herbs & shrubs. Only
locally available plant species shall be
used. ]

i) The project proponent shall strive to | ® The following water efficient features have been
minimize water in irrigation of landscape | considered in the design and implemented at
by minimizing grass area, using native project site to minimize the water consumption
variety, xeriscaping and mulching, | in landscaping :
utilizing efficient irrigation system, | a. Native species tree plantation at site
scheduling irrigation only after checking | b. Efficient irrigation system (Drip Irrigation)
evapo-transpiration data.

)] Rain water harvesting for roof run-off and | = Kindly refer Point No. 18 (Construction Phase)

surface run-off, as per plan submitted | as mentioned above.
should be implemented. Before
recharging the surface run off, pre-
treatment through sedimentation tanks
must be done to remove suspended
matter, oil and grease. The bore well for
rainwater recharging shall be kept at least
5 mts. above the highest ground water
table. Care shall be taken that
contaminated water do not enter any.
RWH pit. The project proponent shall
avoid Rain Water Harvesting of first 10
minutes of rain fall. Roof top of the
building shall be without any toxic
material or paint which can contaminate
rain water. Wire mess and filters should
be used wherever required.

k) The groundwater level and its quality | * Since no extraction of ground water at project
should be monitored regularly in | site was ever done. Hence, ground water level
consultation with Central Ground Water | and its quality is not monitored.

Authority

D There should be no traffic congestion | » Kindly refer Point No. g (operation Phase) as
near the entry and exit points from the | mentioned above.
roads adjoining the proposed project site.

Parking should be fully internalized and
no public space should be utilized.

m) A report on the Energy conservation | » Has been submitted to your good office.
measures  conforming to  energy | * Green Building concept and features have been
conservation norms finalized by Bureau | incorporated in design of proposed project and
of Energy Efficiency should be prepared | the same has been implemented at site.
incorporating details about building | » Further, we wish to inform you that the said
materials & technology, R & U factors | project is registered under GRIHA Rating
etc, and submitted to the SEIAA, Haryana | system for green building certification. Also,
in three months time. recently the project has been obtained

“PROVISIONAL CERTIFICATION” with
“S STAR?” rating by GRIHA Council.
n) Energy conservation measures like | ® Provision of LED/CFL for lighting has been

considered in design and the same has been
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I_EE_O_T__ _____ECConditions | __Compliance ____—_—___(

[ | outside the building should be integral provided at site,
‘ part of the project design and should be in | = Will be complied with as per the HAREDA ‘
place before project commissioning. Use | norms applicable for the said project. [
‘ of solar panels must be adapted to the
maximum energy conservation. Y
0) l The Project Proponent shall use zero
‘ ozone depleting potential material in
insulation, refrigeration, air-conditioning
and adhesive. Project Proponent shall also
provide halon free fire suppression
system.
P) The Solid waste generated should be | = Will be complied with as per MSW rules, 2016.—‘
properly collected and segregated as per
the requirement of the MSW Rules, 2000
and as amended from time to time. The
bio-degradable  waste  should be
composted by vermi-composting at the
site earmarked within the project area and
dry/ inert solid waste should be disposed
off to the approved sites for land filling
after recovering recyclable material
qQ The provision of the solar water heating | = Kindly refer the Point no. n (Operation Phase) as
system shall be as per the norms mentioned above,
specified by HAREDA and shall be made
operational in each building block
1) The traffic plan and the parking plan | * Kindly refer Point No, | (Operation Phase) as
proposed by the PP should be adhered to mentioned above,
meticulously with further scope of
additional parking for future requirement.
There should be no traffic congestion
near the entry and exit points from the
roads adjoining the proposed project site.
Parking should be fully internalized and
no public space should be used.
s) The project should be operationalized | * Has been adhered to as per applicable norms
only once HUDA/public authority will | /direction.
provide domestic water supply system in
the area
t) Operation and maintenance of STP, solid | = Will be complied with.
waste  management and electrical
Infrastructure, pollution control measures
shall be ensured even after the completion
of sale.
u) Different type of wastes should be | = Will adhere to as per applicable norms.
disposed off as per provisions of
municipal solid waste, biomedical waste,
hazardous waste, e-waste, batteries &
plastic rules made under Environment
Protection Act, 1986. Particularly E-
waste and Battery waste shall be disposed
of as per existing E-waste Management
Rules 2011 and Batteries Management
Rules 2001. The project proponent should
maintain a collection center for E-waste

* Will comply with as—per—a_pplicable norms / [
guidelines.
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" S. No |

EC Conditions

Compliance

and it should be disposed of to only
registered and authorized dismantler/
recycler.

Standards for discharge of environmental
pollutants as enshrined in various
schedules of rule 3 of Environment
Protection Rule 1986 shall be strictly
complied with.

= Will be complied with.

The project proponent shall make
provision for guard pond and other
provisions for safety against failure in the
operation of wastewater treatment
facilities. The project proponent shall also
identify acceptable outfall for treated
effluent.

* The project proponent has made the provision of
intake tank (Equalization Tank) in the proposed
STP, & the same will act as a provision of guard
pond for safety against failure in the operation of
wastewater treatment facilities,

The project proponent shall ensure that
the stack height of DG sets is as per the
CPCB guide lines and also ensure that the
emission standards of noise and air are
within the CPCB prescribed limits. Noise
and Emission level of DG sets greater
than 800 KVA shall be as per CPCB
latest standards for high capacity DG sets

® Kindly refer Point no. f (Operation Phase) as
mentioned above.

y)

All electric supply exceeding 100 amp, 3
phase shall maintain the power factor
between 0.98 lag to 1 at the point of
connection.

= Power factor will be maintained as per the
electrical norms of DHBVNL/HVPNL, Govt. of
Haryana.

The project proponent shall minimize
heat island effect through shading and
reflective or pervious surface instead of
hard surface.

* Green Building concept and features have been
incorporated in design of proposed project and
the same has been implemented at site.

* Further, we wish to inform you that the said
project is registered under GRIHA Rating
system for green building certification. Also,
recently the project has been obtained
“PROVISIONAL CERTIFICATION” with
“5 STAR?” rating by GRIHA Council.

* The photographs showing pervious surface has
been laid in the project have already been
submitted to your good office along with 13% six
monthly EC compliance report vide letter Ireo
Hospitality/Post EC/CC58/3254 dated
14.01.2020 (Refer Annexure 10).

The project proponent shall use only
treated water instead of fresh water for
HVAC and DG cooling. The Project
Proponent shall also use evaporative
cooling technology and double stage
cooling system for HVAC in order to
reduce water consumption. Further
temperature, relative humidity during
summer and winter seasons should be
kept at optimal level. Variable speed
drive, best Co-efficient of Performance,
as well as optimal integrated point load

* As mentioned above in point no. (C); treated
waste water obtained through STP will be used
for cooling make up of DG sets.
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| S.No _EC Conditions
value and minimum outside fresh air
supply may be resorted for conservation

| of power and water. Coil type cooling DG
Sets shall be used for saving cooling
water consumption for water cooled DG

415
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__Compliance

Sets.
ab) | The project proponent shall ensure that
the transformer is constructed with high
quality grain oriented, low loss silicon
steel and virgin electrolyte grade copper.
The project proponent shall obtain
L manufacturer's certificate also for that.

* Has been complied with as per NBC norms.

ac) | Water Supply shall be metered among
different users of utilities.

* Has been complied with. ]

ad) | The project proponent shall ensure that
exit velocity from the stack should be
sufficiently high. Stack shall be designed
in such a way that there is no stack down-
water  under any meteorological
conditions.

" Back pressure design criteria calculations has
been followed for designing the stack as per the
manufacturer recommendation.

ae) | The project proponent shall provide water
sprinkling system in the project area to
suppress the dust in addition to the
already suggested mitigation measures in
the Air Environment chapter of EMP.

* Has been complied with.

af) | The project proponent shall meet the
emission standards for Hotel industry
prescribed by CPCB under schedule - I of
rule 3 of Environment (Protection) Rules,
1986.

* Project proponent humbly submits that the
proposed project is commercial complex project.
The condition will be complied with as per
applicable norms.

PART B - GENERAL CONDITIONS

@). The project proponent shall ensure the
commitments made in Form-1, Form-1A,
EIA / EMP and other documents
submitted to the SEIAA for the protection
of  Environment  and proposed
environmental safeguards are complied
with in letter and spirit. In case of
contradiction between two or more
documents on any point, the most
environmentally friendly commitment on
the point shall be taken as commitment
by project proponent.

= Agreed upon.

(ii). Six monthly Compliance reports should
be submitted to HSPCB and Regional
Office, MOEF GOI, Northern Region,
Chandigarh and a Copy to the SEIAA
Panchkula, Haryana

* Is being complied.

(ii). | STP outlet after stabilization and stack
emission shall be monitored monthly.
Other environmental parameters and
green belt shall be monitored on quarterly
basis. After every 3 (three) month, the
b project  proponent  shall conduct

= Will adhere to.
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' S.No EC Conditions Compliance
environmental audit and shall take
corrective measures, if required, without
delay.

(iv). | The SEIAA, Haryana reserves the right to | ® Agreed upon.
add additional safeguard measures
subsequently, if found necessary.
Environmental Clearance granted will be
revoked if it is found that false
information has been given for getting
approval of this project. SEIAA reserves
the right to revoke the clearance if
conditions stipulated are not implemented
to the satisfaction of SEIAA/ MoEF.

). The project proponent shall not violate | = Agreed upon.
any judicial orders / pronouncements
issued by any Court / Tribunal.

(vi). | All other Statutory Clearance such as the | = Approval from Chief Controller of Explosive for
approvals for storage of diesel from Chief storage of diesel - obtained.

Controller of Explosive, Fire Department, | = Approval from Civil Aviation Dept. /Forest
Civil Aviation Department, Forest Dept. — obtained.

Conservation Act, 1980 and Wildlife
(Protection) Act,1972, Forest Act,1927,
PLPA 1900, etc. shall be obtained, as
applicable by project proponents from the
respective  authorities prior to the
construction of the project.

(vii). | The Project proponent should inform the | Advertisement given in two newspapers (Hindi
public that the project has been accorded | and English) have already been submitted to
Environment Clearance by the SEIAA your good office along with 1% six monthly EC
and copies of the clearance letter are compliance report (Refer Annexure 5) vide letter
available with the Haryana State| no.SU Estates/Envi/EC/1603 dated 28.01.2014.
Pollution Control Board & SEIAA. This | = A scanned copy of Environment Clearance has
should be advertised within 7 days from | also been present on company website for public
the date of issue of the clearance letter at | awareness,

least in two local newspapers that are
widely circulated in the region and the
copy of the same should be forwarded to
SEIAA Haryana. A copy of Environment
Clearance conditions shall also be put on
project proponent's web site for public
awareness.

(viii). | Under the provisions of Environment | = Agreed upon.
(Protection) Act, 1986, legal action shall
be initiated against the project proponent
if it was found that construction of the
project has been started before obtaining
prior Environmental Clearance.

L (ix). | Any appeal against the this | ® Agreed upon.

Environmental Clearance shall lie with
the National Green Tribunal, if preferred,
within a period of 30 days as prescribed
under Section 16 of the National Green
Tribunal Act, 2010.
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protection measures should be kept in
separate account and should not be
diverted for other purposes and year wise
expenditure shall be reported to the
SEIAA/RO MoFF Gol under rules
prescribed for Environment Audit.

_'_S. No ] g EC Conditions Compliance
(x). | The project proponent shall put in place | * Has been submitted to your good office along
Corporate  Environment Policy as| with 2™ six monthly post EC compliance report
mentioned in MoEF, Gol OM No. J- (Refer Annexure 14) vide letter no SU
11013/41/2006-IA 10 (I) dated 26.4.2012 | Estates/EC/CC58/1699 dated 09.07.2014.
within 3 months period. Latest Corporate
Environment Policy should be submitted
to SEIAA within 3 months of issuance of
e this letter,
(xi). | The fund ear-marked for environment | ® Project Proponent humbly submits that, Project

proponent are a group of responsible developer
working with vision of sustainable environment
development in urban growth. Project Proponent
have a separate environmental cell in our
planning / design team which also ensure
budgetary allocation for implementation of
environment protection measures, environment
management plan (EMP) in the total budget
allocated for the project.

®» Further, we would like to submit that project
proponent have implemented the accounting
software (SAP) for the same.

(xii).

The project proponent shall ensure the
compliance of Forest Department,
Haryana  Notification  no. S.0.
121/PA2/1900/S.4/97 dated 28.11.1997

= Noted.

(xiii).

The Project Proponent shall ensure that
no vehicle during construction/operation
phase enter the project premises without
valid 'Pollution Under Control' certificate
from competent Authority.

= Has been complied at site.

(xiv).

The project proponent is responsible for
compliance of all conditions in
Environmental Clearance letter and
project proponent can not absolve himself
/herself of the responsibility by shifting it
to any contractor engaged by project
proponent,

= Agreed upon.

(xv).

The project proponent shall seek fresh
Environmental Clearance whenever it
decides to construct anything for any
purpose what so ever in the balance
licensed areas of this project.

= Agreed upon.
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418 Directorate of Town & Country Planning, Haryana 8 5

SCO-71-75, 2nd Floor, Sector-17-C, Chandigarh, Phone: 0172-2549349
Web site tcpharyana.gov.in - e-mail: tcphry@gmail.com

Regd
ORDER

Whereas licence no. 16 of 2008 dated 31.01.2008 was granted to Aspirant Builders
Pvt. Ltd., BTVS Buildwell Pvt. Ltd., Ornamental Realtors Pvt. Ltd., Adson Software Pvt. Ltd.,
Base Exports Pvt. Ltd. in collaboration with Base Exports Pvt. Ltd. to develop a group housing
colony on the land measuring 17.55 acres in the revenue estate of village Behrampur, District
Gurgaon.

A request was received on 24.07.2015 under the policy dated 15.07.2015 regarding
rescheduling of licence land between Group Housing and plotted licenced colonies to process of
exchange between the licence no 16 of 2008 dated 31.01.2008, 28 of 2008 dated 17.02.2008, 44 of
2011 dated 13.05.2011, 63 of 2009 dated 13.11.2009, 107 of 2010 dated 20.12.2010 and 60 of 2012
dated 11.06.2012, which was examined and in principle approval was granted vide this office
memo no 17766 dated 16.09.2015 to comply the terms and conditions as laid down therein
within a period of 60 days. Thereafter, the compliance made by you dated 01.10.2015, 19.10.2015
and 26.10.2015 have been examined and found in order.

After exchange of licenced land among the licences the revised schedules of land
measuring 17.55 acres are annexed as Annexure ‘A’ in the name of Aspirant Builders Pvt. Ltd.,
BTVS Buildwell Pvt. Ltd., Ornamental Realtors Pvt. Ltd., Adson Software Pvt. Ltd., Base Exports
Pvt. Ltd., Fiverivers Developers Pvt. Ltd., Fiverivers Township Pvt. Ltd., Bulls Realtors Pvt. Ltd.
in collaboration with Base Exports Pvt. Ltd. w.r.t licence no. 16 of 2008 dated 31.01.2008.

The approval of all zoning plans and building plans accorded earlier in the above
mentioned licences shall stand annulled and fresh zoning and building plans shall be get
approved as per Rules/norms. The terms and conditions as stipulated in above said licences
will remain applicable and will be complied with by Base Exports Pvt. Ltd. for licence no. 16 of
2008 dated 31.01.2008.

The company will also abide by the terms and conditions of the agreements LC-

IV and Bilateral Agreements executed with the Director.

Dated:
Sdy/-
Chandigarh (Arun Kumar Gupta)
Director General,
Town & Country Planning,
Haryana, Chandigarh
Endst. No. LC-1952/PA(SN)/24336-347 Dated: 09/12/2015

A copy is forwarded to the following for information and necessary action:-

1. Base Exports Pvt. Ltd. SCO no 6-8, Sector-9D, Madhaya Marg, Chandigarh alongwith a
copy of Agreement LC-IV and Bilateral Agreement, Land schedule & Layout.

Chief Administrator, HUDA, Panchkula.

Managing Director, HVPN, Planning Directorate, Shakti Bhawan, Sector-6, Panchkula

4. Addl. Director Urban Estates, Haryana, Panchkula.

Sl
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5. Administrator, HUDA, Gurgaon.

6. Engineer-In-Chief, HUDA, Panchkula.

7. Superintending Engineer, HUDA, Gurgaon alongwith a copy of agreement.

8. Land Acquisition Officer, Gurgaon.

9. Senior Town Planner, Enforcement, Chandigarh.

10. Senior Town Planner, Gurgaon.

11. District Town Planner (Planning), Gurgaon.

12. Chief Accounts Officer, (HQ) O/o Director, Town & Country Planning, Haryana,

Chandigarh.
Sdy/-
District Town Planner (HQ),
For Director General, Town & Country Planning,
Haryana, Chandigarh.
Endst. No. LC-1952/PA(SN)/24348 Dated: 09/12/2015

A copy is forwarded to District Town Planner (HQ) Sh. P.P. Singh with request to
update the status on website.

Sdy/-
District Town Planner (HQ),
For Director General, Town & Country Planning,
Haryana, Chandigarh.
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TO BE READ WITH LICENSE NO. 16 OF 2008 (LC1042)
SR. NO| NAME OFOWNER VILLAGE RECTANGLE | KHASRA NO. AREA SHARE ARIZA TAKEN
NO.
K [ ™ K M
1 Aspirant Builders Pvt. Behrampur 12 19/2 5 5
Ltd
21/2 2 4
22 8 0
20 2 9 4
TOTAL 24 13
OR 3.081 ACRES
2 BTVS Buildwell Pvt.  Behrampur 12 21/1 1 6 1 6
Ltd
13 24 7 12 4 0
25 8 0 4 0
19 4 7 12 7 12
5 8 0 8 0
6 8 0 8 0
7 7 12 7 12
20 1 3 0 3 0
10 5 1 5 1
TOTAL 48 11
OR 6.069 ACRES
3 Base Exports Pvt. Ltd Behrampur 19 8 8 0
9/1 2 12
12/2 2 12
20 13 8 0
TOTAL 21 4
OR 2.65 ACRES
4 Base Exports Pvt. Ltd Behrampur 18 6 9 18
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BTVS Buildwell Pvt.
Ltd

14 9 18
17 8 0
15/1 2 4
16/2 2 12
TOTAL 32 12
OR 4.075 ACRES
Behrampur 19 9/2 5 8
10 8 0
TOTAL 13 8

OR 1.675 ACRES

Q3 421
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Revised Land Schedule . .
vide orders dt. 09/12/2015 To be read with License No. 16 of 2008

1 Land owned by Aspirant Builders Pvt. Ltd., District-Gurgaon

Village Rect. No. Kila No. Total Area Taken Area
K M K M
Behrampur 12 19/2 5 5 5 5
211211 1 7 1 7
22/1 2 9 2 9
9 1

2 Land owned by BTVS Buildwell Pvt. Ltd.,(365/1216 Share), Ornamental Realtors Pvt.Ltd. ( 773/1216 Share), Adson
Software Pvt. Ltd. (78/1216 Share)

Behrampur 12 2111
21/1/2
13 24/2
251
25/2
19 4/1
4/2
5/1

©

N
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3 Land owned by Base Exports Pvt. Ltd. (227/ 748 Share), Ornamental Realtors Pvt. Ltd. (521/748 Share)

Behrampur 18 6/1 8 7 8 7
14/1 6 0 6 0
14/2 3 18 3 18
15/1/1 0 4 0 4
15/1/2 2 1 2
16/2 2 12 2 12
17 8 0 8 0
31 2

4  Land owned by Base Exports Pvt. Ltd.

Behrampur 19 8/1 7 16 7 16
8/2 0 4 0 4
9/1/1 0 11 0 11
9/1/2 2 1 2 1
12/2 2 12 2 12
13 8 0 8 0
21 4
5 Land owned by BTVS Buildwell Pvt. Ltd.
Behrampur 19 9/2/1 2 4 2 4
9/2/2 3 4 3 4
10/1 5 16 5 16
10/2 2 2
13 8
6 Land owned by Fiverivers Developers Pvt. Ltd.
Behrampur 19 12/1 5 8 4 0
19/1/1 0 16 0 16
4 16
7 Land owned by Fiverivers Township Pvt. Ltd.
Behrampur 19 18/2 3 19 3 19

8 Land owned by Bulls Realtors Pvt. Ltd. (3/8 Share), Fiverivers Developers Pvt. Ltd. (1/8 Share), Aspirant Builders
Pvt. Ltd. (1/2 Share)

Behrampur 19 3/2 0 15 0 15

9 Land owned by Bulls Realtors Pvt. Ltd. (3/4 Share), Fiverivers Developers Pvt. Ltd. (1/4 Share)

Behrampur 19 14 7 12 7 12
Grand Total 140 8 Or 17.55 acres.

Page 1of 1
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P Gmaii h aursgh lal <gkpho1od 16 gmail com>

Advance Copy of CWP titled as Sanjay Wadhwa Vs, State of Haryana YANEET SONI
ADVOCATE 9888017480

1 Mmesaags

(LR ST, SR —

Yarast dod oS4t com> o T~ 202wy aianions

From: Vaneet Soni ssonivangetdd@graal.com>
Qate: Tue, Jan 5, 2021, 2005
Subjact: Advanco Copy of CWF tHiod ag Sanjay Wadhwe Va. Siate of Haryana VAMEET SO ADWOCATE OERMH T80

Te -faglﬂcluiphm@gmall.:ﬂm}

=

Pleass find attached herewith advence copy of CWP filed as Sanbay Wadhbwa Vs State of Harysna for wour mecards

Regard=

VANEET 50N
ADVOCATE
For Pelinorar
DEBI01T4SD

v

- Sanjay Wadhwa Ve Stale of Haryana CWP.pef
B33k
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E::’.J Gmaii h aursgh lal <gkpho1od 16 gmail com>

Advance Copy of CWP titled as Sanjay Wadhwa Vs, State of Haryana YANEET SONI
ADVOCATE 9888017480

1 Mmesaags

(LR ST, SR —

Yarast dod oS4t com> o T~ 202wy aianions

From: Vaneet Soni ssonivangetdd@graal.com>

Date: Tus, Jan 3, 2021, 200035

Subjact: Advanco Copy of CWF tHiod ag Sanjay Wadhwe Va. Siate of Haryana VAMEET SO ADWOCATE OERMH T80
Tor <aghrychaphhc@omad, 2ams,.

=

Pleass find attached herewith advence copy of CWP filed as Sanbay Wadhbwa Vs State of Harysna for wour mecards

Regard=

VANEET 50N
ADVOCATE
For Pelinorar
DEBI01T4SD

v

- Sanjay Wadhwa Ve Stale of Haryana CWP.pef
B33k
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IN THE HON'BLE HIGH COURT OF PUNJAB AND HARYANA,
AT CHANDIGARH
CIVIL WRIT PETITION NO. i b{ a" GF 202}15

SANJAY WADHWA.
....PETITEKONER
VERSUS
STATE OF HARY ANA & ORS.
eee . RESPONDENTS
INDEX ‘A’
S. PARTICULARS DATED PAGES | Court
MNO. Fee
(Rs.)
1. List of Dates & Events 19.12.2020 1-19 Nil
2. [ Civil Writ Petiion 19122020 | 2052 |6+~
| 3. Affidawit in suppont 18,12, 2020 93-24 Nl
4. Anraiure P-1 30.04.2014 35151 | 1q-ec
(Buyer's Agreement of
Patitioner)
c. Annexure P-2 03.11.2009 152 = e
[License No. 63 of 2008)
B Annaxure P-3 20122010 | 153184 |- ¢
{License Na. 107 of 2010}
7. Annexure P-4 11.06.2012 | 1556-157 |- o~
License No. 80 of 2012)
8. Annsxurs -5 30.12.2010 158 - -
(Public Notice)
9, Annexure P-6 05.01.2011 159 |- &
(Crder passed by
Respondent No. 23}
10. | Annexure P-7 ——————— 160-178 |1 -
(Acknowledge of Payment)
11, | Annaxure P-8 e 179-186 | 6
(Copy of Brachure) _
12, | Annaxure P9 04.12.2012 187 J e
{Approval of Zoning Plan)
13. | Annaxure P-10 12.02.2013 188 e m
Latter by Respondent No.
22)
14. | Annexura P-11 14.02 2013 189 R
iLetter by Raspondent No,
22)
15 | Annsurs P12 23022013 180 ) -
(Public Announcemant)
16, | Annexura P-13 06.06.2013 191 1-»
(Memo)
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17

Annaxure P-14
(Approwval of Building Flan)

03.07.2013

192-197

18.

Annexure P-15
(Letter}

22.11.2013

198

18

Annexure P-16
(Environment Clearance
Certificats)

25.11.2013

199-208

20,

Annaxure P-17
(Order passed by
Raspondant No. 4)

04,12.2013

209210

21.

Annexure P-18
(No Objection Certficate)

03.02.2014

211-212

22,

Anngxure P-19
[Memao)

03.01.2015

213

23,

Annaxura P-20
{Letter)

28.05.2018

214

24,

Annexure P-21
{Order)

09.12.2015

215216

23,

Anneaxure P-22
{(Photographs through
Satellita)

217-225

26,

Annexure P-23
{Demand Notices)

i

226-234

27,

Annexure P-24
{Order}

10.05.2016

235-240

28,

Annexure P-25
(Order}

16.06.2017

241-249

29

Annaxure P-26

{Renewal of License No.
107 of 2010)

30,

19.10.2019

250-251 |

Annexure P-27

[(Renewal of License No. 63
of 2008}

10.10.2019

252-253

M.

Annexure P-28
(Demand Letters)

254-261

32,

Annexure F-29

| (Pholographs of

Construction of Building }

2

262-282

Annexurs P-30
(Complaint t¢ SHOQ through
email )

03.10.2020

264-285

[ g

Arnexura P-31
{Representation o
Respondent No. 2 through
amnail )

04.10.2020

286-287

J -

35,

Annexure P-32

{Reminder Representation
to Respendent No. 2
through email by Petitioner}

10.11.20£0

285-289

Resolution & Vakalatnama

10.08. 2020/
18.12.2020

200-291

2 et
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Notes:-
1. Total Court Fee Affived: Rs. &" sl o
2. The main law points in the present writ petition are
canvassed in Para No. 54 at Page Nos, 87 & 88,
3. Statutory Acts/ Rules:

a. Constitution of India;

b. The Criminsl Procedure Code, 1973:

¢. Incian Panal Code, 1860,

d. Delhi Speciat Police Establishment Act, 1948,
4,  Any other cage.  Nil
5. Advance Copy of present Writ Petition is supplied to the
wiate of Haryana on amail-id of office of Advocate Seneral,
Haryana i.e. aghryclyilpbhe@gmail com.
6. Whether any caveat Urs 148 CPC has been received. NO.
f. Whether there is any challenge to constitutional validity of
Azt Statutory Rules or Notification NO.
8. Wit Petition i= maintainable in view of law faid down by
Hon'hle Suprame Court in Civil Appeal Nos. 6249-8250 of 2001
decidad on 17.02.2010 {2010 {2) RCR (CRIMINAL) 141}

W'/]M W ~s
Chandigarh [HEMANT BASSI (VANEET SONI}
Dated: 08.01.2021 Advocates

Counsels for the Petitioners
P/S95ES & PAM23912001



428

IN THE HON'BELE HIGH COURT OF PUNJAE AND HARYANA

A AT CHANDIGARH
CIVIL WRIT PETITION NO. 7 Y7 of znziﬁ
SANJAY WADHWA,
..... PETITIONERS
VERSUS
STATE OF HARYANA & ORS.
,,,,,, RESPONDENTS
INDEX ‘B’

z <

................

P’

Chandigarh {HEMANT BASSI) (VANEET SONI)
Dated: 05.01.2021 Advocates
Counsals for the Petitichers
P/595/95 & PH239/2001
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IN THE HON'BLE HIGH COURT OF PUNJAB AND HARYANA
AT CHANDIGARH
CIVILWRTPETITIONNG. T4 oF 202¢
IN THE MATTER OF -
SANJAY WADHWA,

..... FETITIONER
VERSLUS
STATE OF HARYANA & ORS.
.. ... RESPONDENTS

AND EVENTS

Jan, 2013 The pefitioner came across an advertisement in
January, 2013 issued by IREQ Rasidencies
Company Pvt Lkl ie. present respondent no. €
whereby it was projected on behalf of IREQ
Residencies Company Pwt. Ltd. that it was
developing a next level State of the Art Project
under the name and style of "GRAND HYATT
GURGADON RESIDENCES" in Sectors 58, 58, 60,
61 and 62 District Gurgacen (now known as District
Gurugram).

2012 In the broacher/ advertisement which appears to
have been published somewhere in 2012, it was
projected that it was a world class project, which
was baing developed by respandent no. B,

Jan, 2013 The pettioner went lo the office of IREQ
Residencies Company Pvt. Lid. at Gurgacn in the
month of January, 2013 The represantatives of
sales depariment of respondent ng. & dishonasily,

cormuptly and fraudulently projacted to the petitioner



430

01.02.13

08.03.13f
1€.03.13

20.05.13f
28.03.14

30.04.14

2
as well as many others similarly situated persons
like the petfitioner that respondent no. € was a
developer which was developing, marketing and
salling the Group Housing project in the name of
"GRAND HYATT GURGAON RESIDENCES".

An application datad 01.02.12 was submitted by the
petitioner for allobment of residence unit in the

aforesaid project.

The petitionar paid a sum of Rs. 1,00,00,000/- ia
Rs. 20,00,000f- on 08.03.13 and Rs. 50.00,000/=an
18.03.2013 raspactively in favaur of respandent na.
B for purchase of one apartment in "GRAND HYATT
GURGAQN RESIDENCES” project.

The petitionar part with another amount against the
purchase of said apartment and an amount of Rs.
1,47,11,542/~ and Rs. 99,24,807/- was pald by the
petiticner on 20052013 and 28032014
respectively to Respondent No. 8.

The respondent no. & thereafter executed a buyers
agreement in favour of the petitioner 2o as 1o assure
to the petitioner that the petiticner had been sold a
residentlal apariment i.e. Rasidance Unit No, T2-I-
NS on 11" floor, 2 tower having an approdmate
Super Area of 4625 Sq.it. at a basic sale price of
Rs. 25,900/ par sg. ft. of Super Arga i.e. total of Rs.

11,87,87, 200/~ in the said project. Annexure P-1.
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11.05.15 10
250618 Afler the execution of aforesaid buyers agreement,

the petitionar had paid amount of Bs. 8,17,34, 457/
{Rupees Eight Crores Seventeen Lacs Thirty Four
thousand four hundred fifty seven anly) in favour of
Respondent No, € on different dates from
11.05.20%5 to 25.05.2018.

————— The Respondents No. T te 21 and other license
helders with the intent to develop residential colony;
residential plotted colony, and plotted colony
appears to have submitted an application under
Section 3 of 1975 Act for grant of license with
respondent no. 4 - DTCP, Haryana.

03.11.19 It appears that Licensa Mo 63 of 2009 dated
0:32.11.2008 was granted to the applicants under the
1975 Act subject to cerfain ferms and conditions
having validity of four (4) years from 03.11.2008 to
02.11.2013 far development of residential colony on
the area measuring 110.84 Acres falling in the
revenue estate of Village Dllawas, Bshrampur andg
Ghata in Sectors 58, 58 and 61 Distrlct Gurgaon.,
Annexures P-2.

20,1210 Similarly, it appaars that the llcense no, 107 of 2010
dated 20122010 was granted to the applicants
under the 1975 Act subject to certain terms and
conditions having valdity of four (4 ysars from

20,12.2010 to 19.12.2014 for development of
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11.06.12

30.12.10

05.01.11

il

residential plotted colony on the area measuring
140.356 Acres falling in the revenue cstate of
Village Ullawas, Bahrampur and Ghatta in Sectors
58, £9, 60 and 61 District Gurgaon. Annexures P-3.
it appears that one more license no. 60 of 2012
dated 11.06.2012 was granted to the applicants
under the 1975 Act subject to certain terms and
conditions having valdity of four {(4) years from
11.086.2012 to 10.08.2016¢ for development of
plotted colony on the area measuring 80.441 Acres
faling in the revenue estate of Village Ullawas,
Behrampur and Ghatta in Sectors 58, 59, 60, 51
and 62, District Gurgaon. Annexures P-4

The Raspondant No. 4 issued a public notice dated
30.12 2019 to the effect that no persan shall without
abtalning a licensa under Section 3 of the Haryana
Development and Regulations of Urban Areas Act,
1975 ransfer or agree to transfer in any manner
plots in 2 colony or make an advertisement o

receive any amount in respect thereof. ANNEXURE
BS5.

The Respondent No. 4 to have precautionary
measures announced vide an  arder dated
05.01.2011 that nc license application in future be
entertained unless the collaboration agreements are

registerad before the Sub-Ragistrar having territorial
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jurigdiclion of the area in which the land falls.
AN -B.

Under the directions, guidanca and with active
connivance of the Respondent MNos. 7 to 30, the
Respondent No. 6 launched a project named as
"GRAND HYATT GURGAON RESIDENCES™ on
17.224 Acres of land in revenue estate of Village
Ghata, Tehsil Sohna, Sector-28, District Gurgaon,
Haryana in violation of the terms under Clause 6 of
the License Mo. 83 of 2009 and Clause 3{g) of the
License No. 107 of 2010 dated 20.12.2010 and
Fublic Notice dated 30.12.2010 and even before the
issuance of the License No. B0 of 2012 dated
11.06.2012 and approval of the Zoning Plan and
Building Plan, Ervironmental Clearanca, Fire Safaty
and other approvals etc.

MNorgtheless the aforesaid  violations, the
respondent no. 6 had approachsd thae public at
largs/ investors/ homebuyers to sell Apartments In
the project and started booking of Apartments and
receiving payments towards the same prior o
13.04.2012.

The Respondent No. € in its brochure spacificafly
stated that every residence overlocks approximately
50 acres of landscape greens. It is learnt that 25
pecple approximately booked apartments n the

said project and the Respondeni Mo. & collected
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28.08.12

04.12.12

&

approximately a sum of Rs5.60,00,00,000/- (Rupees
Sixty Crore) from the homebuyers even before
appravals for the project were received. Copies of
acknowledgement receipts issued by Respondent
Ma. 6 are annexed as ANNEXURE P-T.

To substantiate the fact that the sald project is
launched by respondent no. 8, a Copy of the
Brochure of said project circulated by the
Respondent No. 6 is annexed as ANNEXURE P-8.
The Respongent Mo, 7 = M/s Commander Realtors
Pyt. Lid. and other licensess applied for approval of
Zoning Plan of Group Housing Caleny measuring
17.224 Agres falllng in the Residantial Plotad
Colony measuring 331.619 Acres in Sectors 58, B89,
60, 61 & 62 Gurgacn - Manesar Urban Complex,
District Gurgaon with the Respondent No, 4,

In response tharsto, thé Respondant Mo.d had
informed respondent no. 7 vide latter dated
28.08.2012 that duss payable lowards EDC and
IDC are not pakd and hence, the Zoning Plan
submitted by respondent no. 7 will be considered
and analysed only after receiving payment of
outstancing dues of EDC and IDC.

It seems that on compliance of the aforesaid
condifion, the Respondent No. 4 had spproved the

Zoning  Plan vide memo dated 04.12.2012.
ANNEXURE P-3.
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12,0213
14.02.13 The Respondent Mo. 22 as Vice Chairman &

Managing Dirgctor of Respondent ne. & had
girculated invitation ketter along Application Form to
the innocent hamebuyars like present petitioner for
their respeclive units in the said project
ANNEXURE P-10 and P- ly.

230213 Tha Respondent No. 6 announced that it had
sntered into management agreement with the
internationally acclzsimed hospitality chain, Hyatt
Hotels Corporation for ite said project “GRAND
HYATT GURGAON RESIDENCES" branded luxury
residences and a Grand Hyatt Hotel at its IREQ City
Complex. It further anncunced that the project will
be designed by renowned London based
architectwral firm "Foster + Partners®, led by Lord
Norman Foster and ¢elebrity interiar designer Tony
Chi of the Mew York based Tony Chi and
Associates. The Raspondent Mo, €  further
announced that there will be 285 luxury residences
and the residences have been strategically
designed to overlook an approximately 50 acres golf
park being developed within the IREQ City. Copy of
the announcetment made by the Respondent No. &
dated 23.02.2013 is hereto annexed and marked as

ANNEXLUIRE P-12,
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06.06.13

17.11.12

03.07.13

8

To substantiate and fortify the fact that the
regpondent no. & with the active connivance of
respondants no. 7 to 20 had started tha construction
and development work on the site of said project
before the approval of building plan of said project
a copy of receipt! memo dated 056.05.2013 showing
the deposit of Rs.43,51,200 {Rupees Fory Thrae
Lakhs Fifty One Thousand and Two Hundred only)
with the Respondent No.4 towards 1* instaiment of
Labour Cess under the Building and Other
Construction Worker's (RE & C5) Act, 1996 against
construction work is anniexed as ANNEXURE P-13.
Before the approval of the Zoning Flan {approved
on 0412.2012), the Respondsnt Mo, 7 had
submittad an application dated 17.11.2012 for
approval of Building Plan of Group Housing Colony
messuring 17.224 Acres falling in the Residential
Plotted Colony measuring 331.619 Acres in Sectors
58, 59, 80, 61 & 62 Gurgaon - Manesar Urban
Complex, District Gurgaon with Respondent No. 4,
The said building plan was approved by the
respondent no, 4 vide memo dated 03.07.2013.
ANNEXURE P-14.

The respondeni no. € having pre-planned
conspiracy with respondents no, 7 {0 30 to cheat the
homebuyers! investorsf general public stared

gxcavation at the said project and demanded
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excavation instalments from the Apartment buyers
on 22.11.2013 without obtaining the necessary and
mandatory approvals! déarances! permigsions from
the competent authorities. Capy of the letter dated
22.11.2013 is annexed as ANNEXURE P-15.

18.04.12 The Respondent No. 7 for the first time had
submitted an application dated 18.04.2012 for
environmental clearanze wih Siate Environment
Impact Assessment Authority, Haryana.

251113 On consideration of said application, an
envirgnment clearance for settingup  Group
Housing over area measuring 17.31 Acras situated
at Sactor-58, Villags Ghata, Distdet Gurgaon was
granted by the State Environment Impact
Assessment Authority, Haryana vide memo dated
25.11.2013. ANNEXURE P-16.

04.12.13  On an application submited for transfer of license
no. 107 of 2010 dated 20.12.2010 with the
Respondent No.4, the said application was allowed
and said license of area measunng 140.356 Acres
{area subsequeantly reduced to 140.338 Acres) was
transtermed under Eu]e 17 of 1976 Rules by the
respondent no, 4 vide order dated 04,12.2013,
ANNEXURE P17,

-—--—--—-  The Respondent No. 7 applisd to tha Haryana State
Pollution Control Board (or consent to eslablish

under the Water Act, 1974 and Air Act, 1981 for
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03.02.14

151043/
19.11.14

08.01.15

Q4. 1297

10

Group Housing Sactor-58, Village (Ghatta, District
Gurgaon.

Cn scrutinizing the application, the Haryana State
Pollution Corntrol Board gave its no objection
cerfificate ta establish vide memo dated 03.02.2014.

ANNEXURE P-1E.

The Respondent MNo. 7 also applied to the
Respondent No. 5 for approval of Fire Fighting
Scheme on 15.10.20H3 and 19.11.2014 of Group
Housting Colony measuring 17.224 Acres falling in
the Residential Plotted Colony measuring 331.61%9
Acres in Sectors 58, 59, 60, 61 & 62 Gurgacn -
Manesar Urban Complex, District Gurgaon.

The Respondent No. 5 appreved the Fire Fighting
Schame in favowr of Respondent No. ¥ on
{8.01.2015 ANNEXURE P-19.

On cancellation of all the sanctions and appravals in
view of the revised schedule of lands In respect to
Licenes No. 107 of 2010 and License No. 80 of
2012, the Raspondent No. 7 again apphed to the
Respondert No.5 for approval of the revised Fire
Fighting Scheme.,

The Respondent Mo, 4 vide its letter dated
04.12.2017 requested the Respendent Mo. 5 to
inquire and send a repart on the Fireg Safety

Schemea.
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250518 The Respondent No. 5 vide letter dated 258.05.2018
informed the Respondent Mo. 4 regarding
daficiencies in the Building Plans with fire drawings
and returned the case for rectification of the same.
ANNEXURE P-20

09.12.15  As a consequence of a revised schedule of lands,
all the sanctions! approvals of zening plans/ buikding
plans accorded earlier under License No. 63 of
2009, License No., 107 of 2010; and License No. 80
of 2012 stand annulled vide order dated 09.12.2015
with the rider that fresh zoning and building plans
shall be get approved as per Rules! norms.
ANNEXURE P-21.

e Tha respondent no. B in connivance  with
respondents nos. 7 to 30 as well as their associales
including govenment officials  continued  the
construction  and development at the project
“GRAND HYATT GURGACN RESIDENCES”
without any valid approvals, congent, permission
and no objection certficates of the concemed Gowt,
Authorities i.e. (i) Zoning Plan, {ii} Buikding Plan, (i)
Fire Fighting Schemes, (v} Consent to Establish and
{v) Environment Clearance Certificate.

The respondant no. § in connivance with
respondents nos. 7 to 30 as well as their associates
including governmeant officials i order 1o play fraud

had demanded money from the homebuyers as per



440

10.05.16

12

the construction linked payment plan, continued the
construction and development work at the project
without any valid approvals, consent, permission
and no objection certificates of the concemed Gowl.
Authorities i.e. (i) Zoning Plan, (li} Building Plan, {iil)
Fire Fighting Scham, {iv) Consent to Establish and
{v) Environment Clearance Cerificate. Copy of the
photographs as available through Satellile Google
Earth Pro are annaxed herewith as as ANNEXURE
P-22.

The Respondent Nos. & did not stop there and aven
raised demands/ issued call notices demanding
payments from homebuyers far Construction Linked
Payments even after 09.12.2015 dospite having due
knowledge of the fact that the all the zondng plans
and building plans stands annulled vide order dated
09.12.2015 passed by Respondent no. 4. Gopies of
the demand! call notices issued by the Respondent
No. © are annexed herawith as ANNEXURE P-23.
On an application dated 14.12.2015 submitted by
Respondent ne. 7 for re-scheduling of licensed land
under the policy dated 1£.07.201%, the Respondant
No. 4 vide order dated 10.05.2018 revisad the
schedule of land. As a consaguence of the ravised
schedule of lankis, again all the sanctions! appravals
of layout plan/ building plan pertaining to the

License No, 60 of 2012 stang cancelled and the
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Respondent Mos. 7 to 21 are required to get new

approval  from the competent authorities.
ANNEXURE P-24.

Again on request dated 17.01.2017 submitted by
Raspondant no. 7 for de-licensing of an area
reasuring 1.43125 Acres from said licence no. 107
of 2010 dated 20.12.2010, the dellcensing of 2aid
area measuring 1.43125 Acres was spprovad by
Respondent no. 4 vide order dated 16.07.2017 and
a6 a consequence thereof, all sanctions/ approvals
pertaining to sad license no. 70 of 2010 were
arderad to ba annulled ab-initio. ANNEXURE P-25,
The Respondent Mo. 7 submitted an apphication
dated 27.07.2017 with the Respondent no. 4 for
approval of revised building plans of Group Housing
Colony measuring 17.224 Acres falling in residential
plotted colony in Sectors &8, §9, 60, §1 & B2
Gurgaon - Manesar Urban  Complex, District
{Gurgaon.

The Respondent no. 7 had also submitted an
application for approval of revised Zoning Ptan
pertaining to aforesaid Group Housing Colony
measuring 17.224 Acres falling in residential platted
colony. i is falicitous to mention herain that the said

applications for approval of revised building plans

as well as revised zonirgy plan of said Group
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Housing Colony measuring 17.224 Acres falling n
residential plotted <olony iz still  pending
consideration with the respondent no. 4 and the
same are not approved il date,

On an applications dated 06.04.2017 and dated
04.06.2019 submitted by applicants for renewal of
said license no. 107 of 2010 dated 20.12.2010
granted for setting up residential plotted colony over
an addiional area measuring 138.4005 Acres in the
revenue estate of Vilage Ghatta, Sector 58-81,
Guregram  -Manesar Complex, Surugram, the
Respondent no. 4 vide memo dated 10.10.2019
rencwed the said license no. 107 of 2010 upto
19.12.2020 on terms and conditions laid down
therein and after freezing the area measuring
67.04375 Acres due to ongoing CBl Investigation.
ANNEXURE P-26

Similarly on an applications dated 12.01.2018 and
dated 06.08.2019 submitted by applicants for
renewal of said license no. 63 of 2008 dated
03.11.200% granted for setting up rosidential plotted
colony on the land measuting 1085625 Acres in the
revenua estate of Village Ghalta, Sector 58-61,
Gurugram -Manesar Complex, Gunugram, the
Respondent no. 4 vide mema dated 10102019
renewed the said license no. 63 of 2009 upto

03 11.2009 on terms and conddions laid down
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therein and after freezing the area measuring
10.5625 Acres due to ongcing CBl Investigation.
ANNEXURE P-27.

July 27 The Respondent No. 7 applied with the RERA,
Haryana for registration of the said project under the
Real Estate (Regulation and Development) Act,
2016. The said application for registration of said
moject was rejectad by RERA, Haryana on account
of non-submission of all the requisite information as
mandatorily required under the 2016 Act.

smmmameme  The Respondant Nos. § 10 30 in connivance with
each other demanded payment of money from tha
homebuyers in utter violation of the provision of
2016 Act. It is pertinent to bring to the notice of this
Han'hle Court that in order to play fraud and
demand manay from the homsbuyers as per the
construction linked payment plan, Respondents No.
6 to 30 continuad the construetion and developmaent
wirk at the said projec] without any registration,
valid approvals, consent, permission and no
objection cerlificates of the concerned Gowt,
Authorities 1., (i) Zoning Plan, (il} Building Plan, Gii}
Fire Fighting Scheme, (iv) Consant to Establish and
{v) Environment Clearance Certificate. Copies of
demand letters issued by the Respondent Mo, B,

which show that construction continwed after
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approvals are cancelled from 09122015 are
annexed herewith 22 ANNEXLIRE P- 28,

The Respondent Mo, 6 has realised major part of
Sale Consideration amount in respect to the said
project from the homebuyers from time to time.
Howsvear, the amount less than 20% of the projact
cost has been spent in the construction and
development of the £aid project.

Further it eppears that fill the end of 31.03.2018%,
NIL revenye ig recognised in the books of
Respondent Ma. 6 in relation to the said projedt,
which fortifies the diversion of money paid by
homehuyears to the other land owning companics of
IREQ Group as well as or partnarship firms of
respondent nos. 22 (Mr. Lalit Goyal) and 23 {Mrs.
Sapna Goyal wife of Mr. Lalit Goyal) of t¢ their
individual aceounts {which can be ascertained and
surfaced on carrying out investigatikn intp the
money transactions}.

Even though about major part of sale consideration
was paid by homebuyers for allotiment of apartment
in the said project, but till date the Raspondent No.
& constructed orly the basic shell structure of the
buildings i.e. Columns & Slabs only what to talk of
emaction of any fagade glass, intermnal finishing work

in the buildings. Copies of photographs of the
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buildings are here annexad and marked as
ANNEXURE P-28.

Since the said activities, which have come {o the
notice of the petitioner constitute sericus cognizable
offences including frawd of high magnitude, as such,
the petitioner either personally &r har representative
weant o report the matter to the S HO. Police
Station sector 65, Gurugram, However, whenever
the petifioner of her representative went thara, thay
were put off on cne pretext or the other and the
police officials did nod bather to even properly hear
the grievance of the petitioner as the peditioner
ramed the private respondents i.e. the respondent
nos. 6 1o 21, its managemsant; directers, parners,
key managerial perzons and other associates and
raspondent nos. 22 to 30, The patitioner reslisad
tnat the police station sector 65, Gurugram is
housed in the complex controlled by the private
respondents, so there might ba some soft cornar,
but an offence of such high magnilude cannot be
scuttied.

Finally the petitioner through her  advocate!
authorized representative had submitted a written
complaint to the 5.H O. Police Station, Sector 65,
Gurugram through email dated 03" October, 2020.

Annexure P-30.
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Though the complaint submitted by the petitionar
clearly spells out commission of cognizable
offences and though the officer in ¢harge of police
station is obliged to register FIR and investigats,
however, the SH.O. Pollce Station Sector 65,
Gurugram has failed to discharge his statutory duty,
Under the ¢ircumstances the patitioner through her
advocate! authorized representative represented to
the Commissioner of Police, Gurugram vide email
dated 04.10.2020 so as o avail the remedy ufs
184(3) Cr.P.C. Annexure P-31,
Rather taking any action on the aforesaid complaint
of the petitioner, ane official from Economic Offence
Wing (EOVY) called the advocatef representative of
the respondent and asked him to get the statement
recordéd. The advocate) representative in tum
apprise the petitioner and in response thereto the
petitionsr directly respondad to the EQWY vide email
dated 09.11.2020. vide the said amail, the patitionet
categoncally told the EOW that the complalnt
already given by the petitioner through her
advocate/ representative be treated ag  her
statement and that in case any specific query was
required to ba answered by the petitioner, then the
same be sent to the petitioner by email, which
would ke immediately answered by way of an email.

Annexure P-32.
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—e———e However, sven subsequent to said email dated
0©.11.2020 neither any action was taken to register
the FIR nor any communication has been raceived
by the petitioner which shows that ihere is nothing
further to be asked in addition to the complaint and
documents already submitted by the petitioner. It is
perfinent ta mention hera that though no inguiry is
permissible in a matter where a cognizable offence
I3 reported and FIR ought to be registered promptly,
howevar, even f a preliminary ivquiry s
necessitated in the light of law enunciated in Lalita
Kumari's case, then the same has to be concluded
within & pericd of T days and sven that is not
required to be detailed factual inquiry. Since a
perind of 7 days expired from the representation
dated 04.10.2020 long back and In facl the sald
period of 7 days post the email dated 03.11.2020
also expired a long time back, as such, the in action
on the par of official respondents s totally
inexplicable and illegal.

19.12.20 Hence the present writ petition.

Mf?"‘r /VM &y

CHANDIGARH (HEMANT BASS!) (VANEET SONI)
DATED: 19.12 2020 ADVOCATES

COUNSELS FOR THE PETITIONERS
P/595/1985 & PA1235/2001
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O IN THE HON'BLE HIGH COURT OF PUNJAB AND HARYANA
AT CHANDIGARH
CIMILWRITPETITIONNO._ FUTF-  oF 202

iIN THE M F.-
SANJAY WADHWA, AGED APQUT 58 YEARS, SON OF
TILAK RAJ WADHWA, RESIDENT OF # A-80, SUSHANT
LOK-1, GURUGRAM-122001 DIRECTOR/ AUTHORIZED -
REPRESENTATIVE M/S EIGHTH NORTH VENTURES
PRIVATE LIMITED HAVING ITS OFFICE AT # A0,
SUSHANT LOK-1, GURUGRAIM-122001,
e e PETITIONER
VERSUS
1. STATE OF HARYANA, THROUGH ITS HOME
SECRETARY, DEFPARTMENT OF HOME AND
ADMINISTRATION OF JUSTICE, GOVERNMENT OF
HARYANA, HARYANA CIVIL SECRETARIAT, SECTOR-
17, CHANDIGARH.
2. . THE COMMISSIONER OF POLICE, GURUGRAM,
SECTOR-11, DISTRICT GURUGRAM.
3. THE S.HO. POLICE STATION SECTOR 65,
_ .GURUGRAM, DISTRICT GURUGRAM
S ‘4.j THE DIRECTOR GENERAL.-.IE}EF’HRT'MENT OF TOWN
. & COUNTRY' PLANNING, GOVERNMENT OF
HARYANA, SCO  71-75, ' SEC-17C, CHANDIGARH-
16007, ‘
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11.
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HARYANA FIRE SERVICE, SECTOR &, SCO NO. 128-
12¢, SECRETARIAT LOCAL BODIES, CHANDIGARH,
HARYANA-160017 THROUGH ITS DIRECTOR,

M/iS 1REC RESIDENCIES COMPANY PRIVATE
LIMITED, QFFICE AT: C-4, 15T FLOOR, MALVIYA
NAGAR, NEW DELHIF140017 THROUGH ITS
DIRECTORS / AUTHORISED REPRESENTATIVES.

M/S COMMANDER REALTORS PRIVATE LIMITED,
OFFICE AT C-4, 1ST FLOCR, MALVIYA NAGAR, NEW
DELHI-110017 THRQUGH ITS  DIRECTORS/
AUTHCRISED REPRESENTATIVES.

M!S FIVERIVER BUILDCON PRIVATE LIMITED,
OFFICE AT. 305, 3" FLOOR, KANCHAN HOUSE,
KARAMPURA COMMERCIAL COMPLEX, NEW DELHI-
110015, THROUGH (TS DIRECTORS/ AUTHORISED
FHEﬁRES’ENTﬁ'I‘NE_S',

M!S ASPIRANT BUILDERS PRIVATE LIMITED, OFFICE
AT 305, KANCHAN 'HOUSE, KARAMPURA
COMMERGIAL COMPLEX, NEW DELHI-110015,
THROUGH ITS DIRECTORS/  AUTHOQRISED
PREPRESENTATIVES.

M/S BULLS REALTORS PRIVATE LIMITED, OFFICE AT
18T C-4, 17 FLOOR, MALVIYA NAGAR, NEW DELHK
110017, THROUGH ITS DIRECTORS/ AUTHORISED
PREPRESENTATIVES.

M5 HIGH GTAR BUILDERS FRIVATE LIMITED,

OFFICE AT C-4, 15T FLOOR, MALVIYA NAGAR, NEW
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12,

13,

14,

15,

16,

17.

22

DELHI-110017, THROUGH ITS  DIRECTORY
AUTHORISED PREPRESENTATIVES.

M/S ADSON SOFTWARE PRIVATE LIMITED, OFFICE
AT C-4, 1ST FLOOR. MALVIYA NAGAR, NEW DELHI-
110017, THROUGH (TS DIRECTORS/ AUTHORISED
PREPRESENTATIVES.

MIS FIVERIVER TOWNSHIP PRIVATE LIMITED, 305,
3" FLOOR., KANCHAN HOUSE, KARAMPURA
COMMERCIAL COMPLEX, NEW  DELHI-110015,
THROUGH TS  DIRECTORS!  AUTHORISED
PREPRESENTATIVES.

M/S HARD CORE REALTORS PRIVATE LIMITED,
QFFICE AT C-4, 157 FLOOR, MALYIYA NAGAR, NEW
DELH!I-110017, THROUGH ITS  DIRECTORS/
AUTHORISED PREPRESENTATIVES.

WS REGAL GREEN LANDG PRIVATE LIMITED, OFFICE
AT 304, WANCHAN HOUSE, KARAMPURA
COMMERCIAL chPLEx, NEW DELHI-110015,
THROUGH TS DIRECTORS/  AUTHORISED
PREPRESENTATIVES.

M/S ORMNAMENTAL REALTORS PRIVATE LIMITED,
OFFICE AT C-4, 15T FLOOR, MALVIYA NAGAR, NEW
DELHI-110017, THROUGH ITS  DIRECTORS!
AUTHORISED PREPRESENTATIVES.

MIS IREO PRIVATE LIMITED, OFFICE AT C-4, 18T

FLOOR, MALVIYA NAGAR, NEW DELHI-110017,
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19,

20,

21.

22,

23.
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THROUGH ITS DIRECTORS!  AUTHORISED
REPRESENTATIVES.

M/S IREQ MANAGEMENT PRIVATE LIMITED, OFFICE
AT IREO CAMPUS, GRAND ARCH STREET, SECTOR
59, NEAR BEHRAMPUR, GURGAON, HARYANA-
122101 THROUGH ITS DIRECTORS/ AUTHORISED
REPRESENTATIVES.

M/S SURAO REALTORS LLP, OFFICE AT (3-23, ASHOK
VIHAR, PHASE-, DELHI-110052 THRCUGH ITS
PARTNERS MR. LALIT GOYAL AND MS. SAPNA
GOYAL.

M/S NEW ERA BUILDWELL PRIVATE LUMITED
OFFICE AT G-23, ASHOK VIHAR, PHASE-l, DELHI-
110052 THROUGH ITS DIRECTORS/ AUTHORISED
REPRESENTATIVES.

DEVDHAR REALTORS PVT, LTD., 3" FLOOR, 14, RAN)
JHANSI ROAD, NEW DELHI-110055.

MR. LALIT GOYAL, VICE CHAIRMAN & MANAGING
DIRECTOR, IREQ GROUP (FORMER VICE CHAIRMAN
& MANAGING DIRECTOR OF THE RESPONDENT NO.
17- MiS IREO PRIVATE LIMITED), C-4, 18T FLOCR,
MALVIYA NAGAR, NEW DELHI-110017.

MS. SAPNA GOYAL, (FORMER DIRECTOR OF
RESPONDENT NO.18- M/S IREC MANAGEMENT
PRIVATE LIMITED) RESIDNET OF IREQ CAMPUS,

QPP GRAND ARCH, SECTOR 59, NEAR BEHRAMPUR,

GURGAON, HARYANA-122101.
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24,

25.

6.

27,

28,

29.
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MR. SUBHASIS LAHIRI, LEGAL HEAD, IREQ GROUP,
IREQ CAMPUS, OPP GRAND ARCH, SECTOR 55,
GURGAOQN 122101,

MR. VARUN KHANNA, HEAD OF SALES, IREC
GROUP, IREC CAMPUS, OPP GRAND ARCH, SECTOR
5¢, NEAR BEHRAMPUR, GURGACN 122101

MR. PANKAJ DAGAR, CHIEF EXECUTIVE OFFICER
{(CEQ), IREC RESIDENCIES COMPANY PRIVATE
LIMITED (RESFONDENT NO. 6} {FORMER DIRECTOR
OF RESPONDENT NO 6), C4, 18T FLOOR, MALVIYA
NAGAR, NEW DELHI-110017.

MR. JAI BHARAT AGGARWAL, CHIEF FINANCIAL
OFFICER (CFQ) IRED GROUP (FORMER DIRECTCOR
OF RESPONDENT NO. 8- |IREQ RESIDENCIES
COMPANY PRIVATE LIMITED), OPP GRANC ARCH,
SECTOR 59, NEAR, BEHRAMPUR, GURGAON 122101,
MR, 3. K. AGGARWAL, LEGAL ADVISOR OF IREC
GROUP (FORMER DIRECTOR OF RESPONDENT NO.
6- IREOQ RESIDENCIES COMPANY PRIVATE LIMITED),

OPF GRAND ARCH, SECTCR 59, NEAR BEHRAMPUR,
GURGACN 122101,

MS. SANGEETHA AGGAFEWAL, FORMER DIRECTGR
IREC RESIDEMNCIES COMPANY PRIVATE LIMITED
(RESPOMDENT NO. 6) C-4. 15T FLOOR, MALVIYA
NAGAR, NEW DELHI-110017.

MR. ANUPAM NAGALIA, CHIEF OPERATING QFFICER
(COQ), IREQ GROUP (FORMER DIRECTOR OF



25 453

RESPONCENT NO.6- IREQ RESIDENCIES COMPANY
PRIVATE LIMITED) IREQ CAMPUS, OPF GRAND
ARCH, SECTOR 59, NEAR BEHRAMPUR, GURGAON,

HARYANA-122101.

....... RESPONDENTS
CHANDIGARH {Mﬁssl} (VANEET SONI)
DATED: 19.12.2020 ADVOCATES

COUNSELS FOR THE PETITIONERS
P/595/1995 & PHM239/2001



454

26
CIVIL WRIT PETITION UNDER ARTCLE 226/ 227 OF
THE CONSTITUTION OF INDIA FOR ISSUANCE OF A
WRIT; ORDER OR DIRECTION ESPECIALLY IN THE
NATURE OF MANDAMUS DIRECTING THE
RESPONDENT NQ. 1 TO 3 TO REGISTER AN FIR
AGAINST RESPONDENTS NO. & TO 21; ITS
DIRECTORS: MANAGEMENT; OFFICIALS; AND
THEIR ASSOCIATES AND RESPONDENTS NO. 22 TO
30 AND TAKE LEGAL ACTION AS MANDATED
UNDER CHAPTER-XH BECAUSE A% PER
ALLEGATIONS THEY HAVE COMMITTED
COGNIZABLE OFFENCES PUNISHABLE UNDER
SECTIONS 4035, 406G, 409, 415, 417, 418, 420, 421, 422,
423, 424, 467, 468, 471, 1205 IPC IN CONNIVANCE
WITH EACH OTHER BY INDULGING IN FABRICATION
OF DOCUMENTS: CHEATING; IMPERSONATION;
AND DISHONEST AND FRAUDULENT INTENTION TO
CHEAT THE GULLIELE HOME BUYER {PETITIONER)
AND CRIMINAL BREACH OF TRUST;
MISAPPROPRIATION BY SIPHONING OFF THE HARD
EARNED MONEY OF HOME BUYERS LIKE PRESENT
PETITIONERS, WHICH WAS MEANT TO BE KEPT IN
SAFE DEPOSIT AND USED FOR CONSTRUCTION OF
APARTMENTS IN THE PROJECT NAMED “GRAND
HYATT GURGAON RESIDENCES" AND FURTHER
HAVING CONNIVED WITH EACH OTHER HAD
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ADOFPTED MISCHIEVOUS STRATEGY BY

INTRQDUCING THE NON-LICENSEE L.E.
RESPONDENT NO. & {M/S IREDO RESIDENCIES
COMPANY PRIVATE UMITED) TO LAUNCH;
COLLECT; AND CONMMITTED COGNIZABLE
OFFENCE OF CRIMINAL BREACH OF TRUST,
MISAPPROPRIATION BY SIPHONING OFF THE HARD
EARNED MONEY OF HOME BUYER'S LIKE PRESENT
PETITIONERS, WHO WERE DISHONESTLY INDUCED
TO PART WITH THEIR MONEY FOR PURCHASE OF
APARTMENT IN THE SAID PROJECT "GRAND HYATT
GURGAON RESIDENCES";

AND

FURTHER FOR ISSUANGCE OF A WRIT; ORDER OR
DIRECTION ESPECIALLY IN THE NATURE OF A WRIT
OF MANDAMUS TO ENTRUST THE INVESTIGATION
OF THE SAID CASE TO THE CENTRAL BUREAU QF
INVESTIGATION ©OR ANY OTHER INDEPENDENT
AGENCY, FOR ITS FAIR, PROPER, INDEPEMDENT
AND IMPARTIAL INVESTIGATION IN QRDER TO
BRING THE REAL CULPRITS TO BOOK AND GET
THEM PUNISHED IN ACCORDANCE WITH LAW TO
SECURE THE ENDS OF JUSTICE;

AND

FURTHER DIRECT THE RESPOQONDENT NOE. 1 TO 3
TO ISSUE LOOK OUT NOTICE AGAINST THE

455
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RESPONDENT NOS. 22 TO 30 AND DIRECTORS;

MANAGEMENT; KEY MANAGERIAL PERSONS OF
RESPONDENT NDS. 6 TO 21 SO AS TO RESTRAIN
THEM FROM LEAVING INDIA WITHOUT THE
PERMISSION OF THIS HONBLE COURT OR
COMPETENT COURT OF LAW DURING THE
PENDENCY OF PRESENT WRIT PETITION,;
AND JOR
ANY OTHER RELIEF WHICH THE PETITIONERS MAY
BE FOUND ENTITLED TO IN THE FACTS AND
CIRCUMSTANCES OF THE CASE.
MOST RESFECTFULLY SHOWETH:
1. That the Petitioner s resident of Gurugram and [aw-
abiding citizens of India and is thus, entitied to invoke the VWit
Jurigdiction of this Hon'ble Count under Articke 226/227 of the
Constitution of India to seak redrassal of their grievances. The
prasant petiionar having interested in purchase of a luxurious
and good quality Apartment in Gurgaon deveioped by a reputsd
Company had agreed to purchase an apartment in the project
namely, “GRAND HYATT GURGAQN RESIDENCES" launched
and advertised by the respondent no. 5-IREQ Residencies
Company Pvt. Ltd. on the representation being made by the
representative of Respondent No. 6 had paid an amount of
11,63,70, 806/~ (Rupwet Elevern Crores Sixty Three Lacs
Seventy Theusand Eight Hundred and Six only) cut of the hard

eamed monsy of petitioner, Instead of the said amoun! paid by



29
petitioner being pul to use for development of said projedt, the
respondent noe. & 1o 30 having complizity with each other
siphoned off the said amount paid by petitioner as well as
amount of more than 380 Crores (which was paid by other
innocent homebuyers like present petitioner for allotment of
apariment in the said project}. Further, it has been learnt that
the =aid amount, which was collected by the respondent no. 8
from innccent homebuyers like present petiioner stands
already transferred in the name of rgspondent no. 22 (founder
of IRED Group and Fund Manager of IREQ Fund, Mauritius
and alse Vice Chairman and Managing Director of IREQ Group)
and respondent no. 23 (wife of respondent no. 22 and one of
the Director of IREC Group of Companies and also a
sharenclder in IREC Group of Companies) or other land owning
companies of IREC Group (which can be ascertainsd and
surfaced on carrying oul invastigation into the monay
transactions).

2. That the grievance of the petiioner is that whereas the
petitionsr has heen duped ty the Respondents No. 6 to 30 by
dishonestly inducing the petitioner and by cheating the
petitioner of a huge amount of money and wheress the
pefitionar has complained to the police and has represenied the
higher authorities, howevar, the police iz not taking any action
against the culprits who are roaming around freely and are
influensing the onset of investigation. Though the pattioner has

clearly highlighted the manner in which the accused have not

457



458

3¢
only cheated and commit fraud not only the gullible public but
also cheated the govemment and have swindled away huge
amount of money. Howaver, rather than registering an FIR on
the basis of information which discloses very serious
cognizable offences and rather than embarking upon and
completing the investigation, the police f{investigating agency)
at the instance of the accused and cother influential persons has
been tuming a blind eye and has given a kong rope 1o the
accused thersby allowing the accused to indulge in unlawiul
activitiss with impunity. In fact the police station sector-6&,
Gurugram is situated within the area controdled by the private
respondents and as such, the private respondents ie.
respondeant nes. § to 30 its management; directors; officials atc.
command a considerable influence over the police authorifies.
In fact, the petitioner many a times tmed to approach the police
of pofice station sector-85, Gurugram to ladge the complaint,
howevar, the petiioner or the reprasentative of the pefiticner
was returned back on every occasion without even bothering to
hear the grievances of the petitioner. The petitioner eventually
submitted the written complaint to the SHO, sector-65,
Gurugram on 03" October, 2020. However, even then no action
has been taken. So much so, even the raprasaniation through
email dated C4™ October, 2020 submitted by the petitioner to
the Commmissioner of Police, Gurugram has not evoked sny
responsa, The paliioner craves the indulgence of this Hon'ble

Court to highlight a fraud of largsr magnitude at the hands of
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tha private respondents ie. respondent nos. 6 to 21 its
management; diractors; officials ete. committed with the active
connivance and collusion of respondsnt nos. 22 to 30, whereby
not only the petiticner s affected bul the State Exchequer and
Public at large are affected. However, with the clout of certain
influential persons with vested interests the entire matier is
being whitewashed so as to try and give a sale passage to the
accused.

3. That the pefitionsr inter-alia has summarized the illegal
acts s under sa as to have to clear picture of frawd playad by
respondent nos. & to 30 with the qulliidle and righteous
homebuyers like present petitioner -
ay it appears that the Respondent no. & entered inte a
Canfidential Agreement with respondent no. T (seems to
be main devesloper of project "GRAND HYATT
GURGAON RESIDENCES"™ as per License No. 63 of
2008, License No. 107 of 2010; and License Mo, 60 of
2012) and other license holders of said licenses ie.
respondents no, 8 t0 16 and that too withowt the
knowledge ard at the back of respondent no. 4 in
contravantion of terms and conditions of said licenses ang
mandatory provisions of 1975 Act, Furthermore it s0
seems that the respondent no. 6 having connived with
management/ directors! partners of respondent nos. 7 to
21 and retpondent nos. 22 to 30 launched, adverised

etc, the aforesaid project "GRAND HYATT GURGAON
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RESIDENCES” and collected huge amount of more than
Rs. 380 Crores from innocent homebuyers without having
right and authority and siphoned off the said amount by
channelized transfer in the name of respondent no. 22
(founder of IREC Group} and respondent no. 23 (wife of
raspondent no. 22 and one of the major sharehokder in
IREC Group) or other land owning companies of IREQ
Group {which can be ascertained and surfaced on
carrying cut investigation into the money transactions).
b) the circumstances indicate that the Respondsnts
Ms. & to 30 in connivance with each other hawve
fraudulently and dishonestly induzed the Petitioner and
other gulible homebuyers by deceitfully projecting that
they wers developing Exclusive and State of the Ard
Apartments in collsboration with internationally acclaimed
hospitality chain, Hyatt Hotels Corporation and designed
by renowned London based architectural firm “Foster +
Partners” (led by Lord Norman Fosier and celebrity
interior designer Tony Chi of the New York based Tony
Chi ang Associates) and on account of that deception
made the petitioner to part with her hard earned money to
the tune of 11,83,70,806/- (Rupees Eleven Crores Sixty
Three Lacs Seventy Thousand Eight Hundred and Six
only). But it was a mere deception and camouflage as
neither they have any subsisting collaboration with “Hyatt

Hotels Corporation” or “Foster + Partners™, nor did they
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even have any permissicns in place nor were they entitled
to even collect the money from the Homebuyers. Despita
having unautharizedly collacted a sum of Rs. 380 Croras
from about 60 Homebuyers way back in 2012-2013, they
have nol done anything concrete till date and have rather
swindled away the money.
¢} it seems that the Respondent Wos. 1 to 3 hava
failed to perform their public digy in securing the intarest
of hemebuyers, As on date the Respondent Nos. & to 21
have no approved/ renewed (i) Zaning Plan, (i) Building
Plan, () Fire Fighting Scheme, (iv) Consent to Establish
and (v) Environment Clearance Certificate for any
construction and development in the said project. Further
that the Respondent Nos € to 21 obtained the prior
environmental clearance of Consent to Establish 2nd Fire
Fighting Scheme by means of fraud and forgery by not
disclosing that they have alreacly started the construction
at site.

d) Though the amount collected from the homebuyers
was ragquirad (o be kept depositad in a separats account
for use in development warks t& ba carried out in the sald
project, however, the same appears to bhave been
swindlad away by Respondent nos. 6 to 31 having
conspired with each other by lsaving the innocent

homebuyers like present patitioner in lurch.
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4,  That before proceeding further with the facts in comelation
of the present case, the petitioner would like to apprise this
Hon'ble Court about the brief history concerning the origination
and incorporalion of IREO Group in India as under:-

I That twoe companies Ireo Fund-l and Ireo Fund-ll
wara incorporated at Mauritius as per the applicable
laws. These two companies invited investments
from various intsinational fund houses and foreign
universities for investing in the real estate sector in
India. More than 400 invaestors from across the
globa made (nvestments in these two companies.
These twe companies had received investment of
around 1.£ Billion USD in the years 2004-2009 and
this money was brought into India through its main
flagshin company ie the Respondent No. 17 —
IRED Private Limited incorporated in the year 2004
having its registered office at C-4, 1* floor, Malviya
MNagar, New Delhi-110017.

Ik, That the aforementioned fund was distributed in
India between 120 sister concarns {LAND OWHNING
COMPANIES{LGC)} of the Respondent Mo, 17 and
related companies pactly for the purchase of the
land and rest for the development and construction
of the real estate projects. It is pertinent 1o bring 10
the notice of this Hon'ble Court that these

companies werg incorporated to buy land in
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Gurgaon, Delhi, Punjab and also at other places in
India and develop residential as well as commercial
projects.

I, That in order to manage such a huge investment
and buying lands, applying for licanses before
compatent aythorities and managing and
developing of the projects, the Respondent No. 22 -
Mr. Lalit Goyal was appainted &5 a Fund Manage:
at a yearly salary of about Rs.150,00,00,000.00
iRupees One Hundred and Fifty Crores only). The
Respondent MNo. 22 is practically at the helm of
affairs and overseeing evety aspect of the entire
Ireo Group of companies and projects run by the
whole Iree group and other 130 sister concem
Companies. it is stated that it is under the guidance,
direction and complicity of Respondent Mos. 22 to
30, the Respondent Nos. 6 to 21 have committad
several illegal acts.

5.  That the facts, in brief, as gathered by the pstitioner from
different quaners including homebuyers and other persons and
authorities etc. and which are inevitable for proper and implicit
adjudication of present pefition are that the petitioner came
across an advertisement in January, 2013 issued by IREQ
Residencies Company Pvt Lid. i.e. present respondent ne, &
whereby it was projacted on bshalf of IRECQ Residencies

Compary Pvt. Ltd. that it was developing a next level State of
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the Art Project under the name and style of "GRAND HYATT

GURGAON RESIDENCES", where under a Group Housing
Project with luxury apartments and facilites of world class
standards was being developed in Sectors 58, 59, 60, 61 and
£2 Distict Gurgaon (now known as District Gurugramy).

6. That in the said advertisement which seems 10 have been
oublished somewhare in 2012, it was projected that it was a
warld class project, which was being developed by respondent
no. B (IREC Residencies Company Pyt Lid.} and that the sams
would be completed within the time frame and the possession
of the developed apartments would be deliverad within a period
of 3 years.

7. That induced by the =said lucralive and fraudulent
inducemant offerad by tha said advertisamant, the petitionsr
went to the office of IRED Residencies Company Pwt Lid. at
Gurgaon in the menth of Januvary, 2013, The petitioner met one
of the Sales representatives of respordent no. 6 and as well as
Serior Sales Officer available in tha office of respondent no. §.
The representatives of sales department of respondent no. &
dishonestly, <corruptly and  fraudulently projected to the
patitioner as well as many others similarly situated persons llke
the patitionar that respondent no. & was a developar which was
developing, marketing and selling the Group Housing project in
the name of "GRAND HYATT GURGAON RESIDENCES™. The
said sales representative of raspondent no. 8 showed a

brochure available in the office, wherein they refiected the
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manner in which they were developing such a premiuvm project
on premium land.

In order to induce and lure the petitioner, it was also
projected that the respondent no. © was also developing
extremely high premium projects in the immediate vicinity and
that upon development of the said projacts, the value and utility
of the present project “"GRANRD HYATT GURGAON
RESIDENCES” would multiply manifeld.  The said inducement
in the name of cther projects in the vicinity was given by the
said sales representativas of respandent no. 6 only with a view
10 win the trust of petitioner 10 project that the respondent no. 6
was a very big and reputed company and that it bad high moral
values and heavy infrastructure at its disposal. It was also
projected to the petitioner that the said project was in high
demand and that many persons had already paid huge money
for purchase of apartments to respondent no. € and that gnly a
few aparimenis wers laft Having believed the aforesaid
assurances given by the sales representative of respondant no.
& on behalf of respondent no. 6, an application dated
01.02.2013 was submitted by tha patitionar for allotment of
residence unit in the aforesaid project.

8. That on account of the dishonest and fraugulent
inducements cffered by the said representatives of respondent
na. &, the petiioner fell to their guiles and accordingly, believing
the word given by the sales representatives of respondent no. 6

10 be true the petitioner parted with 2 sum of Rs. 1,00,00,000/-
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ie Rs. 20,00,000/~ on 08™ March, 2013 and Rs. 80,00,0004
on 18.03.2013 respectively in favour of respondent no. & for
purchase of onz apartment in "GRAND HYATT GURGAUN
RESIDENCES" project as the zame was launched by
respondant na. 8. The said amount of money was pariad with
and enbrusted by the petitioner in favour of respondent no. 6.
9.  That respondent nge. 6 having complicity with respondent
nos. 7 ¢ 30 thereafler dishonesily induced the petitioner to part
with another amount against the purchase of said apartment
and accordingly amount of Rs. 14711542/ and Rs
99.24.807/- was paid by the petlioner on 20.05.2013 and
28.03.2014 respectively FRespondent No. 6, towards par
congideralion for purchase of an apartment in said project
"GRAND HYATT GURGACN RESIDENCES".
10. That s0 as to induce the petitioner to part with further
amount of money, while impersonating as developer and
aufhotises saller of the said project "GRAND HYATT
GURGAON RESIDENCES", tha respondent no. § thereafier
executed a buyers agreement dated 30™ Aprit, 2014 in favour of
the petitionar 8o as to assure to the petitioner that the patitioner
had been sold a residential apartment i.e. Residence Unlt Mo,
T2-I-NS on 11™ flvor, 2 tower having an approximate Super
Area of 4625 Sq.1t. al a basic sale price of Rs. 25,900/~ per sq,
ft. of Super Area i.e. total of Rs. 11,97,87,500/- in the project
named "CRAND HYATT GURGAON RESIDEMCES" Copy of

the said buyers Agreement dated 20™ April, 2014 is annexed



39
harewith as Annexure P-1. After the execution of aforesaid

buyers agresement, the petitioner had paid amount of Rs.
B,17,34.457)- (Rupees Eight Croras Seventeen Lacs Thirly
Four thousand four hundred fifty sevan only) in fawvour of
Respondent Mo, 6 on difierent dates from 11.05.20156 to
25.052018.

t1. That however, despite the fact that over a period of tims
the petiioner partad with and handed over a sum of Rs.
11,63, 70,806/- (Rupees Eleven Crores Sixty Three Lacs
Seventy Thousand Eight Hundred and Six only) to the
respondent no. & towards major portian i.e. mere than 90% of
sale consideration of the said apartmeant sokd to the petitioner
by respondant no. 8, what to talk of the delivery of possession
of the zame, il the year 2016 construction and development
worth the name was also not carried out.

12. That though respondent no. 6 had dishonestly and
fraudulently projected itself fo be the authorised and legal
pwner, developer and seller of the said the project namad
"GRAND HYATT GURGAON RESIDENCES", however,
subsequently, when the respondent no. 6 failed to honor its
commitment o deliver the possession of the apartment to the
petitioner, it transpired that respondent no. € was neither the
cwner nor the developer nor the holder of llcence or permission
for development nor had any authority to sell the apartments in
the project named “"GRAND HYATT GURGACN
RESIDENCES". It thus, transpired that the intent of respondeant
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no. & having connived with respondent nos. 7 to 30, its
management; directars; officials as well as their associates was
to cheat the petitioner as well as other gullibla home buyers
right from the inception and it is for this precise reason that they
impersonated and prejected themselés as owner, developer,
licensee and authorised seller of the said project named
"GRAND HYATT GURGAON REZIDENCES”,

13. That so far as the facts in relation te the applications
being submittad for grand of license to develop the aforesaild
project "GRAND HYATT GURGAON RESIDENCES" and
communications taken place with respondent nos. 4 and S and
other authorities are concerned, it is appropriate to anprise this
Honble Court that the Respondents No. 7 to 21 and other
license holdsrs with the intent to develop residential colony;
residential plotted colony: and plottad colony appsars ko have
submitted an application under Section 3 of 1975 Act for grant
of licanse with respondent no. 4 — DTCP, Haryana. It is further
appears that the respondent ne. 4 granted License No. 83 of
2008 dated 03.11.2009 {valid upto 02.11.2013) License No.
107 of 2010 dated 20.12.2010 (valid wpto 19.12.2014); and
License MNo. 80 of 2012 dated 11.08.2012 (vald upto
10.06.2016) to the regnandernt nos. 7 to 21 and othear appllcants
subject to terms enshrined under Section 3 (3} of 1975 Act and
as laid in the aforeseid Licenses.

14. That it appesars that License No. 83 of 2009 dated

03.11.2009 was granted o the applicants under the 1975 Act
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subject to cattain terms and ¢onditions hanving validity of four (4)

years from 03.11.2009 to 02.11.2013 for development of
residential colony on the area measuring 110,84 Acres falling in
the revenue estate of Village Ullawas, Behrampur and Ghata in
Sectors 58, 59 and 81 Distnict Gurgaon. Copy of aforesald
License No. 63 of 2009 dated 03.11.2009 iz annaxed as

Annexuras F.2

15. That similarly, it appears that the license no. 107 of 2010
dated 20.12.2010 was granted to the applicants under the 1975
Act subject to certain ferms and conditions having validity of
four {4) years from 20.12.2010 10 15.12.2014 for development
of resldential ploted colony on the area measuring 140.356
Acres falling in the revenue estate of Vilage Ullawas,
Behrampur and Ghatta in Sectors 58, 59, 60 and 61 District
Gurgagn, As per condition no. 3 of sald llicensa, the residential
eolony has 1o be laid out conforming to the approved layout
plan and development works to be executed as per design and
specification shown in the approved plan. Further the
applicants, who wefe granted license, are required to comply
with provisions of 1975 Act and Rules, 1975 framed thereunder.
In addition thereto, the applicarts/ lizente holders wers
restrained from giving any advertisement for sale of floor ares
in Commercral area and flat in group housing area before tha
approval of layout plan/ building plans of the same. Moreover,
addition thereto, the applicants were mandatorily required to

obtain certsin permissions/ approval from the competent
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authorities like Ministry of Environment 8 ¥Forests; Fire
Departrment; Authority under the Funjab Land Preservation Agt,
1900 or any other statue applicable at the site hefore starting
the development works. Copy of aforesald License No. 107 of
2010 dated 20.12.2010 is annexed as Annexures P-3.

16. That in addition to tha aforesaid two llcenses, it appears
that one more license no. 60 of 2012 dated 11.06.2012 was
granted to the applicants under the 1975 Act subject to certain
terps and condiions having vealidity of four (4) years from
14062012 to 10.06 2016 for deavelopment of plotted colony on
the area measuring 80.441 Acyes falling in the revenue astate
of Village Ullawas, Behrampur and Ghatta in Sectors 58, 59,
80, 61 and 62, Distnct Gurgaon. As per condition no, 2 of said
icense, the residential colony bas to be laid out conforming to
the approved layout plan and development works to be
executed as per design and specification shown in the
approved plan. Further the applicants, whe were granted
license, are reguired to comply with provisions of 1275 Act and
Rules, 1975 framed thereunder. In addition thereto, the
applicants were mandatorily reguired to obtain certain
permissions’ approval from the compatant authorties ke
Ministry of Environment & Forests; Fire Department;, Authority
under the Punjab Land Praservation Act, 1200 or any other
status applicable at the site before starfing the development
works, Moreover, the applicants were asked ta comply with the

nrovisions of Section 5 of 1275 Act and Rule 27 of 1976 Rules
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called upon maintain separate bank account and deposit
| amount to meel the expenses of internal development warks.
Copy of aforesaid License No. 60 of 2012 dated 11.06.2012 is
annexed herewith as Anpexures P-4
17. That keeping in view of the pubile interest that some
unscrupulous persons and companies may indulge in illegal
aclivities without obtaining a license for development of
¢colonies, the Respondent No. 4 issued a public notice dated
30.12.2010 to the affect that no parson shall without obtaining a
icense undesr Saction 3 of the Haryana Development and
Regulations of Urban Areas Act, 1975 transfer or agree to
transfer in any manner plots in a colony or make an
advertisement or receive any amount in respect thereof, Copy
of aforesaid Public Nolice dated 30.12.2010 issued by the
Respondent No. 5 [ annexed as ANNEXURE P-5.
18. That it is furher apposite to mention herein that the
Respondent MNo. 4 to have pracautionary measures announced
vide an order dated 05.01.2011 that nc license application in
future be entertained unless the collaboration agreemsnts are
registerad before the Sub-Registrar having territorial jurisdiction
of the area in which the land falls. Copy of the order dated
(5.01.20711 issued by the Respondent No. 4 is annexed as
ANNEXURE P-6.
19. That under the directions, guidance arxl with active
connivance of the Respondent Nos. 7 to 20, the Respongdant

No. § {who has no authority to deal with the said project
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"GRAND HYATT GURGAON RESIDENCES™ in any manner

bacause it i3 neither licensee nor developer as per records
available with respondent no. 4) launched a project named as
"GRAND HYATT GURGAON RESIDENCES® (in short ‘said
project) on 17.224 Acres of [and in revenue estate of Village
Ghata, Tehsil Sobna, Sector-58, District Gurgaon, Haryana in
viclation of the terms under Clause € of the License No. 63 of
2009 and Clause 3(g) of the License No. 107 of 2010 dated
20.12.2010 and Public Notice dated 30.12.2010 and even
before the issuance of the License No. 60 of 2012 dated
11.06.2012 and approval of the Zoning Plan and Building Flan,
Environmental Clearance, Fire Safety and other approvals ote,

20. That nonetheless the aforesaid violations, the respandent
ng. & had approached the public at largef investors
homebuyears to sell Apartments in the projecl. The Respondent
Mo. & started booking of Apartments and recsiving paymeants
towards the same prior to 13.04.2012, The Respondent No. & in
its brochure specifically stated that every residence overlooks
approximately &0 acres of landscaps greens. It is learnt that 25
psople approximately booked apartments in the said project
and the Respondent No. 8 collected approximately a sum of
Rs.60,00,00,000/- {Rupses Sixty Crore) from the homebuyers
evén before approvals for the project were received from
various departments/ authosities. Copies of acknowledgement
of receiving paymant from the apartment buyers issued by tha

Respondent Mo. € are annexed as ANMEXURE P-7 To
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substentiate the fact that the said projecl is launched by

respondent no. 6, a Copy of the Brochure of said projact
circulated by the Respondent No. 6 is annexed as ANNEXURE
P3.

21, That after 11.06.2012 i.e. afler the date of issuance of
said hicense ne. 80 of 2012, the Respondent No. 7 — Mfs
Cormmander Realtors Put. Ltd, and cther licensses applied for
approval of Zoning Plan of Greup Housing Ceolony measuring
17.224 Acres falling in the Residential Piotted Colony
measuring 331.819 Acres (Licenss No. 63 of 2009 daled
02.11.2013; Licenss No. 107 of 2010 dated 20 12.2010; and
Licgnse No. 80 of 2012 dated 11.08.2012) in Sactars 58, 59,
G0, 61 & 62 Gurgaon - Manssar Urban Complex, District
Gurgaon with the Respondent Mo. 4. In response thereto, the
Raspondent No4 had informed respondent no. 7 vide letter
dated 28.08.2012 that dues payable towards EDC and IDC are
not paid and hence, the Zoning Plan submitted by respondert
ho. 7 will be considerad and analysed only after receiving
payment of outstanding dues of EDC and IDC. It seems that an
compliance of aforesaid condition, the Respondent No. 4 had
approved the Zoning Plan vide meme dated 04.12.2012. Copy
aforesaid memo dated 04.12.2012 of appraval of Zoning Plan
issued by Respondent Mo, 4 to the Respondent Mo. 7 is
annexed as ANNEXLURE P-9,

22. That the Respondent No. 22 as Vice Chairmman &
Managing Director of Respandent no. & had circulated invitation
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letter along Application Form to the innccent homebuyers like
prasent petitioner for their respective units in the said project,
Copies of lettars dated 12.02.2013 and 14.02 2013 circulated
by the Respondent No. 22 as Vice Chairman & Managing
Director of Respondent no. 8 to the homebuyers are annexed
as ANNEXURE P-10 and P-11 respoctively.

23. That an 23.02.2013, the Respondent No. 8 {who has no
authority to deal with the said project “GRAND HYATT
GURGACHN RESIDENCES" in any manner becayse it is neither
licensee nor developer as per reconds avallable  with
respondent no. 4) announced that it had entered into
managemeant agreement with the intemationally acclaimed
hospitality chain, Hyalt Hotels Corporation for ifs said project
"GRAND HYATT GURGAON RESIDENCES™ branded luxury
residences and a Grand Hyatt Hotal at its IREOQ City Complex.
It further anngunced that the project will be designed by
ranowned London based architectural firm "Foster + Parners”,
ted by Lord Morman Foster and celebrity interlor dasigner Tony
Chi of the New York based Tony Chi and Associates. The
Respondent No. & further anncunced that therg will be 265
luxury residences and tha residences have been strategically
designed to overdook an approximately SC acres golf park being
developed within the IREQ City. Copy of the announcement
mada by the Respondent MNo. 6 dated 23.02.2013 is hereto
annaxed and marked as ANNEXURE P-12.
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24. That to substantiate and forfify the fact that the

respondent no. 6 with the aclive connivance of respondants no.
T to 30 had started the construction and development work on
the site of sald project before the approval of building plan of
said project, a copy of receipl memo dated 08.06.2013
showing the deposit of Rs. 43,651,200 (Rupees Forty Three
Lakhs Fifty One Thousand and Two Hundred only) with ihe
Respondent No. 4 towards 1® instalment of Labour Cess under
the Building and Other Consiruction Werker's {RE & CS) Act,
1996 against the construction work is annexed as ANNEXURE
P-13.

25, That with the complicity of the Responcent Nos. 22 to 30
in viclation of the rules and regulations i.e. before the approval
of the Zoning Plan {approved ;:m 04.12.2012}, the Respondent
MNo. 7 had submitted an application dated 17.11.2012 for
approval of Building Plan of Group Housing Colony measuring
17.224 Acres faling in the Residential Plotted Colony
measuring 331.519 Acres fLicense No. 83 of 2000 dated
02.11.2013; Licensa No. 107 of 2010 dated 20.12.2010; and
License No. 80 of 2012 dated 11.06.2012) in Sectors 58, 59,
€0, 61 & 82 Gurgaon - Manesar Urban Complox, District
Gurgacn with the Respandent No. 4. The said building plan
was approved by the respondent no. 4 vide memo dated
03.07.2012. Copy of approval of building plan dated 03.07.2013
lssliod by the Respondent No. 4 is annexad as ANNEXURE P-

14 K appears that the building plan of said project was
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approved by the respondent no. 4 on certain terms and

conditions having validity of perod of 2 years of the building
less than 15.00 meters in height and 5 years for multi-storeyed
buikdings from the date of issuance of sanction,

26. That the respondent no. § having pra-planned conhspiracy
with respondents ne. 7 to 30 to cheal the homebuyers!
investors/ general public started excavation at the said project
and demanded excavation instalments from the Apartment
buyers on 22.11.2013 without obtaining the necessary and
mandatary approvalsf clearances ie. iy Environment Clearance
Certificate; (i) Mo Objection Certificate from the Haryana State
Poliution Control Board; and {ii} approved Fire Fighting
Scheme. From the demand raised by the Respondent No. 6, it
it evidant tha! the Respondent Nos, & to 30 started the
excavation prior to 22112013, Copy of the Istter dated
22.11.2013 issued by the Respondent No. 6 is hereto anhexed
and markad as ANNEXURE P-18§.

27, That it is apposite to mention herein that the Respondent
MNo. 7 for the first time had submitted an application dated
18.04.2012 for environmental clearance with State Environment
Impact Assassment Authorily, Haryana, On consideration of
said application, an environment clearance for setting-up Group
Housing over area measuring 17.91 Acres shuated at Sector-
58, Village Ghsta, Disirict Gurgaon was granted by the State
Environment Impact Assessment Authority, Haryana vide

memo dated 25.11.2013. Copy of aforesaid Environment
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Clearance Certlicate dated 2511.2013 is annexed as

ANNEXURE P-18.

28. That on an application submitted for transfer of license
no. 107 of 2010 dated 20.12.2010 with the Respondent No. 4,
the said application was allowed and said license of area
measuring 140.356 Acres (area subsequently reduced to
140,338 Acres) was transfared under Rule 17 of 1978 Rules
by the respondent no. 4 vide order dated 04,12 2013, Copy of
aforesaid Crder dated 04.12.2013 of the Respondert No. 2 is
arnaxed herewith as ANNEXURE P-17.

28.  That the Respondent No. 7 applied to the Haryana State
Poliution Conirol Board for consent to establish under the
Water Act, 1974 and Air Act, 1981 for Group Housing Sector-
68, Village Ghatta, District Gurgaon. On scrutinizing the
application, the Haryana State Pollution Control Board gave its
no objaction cedificate to establish vide memo dated
03.02.2014. Copy of the no objection certificate to establish
wsied by the Haryvana State Pollubion Contrel Board dated
03.02 2014 is annexed herewith as ANNEXURE P-18.

30. That the Petitioner as well as other homebuyers bocked
their respective Apartments in the said Project launched by
Respondent No. 8 prior fo 13.04.2012 as evident from the
aforesaid acknowledgement receipts of payment, wherein the
payment has been made vide cheque dated 13.04.2012. The
Respondents Mo, 6 to 21 antered inte Residence Purchase

Agreement with the homebuyers on different dates betwean the
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years 2013 to 2017, As per the Resldence Furchase
Agreament the Respondant Nos, 7 te 21 are confirming parties
amd thay have separately vested the Respondent No. & with the
complete autharity and apprcpriate powers on thefr behalf as
well a8 on behalt of the land owners (without the concurrence
and approval of respondent no. 4-ODTCF as mandated under
1975 Act) to undertake inter alia amongst other tasks, the
marketing, sale and administration of all the constructed units
comprising Residences-Complex. In  other words  the
respondeni no. 6 advertised and launched the said project and
further collected money from the innocent homebuyers like
petitioner without ha.uing authority {0 do so in view of the
admitted fact on record that Respondent no. 5 is neither the
licensee nor daveleper of the said project ag per records of
Respondent no. 4,

3. That the Respondent Mo, 7 also applied to the
Raspondent Ma. 5 for approval of Fire Fighting Scheme on
19.10.20M13 and 15.11.2014 of Group Housing Colony
measuring 17.224 Acres falling in the Residential Flotted
Colony messuring 331.819 Acres (License No. &3 of 2009
dated 02.11.2013; License No. 107 of 2010 dated 20 12.2010;
and License No. 60 of 2012 dated 11.06.2012) in Sectors 58,
29, 60, 61 & 62 Gurgaon - Manesar Urban Complex, District

Gurgaon. The Respondent No. 5 approved the Fire Fighting
Schamma in favour of Respondert No. 7 on 08.09.2015, It is

pertinent to bring to the notice of this Hon'ble Court as mention
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above on cancellation of all the sanctions and approvals n yiew
¢f the revised schedule of lands in respect to License No. 107
of 2010 and License No, 60 of 2012, the Respondent No. 7
again applied to the Respondent Mo, 5 for approval of the
revisad Fire Fighting Scheme, Accordingly, the Respondent No.
4 vide its latter dated 04.12.2017 requested the Respondent
MNo. & to inquire and sand a repcrt on the Fire Safety Scheme.
On this, the Respondent No, 5 vide letter dated 28.05.2018
informed the Respondent No. 4 regarding deficiencies /n the
Building Plans with fire drawings and returned the case for
rectification of the same. Copy of the approval of Fire Fighting
Scheme issued by Respondert no. 5- Harvana Fire Service
department dated 08.01.2015 alongwith letter dated 28.05,2018
ars annexed herewilh a5 ANNEXURES P-19 & P-20
respoctively.

32, That it is stated that the building proposed by the

Respondent Nos. 6 to 21 in the said Project is more than 100
meters. In India, in ¢ase of an incident of any fira in a high-rise
building, the fire-fighting equipment of the Fire Service
Department can reach only a height upto 60 meters from
outside to control any fire. In order to ¢ontrol a fire in a building
higher than 100 meters will require the help of helicopters to
use waier and other fire control materials te control such fire,
Hencs internal fire-fighting facilities must be incorporated in the
construction itself. However, the Respondeni Nos. 6 te 31

continued ta construct and develop the said project without any
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valid approval of the Eespondent Mo, 5 despite the fact that in

the said letter dated 28.05.2018, the Respondent MNo.5
highlightad the following deflelencies in the fire-fighting facilities:
i.  Fire Fighting Shaft is nat provided:
ii. Rafuse Area ig not provided; and
iil.  Width of one staircase is not mesting the
requirement,

33. That as a consequence of a revised schedule of lands, all
the sanctions/ approvals of zoning plans! building plans
accorded earier under License No. 83 of 2009; License MNo.
107 of 2010, and License No. 60 of 2012 stand annulled vide
order datad 09.12.20%5 with the rider that fresh Zoning and
building plans shall be get approved as per Rudes/ norms, Copy
of the order dated 09.12.20M%$ passed by Respondent No. 4 is
annexed herewith as ANNEXURE P-21.
3. That respondent no. & in connivance with respandants
nos. T to 30 as well as their associates including government
officiats continued the construction and development at the
project “GRAND HYATT GURGAON RESIDENCES"™ without
any valid approvals, consert, permission and no objection
certificates of the concerned Gowt. Authorities ie (i} Zoning
Plan, {iiy Building Plzn, (i)} Fire Fighting Schems, (iv) Consent
to Establish and {v) Environment Clearance Cerificate. The
respondent no, € in connivance with respondents nos. 7 ta 30
as ‘well as their associates including government officials in

order to play fraud had damanded money from the homebuyers
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as per the construction linked payment plan, continued the

construction and development work at the project without any
valid approvals, consent, permission and no objection
certifcates of the concerned Gowt. Authorities ie. {i) Zoning
Plan, (i} Building Flan, {jii} Fire Fighting Scheme, (iv) Consent
to Establish and (v) Environment Clearance Certificate. Copy of
the photographs as avallable through Satellite Google Earth
Pro are annexed herewith as as AMNEXURE P-22.

35. That the Respondent Nos. & did not stop there and even
raised demands/ issued call notices demanding payments from
homebuyers for Construction Linked Payments even after
09.12.2015 despite having due knowledge of the fact that the
all the zoning plans and building plans stands annulled vide
order dated 09,12 2015 passad by Respondent ra. 4. Copies of
the demand/ call notices issued by the Respondent No. 5 are
annexed herawith as ANNEXURE P-23.

36. That on an application dated 14.12.2015 submitted by
Respondent no 7 for re-scheduling of licensad land under tha
policy datad 15.07.2015, the Respondent No. 4 vide order
datad 10.05.2016 revised the schedule of land. As a
consequence of the revised schedule of lands, again all the
sanctions! approvals of layout plan/ building plan pertsining to
the License No. €60 of 2012 stand cancelled and the
Respondent Nog. 710 21 are required to get new approval from

tha competent authorities. Copy of the Order dated 10.05.2016
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passed by Resporddent No4 is annexed herewith as
ANNEXURE P-24.

37. That again on request dated 17.01.2017 submitted by
Respondent no. 7 for dedlicensing of an area measuring
143125 Acres from said licence ng, 107 of 2010 dated
20122010 farea measuring 140356 Acres as per license
dated 20.12.2010}, the de-lizensing of said area measuring
143125 Acres was approved by Respondent no. 4 vide order
dated 15.07 2017 and as a consaquence thereo!, all sanctions!
approvals pertaining to said license no. 70 of 2010 were
ordared to be anrulled ab-initic. Copy of order dated
16.06.2017 passed by Respondent no. 4 is annexed herewith
as ANNEXURE P-25

38. That on cancellation of all the sanctions and approvale by
Respondent no. 2 vide order dafed 09122045 and dated
16.06.2017, the Respondent No. 7 submitted an application
dated 27.07 2017 with the Respondent no. 2 for approval of
revised building plans of Group Housing Colony measuring
17.224 Acres fzlling in residential plotted colony {License No.
€3 of 2009 dated 02.11.2013; License No. 107 of 2010 dated
20.12.20110; and Licanse No. 60 of 2012 dated 11.08.2012) in
Sectors 58, 58, 60, 81 & 62 Gurgaon - Manesar Urban
Complex, District Gurgaon. It is further learnt that the
Respondent no. 7 had also submitted an application for
appraval of ravised Zoning Plan pertaining to aforesaid Group

Housing Celony measuring 17.224 Acres falling in residential
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plotted colony. K is felicitous to mention herain that the said
applications for approval of revisad building plans as well as
revised zoning plan of said Group Housing Colony measuring
17.224 Acres falling in residential plotted colony is still pending
censideration with the respondent no, 4 and the same are not
approved fill date.

39. That on an applications dated 06.04.2017 and dated
04.06.2018 submitted by applicants for renewal of said license
no. 107 of 2010 dated 20122010 granted for setting up
residential plotted colony over an additional area measuring
138.4065 Acres in the revenue estate of Village Ghatta, Sector
9861, Gurugram -Manesar Complex, Gurugram, the
Respondent no. 4 vide memo dated 10.10.2019 renewed tha
=aid licanse no. 107 of 2010 upto 19.12.2020 on terms and
conditions laid down thersin and after freezing the ares
measuring 67.04375 Acres due to ongoing CBI Investigatian,
Copy of renewal of said license issued by Respondent no. 4
vide memo dated 10.10.2019 is annexed herewilh as
A =28,

40. That similarly on an applications dated 12.01.2018 and
dated 06.08.2019 submitted by applicants for renewal of said
license no. 63 of 2009 dated 03.11.2009 granted for setting up
residential plotted colony on the land measuring 108 5525
Acres in the revenue estate of Village Ghatta, Sector 58461,
Gurugram -Manesar Complex, Gurugram, the Respondent no.

4 vide memo datad 10.10.2019 renewed the said license no. 63

483



484

56
of 2009 upte 03.11.200% on terms and conditions lak! down

therein and alter freezing the area measuring 10.5625 Acres
dus to ongeing CBI Investigation. Copy of renewal of said
license issued by Respondent no. 4 vide memo dated
10.10.2012 is annexed herewith as ANNEXURE P-27.

41. That st far as registration of said project under the Real
Estate (Regulation and Development) Act, 2018 is concerned, it
Is appropriate to mention that the Real Estate (Regulation and
Development} Act, 2016 {in short "2016 Act™ came imfo tg
effect on 01.07.2017 and under the provision of Sactions 3 and
4 of the Act, the applicants/ ficensees (who intend to develop
the residenfial colony) shall register the said project with the
RERA authorities under the said 2016 Act As such in the
month of July, 2017, the Respondent No. 7 applied with the
RERA., Haryana for registration of the said projact under ths
Real Estate (Regulation and Development) Act, 2016. The said
application for registration of said project was rejected by
RERA, Haryana on account of non-submission of all the
requigite information as mandatorily required under the 2016
Act,

42. That Respondent Nos. & to 30 in connivance with sach
other demandad payment of money from the homebuyers in
utter violation of the provision of 2016 Act. It is pertinent to bring
to the notice of this Hon'ble Court that in order to play fraud and
demand monhey from the homebuyers as per the construction

linked payment plan, Respondents Mo 6 10 30 continued the
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construction and develapment wark at the said project without
any registration, valid approvals, consent, permission and no
objection certficates of the concemed Gowt. Authorities i.e. (j}
Zoning Plan, (i) Building Plan, {ii)) Fire Fighting Schema, {iv}
Consent to Esteblish and (v) Envircnment Clearance
Certificate. Copies of demand latters issued by the Respendant
No. §, which show that construction continued after approvals
are cancelled from 09.12.2015, are annexed herewith as
ANNEXURE P- 28,

43. That it is apposite to mention harein that the
reprasentative of Respondent No. 8 approached the innocant
homebuyers like present petitioners and induced them to
purchase an Apartment in the said preject The representatives
had emphatically represented to the homebuyers! investors!
ganeral public that they are reputed bullders and davelopars
with specific emphasis on good quality construction and timely
delivery of possession of the Flat/Apariments as per the
alioiment letters, advertisements and communications. Tha
representative also specifically told the Apartment Buvers that
they already have all the requisite licenses, permission,
approvals, no objection cerificate issued by the concemed
Govt. authorities! depariment for the sak! project. Believing
these claims and assurances and unaware of any scam
committed by the Respondent Nos. € to 21 under the patronags
and connivance with Respondents no. 22 to 30 by using tall
claims & brand namss like Grand Hyaft, Tony Chi, the
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homebuyers like petitioner agreed to purchasa apartmenis in
the said project.

44, That at that time the homebuyars! investors can never
imagine that a scam be made against them only with the
purpose of first collecting huge money from each of tham in
several Crores of rupees by showing great brands and then
abandoning the project after diverting the money out of the
projack. From the cumulative facts narrated hereinabove, it is
apparent that the Respondents Na. 6 to 30 in connivance with
each other have fraudulently and dishonestly induced the
Pefitioner and othar gullible homebuyars by degeitfully
projecting that they ware developing Exclusive and State of the
Azt Apartmants in collaboration with internationally acclaimad
hospitality chain, Hyaft Hotals Corporation and designed by
renowned London based architectural firm “Foster + FPartners”
(led by Lord Norman Foster and celebrity Interor designer Tony
Chi of the New York based Tony Chi and Assoclates) and on
account of that deception made the petitioner to part with her
hard earned money to the tune of more than Rs. 5 Crores. But
it appears 1o be a mere deception and camouflage as neither
they have any subsisting collaboration with "Hyatt Hotels
Carporation” or *Foster + FPartners”, nor did they even have any
permessions in place nor were they entitled to even collect the
money from the Homebuyers. Despite having unauthorizedly
tollacted a sum of Rs. 5 Crores each from about 60

Homebuyers way back in 2012-20M3, they have not done
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anything concrete fill date and have rather swindled away the
hard eamed meney of homebuyers including present petitioner.
Nevertheless, the amount collected from the homebuyers,
which was reguired (0 be Kept deposited in a separate aceount
for use in development works of said project, has been
swindled away leaving the petiticners in lurch.

45. That it is significant to mention herein that the said project
developed by the Respondent Nos. 6 (who has no authority to
deal with the said project “GRAND HYATT GURGAON
RESIDENCES™ in any manner because it is neither licenses
nor developer as per records available with respondent no. 4) is
stuck midway and innocent apariment buyers have been taken
for & ride as the saikd project is not likely to be completed sither
at all or aven if they were to get completed ever, that would be
compieted after substantial delays of years and certainly
without the Grand Hyatt & without Tony Chi. The Apartment
Buyers have pald about Rs.50000,00,000/~ (Rupses Five
Hundred Crores} to the Respondent MNo. &, but they have been
wrehged and  their meoney has  been  squandered
misappropriated  and diverted either to the land owning
companies of IREQ Group or partnership firms of respendent
nos. 22 (Mr. Lalt Goyal} and 23 {Mrs. Sapna Goyal wife of Mr.
Lalit Goyal) or to their individual accounts (which can be

ascertained and surfaced on Samying out investigation into the

money transactions).
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46, Thet the Respondent No, 5 has realised major part of

Sale Consideration amount in respest to the said project from
the homabuysre from time to time. However, the amount less
than 20% of the project cost has been spent in the construction
and development of the said project. Further it appears that till
the end of 31.03.2019, NIL revenue is recognised in the books
of Respondent No. 6 in relation to the said project, which
fortifies the diversion of money paid by homebuyers to the other
lard Gwning companies of IREQ Group as well as or
partnership firms of respondent nos. 22 (Mr. Lalit Goyal) and 23
{Mre. Sapna Goyal wife of Mr. Lalit Goyal) or to their individual
accounts (which can be ascertained and surfaced on carnying
out invastigation into the money transactions),

47. That it is pertinent to bring to the notice of the Hon'kle
Court that mast of the construction done at the sits is illegal as
construction was camied out before the approvals are received
e, till Fire Scheme approval date 08.01.2015 and/ or
construction was done after the Zoning, Bullding plans were
cancelled by DTCP, from 9" December 2015.  Thus
construction done at site only for a period of just 11 months is
legal and all balance construction dong for almost 8 years is
flegal. This Begality is over and above the illegal sales backing
dune even before receipt of License, approvals of Zoning plan,
Building plan, Fire Fighting Scheme, Emvironmental Clearance

and Consant to Establish are received.
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48. That even though about major part of sale consideration
was paid by homebuyers for allotment of apartment in the said
project, but till date the Respondent No. 6 (who has no authority
{0 deal with the gaid project “GRAND HYATT GURGAON
RESIDENCES” in any manner because it is neither licensee
hor developer as per recerds available with respondent no. 4|
constructad only the basic shell structure of the buildings i.e.
Columns & Skabs only what to talk of erection of any facade
glass, internal finishing work in the buiklings. Copies of
photographs of the buiklings are here annexad and marked as
ANNEXURE P-28

49, That It is pertinant to bring to the notice of this Hon'blg
Court that the respondent n¢. 6 having conspired with
Respondents No. 7 to 30 lured the homebuyers to buy an
apartment in the said project by showing 50 acras of green
landscape plan in the project. To the utter shock and dismay of
the homebuyers, when the Transit Oriented Development
(TOD) policy was notified, the Respondant No. 8§ with the active
connivance of respondents no. 7 1o 30 dropped the 50 acres of
grean !andscape plan from ths project without informing and
taking consent of the Apartment Buyers, It is further pertinent to
bring to the notice of this Hon'ble Court that the 50 acres [and
includes Govi. lands in respect the MNational Conservation
Zone{NCZ}). NGZ land belongs to Government and has to be
preserved as itis. It is sbaolutely illegal to make this MCZ as &

part of project. As per application submitted with RERA for
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registration of the project under the Real Estate {Regulation

and Development) Act, 201€ only 5 acres of land is to be
develaped in the said project.

50. That the whale represeration of contracts/ agresments
with Hyait Hotels Corporation and Teny Chi and Associates
was nothing but well-planned plot of the Respondent Nos. & to
30 to commit fraud and lure and w2l the proposed apartments
o the homebuyers at a premium price. Whereas it appears to
be a mere deception and camouflage as neither they have any
subsisting collaboration with "Hyatt Hetels Corporation™ or
“Foster + Partners®, nor did they even have any permissions in
place nor ware thay entitled to aven ¢ollect the money from the
Homebuyers. The Respondents No. 6 to 21 having conspired
wilh Respondents no. 22 to 30 has concaaled these material
facts from homebuyers and continued to realise monies from
hormebuyers.

51. That however, acting in violation of the said provision
almost the entire fund appears to have bean swindled away
and paid/ transferred by respondent no. 6 to respondents No.
12 {M/a Surao Realtors LLP through its designated partners Mr.
Lalit Goyal; Mrs. Sapna Goyal); 22 and 23 rather than keaping
the same deposited in the separate account for internsd
development. Further, with a view to play the fraud, the
respondents No. § to 30 appear to have developed a novel idea
in @s much as the obligation to keep the said amount in the

geparate account has been fastened upon the developers,
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which |n this case was respondent No. 7, however, respondent

No. 6 has been fraudulently introduced as a separate entity,
who fraudulently collected the money {without authority) from
public/ homebuyergfinvestors and has swindled the same away
steatthily and illegally by transferring the amount to respendents
No. 19, 22 and 23 (M/s Surac Realtors LLP through its
designated panners Mr Lalt Goyal, Mrs. Sapna Goyal) It
appears that respondents No. 19, 22 amd 23 {M/s Surao
Reaitors LLP through its dasignated parners Mr. Lalt Goyal:
Mrs. Sapna Goyal) as well as others respondents were pariners
in arms in that crime have thus bean taking advantage of the
said Il gotlen money ard have swindlad away the same,
thereby duping the investors /homebuyersfpublic at large, out of
whom the petitioners are also affected. These diversions of
money has been dore through multiple transactions involving
antire Irea group of companies including 200 Land Owning
Companies of lrec Group.

52. That it further appears from the regords that the
raspandert No, 6 has baen fraudulantly intreduced and has no
authority 10 act as a developer of t0 collect monay with respect
to the Project “GRAND HYATT GURGAON RESIDENCES” as
heither any of the aforesald licenses was granted in favour of
respondent no. 6 nor any collaboration agreament (much less
agregement appointing Respondent No. 6 to act as a developer
of the sforesaid projact) is placed with respondent no. 4. So

much s0, it seems that naither any concurrence and approval
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[seeking appointment of respondent no. 6 as developer of
aforesaid project) of respondent ne. 4 was sought nor granted,
Hance, it appears that the agreement amongst respandent no.
& on one side and respandents no. 7 ¢ 21 on other side had
peen entered Into withowt the concurmence and approval of
respondent no. 4 with tha malice to cheat the guliible
homabuyers like prezent petitioner.
83. That since the said activities, which have come to the
hotica of the petiticher constitute serious cognizable offences
inciuding fraud of high magnitude, as such, the petitioner either
personally or her representative went to report the matter to the
$.H.Q. Polica Station sactor 65, Gurugram, However, whenever
the petitioner or her representative went there, they were put off
an one pretext or the other and the police officials did nol
hother to even properly hear the grigvance of the petitioner as
the pstitioner named the privale responderts ie the
respondent nos. B to 21, its management; directors; partners;
key managefial persons and other associates and respondent
nos. 22 to 30. The pstitionsr realised that the pollce station
gector 65, Gurugram is housed in the complax controllad by the
private respondents, so there might be some soft comer, but an
offence of such high magnituds cannot be scuttled. Finally the
petitioner through her advocate/ authorized representative hacd
submitted a written complaint to the S H.O. Police Station,

Sector 65, Gurugram through email dated 03 Qctober, 2020.
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Copy of the said complaint dated 03" Oclober, 2020 is annexed

herawith as Annexure P-30.

54. That though the complaint submitted by the petitionsr
clearly speils out commission of cognizable offences and
though the officer in charge of police station is obliged to
register FIR and investigate, howaver, the 5.H.C. Polize Station
Sector 65, Gurugram has failed to discharga bis statutory duty,
Under the circumstances the pettionér through her advocate!
authorized representative represented to the Commissioner of
Police, Gurugram vide emall dated 04.10.2020 so0 as to avall
the remedy ufs 134(3) CrP.C. Copy of the said
representationfcomplaint sent through email dated 04.10,2020
is annexed herewith as Annexure P-3{ Rather taking any
action on the afaresaikd complaint of the petitioner, one official
from Economic Offence Wing (EQOW) called the advocatel
representative of fhe respondent and asksd him to get the
statement recorded. The advocats/ representative in tum
apptize the petitioner and in response therelo the pstitioner
directly responded to the EOW vide email dated 10.11.2020.
vide the said email, the pstitionsr categorically fold the EOW
that the complaint already given by the petiticher through her
advocated representative be treasted as her statement znd that
in case any specific query was required to be answered by the
patilioner, then the same be sent to the petitioner by amail
which would be immediately answared by way of an email.

Copy of aforesald email dated 10™ November, 2020 & annexed
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herewith as Annexure P-32 However, even subsequent 1o
said email dated 10.11.2020 neither any acticn was taken to
register the FIR nor any communication has basn racaived by
the petitioner which shows that there is nothing further to be
asked in addition to the complaint and documents already
submitted by the pefilicner. 1t s pertinent to mention here that
thaugh no inquiry is permissible in & matter where a cognizable
offence is reported and FIR ought to be registersad promptly,
however, even if a preliminary inquiry is necessitated in the light
of law enunciated in Lalita Kumar's casge, than the same has to
be concluded within a period of 7 days and even that is not
required to be detailed factual inquiry. Since a period of ¥ days
expired from the representation dated 04.10.2020 long back
and in fact the said parod of 7 days post the email dated
10.11.2020 alza axpirad a long time back, as such, the in action
an the part of official respondents is totally nexplicable and
ilegal.

&8, That the petitioner has bis fundamental right to have a fair
mvestigation of his complaint and the police s equally duty
hound to carry out the same in a free and fair manner. It is the
bounden duty of the state to ensure that apprehensions of
unfairness and tainked investigation ave totally allayed. Under
thase circumstances an FIR, ought to be registered on the basis
of the complaint of the petittoner and the State ought to transfer
the investigation of the above mentioned FIR as well as the FIR

registerad against the pefitioner and enirust the same tc CBI.
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However, the failure on the part of respondents 1o de 5o clearly

creates apprehensions in the mind of the petitioner that the
petitioner would not gst a fair invaestigation at the hands of the
respondents. It is for this pracise reason, the petitionar craves
the indulgance of this Hon'ble Court to entrust the investigation
of this case of an independent agency (ke CBl which is not
under the influence of acoused or other responderts (who are
not taking any action against respondent no. 6 to 304 in order tg
get the matter investigated in a free and fair manner,

54 That sinca the investigation is clsardy defectve znd
tainted as such action ought {0 be taken against the erming
officials for not discharging their duties propery. Further action
ought to be taken against all erring officials and they ought to
be ¢ither placed under suspension or transferred to a place
from where he is not in a position to interfere with the
investigation.

7. That the complaint lodged by the petitioner cleardy
discloses the commission of cognizable offences like offences
LiSs 405, 408, 408, 415, 417, 418, 420, 421, 422, 423, 424,
467, 458, 471, 120-B IPC as well as other offences, as such, it
is bt the statutory duty of the respondents to register an FIR
and [rvastigate the same in accordance with the law as per the
procedure prescribed u/s 154 Cr.P.C. as interpreted by the

Hon'ble Apex Court az wel! as Lhis MHon'ble Court in various

Judgments.
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58. That since the Police is neither regislering an FIR nor
investigating the matter in free and fair manner and as required
under statutory provisions, as such, the petitioner could only
approach respondents MNeo. 2 and 3 seeking their interventicn in
the matter. Howevst, the circumstances clearly indicate thal the
matter is not being dealt with properly. The petitioner, thus, has
no faith in the investigation by Police in Haryana.

58, That the respondents no. 1 to 3 had failed to discharge
the mandatory statutory duty casts upon them under the
provisions of Chapler XIl Cr.P.C., which prescribes the
pracedure for conducting the investigation into the cognizable
offences, therefore, the prasent petitioner craves the
indulgence of this Hon'ble Court by filling the prezent patition to
issue necessary directions to the present respondents to
register FIR and investigate. The relevant proviskons of Chapter
XIl Cr.P.C. are raproduced as under:-
“Secfion 154, Information in cognizable cases.
(1) Evety informalion miating fo the commission of a
cogrizatle offence, if given orally to an officer in charge
of a pofice statfon, shsif be reduced to wriling by him or
under his direction, and be read over fo the informant:
and every such information, whether given in wiring or
raduced fo wiifing as aforesaid, shall be signed by the

person giving i, and the substance thereof shall be
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entared in a book to be kept by such officer in such form

as the Stale Government may presciiba i this bohalf,

{21 A copy of the informalion as recorded under subs
section {1} shall be given forthiwith, ree of cosgd o the
informant.

(3] Any person, aggrieved by a refusal on the part of an
officer in charge of a pofice Station fo recond the
Information referred lo in sub-section (1) may send the
substance of such information, in wiiting and by post, to
the Supermiendsnt of Pelice concemed who, if salisfied
that such information discloses the commission of a
cogmizable offence, shall either investigale the case
hirmself or direct an investigatiaon to ba made by any pofice
officer Subordinale to him, in the manner provided by Hhis
Code, and such officer shall have all the powers of an
offfcer in charge of the pofice slation in relafion ly that
offence.

1"Frovided that i the information is given by the woman
against whom an offence under section 326A, seclion
368, section 354, seclion 354A, secfion 3548, seclion
354C, section 2540, seclion 376, section 376A, sechion
3768, seclion 376C, section 378D, seciion 376E or
seclion 509 of the Indian Penal Code is afleged io have
been commilied or alfempled, then such information shal!
be racorded, by a woman palice officer or any woman

officer:
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Frovided further thal—

(a) in the even! thet the person against whom an
offance under seclion 354 seclion 284A, section 3548,
sechion 334C, section 3540, section 376, section 3764,
seclion 3768, section 376C, seclion 376D, section 376E
ar section 509 of the Indian Penal Code is alleged fo have
bean commiffed or aftempled, is lemporarily or
permanantly mentafly or physically disabled, then such
informalion shall be recorded by a police officer, af the
residence of the person seakirng to report such offence or
al a convenient place of such person's cheice, in lhe
presence of an interproter or a special educator, as the
case may be:

(b}  the recording of such informalion shall be
wideographed;

(c) the poifce offfcer shall gat the statement of the
person recorded by a Judicial Magistrate under clause (a)
of sub-section (84) of section 164 as 500 as possible.”]
Section 156, Police officers power to invesiigate
coghizable cases,

(1) Any officer in charge of a pofice stationr may, without
the order of a Magisfrate, investigate any cognizable case
wiich a court having jurisdiclion over the focal area within
the limits of such station would have power fo inquire into

or iry under the provisions of Chapter X1,
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{2} No proceeding of a polica officer in any such casa
shall at any stage be calted in question on the ground fhat
the case was one, which such officer was nol empowsared
under this seclion to invesligate.
{3) Any Magistrate empowerad under section 190 may
orter such an investivation as above menfioned.
Section 197, Procedure for investigsations,
(1) I, from information rocoived or otherwise, ar officer in
charge of a police sfation has reason lo suspect the
commission of an offence which he is ampowersd under
section 156 (o investigate, he shal forthwith send a report
of the same to a Magisirste empowersd o take
cognizance of such offence upon a pofice report and shall
procaed in person, or shall depute one of his subordinate
officers not beimy below such rank as the State
Govemment may by general of spacial order, prescribe in
this behalf, o procesd, to the spot, to investigafe the facts
and circumstances of the case, and, if necessary o lake
measures for the discovery and arrest of the offender:

Provided that-

(a When informaltion as o the commission of any

such offence is given against any parson by namsa

and the cese iz not of a serous hature, the office in-

charge of & pofice sitation need not proceed i

person or depute & subordinafe officer fo make an

invastigation on the spof;
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{b) il i appears lo ifve officer in charge of a police
sfotion that there Is sufficlent ground for entenng on

an invastigation, he shall not investigats the case.

{2) In each of the cases mentloned in clauses {a) end (B}
of the proviso K sub-seckion (1), the officer in charge of
the police station shall stafe i his report his reasons for
nof fully complving with the requiremeonts to that sub-
section, and, in the case mentioned in clause (b} of the
said provisc, the officer shall also forthwith nolify tc the
Informant, if any, in such manner az may be prescnbed by
the Stafe Government, the fact that he will not investigate
the case or cause it to be investigatsd.

Secfion 159, Power (o hold invesligalion or preliminary
IGUIY.

Such Magistrate, on recening such repomt, may direct an
investgation, or, if he thinks fit, at once procead or depute
any Magistrate subordinale o him o proceed, (0 hold a
preliminary inqguiry into or ofherwise {o dispose of, the
case in the manner provided in this Code.

Section 160 Police Officers power ko require atfendance
of wilnesses.

{1) Any police officer making an investigation under this
Chaptar may, by ordar in writing, require fhe allendance

bafore himself of any person being within the kmits of Mis
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own or any adfoining station who, from the information
given ar offerwise. appears o be acquainted with the
facts and cimumstances of the case, and such person
shall alfand as 50 required.

Provided that no male person 1 uder the age of
fiteen years or sbove the age of sixly-five vears or &
warnan or 2 mentally or physically disabled person'T shall
he roquired to alfend af any place cther than the place in

which such mala person or woman resides.

(2) The Sfate Governmen! may, by rufes made i his
hehall, provide for the payment by the police officer of the
reasonabie expenses of overy person, attending under

sub-gection (1) al any place other thar his residence.

60. That the inexplicable delay and non-registration of FIR by
the official respondents is not only contemptuous, but the same
i3 in gross derogation to the directions issued by the Fiva
Judges Bench of the Hon'ble Suprame Court of India in the

case of Lalifa Kumard Vs, Govt. of ULP. & ors. Reported a8
{014 & SCC I Vide the said judgement, the Constitution

Bench of Hon'ble Supreme Court of India cleary held that the
provision of Section 154 of the Code is mandatory and the
officer concerned is duty-bound to register the case on the

basis of such information disclosing cognizable offence. The
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relevant extract of the aforesaid judgement is reproduced as

under:-

“410) Therafare, in view of vanous countar claims
regarding registration or non-registration, what s
necessary is only ihat the information given to the police
must dizclose the commission of a cognizeble offsnce. In
stch a situation, registration of an FIR is mandatory.
Howewver, f no cognizable offence is made oul in the
information given, then the FIR need not be registered
immediately and pertiaps the police can conduct a sorf of
preliminary verification or inquiry for tha limited purpose of
ascertaining as o whether a cognizable offence has been
commiited. Bui, i the information given clearly mentions
the commission of a cognizable offence, there is no olher
opfion buf ko register an FIR  forthwith. Clher
cansiderations are not ralevant st the stage of registration
of FIR, sich as. whether the inforrnation is faisely given,
whether the information s genuwine, whelther lhe
information is credible alc. Thase are the issues that have
o be veriffed during the investigation of the FIR. At the
stage of registration of FIR, what is fo be seen is merely
whether fhe Informaiion given ex facie discioses the
commission of & cogrizable offence. i, after investigation,

the information given is found te be false, thare is always
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an cption lo prosecule the complainant for filing & lalse
FiR.

Conclusion/Directions.

111) In view of Ihe aforesaid discussion, we hold:

i} Regislration of FIR is mandatory under Section 154 of
the Coda, if the imformation discloses oominission of &
cogrizable offence and ne  prelimingty  Dguiry is

pormissitde in such a sifuaiion.

i) i the information received does not disclose a
cognizable offance buf indicates the necessily for an
inguiry, a preliminary quiry may be conducied only fo
ascertain whether copnizable offence is disclosed or nof.

i) If the inguity discloses the contmission of a cognizable
offence, the FIR must be registered. In cases where
prediminary ingiiry ends in closing the compiaint, a copy
of the entiy of such ¢losure must he supplied fo the first
informant forthwith snd not later thar one week. it muis!
disclose reasons in brief for ciosing the comptaint and nof
proceeding futiher.

ivl The paolice aofficer cannof avold his dufy of registering
cffence if cognizaiie offence is disciosed. Aclion must be

faken againsf eming officers who do not register the FIR if
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information received by him discloses a cognizabie

offencs.

v) The. scope of prefiminary inguiry is not lo verly lhe
veracity or otharwise of the information received bt only
to ascerfain whether the informafion reveals any

cognizabla offence.

vi) As fo what fype and in which cases prefiminary inguiry
& to he conducted wil depend on the facls and
circtinstances of each cass. The calegory of cases in
which prediminary inguiry may be made are s under:
&} Matrimonial disputes/ family dispules
b} Commercial offences
c) Medical negligence cases
d} Corruplion cases
gl Cases where thers is abnommal defaviaches in
initraling criminal proseculion, for exare, over 3 months
delay in reporfing the matter without safisfactorily
explaining the reasons for delay.

The eforesaid are only iusiralions and rnol
exhaustive of alf conditions which may warreni

preliminary inqufry.

vil While ensuring and protecling the rights of the

accused and the compiainant, a prefiminary inquiry
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showld be made time bound and in any case if shouwld not
axceood 7 days. The fact of such delay and the causes of
it must be reflacted i the General Diary entry. vil) Since
the Gensral DiarysStation Diary/Daily Diary is the recond
of all irformation neceived in & police slation, we direct
that slf information refsting to cognizable offonces,
whether resulling in regisiration of FIR or leading to an
inguiry, must be mandatorily and mebiculfously reflacted in
the said Diary and the decision to conduc! a preliminery

inquiry must also be eflected, as mentionad above.”

61, That the act and conduci on (he pat of official
respondents apart from being dercgatory to the directions
tssued in Lalita Kuman's case (supra) is also violative of law
laid down by this Horble Court in the case of Robin Sharma
ef Pu CRM-13861 of 2020; CRM-M-1337
2020 decidod on 11.08. 2020, wherein this Hon'ble Court after
taking intc account the law laid down in Lalita Kumari (suprab
hald ard cbserved as undsr-
"However, before parting with e case  may be
observed thaf the pclice is expected lo take prompt action
for registrafion of FIR and imvastigation of the case where
compfaint discioses commission of cogmzable offence bur
in the present cass there was unrsasotable delay in

registration of FIR as well as investigation of the case
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which warrants inferference by ihis Court in exercise of iis
infierent jurisdiction.

in fhe present case wrilfen compiaint was made to
the police by Riva Arora on 05.09.2019 and by Aska on
25.09.2019. The writlen complaints disclosed commission
of cognizable offences but the Police, inslead of
registering the FIR proceedsd lo conduct preliminary
inquires regarding the allegations mads In the sald
complaints. As per law fafd down by Hon'ble Supreme
Court in Latita Kuman Vs Govemmeni of UP. (2014) 2
SCC 1 such preliminary inguity couid be made only fo
ascertain whether the complaint disclosed commission of
cognizable cffences and was mquired to be complated
within forly five days. The prefiminary inquiry was
conaucted by making an invastigation' in 'mini trisl’ mode
by foining the compfainant, acousad and withesses. FIRS
were ragistered on 26.12.2019 and 30.12.201% on the
basgis of preliminary inquiry report submitted by Addifional
Deputy Commissioner of Pofice, F.B., OC and
MNarcolics, Ludhvana approved by higher FPolice Oificers
but even affer registration of the FiRs the maeaftor is
pending for investigatinn and nothing suhstantial appears
fo have been done to collect the further evidence and
conclude the investigation despiie expiry of more than six

menths. Even the mobile phone handeets allegediy used
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for commission of the alleged offences have not Deen
geized by the Pohcy.

On regisiration of FIR, the officar in charge of the
pofice station fs mandatonly required under Seclion 157
(1) of the Cr.P.C. lo forttmiih send a copy of the same lo
the Magisirale empowered to take cognizance of such
offence tponr & pofice report and proceed i person of
depute one of his subordinale officers, nol below such
rank as the State Government by general or special order
prescribes in s bhehslf, o proceed Io the spot o
invaskigats the facts and circumstances of the case and if
necessary o fake measures for the discovery and amrast
of the offender.”

"The police is expected lo adopt sensitive approach
anad take prompt aclion for expeditious nvestigalion of
such cases. Atthough there is no specific provision in the
Cr.P.C. mandalority specifving the tme fimits for
cormpletion of investigation yet Section 173 {1) of the
Cr.P.C. mandales ihat every investigation under Chapter
12-INFORMATION TO THE POLICE AND THEIR
POWERS TO INVESTIGATE shall be completed withou!
unnscassary dsiay. Legisiziure's concem and mandais
for expeditiovs compietion of Investigation is maniested
by the provisions made in section 167 (2} of the Cr.P.C
for graml of defaull ball in caze of non complstion of

inveshigaiton in 90 days whera the investigation refates fo
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an offence punishable with death, imprisonment for iffe or
imprisomment for a term of not fess than fen years and 60
days whera the investigation relates lo any other affence
and section 167 (3) of the the Cr.P.C. for stopping of
investigation in summons cases where investigaltion is nof
compleled within six months. Law commission in its 239th
report recommended that #F investigation in respect of
seriois ofimes le. cognizebie and punishable with
imprisonmert of 5 years or more is not completed withit &
months, SHO shalf submit a report to SP/SSP who shall
take necessary aclion fo ensure complefion of
imvastigation.

v Shashi Thomas Vs. Stafe and olhers | (2007) 1
RCR Criminal 625 proper and fair investigation on the
part of the Investigating Officer was held o he e
backbone of rufe of law. in Stale of AP, V5. Sarma Rao
and gfher .| (2007) 1 RCR (Criminal) 148 Hon'ble
Supreme Court observed that the investigation must be
fair, transparent and judicious as H# iz the minimom
requiremenf of rule of law. Hon'ble 3Supreams Court
chserved in Zehire Habibullah H. Shefkh and anather Vs.
State of Gujarat and others : 2004 (2) RCR {Criminal) 835
that Justice may become a victim if the investigation iz not
fair.

i foliows that investigation has fo be fair, prompt,

transparent and judicious 1o both the victitn as wail as the
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accused. Ineffective, unfalr, obscure, inexpedient and

delayed investigation negates and is the antithesis of the
rile of law affirmed by Arficle 21 of the Constitution of
ndia,

Question arises whether the complainant/ictim of &
crime is remedy Jess against deliberale inaction,
unreascnable dsiay, failure o colect ewidence, undue
sympathy with/shislding of the offenders by the
concarmned Police Officars?”

"The complainantivictim of & crirne may accordingly
apply fo the Judicial Magistraia, empowersd {0 fake
cognizance of the offences in question on police repor,
for monitoring of investigafion who cen issve appropriate
diractions for expedilious cornpistion of investigation. The
complainantivictim of a crime may also file complamnt
under secfion 1684 (b) of the [PC against the
investigating Officer for knowingly disobeying, any
diraction of the law ragulaiing the manner in which ke
shalf conduct such investigation. In view of expianalion to
Section 197 (1) of the CrP.C, no sanction is required in
case of a public servant accussd of any offence affegedio
have bsan committed vnder Section 166 A of the IPC,
The complainantiictim of a crime may altarnafively file
petition in the High Cowt for transfer of investigation fo an
indepandent agency such asz CBY ele. However, it may be

obsorved hera that in substantial number of such casss
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the complainant/victim of & crime 5 nol able 1o pursue
thase remedies due o lack of awareness and legal aid at
tha initisf stages.” |

"Accorcingly, Commissioner of police Ludbiana is
direcied to ensure expediious complation of the
investigation prefsrably within sixty days from the dale of
receipt of & capy of the order and fo send a raport fo this
Court in this regard Secrefary, District Legal Services
Authority, Ludhiana is directed fo inform the complainanis
regarding their eatifement to legal ald at State expenses
and to provide fegsi aid to them, if g0 applied for by them.
The Chief Judicial Magistrate, Ludhlana/concerned
Judicial Magistrate 1si Class, Ludhiama (empowered o
take cognizance of (he difsnces i quosiion on police
reportdta whom lhe police sfation has basn assigned
under the order of Chief Judicial Magistrate, Ludhiana) is
direcied o monitor investigation by periodically calling for
staluz report from lhe police and It jssue appropriate
direclions for expedifious complstion theract, # 30
requined.

A copy of e this order be sent to the Director
General of Police, Punjab, Member Secratary. Punjab
Slate Legal Services Authority, District and Sessions
Judge, Ludhiana, and Commissioner of Palice, Ludhiana

for informationfrequisite compliance.”
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§2. That in case titd Sahabucidin and another versus
State of Assam reported #s 2013 (RCR) (Cr) 817, the

Hor'ble Apay Court has come down heavily on the investigating
officer who camied out a defective investigation and has
direcled action to be taken against the said investigating officer.
The Hon'ble Apex Court has further directed action to be taken
against the Doctors who did not state the cause of death and
with certainty and gave their vague opinion. The Hon'ble Apax
Court as directed action te be taken by the Inspector General of
Police a5 well as the Director Health Services against the
investigating officer and the Doclor respactively.

63. That following the dictum of the Hom'ble Apex Court in
Lalita Kumar's case (supra), this Hon'ble Court vide and
judgoment and order dated 27.10.2020 passed in CRM-M-
26734 of 2020 iit) ] B Vs, State of Punjab

and Others held that the Police is bound to praceed to conduct

investigation into a cognizable offence even without recerving
information about commission of such an offence, if the Officer
Incharge of the Pplice Ststion otherwise suspects the
commission of such an ofience. The Legisiative intent is,
therefore, quite clear to ansure prompt investigation of every
cognizable offence in accordance with law. In view of aferesaid,
there is no reason that there should be any discretion or ontion
left with the Police to register or not to register an FIR when
Information is given about commission of a cognizable offence.

The ralevant extract of aforesaid judgement dated 27.10.2C020
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I reproduced as under for ready reference of this Hon'ble
Court:-

‘(23] Language of Section 154 Cr.P.C., is suggestive of
the fact that the Folice is botind fo proceed to conduct
invesfigation imlo & cognizeble offence even without
recedving information about commisston of Sueh an
offance, if the Officer Incharge of the Police Station
ctherwise suspecls the commission of such an offence.
Tho Legisiafive intent is, therefore, quite ciear fo ensure
prompt investigation of every cognizable offerce in
accordance with faw. In view of aforesaid there /s no
reason lhat ihere shoufd be any discretion or opfion feft
with the Police to register or not to register an FIR when
information is given ahout commission of a cognizable
offence. The requirement of Section 154 Cr.P.C.. is only
Wraf the report mus! disclose fhe comimission of &
cogmizable offence. Receipt of such information would be

sulficront to set the Investigating Agency intc action.

[28]. Lanquage of Section 154(3) CrP.G. would further
make Jj ahundanily clear thet no  information of
commission of cognizable offence can be ignored. The
aforaesaid provision was added by way of amendment
revealing the infention of the Legislature to ansure (o take

action as the inaction would reswl in unjustified protection
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of the offender. The expression 'es unius es! exclusion
afterfous’ is fully applicable o the interpratation attachod
with Secfion 154 Cr.P.C. which means that expression of
one thing is the exclusion of ancther. The mandate of
recording the inforrnabion in wriling excludes the
possibility of nat recording the information of commission
of a coghizable offence in the special register. Therefore,
conducting the investigation info an offence after
régistration of FIR under Section 154 CrP.C. is the
procedure established by faw and the same & in
conformity with Asticle 21 of the Constitution of India.
Right of the accused for speedy trial would come into
being only after registration of FIR and after conducting
the Jnvestigation in accordance with law. Preliminary
WUiry is different than the investigation. Inquiry 15 other
than & trial which is relatable 1o a jodicial act and not to
the steps lake by the Police fowards investigation after
registration of FIR under Saction 154 Cr.P.C. Concept of
preliminary inguiry may be a special procedurs prescribed
uitfer GBI Manual to be read with Section 154 Cr.P.C.
Preliminary inguity s contained in Chapter IX of the Crime
Manual of CB1, but the same s not a sfatute. It has not
been enacted by the Legislature, rafher the same is an
sdministrative order for intermal guidance of the CBI
officers. The aforesald adminisirafive order cannot

supersede the Code of Criminal Frocedure and he said
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analfogy of conducting prefiminary inquiry ag recorded in
CBM Crime Manual cannot be relled o import such a
concept in the schema of Code of Criminal Procedure,
The Cenlral Buresu oOf Invesligation is the crealfon of
Special Act ie. The Delhi Specisl Polica Establishment
Act 1346 and it denives its power lo investigale the
offance from the said Act only. Scheme of Code of
Crimina! Procedure is differsnt. Though the provisions in
lerms of Section {2) and (&) of Code of Cnmina!
Frocedyre permit special procedurg io be followed for
Special Acts.

[30]. The requirement of compulsory registration of an
FIR is not only lo ensure fransparency in the crminal
justice defvery gsystem, buf it also ensuwes judicial
oversight as he Police Officer has fo inform the
Magistrate about Jodging of FIR forthwith in terms of
Seckon 157(1) Cr.P.C. Thus, the commission of a
cognizable offonce is nol only required (o bo brought to
the notice of the Investigating Agency, but it has o be
broughié o the notice of the Magisiraie as well, There are
hwo lypes of FIRs ia. the FIR which is duly signed by the
complainant under Section 154{1) Cr.P.C and the second
lype of FIR could be the Fik which is ragistered by the
Pofice itssif on any informafion recaived o ofher than by

way of an informant and even this imformation has o be
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duly recorded and the copy thereof should be senl o the
Magistrate forthwith under Sechion 157{1) Cr.P.C. In view
of aforesaid, it would be obligatory on the part of Polics fo
register FIR either on the basrs of information submitted
by the informant under Section f81(1) Cr.P.C. or
otherwise under Seclion 157(1) Cr.P.C.

[32] Regisiration of FIR is mandatory under Section 154
Cr.P.C., if the informalion discloses commission of a
cogrnizable offence. No prefiminary inquiry is permitted in
such a situstion. Preliminary inquiry can be conducted I
matrimonal  cases, case refaling to femily disputes,
cornmercial  offences, medical negligence cases,
corruption cases and the cases where thers is abnonmal
defay of more than 3 months in hitisting criminal
proseculion or reporting the maller to the police without
satisfactory explanation.”

That the following iaw 'p-uints arize in the prasent case for

kind consideration of this Hon'bie Caurt:-

i} Whether there are reasonable grounds to belizf that
the functionaries of the respondent-stalte have failed to
conform highest standards of objectivity, competence and

probity in the matter of discharge of their statutory

functions?
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ily Whether in the facts and circumstances of the cass,
tha act and conduct of present respondent nos. 1 10 3 of
not taking action on the complaints disclosing cognizabla

offence s tegally sustainable in eyes of iaw?

iifj Whether the act and conduct on the part of
raspandant nos. 1 to 3 is violative of Article 21 of the
Caonstitution of India by posing threat to the life and
persenal hberty of petitioner and her famuly members?
65. That faced with the situation, the petitioner is left with no
other alternative remedy which is aqually efficacious and
speedy for the redressal of his grievances and for safeguarding
his legal and constitutional nghts, except to approach this
Hon'bbe Court by way of filling the present writ patition undar
Articla 226 of the Constilution of India. Na remedy of appeal
and/ or revision is available tc the petitioner under the relevant
provisions of Law with regard to the reliefs claimed in the
present writ petition. In Robin Sharma's case (supra), it was
held by this Hon'ble Courl that where the conduct of authorities
is not fair, the complainant/victim of a ¢crime can file petition in
the High Court for transfer of investigation to an independent
agency such as CBI etc. Further the Hor'ble Apex Court in the
case of State of West Bengal Vs Committee for Protection
of Democratic reported as 2010(2) RCR {Cr) 141 held that the

direction to entrust invaestigation to CBI can be given by the
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Hon'ble High Court in exercise of jursdiction under Article 228

of the Constitution of India,

B6. That such or similar pelition has been filed by the
patitioner in this Hon'ble Court or Supreme Court of India. No
such o similar petiion is pending adjudication before any
compeatent court of iaw.

PRAYER
In the circumstances, it is respectiully prayed that this
Hon'ble Court may be pleased to allow the Wit Petition and be
pleased to:-
i) ISSUE A WRIT IN THE NATURE OF MANDAMUS
DIRECTING THE RESPONDENT NO. 1 TO 3 TO
REGISTER AN FIR AGAINST RESPONDENTS NO. 6 TC
21, ITS DIRECTORS; MANAGEMENT, CFFICIALS; AND
THEIR ASSOCIATES AND RESPONDENTS NO. 22 TO
30 AMD TAKE LEGAL ACTION AS MANDATED UNDER
CHAPTER-XIl BECAUSE AS PER ALLEGATIONS THEY
HAVE COMMITTED COGNIZABLE  OFFENCES
PUNISHABLE UNDER SECTIONS 405, 406, 409, 415,
417, 418, 420, 421, 422, 423, 424, 467, 468, 471, 120-B
IPC IN COMNIVANCE WITH EACH OTHER BY
INDULCING IN FABRICATION OF DOCUMENTS,
CHEATING; IMPERSONATION; AND DISHONEST AND

FRAUDULENT INTENTION TO CHEAT THE GULLIBLE
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HOME BUYER (PETITIONER) AND CRIMINAL BREACH
OF TRUST, MISAPPROPRIATION BY SIPHGHNING OFF
THE HARD EARNED MONEY OF HOME BUYERS LIKE
FRESENT PETITIONERS, WHICH WAS MEANT TO BE
KEPT IN SAFE DEFOSIT AND USED FOR
CONSTRUCTION OF APARTMENTSE IN THE PROJECT
NAMED “GRAND HYATT GURGAON RESIDENCES
AND FURTHER HAVING CONNIVED WITH EACH
OTHER HAD ADOPTED MISCHIEVOUS STRATEGY BY
INTRCDUCING THE NON-LICENSEE I.E.
RESPONDENT NO. & {MWS |REQ RESIDENCIES
COMPANY PRIVATE LIMITED} TC LAUNCH; COLLECT;
AND COMMITTED COGNIZABLE OFFENCE OF
CRIMINAL BREACH OF TRUST, MISAPPROPRIATION
BY SIPHONING OFF THE HARD EARNED MONEY OF
HOME BUYER'S LIKE FRESENT PETITIONERS, WHO
WERE DISHONESTLY INDUCED TO PART WITH THEIR
MONEY FOR PURCHASE OQF APARTMENT IN THE
SAID  PROJECT '"GRAND HYATT GURGAON
RESIDENCES",
i} ISSUE A WRIT IN THE NATURE OF MANDAMUS
TO ENTRUST THE INVESTIGATION OF THE SAID
CASE TO THE CENTRAL BUREAU OF INVESTIGATION
OR ANY OTHER INDEPENDENT AGENCY, FOR TS
FAIR, PROPER, INDEPENDENT AND IMPARTIAL
INVESTIGATION IN ORDER TOQ BRING THE REAL
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CULFRITS TO BOQK AND GET THEM PUNISHED IN
ACCORDANCE WITH LAW TO SECURE THE ENDS OF
JUSTICE;
i) DIRECT THE RESPONDENT NOS. 1 TO 3 TO
ISSUE LOOK OUT NOTICE AGAINST THE
RESPONDENT NOS. 22 TO 30 AND DIRECTORS,
MANAGEMENT, KXEY MAMAGERIAL PERSONS OF
RESPONDENT NOS, 6 TO 21 SO AS TO RESTRAIN
THEM FROM LEAVING INDIA WITHOUT THE
PERMISSION OF THIS HONBLE CCURT OR
COMPETENT COURT OF LAW DURING THE
PENDENCY OF PRESENT WRIT PETITION:
iv} [ISSUES ANY OTHER APPROPRIATE WRIT,
ORCER OR DIRECTIONS WHICH THIS HONBLE
COURT MAY DEEM FIT IN THE FACTS AND
CIRCUMSTANCES OF THE PRESENT CASE;
v} DISPENSE WITH THE ISSUANCE OF THE
ADVANCE MNOTICE TO THE RESPONDENT UMDER
THE HIGH COURT RULES AND ORDERS;
vi) DISPENSE WITH THE FiLING OF THE
CERTIFIED COPIES OF ANNEXURES P-1 TO P-32
AND ALSO GRANT EXEMPTION FROM FILLING THE
TRUE TYPED: LEGIBLE;, DOUBLE MARGIN; LEFT
MARGIN COPIES OF THIE ANNEXURES F-1 TO P-32
ATTACHED WITH PRESENT WRIT PETITION;
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O xii} AWARD THE <QCQOSTS OF PRESENT WRIT

PETITION IN FAYOUR OF THE PETITIONERS.

For Eighal, : ; I'!.ftnl:urﬁ's PyL. Lt

l

1P Siemarory

GURGAON “-
DATED: §q.12.2020 PETITIONER
{SANJAY WADHWA)

THROUGH COUNSEL

(HEMANT BASSI) EET SONI)

AR ADVOCATES
COUNSELS FOR THE PETITIONER
PI50595 & Pr1239/2001

VERIFICATION: -

Verified that the conterts of Paras MNo. 1 10 63 and Paras
MNo. 65 and 66 of the above writ petition are true and correct ta my
knowlecdge. The legal submissions as made ¢t in para no. 64 of
the above writ pelition are believed to ba true and correct baing
made on advice of the counsel. No part of it is fakee and nothing

has heen kept concealed therafrom.
L% ertures Pyt Led.

Fuf J:.iglnh y

Signatory
GURGAON ¢

DATED: j4.12.2020 PETITIONER
(SANJAY WADHWA)
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O IN THE HOWN'BLE HIGH COURT OF PUNJAB AND HARYANA

AT CHANDIGARH

CIVIL WRIT PETITION NO. U7 oF znzp
SANJAY WADHWA,
..... PETITIONER
YERSUS
STATE OF HARYANA & ORS.
.. . RESPONDENTS
AFFIDAYIT OF SANJAY WADHWA, AGED ABOUT
58 YEARS, SON OF TILAK RAJ WADHWA,
RESIDENT OF # A-B0, SUSHANT LOK-1,
GURUGRAM-122001.
| the above named deponent do hersby solemnly
affirm and daclare as under:-
1.  That deponent is filing the accompanying Wit Petition in this
Hon'bde Court, which is likely to be suceeed on the basis of
grounds taken therein. The petitioner is well conversant with the
facts enumerated in the writ petition.
2. That that the contents of Parag No. 1 to 83 and Paras No.
65 and 66 of the above writ petition are irue and correct to my
knowledge. The legal submissicns as made out in para no, §4 of

the above writ petition are belisvad to be true and correct being

made on advice of the counsel. Mo part of it is false and nothing
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3. That the present pefifioner has not filed any other such or

similar writ petition earlier in this Hon'kle Court or [n the Hon'ble

Supreme Court of Incia. No such or similar petition is pending

Gurgaon dz-"'f

Cated: 14.12.2020

[EAHJAY WADHWA)
Verification:-

Verified that the contents of para Nos.1 to 3 of my above
affidavit are true and correct. No part of it is false and nothing

material has been conggaled therain.

(urgaon
Dated: $4.12.2020

(SANJAY WADHWA)
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GRAND HYATT SURGADMN EES]JDENTCES

Plear read the fiffeimg somditioms aerefally:

[t is specfically clanfed o the Allooet(f) that the proposel for sale of the madence-unk in the
FanAHD MYATT GURGA0N RESIDENCES" is subjpcr o the uniyos sst of condidens set oar in s
Agreemest By signing vhis Agresmene. the Alloreefd would be desmed v have read over, undersand
wnd azcepted chis Agresment in iE entirey.

The Company thall be entded o reper and refise to' execure emy Agreement whersin the Alorsed)
hat madke any correctipnsfcancellatons’slvranen moedibcagons ec., o this Agresment

ADDITIGMAL SOREBITIONS FRA EATLCUTIQN OF THE AGREEMENT:

Irb Kindly $gn along witk joint Allortees{ih, if any, ar all places marked for thes parpage
on eich page in thes Agreement, including all aanonmes.

2] Kindiy pases your coloured pamport site photogiaph it the spaces peovided incleding
that of jeint Allameefs) and gign acroas the phetographs

(3} ANl the three sipned copies of this Agresment wich sl the anmenrsr in is origing

form shell b romrned v the Compacy by regiered post (ADWhand delivery within
the tiow stpolased in che Allmomene Cffer Lemer,

For Eighth Narth Ventures Pvl. Lid.

FIVATE LIMITEDR

Abrteafiifc) { "z'ﬁ.--' : iel .I"‘1FJ.::
G & %ﬁ"’ N
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CRAND HYATT GURGAON RESIDEWCES

wESIDENMGE FURCHASE AGREEMENT

he
huis
od
. ' FAS AT FIED SIS LART
@ CACN SCTES FTS FACE
]
I
i L= ]
e ALLGTTEFE 2> | ALLATTEE H3. F ALLOTTIEEF M. )
! THIs AESIDENGE FURCHARE AGRREM LN T {“Agresesnt™) is made and executed oo this the
*
"8 el of, WPE ar Gorgaon, Haryam, Indis;
ul I AMENGET
in

is. 1HED LESIDENCEE COMBANY PYT. LTh., 3 cammny incorporaced wnder the Compamies Aot
T46, having irs Regisered Office w a-11, 15 Fleor, ieeti Bagh, Mew Delhi-1100q9, {fudia) ond
Corporare Ofbce @t s2b Floor, Orchid Cenme, Golf Unorse Road, Sector-13, Curgen-113004,
Huryana (fndin} through im amthorized sgnatory, {(hercinafrer referred to a1 the “Cevepeny™ which
expresson he!l, unless repugmine re the coobexe and meaniuy here of Be doemed to mesn and

inclade it suocessors-m-interan, administrators, executors, authorized represcouadves and assigms) wl

the. FIRST PART:

I! ~aMIi=
| T iRl S EMT fods -
ioN [ wIEE ] DangGHTEE OF
ARFIDEMT &F
', BATVCWALNVTTY  CLTLIEN OF
JI = R-
ree 11}

ATl CEIWITEO

527|




428

T W tT ey

i

Flad

i company incorporsted under the Companies Act 1936 having i1z Registzred Office
at A-fa, SyusHans Lud I, Gupeabn-LIRoR. [[-TT
and havisg corperate Menddficadon Mo UroraetBaar aFFCoglrm . aetimg cirough im

wwthorised sigrory 7 diveeer M A My, Sardat Walndh & Mas. Bepwa Jppiws Waipaws
duly awthorized vide a Board Resolution f Fower of Atiomey dered: 14 JUNEIOLT

T

o purmership firm/sple proprissership frm £ HUE / limited Labiligy parmership having its offee

af

through iss authorized parner © 0k proprigwe f awthorized signarory’ Kara,
My My,

[ Jorme Aflottees, o iy |

—fE-

T

8 compuny incorperatsd wnder the Companies Act, 1936 having its Registered (Mflee

-y

and hoving corporate wlentificanon No. , asting throagh i

authonzed sigearey £ diveeess e, S0

guly authorized wide 3 Board Kesohudon ¢ Fower of Anorney dted:

I L-:II'IE“ Py wmit s, .ol
an f
il
M i ~ '} Jut kco fineae e £ NIPATL LIMITRE
o - sl
o T
et ,.-l"l.IIII

-
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' TP
2 parcwenship frnfsole proprierciship firm ¢ HUF 7 limived liabllity parmership having in office

af —

thirouph it swthorizzd peraser / sole peopriecor f srthorized signatery/ Karta,

M. S,
| Fote ADortees, if oy |
1- EdALiaEE MG —
Egrd N f DAUGATIR X
AFALDENT O£
¢ i
HATI9MALIT ) CITIFRE Er i
|
_ul_
HiE.:
!
a compeny incorporated under she Compardes A, 1956 haviog i Regrsteren Chffice
al —_—
and having omporate identification Me . wing throwgh iw
anthedized sigaanery £ divertor Mr [ M,
duly awthorized vide a Board Reseludon / Power ol Adorney dated;
-
M
a partnership firmy/rale proprictorship firm ¢ HUF 7 limited Liability pactnerskip having irs office
[ ] B-I
drough s suthoczed parmet / sele propriesy { suthorieed agnatory’ Kerta,
Mr. £ M —_
{hersnafrer jpinthy or individeslly 35 the case maf be reherred to as the “dletine®, whah sxpression
shall wnless repogrunt 1o e cantext and meanng thereof, be deemed to maan o inchude its
successory, begal breits, execonos, adnunsLacoE, reptesenratives, pmasferees and permiceed asrigns) al
the SECOND FART; D
Far Elghih fvorth Veniu "
i -] i - TH Luskl TED
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WSS, ADSON SOFTWARE FeT. LTD., & tompany mcosporated under dhe Companies Aoy Lggs,
haviog its Regisvered Offace wt a-17, 14 Floor, Mest Bagh, hew Ddli-116049, through jm
sarthon e red Hpmaraty;

MG, FIVERLYERK TOWNSHIF PYT. LTD., & oompany [hootporared under die Companies Aoy
1958, baving o Regisvared OBicw or 304, 3#d Floor, Kanchan House, Karsmpura Commer:i]
Corriplew, B Drelbi-troo1s (Tadis), throgh [ authormed symarery,

M'E. MARD CORE FEALTORS FVT, \TD,, & COompany incarporaced under the Companies Aet
igst, having it Registoed Office ar c-4, 11 Floor, Malviya Nager, Mew Delhi-1acy {India)
trough s suthorzsd sigracory

M5, FEGAL GRLEEM LAND FUT. LTD., 3 company incorporited veder the Companies Act
1556, tanng i Registared Office @1 104, Haochan Houe, Kirampor: Coomercal Complex,
Mew Deliw-11o00 5 (Indm), theough b5 athorized sigmaory;

M5, CENAMENTAL BHEALTOES PYT. LTE., 3 company ncorporited wider the Companies
Act 1958, heving i Eeporersd OFce & a=i1, 1% Floor, Netn Exrh, Mew Delhi-iiao44
{Trlek, throweh s awthonzed signuwry,

MAF SrMmanDls ERALTORE F¥T. VTR, 3 compiny metrporsted wrder the Companies Ack
1oets, having i Begiscered Office & (=11, mt Floor, Need Bagh, New Delhi-1ioegy  (India),
throogh s anthorized signzoory;

. WMf5. FIVERIVER BUILDGOH FPYT. LTO., @ Campany incarporaeed pndsr e Companies Act

1p5d, having in Regiztered Office #f 3ot, 30d Floor, Kanchan Houss, harampors Commercial
Complex, Mew Dedhi-i 1oty (Indie), thrugh is audhorzed sgnatory:

§. Mt afFI1RANT WUILEBERE FYT. LTL., § compeny incorporaeed undor the Companicn At
1958, kamng s Remsoered Office a0 305, 3rd Floos, Kanchen Heuse, Komampurs Cormmeraal
Complex, New Ddhi-civti s (ndia), through o audhonzed sgnatory;

. M/ BYLLI REALTORS FYT, LTI, 4 GOMpany ingecporaced under the Lompandes A tosh,
hoving Tt Registtrzd Offwer & w-11, 182 Floor, Neeti Bagh, Wew Delhacitoogs (Indis),
throogh it muthorized <ignatong

Ta, M 5 AIGA STIE BUILESRF P¥T. LT, 1 company incorparated unde the Compariar Act
1058, having M3 Eegistered Office af a-1), 17 Floor, Meco Bagh, Mew Dellu- qug {Indish,
throogh i auﬂam;cd SIgnTE, .

Fot Elghith Honh Whlﬂrﬁ ._,., &

ﬁ [&) S 13‘14:::: _'I',p-l'le EIWITED

Ped
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b compeny -ncoTpoTated wnelor the Companies Act 1058, hwng

1056, 11, wf5 5w ESTaTER FVT. LI,
1 i iws Pegistered CHFiee ot a-10, uf Floor, Neen bagh, New Delhi-s1oogy (Iodia), throwgh o
authorized & gHATDO,
et iherinafeer colleetively refored m s the “Cenfming Partise® which mymessicn shull, unless
rrial PepugoAnt O the conteal and mMEeRring thareel, be deemied o mnean and incls dtir SDCESSOTS i -
jntarast, OMINLEETAIES, EXCTUNTE, suthoryed repeezenrative, ramsfeeoe and seigns) of the THIRD
PART.
Act (The abovemenconed parte (o dhis Agcacment shall alse be collecdwsly referred s the
nCiak wpgrtie:™ mid indraduatly a2 the Py
WILRE4 42
et f4] The Cooficming Parties along with their semociate companiet (Cfrraoien Craapesies™) are
ples, amongst themselves the gwners in posrsion of certsn frechold land Jucared in Seoor-58,

iy $0, 67 and &z i tha prednoe estae of Villige Ghata, Ullawas ged Bebhrampar, Tehsil
Sohna, Dstnet Gurgaon, Hapana {Bereinefier referred 1w g the said “Land™ Ohet of the

e | s Land, the Confinming Pariss aloog with the Assocece Companics 4rt aMongst

4 I themselves the ahsoluie owrens of 8 submante. pan thereof, wherea certzin parons are
F owned by individual fand cwners (*Lamd Qoaeers™) who have enkerzd ineo collaboration
. with them snd aks wested the ConBrming Partier and Associste Companes with the

d‘_".‘;' rights to develop and sell the said Land.

1]y

(e} The Confirming Pauies aleng with the Apsaiate Campanies amongyt themselees and on

hehalf of dhe Land Owmers hove ohtancd Tanous content and momances fom  che
,#:1_-: Direcor Censca] Town and Caontry Planniog, Harvens, Chandipark (+ODTCP") with
reiil : regard m the development of the mid Land 3% a phomed colony ander the Harpapa
Development and Reguktions of Uthan Areas Aet 1075 (Fdec™h The Conhrming Parmes

along with the Asociate Companies ate coctoving o avquire Farther Jands o x w

’fﬁ aupment the afspesaid photted colony wmwe 2 modem residents) uvnship {herzinafter
il ' referred e as the FTEED Coy'h

3 Out of the ares comprising the sud plored coloay the Confieming Pardes slong with the

}_;ﬁ' Auncisre Companies are endtled te devlop ¢ertain arear s groum hoaging  colonies,

b, Purscant thereto the toning lor sn svea of approximately 17224 acne Duy boen approrved

and out of his an ares of approvimately 14516 ACRYS loeswed near Southern Periphera]

Road, Sector-58. Gurgeon, Haryana fexclwsively owned by the Confirming Parrier along

;:; ) with oerarn Land Dwners) hat been carmarked for develupnient in 2 sondemunium seHing

at described herelnafrer (*Lipetss™. Omt of the taid Liruu}, a ue,gxnf SACIES
Juet Jorm pan

Tor mﬂ#ﬁ"} s macked oot in e Layoue Plan, apveuvsg-LL il 5

ntares Pvi. Lid. o
FLL T Antren i) {of f’ .—t‘:’*" ﬁ\l i) Er 1ezo lzsmu:t%
i . W ‘% .t . \*L. ;
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of thiz Agreemene and the same shall condnue oo reman if the aenership and contod of
the CompinyConfirming Partizz. The sald Rewrvedd land b owned, Runded and
developed by the Company ot its own cost and dw Aoz shall not have any zight, cale
or interess thersin, whether of ownetship, usage or otherome whorsosver, The mmuning
ares of g8 achns tas boen ewmrked for the development of spprogmardly :fo
branded teudendal unis, no» condaminitm/ aparomeny sergng, pread waess mokagpls
wwers consong of maoleple levelsflanrs, dong with oder deweloped fitesfunits, complete
i all respects i accordance with o gpecilications set out herein  hereinafter referred 1o
xt the caid “Project’),

The Company has enieted mm cerain sgreements each dated 2Bth Seprember, 211 wich
Hyer Ineecnagonel Corperation, @ company organread onder the Ives of Delrware, with
iz prinapul plee of business Jocated o 71, Somb Wacker Duive, Chicago, Llines Soho b,
USA {“Hpert™ /i affliares, w Jollows;

{1 Licenss Agreement - purswant oo whch the Company is potmimed 10 we,
sabjstt oo gortin eondigens, the braad name “rend Hyatr™ for the Beadences-
Compley;

In) Todinica, Servioe (Residences) Agresmenc - pursanc &3 which H;n:ﬂ- mder i
uffiliates shall provide w the Company cermin eechnical asTviey o COMNAtEL
with the plooning, building, farrishing, equipping and  decocating of the
Retadences-Compher and  the iobfrocreatipnal  Gacility conpnsed in che aaid
Propect: amd

(ELIN Basidencss Management Agreemeat - possuant 1o which Fyett erdrer i allikiuves
sholl »roride, 26 an agent of the Company, cenain management, mainrenance A
pspialiny wervices to che chbirecrestionsl Fatility and the Rasidunces Comple
comprised in the said Project, andder the individual vesidence-anit-

The License Agreemont, Technial besvicss Agresment and the Rezidencea Management

Agreesiene are hereinafoer enllectively refored w as the “Hyats Agreescenis”,

In purswmnce tr the Hyt Agreements, the rotidengal wnig viz approaimaely 89
braoded reidendial unis, ia o condominiuntfaprtment seting, shall be consrwcted 1o
secordsnce with the Builling Plans approved/w bx approved by e 1ITCP are propovd
m be known by the name “Grand Hyatt Grrgmers Residerces™ and along with | the open
areas, walkways, COMMEGHM fGii, PETCTE YMIFE whaagever s¢ moy e designaced by the
Company a5 formung 2 part eherenf chal oollecoively  fonm rhtr_ Residenpa-Complex
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Fﬁ“ﬂ&n’ﬂ', H:;”Cﬂmﬁﬂl' axd/sr the Confirming P:r:ie-.:. hersander, =
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A sifliae of the Company 2 developing a hatel upon amexher parcel of land also
weaed near Soudhem Fenpheral Road, Curgacd., Haryana, Indla, amdl fur which the
affiliane of the Company hae erered into wity Hyarvie sifiliates cemain Hatel Operabons
Service Agrotment  and  odber  agrmemendd (“Horad-Agvoemert™], {3 operaninns,
aemgenent and relaed serviess 1o be proviced by Hyaowits afiliates o dne “Catand
Hyan Gurgsn® kol {ZFavet™, which it sdpining tu che s of the said Propect,

The Hyar Agreemeats arc spacifically Timited 1w thet scope o the Kesidences-Complex
only, ang 2l other developel sreashumire of the Poopect induding the EWS  unis,
comumercid arest, dedignaced Lonumuniy shes, and other writsshopa’ reos comprsed in the
il Projecs are spechcally wscluded fom the scope ond appbicedon of the Hyart

AyTeCniert.

The Confirming Parties bave separately wested the Compeny wath che complete suthorey
and spproptiate powecs oo their behalf sa well a5 on bohatf of che Laind Owmer, o
undertake infer #he gmongst o ks, the marketing, sile and adminisoadon of all she
consruetsd wris comprsing  Reddences-Complex inchuding the inceeer ugreed o be
sransferved Seresnder and e w st wnder and enforee dhis Agreement on their hehatf
and i their name i and whenevee ceqaized. The Company i aleo hilly authorized by e
Confirming Pares tn receive applications for allooment of the resic mee-unisf3parmmenc,
impose condidoms, make allounents and othersis: e deal with, megotisce, hralite, sign
end egecure the sale agreemens, tonveysnce descs and all mch incdentl documents, as
may he bezsomably necmteacy e pre affect wo chis Agreement, and absp o peceire the sale
condderagoa and other chages of duet 2z swied i this Agreement from  the
purchasersfallorees and w0 give valid rectipns chereof in i3 ewn name, and otherwise w
4o all such mcts, desds or things 2 may be desmed necemsary, by the Company in i
wole disoreton, w ghe efeco o (his Agreement,

The Allotoe kit demanded fiom the Company and the Compaay hes allowed the
Allogas 1o imspest -enwove bilting plam, ownewship recorde of the ald License, warhous
approval: granted by the DTCPE in fevour of the Lonfirming Pwge and all ciher
Jpoumenes induding the Hysrr Agreg¢ments, relagng w the righes ad mde of the
Cenfitrning Parties/Company 1o conscuc, braod, marker and convey the ineerest agreed
1o be transferred hercupder m Residenees-Compler. The Allooee has agreed thae i s
fully setizfied in sl respecs, with regard o the rght, dele #od incerest of the
Company/Confirming  Farges m  the said  Livense and there Jdwll ba Mo ore-
investigagonfobpectons by ir in dhis regard. Fundermore, the Allotete underssands thar by
cxecuting thiz Agreement, it winld be deemed thar the Allores b eomplezed i cue
diligence to its enars sadsfaction, including, ek olie, o cegpese or the Coprostat homs
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(2 The Comguny his darified te the Aflomes gl the propased Layaur Men of me Licenss |
contabn besiles the Recidences=Compiex, ocher aréafdevelopsd ambs, nduding dwelling oniw 1‘
e ecopenically weskar seiduns {"EWE it comumercial aress, deigmeed community
sives, clubsrecreational fecllicy and other wutwshupsfareas which ghull condmue to helong 1o i
the Confirmeng Pardes unel these art mransferred by thon, but home.cr this Agreeiient i
onfined to nd mimd in i scops enly to rhe wbe of the Besidence-Unit in the
Residencas-Compla The o propossd Lopstrucicnybuils up arep compring the said 1
Project wnchading  the  rowert compriamg, the reddence  onim/apaminents, EYIS  umics,
comTutiy Fivey, commescial sress, chiberecreanional facilivy, whitosver shall be hertinafes l
onlecgively fefermed o as the "Bedidings"".

K] The Allense, sfer fully sadshang icpokl with respect to vhe righy wthe and interest of the
Confirmimg Parties ™ che said Licenze, the approvab and sanctors in Fwur of the
! Confirming Pardes a5 well 56 the designt, specifiatons ynd siithiaty of the propossd I
copeTocten, has applisd W the  Company vide applicadiom deted 1 Fomary 1013
(“dppficatiee™) fir ALLOTHMENT A REIZDERCE~UNIT Mg, Ti-17=M5 e 1 FLOQR, 3 TOWER
having » Supes Ades o 4fizg 59, FT., la20.86 540. wThs.] or thereibouts appirxEmech,
sogetver with the esclosive right Lo use 3 Ner, DParking Spaces vhich shall form an
mdiviginle part rhereof (hereinsfer soferred o as the “Resisence-Unir™:. The Rendence-
1 Unit ehall be Gnished 38 acooedamed with rhe specihcsfions s out in AMNEXUEE-L

herenn

11 The Alloctes hus been made pwore that the Company i stll m the protess of developing
! the sad Brojest, and in pursance thereol it is wrdersceed and agreed by the Allopes that
the lgmator, leponr, size of dimenson of said Residense-Une indedrg i Specibc Arca

—
u
L oam e e m

Jre wetnmve and subject o change and wmay, at soke discredon of tht Tompany, bt
modified or revised of thanged from Ome W0 ame during the cour-s of it completion
and ol grany of dhe Oorupation Certifucan

—— T
———

fut) 1t is further clarified that he rerm Scper Area of the auid Besidence Unit s used herein
i1 am actifidial dewce, coly for the purpese of compudig dhe conmderstion for che Baid
Ressdenes-Jot The Alloctee gndersmands, comsents and egrees that the manpsfer purnant
w this Agreement will only be of the Specific Arca af dhe said Residenre-Unit, which

f shall ke 74% of the charped Super Arca- mlthough che said Ragidentc-LUni- by dehniton :
: inclodes the Purking Spaces, these Bl Tt be oounted cowards the Specific Area of the |i
! said Residence- Unit. I '

Inj It is specifically chrified by the Compaty amd acoepted by e Allmrer ther the present i
Lapout Plan for dhe Licensg a5 depicted herein a5 AMMEXURR-L snd rencatdve Floor Plan =|r
of the Residence-Lhnr 15 depiceed in the Flow Plin, annsked herswith 35 adNEXUAETIL
and it Super Area wlich forms the basks for calenladen Hﬂ:y_:?&.'lt. )
For Elghth NortVenfires Po, Li @‘(
M_ 1 i} [eak Jir aRAG BES aEs 3
a " : - % \Q
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this Agreemeny, is subject o chenge untl the comsercgon of vhe Projecy iz somplers in
all tespects and the competsnt awhomity s the Occupagon Cernificats wnder the Act
in respect to the relevint tower whers e Beddencenic is Jocaed.

I is specificlly clarified by the Corpany and accepied by the Allucee dat the Specific
Ares af the taid Residence-Unie, iF provided with usable open rerrecedr and bealesoiy (Zest,
dall abse incdude the ares of such termcef and  baboonyfist 2 provided  herein.
Morwirhtunding the incusion ef such aress, the Allorees shall not swer ¢r construct on
such eeresceit) and babeomyfes snd dall only use the mme a1 open rervace)  and
bebeomyfiey and m ne vl moner whadoever,

The Abbotrer is sware thaz the sad Residence-Unit devives 3 ‘sndmark satus and
exchasive sppeal From the Leense gramed by Hyar to the Company for the weage of che
braed name “Gromd Hyor" fo: the said Risidences-Complen and the unigue value pdded
servicewfamenines beng peovided in the Residencms-Complex by e Company (mdie
Hpatwfins  affiliaces, 4 on agenn of the Company) crupled  with  che randards of
raincenatts consistent with the snndards comperable o these gewmslly prevaling in
phsrnational “Geand Hyerr* brnded recidences operaved by Hyawe andfer i subsidharies,
and 35 soch, the proper up-keep and maimenance thereol i an inscparble aieact of such
stacws and appesl. Towards this end, the Allomee is ancondidonally wiling e eceogee the
Resdencet Mauinecnsnce & Serdecs Apreemant for the Fesdence-Consples with the M54
fwhich is an afilisce of the Company, ¢ may be idendfied and desdyvated by the
Comgany), in the farmar presenbed by dhis Agroement and for the wrm commiced by it
o belvalf af the AllotesRRA e the M3A. The Allores undersuncs and agress, thae an
affbare of Hyatt, acing 23 an apent of the ComparyMsa, will pronde oermain
maintensnee and other services o the Residences-Comples pursuant o the Residences
Managenent Agrecment.

The Allotme schnowledges that the Company has readity providzd compless mformamon
and darificadons as requied by the Allonec, hewever the Alloer hes olémueedy relivd
wpon e oum independent investpations snd fadgement, and save and Boepr @ specifically
represen=d in this Agreement, the Allpaes’s decision to purchase the said Besidence-Linic
i not nflueoced by any erchbect's pluas, sales plens, mle brothube, advertpertisnrs,
représenttiohs, WAmanbts, SOTMASNG O estimaees of aUF RANUTE WRSOOVE, wherher
writen or orl, made by e Company, Confirming Partics, ot theit selng agenisbrokeer,
o orherwise incloding but Dor Emited te wny cepresentations relaging < the paid Projeor,
or the aparmmeats/residence-unis or the jeror spces thersin or amy other phyrical
charactesioncs  thereod, the servieet o he poovided o the Allowes, the esimated
facilidesamenities wo ke wade awilable 1w the Allogee.

. . Mo e
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For Eighin Moith Ventures Put- Lid.

The Allonce sokawwlelges that the Company has readily provided il dhe inlnoruaom,
datiications with tegard 10 che wrme of this Agreement as Teguared Dy it its tomplece
atisficoan and et e Alonec has read ood wndersiood the praeent Agrezment. Except
o the wetent contmimed bereit, oo srher oral gr TN FopeSsEntInOn o alaterment made
by the Company of amy (Fird party dﬁwﬁngmdnirﬂuuhmnﬁdxmdmh:apﬂd
thiz Agreement of binding on ke Cu-mpan} or the Confirming [ardes.

The Allomee has confirmed w the Company that it 38 meering inte this Agrsement with
bl knowledge of alb the lews, by-laws, s, regulatony, “odfiadons, == My b
applicable vo the Ticemss, Residenca-Compler a5 well os the st Reidence-Unit and thae
i has dearly read md upderemad the mighs and obligeaons of the Company and the
Cymfincing Paroes, 35 well sz all i rights, dwass, responsibilides il obligudons under
cach mnd every ore of dhe cluwses of dhis Agreement.

The Alloree lms reprasenced and warpatwed 1o the Company that it s the legal and
valid power and suehority To eater inoo and pedforen this Agreemenl.

The Allores hercky also wesurds, f w apd warmeo o e Company and the
Confroing Parties whwe w skall comply with ohe rerme hersof and a0 the applicoble brws
aidl giaturary ComplEnce: wigh respoct to the aid Hesidenome-Unis, the said Projeet and o
sy propossd  consTuction he rosed thereon and relping on all the gmOances.
reprecentuninG aw] waranties made  Leran br che Allonse, tht Company and the
Crofirrlng Param have apreed o eTier Qo thit Agreement for sale of the mid
Eeidenee.Umt 10 the Adlanes.

The Catigany, reiying on th: conRrmagdens, represenmgon and asmurances of the Allotes
o Raithfalyy abode by all the wens, ndigem and sOpulinons agresd herzin in Jewer and
qant, Was seeepred b good faith the application and is pon willing B0 eOTET MDD this
Agreernent un dee parms and eonditions hereinafer ses forth i this AJTEEMIAL

Bassd on the shove metdgaed assurinces, oRmankies ane reprisentzSons of the Alloree
and aiso subject o Jox and futhfs] parformance by the Alppttee of 2l i chligadons et
e herein, the Cenhrming Parties aware the Allores tha they chal. reman brennd alocg
with the Company m executs the Conveyaice Deed iy the said Regidence-Unit i Enequr
o the Allomee wn ther own pebalf 22 well a5 on behalf of the Land QOomer and in
ke of which they have jrined the Company in svecwing this AETvemERt 43 Conbrming
Pares Lereol
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THLIARFORE, THIf ACRELEWNENT BT and RETWEEM THE FARTIES WITMESIES A5 UNDERLD

DEFIFITIONS

In addidon 1o che termis defined alsewhere in chis Agresment, ehe following werms wherever used
in this Agtesmenr, when capitalized, shall have the meaning assigned hecem onless regmgnant ta
or conrary oo the coneext and meanng tierrof. When oot capivlized sach wards shall be
arribued thelr ordinery meaniog:

“3n° shall mean The Haryena Development and Reguladon of Urtan Arers Act, 397 5.

“dgrecucre” shall mean this Besidencs Pacchete Agreement including all prelivinary recieale,
preambbe, sanexures, wohibies, schedules smiched hereto and tetms and condidons for dhe
allatment of the said Ragidence-Unit auddr Parking Spaceis) in Resldences-Complex, exrcuted by
ce Company, the Cocfirming Parties and ebe Adlomee-

udperrment At* thell mean The Harpins Aparoment Chmership A, 1983,

“Appdicorion™ chall mean the applicadon dmed 1 Februory 101y fir i provisional allownent of the
BesidescesLnin goddr e Puking Sprcef) m Residences-Complea,

“Buic Sl Prier”® shall have the same meaning as azcrbed ook in Cliase 4.3 of tus Agteement.

“Brogd Seemdand® ghall have the same mesping a3 aserlbed 1o it im Clause 17.7 of this

Agrecment

“Ruildings™ shall have the same mesnmg 3¢ ascribed to ic in the preliminary Kockal ] of this
Aot sl

“Buidrmg Phs” shall mean the Buikimg Plans of tha Project a5 sobmitted/as approved onder the
Pupjst Schedobed Reosds and Comgolled Avvas Restricion of Unregulared Development Roles,
tofg and shall indude il subsequent revisions ermed,

“Brr-Laur® shall have the saoe meaning 2 ascribed 10 it in Clase g of iy Ay esunenr,

"Commnittaeat Preand® shall have the ssme meaning at omeribed w it in {laws 143 of chis

Agreument

“Contrrrn Avear™ shull mean all sach paresfaeas in che Froject o sl b specified by the

Wﬁﬂlﬁ Rmur;ips.‘;ﬁ.rz the Declaration and

shell 1= on a
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shared, poo-txclugre g WiKh odher OoCupunDs of e Projecn Sech Common Areas may
indwde corriders ebd passages, atfiumm, CORMAN toiless, AHU vooms, secorityhre  conool
roomfy), all elecmcal shafs, DG shafs, AC. shafs, presurisarion shyfes, plumbing wnd fire
ahafs an 1l Aoom and rooss, stairsases, mumtes, and water mnik In wdison, cRtird FEAOCE
amg in the bisemeor in<deding but oot Lmited o electric sobttagon, ‘mansformers, DG, st
roams, under proand wiker ured ugher stn-rage' mnks, AC plant Tocm, pemip £OCME, M3 INETIANCE
and sepace rooms, Ly, TE room, fan Teoes, driwings and croulsgon s ek,

Casplenus Ceriferre” shall meen the Complenon Ceraficsre for the Project as immed by dhe
pPICE wnder the Panjab Bules, wnd shall inchude any “Parmal Compledon: Cercficate”

“Crupeyamer Drvad" shall mean deed of convevance whick shell comeey the nikle af the Residenct-
Uit in tavoar of the Allwmee in werordancs with thiz Agrestnent.

WDheelrrugiont™ shall mean che declimten tmelading 2y amended Jaclaratioe) filed or o be filed
under the Apgroment A, wath the competent authosicy, with egerd to the r=sidene
umu?ap:rmnnuiﬂuild:ngdﬂcsidm{mﬂmmmim.

*Diday Corgpemation” shall have the seme wiesning = ascribed @ 60w Clsuze 144 <f this
AgTetmEnL

SHTCP* shall mean the Divacwor General Town and Gounty Plnung Hamyaol, Chandigarh
s any other relevant officer eaerdsmg hic pewwers,

“Deveboprieems Cherges® thall meze rhe amaount payable 3y che Alloree, on auvooant of the interml
o prrernal developmens works incluling but nor bmited o oo followrng-

1. Extenul Dewlopment Chatgss {EDC) andfr any enbartements therevt;

ir.  Tnfrasgutnure Tevelopmane Charges (ocs

wi,  Infasoucture Angmenoion Charges;

w. Any other charges, for esccudng the evremal afratracture work-fralicesfernoes, in
addition to the EDC as sperified shove, oo qcoount of the sequisichm/devtiopment of a
14 mere:s, or other exterial roed {lnchuding the laying of sny sendice along these raedsh,

at for the secting op and inseallaaen of slarmes] gub spbows (66 EVA capecity and
dbavel, or ke the laying cuc/relocaton of oanemicsion Jines, or for any ouber similar

infrastructurs] wark/fallinesserices, s the DTCGE or %/’E}lﬁwm amthority, may in
For Eighth Narth Yenigy .
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the foture, msign @ the Coallmmg Parmbcarecners charpes fos;

v. The et of sech other Jevdapmenciinframactare wary a5 may e undervoken by the
Company, thae are not specificaly covwgal ehewhers,

yi, Iotstest paid oo EDCADC o the government snd corrpng <nst on the fund deploped by
the Company for the above mendoned charges 3t the rare of 5% per tnum.

HEgrwest Mangy® shall have dht @Ik meaning = aacribed wo it in Clagse 5 of thin Agresmant,

FHS armes” shall buve the same mening a5 wetibed o v in preliminary Reaital {3] of this
Al eament

Uffr Plam® thall mean the Flpor Flan of the Besidente-Unic as depicied m aNMEXURR=LUT
anneeed to this Agresmemt,

“Fore Majewre® shuil mean any sveor beyond the reatonable cond of the Company o
Confirming Parties by iweelf or in combinarian with other events or cirpumoances which cannor
L1} by the exercisz of tessomable difigence, o {L) despice che adopdon of resyonible precaorion
oyt alrermative mesqures, have been orevented, or cawsed o have heen prevenced, and which
mpypuics or adverscly affects che Companyw*Confirming  Parcies' shility 1o perform i/ cheir
ablipation yader chis Agreemeny, and whuch evenc and circumsianess shafl inciode box not be
limised to alaree of God, s fire, drought, Hoed racthiuake, epideinics, nareral disascers or
festhe or digabilides; w)explesions or uccrde=nts, air orashes and shipwrech: ¢]soides or lock
oues, industris] dispone; Dbnon-availavliy of cements, sieal or othet comsomobon marerial dae to
strikes of manufscrres, soppliers, tpasporeers ne other intermediorios or othepose; € Jwar 3nd
hostliges of war, riots or ¢l commation; ]non-grant, refuval, delay, withkolding, cans ellaran
of amg ipproval from any govemmentl authority oF impositon of any sdverse copditen or
obbpasoq i any eppoovabs from any govemmentwl suchority, indeding any deliy beyond the
conwed of the CompaneConfriwng Pamdes, in issusnce of e Cetupadon Cerificate,
Compledon Cergficats aedi any other apptevalsfoartifiate a5 may b required:; Glany mamer,
mucs rekiGRg o grant of 1pprovals/prrmisdons, notom, nodbcadoms by & compeent awthormvy
beenning mibject rarer of any suitfaris before 3 cour of b H} the premulgacon of or
amedment in any law, wle or regulsden or the ieue of amy ThUACKHOL, AU OFOET OF
divecion from oy governmenl wuchshry thar prevents or resoicy e CouwnpanyCotfirming
Pardiss kem complying with apy or ol che eerms and condigons ggretd i Gis AgTetRiAnT;
tlecnonue recemion; 3]any evelll Of crdamstances anadogou o the Rregemg.

- l|:l'\-

"vace Period® shall have the same mashing 15 sseribed to it in m;_mmh Agreamenc
For Eighth Morh ?ﬂ'l T Fut, Lid.

pR1vaTF LINETED

Tk for impa u:i:q-.l.

,‘%f/ _‘l:'_:,.-‘
eotor

539




=

KGrand Hyott Gurgase Reidencer™ shall have the same meaning as veribod w0 §1 in dhe prelioinar
Recicsl Ie) of this Agreesend.

‘ “Hehdmg Clarge” shall have the sanie mesmnog i sseribed Lo it in Clanse 142 of thh
AypreC menT

L
p g shall have the same Meaning o5 #tcibed it i the fweliminary Fecital [¢] of chis
1 ApraEmant

“Harel Agreersewn” shall have the same meaning s pteribed 1o it In the preliminary Becesl fr}
of ths Ag-eemenc,

w3 lprze Ruct” shall have che same Tieaning as ssmibed o it in Claose (9.0 al this Agrezmenc

! *Hpart Apremreny™ shall have the same meamng i ggerited it in proliminery Recical i of
this Agrezment

WEMES® shall have the same meaning as ascibed w v im Chiuse 17.4 o this Agrement.

W and® shall have che mme meaning 35 ascobed o0 it M preimomary Recital 1a) wl this
Apreoment.

“Faposer Plex™ shall roean che dnrernad Lavou plan af che varioos tomponents of the Livense
witkin s p:rlphenl boundaries as deprered i ANHCIURE-1Y annesed o this Aprtcmwnt.

uipmie® shall hove the sme meaning as ateled to 1 ip prefimizan Redul icl ef s
Agrecment,

Weimerante  Sevie  Apemy™ o1 “MS4" shall mean sach afalzze of the Company
sppoineedrdesignated by the Compame  [or providing all or any of sendces related w the
msincengowce and upkeep of the Fesidences-Complea,

Mgintenge & Sevtioer Chavger® shall mean the charges to be nudd by residence-wnit gwmers for
l1] uwe mminzemance sanvices, [ eonmibudons to the Smbing Fund for capital squipment
ceplosoment, 1171} ingueance premiums for the Common Actas, biv] the Fysn Fee {a fee equml
. w 15% of the cest of deliverng the muintemance services payable w0 Hymetfies uhilide co
] wonehly basish, [v] Adminisoatre Muk-Up (13% of the oo of delivenpg the maintemanice

sepvices payable o the MSA) and [vi1] alf sk sums gpeecifically l;lﬁlg:m:d berein or i he

. Residences Maincenamce B Services Agrerment as farming & p ~ipenances & Services
[ Aol . 1l ,f-'l-r:nrn.t 0Bk CEE AHY FEIVATE LIRWITEA
! . l\"'-'FJrf. J.ﬁt i




Anary Clarges icluding pewer eomumpron charge: and every other gmoust rayable on aeeonmnr af
thied parep charges payable collecovely for the Kesiencm-Complex or o behali of the
rendence-urit owoers, Giks munldpal axes, satoery mavex, enhanced external  devalopaoent

f this ctarges, enhuned infrarrucrore development chirges, infrasmaciure augeantidon charges, and
soch lile,

I this Wotice f Fomerion”™ ghall have the same meaning o5 ascribed w it iz Clawss 14.r of this
ApTmerin

al |r} “Pigtie of Termendtion” shall have the sme meaning s ascribed o it 0 Clause tr1-10f this
Agrekridne

nx. Wheepatren Cetifiorte” shall mean the Oecupancon Cemificare for aoy o dhe buildng to be

constructad in dhe Project s issued, individually or cobleccvely, by the OTCE under dhe Funjob
o) of Pnlas.

i Parding Spaces" shall mean the covered car pavking spaces allocsted for the exchisive wi dlapg
with the <aid Residence-Unic

f this “Bymeent Plar™ shall mean the Payment Plan sopched v this Agreement in apMEXUER-[V.

“PLE® shall mean the Preferental Locatian Charges refermsd 10 in Chivse g2z and shall have
Jremse - the mme meanng 25 ascribed 10 i in Chuse 718 of chs Agreement,

i “Preyect™ shall hive the sume mesning 2 agribed o it o the prefiminery Recital {c} of ds
- chis Agreanweil.

'1 “Bunjah Rufr™ shalt mean the Fomjsh Scheduled Rosds snd Conerolled Artas Restriceion of
mgany Uncegulised Developmeont Roles, vpds.
o the
! “Reorped Lamd® shall have the game mesning 2+ secribed vo it in preliminacy Becivalich of chis
| Agresment.
oy fer '
(AT “Residence:-Complex™ shall have the same meaning s sscribed oo it in the praliminary Recits] [x)
equad | af thiz Agresment,
ite a0 i
maRRE - Revidences Matrtettang & Servicer fgrermert™ shall mean the mainscanwy & g vices agreeiene o
in the be exeouted berwesn the Allotee, CompenyConfrming Pavies md e Mid which ghall be
orvices mhﬂwm in the form apnéxtd ot AMMEZURI-F b3 €iig ﬁsfmnb-' :
! %‘Iﬂhth Nﬂll'ﬂ'l 1,.73.“ "L P‘I-l'f, Lt'd, ]
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sResdence-Liit” shall have the same mesniog as sscribed wo 3t 1o the reliminany Recital P of
this Agrecment.

ABHA™ o the Rasiderss Welfare Assorimion shall mean the registered sociery comprising dhe
awntrs in the Projest or pars theregf to be formed o du= course by the Company/Coofrming

Partpes purmsnl o the prsvinont of the Aparament Act.

wiab Cpprideearier” oshill bewe the seme moaning as gscribed to it in Claose a2 wof s
AQTEATIENE. 4

Gothing Famd Aweenr™ ahall have o sime meaning 39 ascribed o ko Clawse 175 of his
et -

“Sperific Ares™ of the sid Kesfence-Une shall mean and indude he cntie wess enclosed by it
pesiphery or ineernal walls, ealumns, incemal shafis icluding area of he balconieseTtace

!: ererved for metlusive use with the said Residence Unic i any and hdf che arca of walle
common with wthet residezes-unitvapanoments which form imegral par of the said Pesidence-
Unic shall be jneluded in the Specific Ares of the soid Tesidenoe-Lhme .

-

“Guper Arra” of 2aid Resideace-Univ shall be the sumn of the Sperifc Aren Jf the said Residence:

ll Unir and on addidonul Bowe oo allow for inclesion of presmiem conSOUCICN, featurss, Facilides, i

'! cervioes and the indivisible pro-iata share of the Common Areas in Projar up @ s penphery

: fescloding the greas specified herein s excluded or 1w be deakt witk my the Company in

I sccordunce with kew or as speified herein 20 reained o the ownership of the Confitining
I Barties crddor the Company]. Y
[
i =fP A" shall mean the Transfe: of Proparty fer L8B2. - t
¥
|1I | “Zorerug Plen™ shal] have the same wizming a9 ascibed o it wnder dee Punieh Roules. i

[2} IHTEWFRETATIGY
Flirdits b cpmiext sebersite veqosres in abis A gresnsont

| 21 The ww of wonds in the sngular s1all inclode the plural and we of words in de ’

meascghine, (emunine o nculcr gerder shall inclade e ather ooy

! ] \]I‘-"hﬂv r 1
For Eighth ‘ S “iﬁ, ' '
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Beferanew 1o any law shall include swch law s from time to wme esacted, arneded,
supplemented or re-enacted,

Fefercoce o the words “inchude” oe “ineluding” shall be conswed withowr limimdvs;

Any reference in dig Agreement the terms “hersin”, “hemtm®, “hereunds”, “hoof®, or
*thereof™ v @imilar enos ysed in this Agreeomet refer o thic shpre Agrezman and not
1o the pargoolar provision in which the renm s wsed exepr where the conizel othersies
mequires. Unless otherwise staved, all references hertin o clhoiss, setons or ocher
provisions are refersear to clwses, sections or odhor provisions of s Agreemenc

Beferenee eo this Agresmeni or amy arher agreement, deed or other instracenc or
Jorgmenr shall be constreed #¢ o saference m this Agreememy, or ach ather agrecmernt,
dood or viber hamument or deswnent s the mme may Fom time o dme be amended,

vared, sapplemanted or novted;

The headings’eaptionis in this Agreement are given for comvenits and are indicauive
enly, They do not purpurr o define, limit or echerwise qualily the scope of this
Agreement o the nwént of apy provisien tescofl. The e inerpreadon  of any
matterfclanges in this Agreswent shall be derived by resding the veriows cliuses in thes
Agreement s & whole srd oo in jsoletion o in pr 4r in perm of the copdons
providid;

The preliminary recitals are = inegral mrr of ihie Agreement and any provinon
canrained in the prefiminary recitals induding any Tepresentanons an. warranties shall be
binding on the Pardes a2 1f se¢ fouth in the main bady of chiz Agreement,

The word ‘person’ thall mesn sny  indiidueal, sale proprieonhip,  unincoTporated
gappraoion, body oorporate, COTOGMROOR, JOINC VeTlGre Lwst, any peverminent authorty or
any other wnrny o orgunizaton.

In socordince with invernauonally seeapeed copuwersion raves, the messare of 1fmel aquare
o=t wherewer upnd chall be 2ol o GubgtohiDg SqUars mates,

NYATT FRASLD CONELITIONS

The Atforrs ackmomedges ke
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o sHfilistes is 0 any way paceipsdng o o endoming the offering and none of them wdll
paceive any proceeds froan dhe sale of dhe residence-units. Meither the Allomer, nor dhe
dlowmesy, nar any person chiming hrough or wnder chem, nor the BWA, will acquire any
inrerey i the “Gramd Hyaw™ name of the Hypm aadernarks thoagh tha purchase of the
Pesidence-Unit. Hyaet has neithee endorsed net cpproved the finncial aspects relsing 1o
ihe e of the reddence-unes pursuant o any public d:sclosure deuments.

In order k& conbnue vo redic te fimicd rights m che “Grend Hyar'™ brand name and
mademarks, the Readences-Uomples st be operuted ard mainmined and the eeaidrmoe-
urue tvar be marketd and sald in aveepdance with e Brand Seandards. An affilbes of
Hyam will, 3= an agent of the Company/tbe M3A, matage she Rasidences-Complex
pursLATE B o 40 TOTE SUPETASONY of MAndgTimen: agreement. <xecuted bevwcen the
M3A muddr che BWA, and the “Oerand Hya™ brand name gad mademarks wikl e
congnue w0 by sssocired with the  Residences-Conples upon vermmodon  of those
agreaments, oc the merminiten of due fesdences Managernent Agrcemens or the Flocl
Agreements for any muavon whauoever.

The sight and [icense b us2 the “Grend Hpan® brand mame and mademacls i ooty for
Rusidences-Complex, and residenve-anit purchasers andier dhe RAWA shall not have the
right to usa # for partz af the Comdwon Ares or ingide dw reakdence-unics Leing
sequesd by ary alloves, Thae emtts 0o Juime weTtube, T EDGETPIiSE, pararship,
owmership or similas relatioaship between the MGS& and Hyam Meicher Hyom ner i
affliapes Bave amy cwmerchip interesc in the Horel, Residences-Lnmples o any of the
residence=unis or ang responsibility foo the markedrg and aale of v residence-units.

I the Hurel Agresmens are eeominaced, che Houel, the Residence -Compler and each of
fe rendence-units must cexe using the w(pand Hyad™ brand wam. snd eademerks.

Cormin it costs and cxpenses incwrred ™ maintan the residence-onits tu the standaeds
required by the Residences Managerent hgTeement 37e part of the sxpanccs ko ommaon
araqs of the Residences-Compler mudfor the club et the Residences{omplex The lilure
of the Allowse (or e BWA} or the MSA 1o xpprove budgess radfl sient o cover required
sapaness foT MARIpEIDEnD, MAMGIARCE and other services could reaok in a Gihme
maintain  the Brand Scwderds and  sccundingly, 2 revmination of the Residentes
Muapement Agreement, Hyam, and s zffligtes are soL responeble for and make 20
reprisenmaticn or wermnty concerning {1]the construction of the peidence-unity, cHMIVN

b e

arexs of the Bosidences-Comples, or che clb in the Residemwes-C cmplex, [11] obeaining

requited permuts, licenses and approvak o derelop the residenpe-yoits, commen arces of

the Residences-Camplex oc the club in Hee 5 , and o] mile of dw
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m il pesidence-unig or cnsuwring thac the residence-main are sobd un acrordence wth
or the applicable Bws, codes, ordinances ond other governmental requwemenss. Hyse or it
o any affilisras petention amd erercise of rights of spproval or inspection with ropest o the
of e matkedng and sale of residence-wus are for the purpose of piotecdon of i and im
ng o atfiliaves inverest in the “Hyen™ or “Cromd Hyere™ brand mome and mademarks ooly, The

Company has he sale right and eesponsibility for the manner and aveans by which the
reddence-units are seld.

e and
detioe- [6] The Allonee ackmowledges thar the Company's rights w develop e Flesidencey-Comple
fate of and sell the zesidence-units under the nume “owgnd Hypars® are gqovemed by 2 License
cenplex Agreasent wich Thoet. The Allomec represents that it i ot acquiring iis Bearcenes-Unit
rn the wik the capectation ¢t the “Gromd Hpne? pame and trademers will congnue to be
ill net aesorisred with the Residences-Compley dheting i entive peded of ownership. The
thise Allartes has read and undersemeds the Residences-Complkex’s relabonship with the “Graad
Hetel Myare® hrsed mme snd mdemacds w described in the  mackedngipoblic  offenng
SLAEMIDL
nky ber - (7} ‘The Alletter underseands dac even theugh che Compamy has, 2z licenass, licanced che
ve the right to us¢ the “Gramd Hw™ brand mame md medemarks from Hysoo wich respest 1o
baing . the Residermes Complex, the Residences-Compler catmu be 50 branded since such licemse
ver3hip, docs not commenve wwil e dawe of formal spoming of die Horel, The Allorees has been
mor 5 informed by tiwe Company diat in the event the suid Howl i not ready ax the tme of
of the honding over poscssien of the Residence-Thit, then in aurh event the Compaiy shall
13 hand over posseson of the Residence-Unit withour any branding of i Residences-
Complex and the Allomee scknowledges and agrees vo [t] accept possesion of the
sech of Rezidence-Unit withour sny boanding of the Residencss-Complen, [r!] an affiliare of the
Company shall render the maineenance servicss o Ore Hrsidences-Conmplex, and [7] cha
Hyar, or it affillate, shall heve oo nbligadon o render, 25 an agene of die Company,
andards corqir mainmnance and hosphaliog services 10 the Residences-Complex. Further, it is only
CHTumHOT snce the said Hetel i3 open thac an affilisee of Hyam, arting a3 an agene of the Company,
fallure will provide cermin mamomante and hoapicality services o the Residencea-Compled
eguird
hare w0 8] MNotwithstanding the Sub-Clause 7 above, the Allntier undessoands that, a¢ and when the
idences Company and Hyart decids 1 brand the Residences-Complhex, which dave shal. be on or
ke no before the formal opening of tie Hotel, den m such an evest an affiliars of Hyatr
CMmHI would, ws an sgent of the Company pravide cartain meintenance and bospinhiny services to
seaihdng the Bosidences-Comphe
wexe of
of the For Elghth North Venlureywt, Lid. .
L IRiTLD i.""'"'.._EEH W (23} A vven wibiod .

. wf

1 L




/¥

[q) coNSIBENATION AXD CONCETRON S

g0

.t

43

4.4
For Eighi

At

I sccomdance with Se twras and condidens as set on in chis Apresfient, the
Company#Confirming  Pardss hereby agrers Lo sell, wransier and vorrrey, and the Sllooee
agrees @ bay, the sad Residence-Uni having a0 appradmate Supst Area o afis 5Q. FT
42966 su. MTE] #I4 BASIC EALE FPRICE oF My 2§00/~ fr J0-FT- of Super Area ie
et of k.1t 7ET goal- (R M Freret Mivety Sewn Lot Efgoty Jevem Thanuend Fatre Turdal
{rely omty} hereivatrer reberred o as the “Hari Sale Price™,

In addigen ta e Dac Sade Price of the said Residerwe-Unit. the Allogee has agree and
accepeed wo poy the coscs, changes, fen and deporits 35 st out f Tais Agréemsnt inuchuting
the Tulbmwimg:

4-%-1 DEVELOPMENT CRABGAY it the e of R5.51BS- po 14 F. Of SUPER ANEA;
(The Drevelupment Chenges mepticned ghave ame fased on the ectiimated rawss and

do oot imchede  certain  COMpOnENts wcloding  acvernal  infragrcnure

work/ecilicesfssornas which shell be tetarminedireconciled- finalized later wod the
aime shall be payable by e Allottee 25 and when demanded by the Company.)

4.2.% PLD it the Tue o 23,1006 prsa.rt o ATFRR AREL;

4:3.3 ETHE WMEMICREHIF CHARGES frrendsiryi A0 AEETCETE T2 T P

The Basic Sale Price alomg wich all the charges lred gbowe shall comstitate anc be
herenafeer rafereed 0 as the “Sals Considerativa® gad liall b pavable by the Allerrec in
(e matmer set ot m e Payment Plin seliceed and agreed by dee Allotee and e
herewich 35 antEnuma-ty. Encepl 1o the soenk agreed in Clauwe 4 atd Clnoe o herein,
e Sale Consideratian chall not be subject 10 escaladon.

The Company may improve upon, mpdify of upgrade the specifiesvens of the Resadences-
Compies ¢ the wid Resdence-Lnic with & view w enhance the wchaslogpml, sesthede
featares or samsiderations of efficiency o bereer Tailding methodolugy, bereet mamtemnce
andiar vabizason of insailysions cte, as WY e advised 46 it amdis desrmed fic m s sile
discrenn, sebject noweyer m the condision that the increese on such FCRCURT shall be
limited uptt 3 Maddmon 5% of the Basic Zale Price. Any inmeases <ot w be pased o
ts the Allottes wnder this Clouse ¢hall be cylemdaned o v cow plis ncldenoly slonpwith
gverhead ond sdminisrative charges at the face of 10% thereon,

The ABorme underetands and agrect St the Basic Sele Prive of the said Resdeaes-Unit
hey becn calellsed bated on che prewsiling putchase raee of raw metsrisls and mpun CoM
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ineluding al sevices & the Gme af criginal bonling (fapss Cosmr”. The excataton, if 1y,
© the 4o e Inpur Cose, oo che expiny of the Grace penod or handing over of passewrn of
Jottes G swd Breidenoe-Urr, siicheer ooourss cxlior [Chorgeablr Perdod’t 1o che estant of
- g% therenf shall be sbaorbed by the Company aoc balance shall be paid by the Adloses
— Furthermore, tuch evealation shall be chirged oo such percemrage of the Basic Sale Frice
Mndved Leing the ceamed Inpuc Cests o the Company, oc aseestar by the Comuoy at quarerly
inpervals. &c on the dage of this Sgreement, ¢ demmed Input Cune s 55% of the Basic
Sabe Frice (“Charprable Bsealation', The benchmark for desermining the cecalagen in the
e and lopur Coso shall be the Whokemle Price Inder derived fom the mombly mdexed raves
fading [ ‘all Commoditics publiched on the webgite of tbe Economic Adwsor o the
Government of Indis, Minisarp of Commerce and Tndemry o1 “hipeVeaindustry.nikin’
(*HP™). The escalacon in the loput Cases dhall be cakulated : che difference between
oA the published WPL for the month in which the odgiml booking for the wid Residence-
o ond Unit is made (“Bexe P and the W for he oz monch of the Chargratle Pericd
—_ ("Ercatated WP, The Alloties shall be bible ro pay the Chargeable Ezealiwon on
e demand by che Company, in accardance with the Super Area of tie said Residence-Uinr,
’ urespecowe of the Payment Plen, The Abomce agrees that if at any poine during the
Chargeabbe Period the Government of Iodia stops publishing the WEl dee D any
rewsondy), the Base WPL a0 well g5 the Escalaeed WPL stell be derived from slzrnamve
, indexed raeea published by the Government of Indiz or any nationsl insuruie of repute.
—— i
: 2.5 The samp dooy charges on the Sabe Comiderstian snd rogiceration charges as applicable
ml b for erecudion of the Conveyance Deed in kvour of dhe Allopes shall be peid ex in
e in aconrdance with rhe Pwment Phin ANnEXerb=ly or at and when demanded by e
nnezed Comparny-
hersin,
4.6 It it eepressly made clear by the Company and the Confirming Porriee and agreed by
the Allottes thae the paymenr of Levelopment Chirges shall awars be solely w che
— uscount of the Allotiee erd ra be bome and paid by che Allowee in che proportion of
LR the Super Arca of the said Residence-Unit eo the totdl aper ara of alb the Budlcings
aEce The Allomee wnderstand: ther the Company has o nghc m denand and recossr sny
o sole pdditionalbalance amount of the Development Charges on finaiadco/reconciliagog of
wall be the sstamated e charged  bersin.  The  Alloree  underwkes w0 pay  the
sed on balanicedenhanced/reviced Dewslopment Charges, in propottion of the Super Ares of the 1
ngwith said Residence-Unit to the wel super aves of all the Buildings o amd when the some
deminded from die Allotese by the Company. 1 eny bulmreferhamedfrevised charges for
‘0 EDCATY. or by whaterer name colled 35 levied with remospectve effect inchdiog
e I inerest cherson s charged by DTGP whether before or siver the esecudon of rhe
1 coss Comveyance Deed o mgpeer of the said Rebdence-Un, the Allomee sgress and

%ﬂﬁﬁwm ale piy such  balaneefenhancedfrevised
Ventures Pyt, Lig i
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Coanpany of the MSA as the tace may be in proporten of the Super Area of the said
Besidence-Unic to the tatal super area of 81! the Buildngs.

2.7 The Sale Consideradon inchiding the Basic Sale Prce has been Bred aher rakiog mom
qecount e Taxes dmdder other ooy duss a5 are decermirathe up oo the dae of the
wuid Appliaadon. The Allotes afvess and undertakes w0 pay ay fosh modea theraod
thar may be applichle on acount of any Fresh aw, levy, fees charges, smtely dhes of
cess whymsoever induding Vilus Added Tax (VAT), GE.T., Ferdice Tax, tee., which ahall
S include any nhancemeny o incresse thereof, Even if it s remospective m effecy In
the proporeen of the Saper Asa of the said Residence-Unit 1 the woral super ares of all
dwe Buisdings The Allottee wndertakes w0 pay such proprCtooETe amaunt, i any. prospely
on demnd by the Comrpany.

4.9 It has been mode clewr by the Company and the Alleroe sndecstands and agrees thac
abtheuph the Sabe Consitersoon jor the mid Peidence-"Tnit  caleulaeed oo thve basiz af :‘L
the Super Ares, what 1 agreed w be solditransferredicm et hereunder i only che
Specific Ares af the said Paridusce-nit and the inclusion of Cammem Aress 10 the Soper |
Aps: of the said ResidenceUrit does noc give amy cuglusve ownership, right, ode o
ineemsst chersin to the Alotee. However, subjert o the due ahsermpce ol compliancs of
its opfigadions wnder Whis  Agrecment ond the Besdenc s Mainremence & Servicss -
Apreement to be enecuted in due vourss, incdoding tiuly papmcns of e Mainsnance &
Services Charges and pther charges thersunder, the Albomes shall have 3 commwn right 4|
slong with the other lewful pucwpants of Residences-Complex o ust the Comen Aréss
and facilides provided in the Proiect. The desigmered Comouon Areas aud the lacliges in
e said Projue shall conrinue wo vese in the CompanCoafirming Pandes dll such b
35 thme or portons therenf are either srarsfecred o the RWUA in accordsbce with the
Aparanerr Acr o otherwise dealt with by the Compay in actoréance with hw, Funher,
the Reserved Land ool confinue w remaio in the sunerthip and conmn] of tae

Company/Confirming Partiei- , |

4.6 The Allomes agrees and undersiands that o a3 capresly provided herein, 3o shall have
no ounership claim aver or n nESTHCT of Yawns if any, deignared for e exdasive use of
epecified grownd floue residence-ymits, all of any open speoms, patking spece ecept these !
allocted po the Allorwe, commircial amat, clubsrecresroaal  faciboy, commaniy  sked,
Reserved Land, etc, none of which havs been indudsd ‘0 the Super Area and wli sach
aress shall remoin the propery of Lhe Company/Canfrming Pirtes, who shall be fres 1o
dexl with these in sevordance with liw. The Allrwes shall only have 3 joioc apd wbn-
curlusive right of use of the Cormumon Acexs o socorcance widh the teres and conciuons

sapalated in1th|.: Agreement, Converarce Decd. asdior I:il-:il"_!; ances Maintenance &
For Eighih Aot Uami ]
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Services Agresnens, A1 such aress which hive net been specific: lly sold or which de aee
form part of the Common Areat st owt in e Dedaradcn, shall condawe m vemr with
the Comparny/Confirming Porties, subject to che verms of ths Agmement,

4 14 The Company proposes 1 scparately develop a arge “orgamized preen® arth comprising a
cunposice block of appraximately soacnes in che surogrding prejeces being devrloped by
it inchdng the Feserved Land. Subject to the sueesa of certun forcher eJoms being
made by dhe Compary and necessary approvaks from the Gaver sment, the smid “organized
grean™ thall be spread over several projecs bang Ceweloped By che Company, in the
IREC City Including the area excluded erein s the Hesarved Land and marked oor as
such in the Layout Plan, amrigsvas-u1- The mid Resarved 1 wd Rl cumide the ambic
of this Agresment and it has not been inchuded while ealeulanng e Scper Ares for the
eaid Besidence-Unit snd e Allotse hereby acknowledpes and sgrees char st shall not
have atiy rgae, mtle or nmerest cherdin, whather of owremship, wsige o wderwide
whatsoever o the Resermed Land. Furcher, the Reserved Land shall nor Form pary of the
Common Areat to be et our in the Declition o3 be flad in dor courm for the
Licenst. The Company shall further endtavout, subject w obtining requisice approvaks o
develos upen the mid *orgmived green™, including the Reserved Land, 3 golf park

4.11 The gllomer further undertands and sgrees thae chers is 1 aranes in the wahee of the
commercial arces, chibdecresdonal fciliy and commrety siess vis-i-vis dhe Residance-
Unit and dlso fater v between each cutegory. Accordingly, the Allomes agress that dhe
Company may, at its sold diseredon, derermine che relatve wilue of the varicms rendence-
itz / paraments, 3od oder EWS onits, commercial areas, clubrrecreaional faality and
community Htes fr cdowlating thewr propordonate share i che Common Ares and
fecilities For the papose of the Daclaradon to be fled under the Apsement Ao,

{51 «0DE orF PAYMENT

Al paymenit o be smade by the Allottos under this Agreement, unless specified ocherwise in
writing by the Carpany, shall be vide » denand drafrhander’s chequefordinary cheque parable q
a par at Mew Delbi ‘0 Fvgus of “1RED RESIENUEY COMPARS FVT. vTe.”, All paymenis
shall be webect 1o their sctal realizaton in the above mumdensd sccount, The due of credic
mto the sbave sccount shall be desmed vo be dve dore of poymen and washangs e prevailing
ar an such dare shal be applicble for pavmens made i foreign canemy.

‘I‘:"I THPOTI MM BN T

The Allowee ogrees that the Company asll sdjest ell the amownts reeeived from dhe Allowes
Ertt powsrds interest on overiue jnsmllmens and only thessbier wwards che previvus/oveduc

inscabB el bth e,
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powarde the currear insallment or current dues cowards which e peyment has baeen weadered.

EARNEST MONEY

The Company and the Alloree hery agree shat 3% (Toeziy Preem) of the Sale Consideradon
af the Residence-Unit dvall be deemed 1o constroes che “Earsest dley™

PAVMEMN] BF INSTRALLMENTS

8.1 The Ablsroc bas apred for the Paymen Plan anrexed herewith s ANMEXUER=IY- The
Bllnttes understands v i shall shways remnain responsible For clking cmely payments in
apcordance wih the Payment Plan, ANNEXURE=Y, Only in rfoe case of a cohgtrucBon
Liked Payment Flan, the Company shall be obliped m send demand nodbces for
insallmens on of aboot the comphetion of the repecdve sges of constracdon, The
demand nadces shall he sent by registered postrcouriar and shall be desned o bave been
recerved by the Allottes within sgfhm) days of dspawch by the Compawy or vectipt
thereof, whichever i earlier.

8.1 T ¢hell ot be obligatocy on the part of dz Company ro send any remunders for any
paymens whitsorver. Although the Company shall mot be ohliged 1o send demand masies
ober than for the consqurgen linked Payment Plin, or my vemindews’ whatsoever for
poymen of te instliment, m the event that any such oooces or remlnders wre fent by
the Company to rhe Allotier a5 2 gemre of counesy, these shal nor, woder g
ciremstanges, be constasd or Jeamvad o be o waiver of the ohligatons and repons/bilicy 1
of the Allotze 1o imsell make cmely peymens in weeerdance wich the Payment Flan or in |
response o wuch demand nedces in the e of 3 consoucteon linked Payment Fan, '

B.p [ the Allotme prepays any inscalimentiy) of parc thereol o the {Company befor: it Ells
due for payment, dhe Alloras shall be endtled te pre-peyment rebate on sach prepkd
avoants 1t the inpersst rste declared by dhe Compary s this parpose from time 1o time
The ineercst on such prepaid instillment(y shall be ckubied from e date wof
prepayment upill che dave when each smount woold acrually have become due. The credit
doe 1o the Allnree on account of seck pre-psyment rebate shall however Le udjustedipuid 1
enly at the tne of final inswliment for e sid Rezidence+Unit.

8.4 The Alloowes shal be liable to pay simple nrerest om $Vefy delayed paymrsoy ac the pare
of 0% per nnom from the dare ca i due for pymens nll the dae of meanl
payment thareof, 1o cse the Allemes defavles in malug gapment of the due imprallment
Gincdudlng pardal defauls bryond o peced of oo days frora the dos date, e Company
dnall e cntided T cxoes] the Allement and termingse whie, Agresowent &t any dme
thareafier in socopdence henowath. However, the C‘?ﬁy iy i

1] #@u{‘-nnc LEANY FRIVATE LIMETEE
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deoretion, instead decide mo waive e dghe oo termioate this Ayreement and enfvres the
payment of all i dwes from the Allomee by seeking Speafic Performanes of this
Agreement. Forther, in evorp such ease of deluped paymens, imespectve of the gpe of
Payment Flan, the subsequent credic of such deliped installmes efshpaymenes along with
delayed iteeyesr in ehe account of the Company shall noa however consrinue waiver of the
vight of terminarion resorved beorein snd shall wlways be without peejudice o the sight of
the Company o teominate this Agreemient in the mamner pronided herean.

Save and sycepr in che case of sop bank, Rnancikd insdtwdon oo company with whom a2
mipursite agresment has been sepasately eseruted for financng the wid Reidenss-Unit, or
where the Company b g s permission o mongape e wy baal, Grancal agmdcn
or company for exending  lean to the Allowee agsinse the sad Eesiderce-Dnit, che
Company shall noe be recponsible tewards any otber third paryy, whe has mede pryments
of remivances o the Companay oo beball of the Alomee ard any such dhind parry shall
oot have amy sight againse the suid Residence-Unic or under this Agreement whasoewer
The Company shall iewe e poyment reccipes only in fowour of the  Allomes,
MNotribstatding the abgees, the Allaces 35 and shall remain $oldy and  absolweedy
responeible for snsuning and making oll the paymente dee wnder thus Agrecment, on rime.

The alloger may ohtin hwncedean From any financial nsguten, bang o ary other
soonee, Tar vhe Allomer's obligadon to purchase the snd Residenes-Unit pursaine e ehis
Agreement shell nor he contngene o the Albomee’s ability oo competency to obuain such
fpanece. The Allcerss would comsin bound ander this Agreemtnt whether of nor it has
been zhle 1o oben Anance For the purchsse of the said Residesce-Unie, The Alloars
pgrees and hac Fully undersecod that the Company shell nor be omdér aay shlgedon
whasaewer to make any srrangecnene ko the Rnance/lum Geiliter o the Allomes from
aly bankAnancial instaben, The Allemes shall nor emir, ignore, delwy, wnthold, or Kil
o make dmely paymens dus e the Corpany in wenedance with the Payment Plan
opred by the Alloore in terms of thiy Agreanent on che grounds of the non-avallabllivy
of bank loan or Amance fom any bankAfinancial inshtunon for any reason wharscever and
¥ the Alloes fails v make the duwe puyment o dwe Compopy within che Hme sgresd
berein, then the Compony shall have might o cermimare this Agretment in actordince
herswivh.

Furthermore, in ey cast where the Allgres has chmined z loan/foance from o bank,
fmancial inmimsom or amp other sowrce and for whaeh 1 wipartite sgresment hxs ako
been aevated by the Company, it is egresd by the Allomee that any defaule by the
Alamer of the terms and confidons of such boanffnanee, shall aka be deemed m

obe delagdy tht Allotyee of duot Agreemcnt, whersupon or ot O wrden
F.n.-“‘é‘:;?, " by the gre pe
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request of much bank, finonaal insttubion or perstn frorn wharmm sach boan s Bean
ohwined the Company shall be endded o wrminaee this Agreament,

[l STaTuToRT ThFE: AKLE OTHLE DURS

4.1 The Allotiee shell swsy be responsible and liable for the payment of all Mugicpal
Tawes, Property Tax, VAT, G.5.T., Servics Tak, snhencecvant of Development Charges,
ere., wherever applicable and amy ether chird party/stacutory mxes inchsding enbancements
thereal, gven if they s rerospeccwe in effect at may be levied on the Confirmdng
Partiesf Fropcr, or the Comgeny (n the properdon of the Super arca of dhe said
Recidence-Unit to ohe sotal soper arta of all :he Buillings) s deerrmined by the
Comprap/MSA &1 soch amoone shall be popable on demand emher to the Company or
th: M5A & the Came may be.

9.3 o wldiion @ che above menganed, the Alloee shell alsa be hsble v pry its promied
share of charges aadior gther demands reised by the Goverrment of Marvana ar amy ether
authority, with % view o recovar the cost of develapmene for sector mady, statefmadional
highways, eransport, imigadon Geilldes, power farilides, enarunment romarvaton schemes,
walfare or specil projecefscheme, et

0.3 I eate any of the sbove demands has besn made by the womeerned suthorlty afier the
sepruricn of the Converance Dwed in Fvour of che Alloeres, then in that event the share
of the Allooee in che properton of the Super Arm of the 2id Residence-Unir v the
total super area of sl] dw Bvildings s determaned by the Company shall be meatel o
unpaid S#le Crmsideradon of the sail Residence-Unit and the Compaty sholl have Fest
chargelicn oo the s Residence-Unit e the extent of wuch wapad amouns 6l such
amount 35 paid 1o the Company.

[ll:ll FOREIC™Y BXCHAMGE M4HAGEMENT ALT

In dhe cvene hat the Alloure is a Mon-Ressdent Indian (NRDY, Persoo of Indian Origin (PR,
Foreign Madonad of Todiea Origin {FINIU), Owerséas Cinzen of [odia QORI or 15 othersme
bovnd o camply with the pravisinng af ehe Forsign Exchinge Manggemerr Act, 1o for any
sohsgtute ur demivatives theeeof} or wich any of the rules and regulstions of the Reserve Bankr of
Indis or complianze woder sy other applimbk law, governing the actens of such Alhutes
intluding chose for the remirrance o paymencs imo and e of India or for acquoisinon, sale,
minsfsr of immeovaHs property, then ihe Allowss sholl prowde the Company with sach
permissions, approvals, consents, he objection certificarss, o, a5 would enable the Company w0
hwhally ooy eut fe obligadons under rhe Agreswenr. The Alortes shall have the jode
responsbabey e duly ARl ar all dmes, all o sny of the =ab) eompliances and 1o femish
sutable certficadonsicoasmniypermizsion: thereof 1o the
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Comoanyy Confirming Pardes acoepts no respensibility i chis rgard. The Allotse agrees that
i the svenr of any faihare on it porc o comply with the spplicable guidelines issued by che
feserve Bank of Iadia or under wpplicable [sw, then the Albtotese sha.l 3bane be liable for aoy
consequences thireunder. The Allotiee oprees herelry o keep tve Compuny fully mdemnificd,
saved and harmless in this regard,

TAHIATION |N FLAWES, LOCATIOH AND 5I1ZY

11,7 The Company is i the process of consmuctng and compheng the sid Project in
acenwdince with the Layour Plen and Puilding Pline submimedio be sobmived oo the
BTGP for spproval. The ANomee Bes clearly wnderseood that thete scold be chaoges,
slterations, modificagons o dhe sad Layour PanBuliding Flans andfie drawings, brouc,
elevarloms, specifications, height, dimensions, Finishing, ene., that wre necessitated duting the
comsrocpon of che siid Resdence-Unit or as may be mogeired by any  smaratory
ucharicpier or otherwise and the Allones undertabes w raise oo ebjechon therseo.

11.: The linal Specific Ares of dw mid Reidence-Linic shll be datcrmined only  afer
ecomgpletion of development and consmuction of the Project. After accounting for changes,
in the Spewific Area of the said Readence-Unir and choogs in lecacion, if any, on the
date of possession, e final and confirmed Super Are shall be wncorporamd in the
Comuveyance Deed and the firal floor plan thereof shall be ghoexed o the Comasunce
Lreed,

13- The Allotse urderstands and agress chat che Boymet Plam nd Flewe Flan of che
Residenca-Unit could be mewized during the omgoing course of comphetionfconstructian.
Ewery atremipt shall be mace by the Company ke adhere po the gze, locadon and kayout
of the saic Fesideace-Uliv as sxecified in this Agrecment. Huwerar, in the evenr thar
rhere ¥ any cmage in the sid Reridence-Unit's lpour or location 6 vaniadon o is sze
w the sveent of 110% ax the gme oF fnal messurement {at coneemplated hereinofiar), che
applicable Sak Consideration, aball eher be payable or refundbie, as the caie sy be,
proportisnately at the rate syresd herein, widhowt sny interesc therson, No other clim,
wimsoswer, moncary or atherwise shall le againse die Compary amdlor the Caonfirmnng
Partics nor shall be raised otherwise or in any matner whasometr by the Allogee. FLO,
if spplicatde, chal 1lso be papsble or refundoble 13 the cose may be.

11.4 In the cvene char variagon in e Super Arca of the said Readenoe-Unit is greater than
=10, at rhe tme of Fmal mesurement and the same it nae sceaptasle m the Allnnse,
every amempd shall be mede to offer che Allomee an aleemagve radence -k paranent uf
a smilar fize ot anorier acabon within Residemess-Comples qubfect o awilebility. In the
svemt that such an altecoete residence-unit iz weailble and che Allames acoapis the
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remupndgble ac the case may be ax The b agreed hersin. Mo ather duim, whirtoever,
monatary g atherwise chall bie sgainst the Company mmder the Confirming Paries nor
shall be rmged otherwise oo in dny ocher mabher whasevar by 1he Allomes

In che event thar Allsres does nat acceot such subsutite residerce-vit and if there i nn
ghver residepce-unit of a2 samdlan sist 3t anarher Incstion, chen the Allowee shall be
refunded i peid wp Sale Conzidéraood graduding any incerest  paid/payabie by the
sllotes on any delayed payment) alang with smple incercst theroon at the raee of 3%
per annum withio y(thirs) menths afier che sesale of the Residence-LTnit. Mo nthes daim
maonetary or otherwise, shall lie zgeinst the Upmpany swdir the Confimming Farter nor
snzll he mised ofwreise OF i ARy MAADET whamaever by the Allomee.

tn the geert there 8 ony change 0 dhe bocatiom of the sad Hegdetice-Unn ar therz 1= .

changs in PLC applicable to the said Pesidence-Unar and sach emdence-yait is nor
secepmble 10 che Adlonze, i sleermative eedence-unic with sinilr PLG shall be offered
wo the Alloties sabjess to avaikibilieg. Tn the evens that such residence-upit with changed
PLC & soceprable o the Allomoer, the appliabks TLE shall be payable or refundable as
e case wiay b In the evenc thae Aliottee does not aecept s h subadiule resdence-wnit
wnd if there is o other voadence-gedr of 1 smilac FLO then the Alktuee shati be
refunded i paid wp Yale Considermion tercluding  any imE<Feo padipayable by the
Altomes o4 any Jelayed payment: along with timple interesttherson a1 the Tae of 3% per
argyum within tiilet months of i indmeson the Company to this effect. Mo o
chirn monctary or otheraise, shall be agaihst the Cunnpuny swbdr the Confimming Parde:
aar vhadl be reiied pdvieowise or M oany MERRer whatsoever by the Alloges. It is clarified
that the twrm ‘change in P2 shall inclode the cast where - Tesidsnce-unie ot having
any PLC subsequenty aoquirss PLL and vice-vetda.

The Albwwee understands ard acimowledpes Uak on wooucs of modiboadons o the
Layowt Plan anifz For other reasons. during ongong <omplction, Eesidemes-Complcr
may neot include the sid Residenoe-Uzit. In such 3 csse or on gecount of delevon of
rechrdon in the romber of rendencc-uniefaparanents in Resioences-Complen the paid up
Gale Consderagon tecereed aginst the said Residence-Unit by the Compny skall e
refended to the Allpise, slong with simple interese therzon at the ate of 3% per annam.
Mo other claif, whitsoever, monstary or ohemwise shall lie sgainste the Company andie:
dre Confirming Parves nar shall he ro=ed otherwise oc in ary other manper wharsaeves
ty the Allomes.

The Allotwes uwndersconds acd agrees thae the Company ghall b endried (o charge FLC
for the Tesidence-uniestapartments acoording to the prevalene pelley of rhe Company. I
is Futher agreed by the Allotes that whichsocver 4
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desigrazed by the Company a beng preferentially feaured, shall all be trearsd 35
preferentially  framred residence-unis/aoaitments for che purpoye of payment af PLG
which list may alse iner alo nclede thow —modence-pniefatartanes s are adpeent o
or faong cenral/landscaped green of park or pool or club or are COMmEr residenot-
wnigfapartamant er an Jower flonr oo higher Aoors or penthowses or e retidence -wnits
with doutde height living amd dining rooan and the [Tke

1.y The Company'Confirming Paraes resarves ie right w cfect goinable changes and
Jrerations in the lapout, etvimons, specifications, e heighe, width, hribing, e, of
Retdences Complavraid Residence-Unit at sy tme and in sny manner it chinks it wnd

proger.

;10 The Compsny may, in s sole discretion, i che inveney of bemer planning and timely
romplecan of the said Residence-Unit, change the bradon af *he 2id Residence-Uinix to
2 residence-umir of simalar ste 3 another floor, tower of lcaoom within Rewdenees-
Complex, to which mhe Alismee hershy comeeni. Ewvery amempt shall ke made by the
Company to offer a repdence-upic similar o Jie 3sid Residenes Unit. In the evem dhat
e Allamse dues not accept sach substrute esidence-unit and o there is 1o ather similar
residence-wiit available wich the Compmy, then the Aliotee shall be refunded i paid up
Gabt Considerigon f(eluding any incerest paid/payable by che Allrotes o6 any deleped
payment) along with simple ineerear thereon al the rate of §% per snnom srchin 3inkree
months of i mdmegon 1o die Company o dhis effzee.

11.1 The Confrming Paruer mdiw Company shall have the steolete cght o modify the
Buildng Plans ¢f sobmit new bailding plaws and cube addidansl consceon by way of
on Inereast in che oumber of floors or atherwize, whether on sopusit ol movease i Floor
10 A~es Rato TARY or bemer wlradon of the said Lapd/Propst or porsint  the
grant of addinona! licenses of for any epther reason anywheps v che Praject, mo the extent
permissible by the guvernmeat of DTCP ar any Gme before or after the compledon of
the Froject. Tn such 8 case the Allokies agress mor Lo tise any objecoon whatsooeer and
the CompanyConfirming Parties shall have ihe abyohuce and unfetiered right o mansfer
auch addivional consoucten i amy marer whasosver 35 the Company may in =
absptmee dlscretion thnk fic

Loz} wsr oF BeH-EYCLUAIVE TEEEACES

Exeaps For terracq apechall and exclugively reserved hetein for u-t with the it Besklece-
Unit, the Company/Confiming Tarties alaae ahall have the absolore oth: and the sole Oght
usc to (ke terraces of rhe various  souenoresitewinsd Buildmgs tamprising the Residences-
Comglex and the svea of such terraces hat mot been incloded in the Super Arte of the wid

Rﬂﬂﬁyﬂm‘ﬂgﬂlﬁwﬁmh&hm have the right o gve on Joise or hire any par
Jt .
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chereof for any purpase ineluding inecallstion wnd operidor of antenna, seillice diches,
COMMunication towers, other fommanicatien squipment of o wiethiredeace e same for thy
purpose nf adverdsemenc speces of otherwise and che Allottes shall not bawe soy righr 1
obyect w or provent die same.

Lag] 4k PaRKING

131-1

13.2

13-}

13-4

For
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The covered cor parking Mpaces coneeived in the Building Flans frave been apportiomeg
mong Eie varions owners of the communicy spaces, commercial aress, dublrecrestiong|
faciity, residence-uonity' sparmmencs s well 35 reserved wity the Company. In sécordance
with soch apportionment, covered parking spaces have been allocated for exchisive us
by the owmerfiof dw said Residence-Usie dhereinafrer referred to o8 "Parking
$paces™). The afcrementioned Parking Spaces shall form an indivisible and inseparable
comsdruent of che taid Reddence-Unit and chey shal ner hiwe any  independers
mansferale enticy by themselves. The Alloaee shall have s riglus, oaims or inveces
whateoever in any parking spaces odher than the said Pacling Spaces.

It & reicerated and the Allowes confirms cha the Parking Spmes shall alesys be a
‘ntegral part of the 2id Residence-Unit snd these Paddng Spaces allomed w the said
Remsdence-Unit shall have no sepacave legal enbty or m vy mannet be independenc of
the said Residence-Unit. As such, the dllomer undecstands snd agrees dhan the snid
Parking Spaces tarmos be and may ooc be tansberred iadependenc of the Residence-Unil
and wnderbkes ror oo do so.

The cur Parking Spaces shall be murked s the tme af posecsson and the Allomes has
agreed that it shall not be endtked to modify of make any changes or cordon off o
mherwie erect any eemporary soverure in the car Parking Spaces alloead eo the Aldlotiee
T any pong of Ime

The Allotee undertalns w park ity wehiches only in i aloed Parking Spaces formiog a
part of che said Residenve-T'nin, and pot angwhers < in Residences-Comple. The
Allotce wnderstunds and agrees thae all such Teserved car Packing Spaces allomed w the
eecupans of Residences-Compler sloog wath the wnallnmed car parking spaces remaining
iy the ewmership of the Company/Confinming Fardes are wor part of the Comman Aress
and shall not kortn part of the Common Aress for the purpose of the Deckrudon w be
filed by the Company under the Apartvent Act. The Alottee ogres and eoafirms that in
the evemt of cancellagon, sumender, rehinquishment resumpeon, re-posseison ¢, of tie
said Hesidence-UFnit ander any of the provisioms of this Agresment, the sad Farking

Speces thall asamaccully follow e bts of tha raid Besidenes-Unie and no separive )

commurdcanan in e Tegard shyll Be necesary. Ml.lﬁ;.
ining to use, posession, cancalladon, retompGan ur_, of

g of this Agreement
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dishee, apphy watomaecally by defiult wothe said Parking Spaces also and the sad Residence-Unic
for the abmg wih #s Parking Spoces shall be deemed 1o form 4 single unit under dhis Agresnen
ighe o for ol itz and purpoges.
13.5 The Company herehy reicarates and chrifies that vhe Allotee hall have no right, itk
and werest in the parking spaces of Residences-Comples eeher han those dlored w0 i,
e The Company, st its sale discrecon, shalk have the sheokute pght 1o ase or to mmker of
extions; asigh it dmeerest in the woreserved or parking  spaceiarsa mooony bunafide
aodanee cocupantfowner i the  Reslduncs-Complex including the  ootupacifiownerd uf the
T eommunity sites, corumercial arss oot
Packing
parsbie (rq} POSSESEUEM AND HOLLIFG CHARGFS
pendent 13-t Upon receipt of the Cerupubon Cerdficate ooder the Act permiming o the swd
inteTest Residenoe-Unit. the Company thall nedfy the Allodes in wyitng wo conmt and take Gwer
ui e possession of the ssid Residunce-Unit [Herics of Posepnion®}. In the sment the
Alloniee falls bo accept and wke the posscuion of the faid Residece-Unit within U me
be #g indicatad in the sd Wotce of Possession, the Allomee shall be Zetmed o have become
the said fae cusredian of e sad Boidence-Ulnit frun the dete indwawd in the Motce of
wdent of Pessegsion and the wid Hesdence-Unit shall theneeforth remain ac the sme misk and coft
e sakl of the Allotwee ivzell,
we-Ue
14.1 MNetwithetandimg anp other provicione of this Agreemenc, the Allyowe agrees that if it fails,
ignors or meplects 10 Tdke the posessior of die said Residence-Unit w secordance with
tiee has the Motice of Possesnon temt by the Company, the Allotre shall be liabke w pay
1 off or sddibomai chorge squivalent to ke 13 g0/ -(Rupess Tuwkee and Fifl. Paie Onby) vEg 5007,
Allotrer ed v Soper Arta psf month of the said Residence-Unic {(“Helding Chorges™) The
Hooding Tharges shall be 1 dietiner chorge in addinon o the Maingnance & Services
Chrarges and noc related v any b charges‘consideranion a: prosided in tus Agresment.
rming a
ci, The 149.1 Subject to Force Majeure, 3t defined bercin and further sobjeer to the Allomee having
| w the complied with al i obligstions under Use wims and condidens of dua Agresment and
maiming nat having defoulted under apy prowision(} of this Agreement inchudmg but nor limiced to
WL LS the tmcly payment of all dums and charger meloding the weal Sale Copsicendan,
n v be ' regrmtratioh changes, smmp duty and oter charges and also subject i the Allomer faving
: that in comphed with : formalies or dotumentation es poesenbed »y the Company, dhe
. ol the Company proposes tu offe the posesssion of the asid Fesidence-Ulnit 0o the Allames
Parking withio a period of ¢8iFerne Bight) months from e dare of approwa] of the Boiding Flans
SCparae anddor Falfilbmemi of the precondicnns impoded thereunder (“Comamitment Perisd™) The
WECTIR T Allottee further aprees and andemstands tha the Company ionally be comtkd w
rie sbul] For,E i S RO Bl 3 Eigoy days (“Grmce - of the swid
£ LraiTel %@} ) m - L1e} for BT R IRITHTE LaMITER
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Commionent Peiiod w0 allow for unburesesy defays beyord the reasonsble conowl of che
Comypany.

Subjecr o Claus 143, i the Company fuils o offer pessessior of the wid Residence -
Unit o the Allaeee by the end of the Grace Peood, it shall be liable w pey 12 the
Allotres compersation cakoulated at che rae of ®e. 12.50/- {Rupes Toahe ond Fifir Paise
Ombyd PER 567, of the Super Aren (TDelay Compeararion’ for every month of delay
ungl the actual date Bxed by the Goopany for offering the posusnon of the sad
Besidence-Unit @ the Aflortze. The Allome ahall be emoded @ paymentadjusomanc
aguinst swh ‘Delay Compenssuion’ ouly 21 che ame gf ‘Mowice of Possession’ of ar dhe
tme of payment of the Gral insmllment, whichever is earher.

Subject 10 Clawse 143, in the evene of delay by the Company in oHering the possssion
of the mid ResdenceUnit beyond a peried of 12 monthz from the evd of de Grace
Period fruch 1z monthe petiod hecemsfier referred v a5 che "Brended Delay Peried®),
then twe Allotes shall hecome wntillsd oo opt for erminaricn of dhe Allorment/Agresman
and resfund of the sconi paid op insuallmenrts? paid by it agnnst the said Besidence-LIni
after adjustng the inecrest on deloyed payments alang wich Drelay Compensation for 1z
months. Such refend shall be made by e’ Company widun oo daps of receipt of
mtimation o his effect from the Allotese, withour any ineeows therson. Far dhe remova;
of doubt, & 3¢ datified thar the Delay Compensarion pepable to the Allomee who is
walidly opdng lor tepmirarion, shall be lmited w and calowlaved for the fived period of Ly
manths only irespecdve of the dite on which the Allettee cctwally exercised che pption
fur wrminadon, Thes opaon sy be cvacised by the Allowee only wp 6ll disparch of the
Motics of Possession by the Company to the Alloree whereopon the said opdon shall be
deemed 1o have icrevorably lapead. o odwr daim, whasoerer, moneary or otherwise
shall it agunst the Company awddbr the Confirming Parder or be caised otherwiee or m
ary other manoer by the Allocee.

I, howewer, the completien of the said Residence-Unie #s delayed dve 1o Force Majsare
ai defined hersin, the Commionent Period wudbe the Grce Pariod sl the Excended
Meley Pericd, # the case may be, shall und eaended sutomascally 1o the exomt of the
delay camsed wider she Ferce Majewrs drcumatances, The Allotze chall not be endithed to
any compensdon whavsoeer, invuding Crelay Compensanon for the pefivd of such deay,

Under o circemetances shall the pnowsden of the seid Reswbence-Unic be given o the
Allamee aad the Alloties shall ot be eotited to the posscasion of the sad Fesidenoe-Unie
snless and wnol the Rl papaeent of the Sals Consldersgon and any other dues payable
under whe Agreeméot bhave been reminted o e Company atd all oaher obligatom

imposed whder thas Agreemenc have been fulfilled l?.";.' ez 1 the compleie
[ [] rr
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of the g8 The Allottee hershy agrees and arms dhar wpon whing presession of the said Residence-
UTit, the Allomes shall be deemed ro have waived al) ciims sguinic the Coupany
Confirming Pardes, if any, in respecc of the ares, spocfictons, qualiy, constrecton

dence. owdier Y isem, mwemily of provisien in the sud ResidenceUnit or the Residences-
10 dhe Complex or the Projec.

fiy Prir

of delay

he wud [15] cE=TREANUE DL AXT SYAME BUTY

A —— re.1 Subject wo the Allovze AlAlling ali i responsibiliies sdpylated hereln and execudng any

ar the odner documents a3 required to be execured porsent w this Apreement anc making &l

payinenis wnder this Agreement induding bas net Limaved eo:

ALY f1] ANl payments a9 set forth in ANNEXURE=1Y o this Agreement inclading the Sale
: Cmace ¢ Comsidersgvn of the said Ressdenoe-Thuy

Yeriad ™),

rrement - 0] Imeesest on delayed inswlimens;

we-Unde

Far 12 (m)  Begisranon vharges:;

it of (v] Samp duor

Faminal

wha [+ Any other incidentsl charges or dues, required w be puid for due exeoution and
d of 1z regismsgon of ths Canveyance Deed,

4 ll:lllﬂﬂ.'l

1 ol the /i  Hakhog Cherges andior zoy other changes, ducs payulds by the Allopze o chye F
ehall b MSAA ompany nll the dits of exccodon of the Conveyance [heed;

therwise :

o o i [vi] AL other cues mnd charpes, a5 s borth in chis Agreemenc or 25 mzy become dhae

10 the Company from ime w me with respecs o the suid Retidence-Unic;

Mlajeurs The Company abeag with the Confirming Pamies actng on their own behalf o5 well as
fxvended on beast of the Land Oromers shall prepare and eaccore 2 Corwepamee Dheed o coovey
caf die | the dde of the ssid Resicense.Unic o favour of the Allomes.

utled
h delar, 15.2 The Compsny shall nonfy the darefi) for execution dnd regisraon of the Convepanes

Toeed o the Allovter, The Allorree agress ond wnderckes to mele iwdf swilable and
v the present before the Sub-Regismer of Amuranees for chis purpose wh he  daceft]
wee-Unit commumicated & it for this purpese by te Company, In the evene that the eaecuton of
payabie the Conveyance Deed is deloyed G any reison whewseever boyond the regsoaable eonms]
ligativns of the Company/Cenfirming Pares, the Alloree shall stone be liablz 1o pay any increse
“omplete In tamp dury, regisradan dnLlaﬂ and other Ike charges, bafors the execudon of e
MWMWIUTES Pul. LN, .
P s i
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The shligerions wndertaker by e Allatwes and the stpulatior: herein, bo be pecformead
or ohserred ©n 8 conbGROME Dasik EVER pevond the comreynee of the atich Fesidence-Lnie
or which Form # condldon of awqership of the sand Resdence-Unit, inclading zhese
pertainitg o the recurming  obligatons covered wpder the Residences Munrenance &
Sarvices Agreement shall saprive The corveyance of the sid Hesudence-Unit in Rveat of
the Alloteee acd all such abligations wpd covenares of the AlMpges incuding withoat
limgeution, the chlgstass coiained in damses 5, 46 &7 45 4 BE w95 MR
L0k, L2, 132, 133 13-5 153 Ih.5, 171, 173, 174 175 114, 17,9 118 019, 170,
17,01, 18, 103, 193004 195, LB, LT, 200G, 205, 2k 25T 242, 304 245, 31 amd J4
hafl atach with the said Residence-Unic within the meanimg of Jecoon 31 of the
Tranyier of Property Act 1881 (“TF A9 and temmn enforceable ac i omts SEIOE UK
Allomee, s mranalemes,  amignees  Of cuccpssars-me intevess  inclading e
cenant/ [icereres/outupiery e the dme beng.

The stamp duzy, regiemation charges and any other (ncidental charges oF dogy, required 1o
be paid for regiseraton of dw Conveyance Desd or fny other ducunvencs IrSUST 10 tI4E
agreement, a5 well 2 the sdminsmamverfdlmion charges therefor a5 per the policy of
the Company for Reliaon ef regismitien thereol shall be bome by the Allomes

That in caze the Alloree has mken any lpan from any babk/fmancial msdcuton for tho
taid Besilence:Uni, e ﬂl‘iﬂlMl.lﬂMfﬂ Jocymenss inchuding the Conncpance Deed thall
he diestly handed wver v the kending insotudon, if so megquired Ly chent.
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The Allotree yodersuncs soul agrees chat andl dhe Comemoce Deed 13 axpouted, it shall
not have ang right to gardesissien this Agreement in Eawnar of any pther person,
TMorwithsanding, the abmve restrction, the Company miy =t i sole Jiscretion perinie such
assignroenyiganster of wus Agreemenr in fuvour of & nominee of the Allotres, on 4 cise 0
case basis anly after the expiry of 3 years from the dute of exevadon of dhis Agresmcnt
or ceceipt of 73 of the Sale Contderation whichever i lacer, subpeer always 10 FayTICAL
of e admimisative charges did’or transfer charges n ascordenes with the Crumpany's
pobwy from dme wme 2 wall as the sxecumon of sppropriste collanersl Jooumet.atien
by the Alloqes and che propuaed pomines (e ssigneaslimansferse(d, 0 fhe COmpete
sutisfaemion of the Company and in die fnemat finalized by the Company. It i pnde dair
2 the Allovee that wader né SecumaTmoet shall, the permission for assignment/manger of
is righes wnder this AFtecment he granted o the Allotwes. 0 ANy request made, either
nibaccuent to the Nades of Possesiion ép the suid ResidenteLnic or afier receipy of the
carplete Sale Condderadun fivon the Alloctes sgainst the said Beacence-Unit

FRIVLTY LpMLIED
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Harmed 6.3 The Allattas shall poc direcdy or indiceady, sAl Basidese-Unat o any podvace i
e -Unir residence clubs, noa-equig cubs, vacadon tluks, exchange progrfamg, or wholesshr or w I
g thine oy entiry rhat aperstes n 3 fushion substancally simike o soch club, program o
e & wholesaler, and shall indlude 4 provision in the agroersemy for wangfer of the Residence-
¥owl of Uit impasing similar resiricions sgainst such we on futare porchasers of the Residence- ,.
withog Unit, wnless sush restszedon 15 prohibivsd by applicable liw, Hewever, the Allores mayp I
. 171.10, mangfer io any mamner whatspever 1y Reddence-Unic o Hyam, or it affiliates, oo :I
. 1710, commarcial teems mumally sgreed o, for the pwpeses of private retidence clobe, non- _
anc 3 ecuity <lwby, vacaton «ubs, rachange progins et I,l
of the
inst the 16.3 Tn e evenr char the Allonee is @ privte kmiged company, sty change io the I
0. . skarcholding ot such company shall deemed m e 3 anslarAsnignment of this Agreethent

ond shall therefore he subject to che condiicns For mansfe-fmsignment a5 5=t out
t hergimabove. Aoy soch Jrnge m dhe sharcholding without prior consen: of the Campany

uired shall smounc wo & breasch of ehis Agreement and the Uempony shall be entided
o this cermiimats this Agreement n aecoedance hecewith.
wlicy ol

16.4 [0 the evenr the Aliokes has obtained fnaocedoan aguins the faid Hesidence-Unit from :
my Anencid imswugoabank, dien 2 Mo Objsction CergReamilemer (MO by such
for the Firaneial instmudon/tank shall slso be submitied w the Company i 1 Formae approved by
wd shall the Company, panmimingfecnsenmng o the requested asignmentimansher, by the Allemee.
It ic however made clesr thar the Allomee does nwt have any enforceable night ta dernand
aggignmenr/mansler of 1= nghe undsr this Agreement, the sale discrétion Ko which nests
with the Compary and the Allptiee agrees anc cunseng tha che Company iz anaed m

lr shall Ieject the regeesed astignmenciransfer of this Agresmenc witholl e3SigRing any Teasgns,
parso. even thewph i may have done so e any odher person’s case previowsly or mey do so

mic such subiequently.

' CAsE o . _ . 1

preemant 16,5 1o the weent thai wiy such request for swdgnmen/rransfer of righes under this Agresment
payment s sermireed by the Compaoy, it shall abegys be subject to the applicable brwy, rules,

Jmpany’s regulrians and the dicections of the Govemmere The Allomee hereby indernifies and

ATEAEAD underakes w Yeep the Company ard the Coofiuning Purdes saved, indaranified and

complese ' harmless ot all dmes from ane lepal, mooecry (neluding Labiliy for ey G, penalty or

e clear dunes, ere] o oay ther sdverse tomsequence whaisoever qn acrount of such permmsion

anster of bemng accorded by the Company 10 the it of the Allotice.

£, wither

« of the 16,6 1n the evenr of the assignmentiiansfer of the Allomes’s righte wnder this Apreement in

fovour of any third p::m:!h Bs it5 rominesd), tuch nomintefy) shufl in wm be loged by

apolated herein and d'm Imurr-uf nt or ahy other
vl iid
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documsnt meecuted in this respect by the Alloree o8 if the same had been exccured by
such pominestt) irself. Anp cltims or dispuws bereten the Alloctes snd s nominesi)
including twow 25 3 resuly of subssyuene increastfdecresse in the Super Ares of the soid
Besidevce-Unit or itt loction wil be serded between them and the Comnpany sill et be
a parey 1o the mme. The Allwree furdher aprees thae it shall be solcly Teyponsiole and
lable Foe all lcgal, mgnemry or Ill'lj' other conssquences that moy arise From mach
wsevmentimansfer of the Agrecment. In the event chere are ony exeCUtTT Mt Hans,
governncntal orders, or any staturary notifieadon, which resorics the tanslerdfass gnmenr
of the said Agreement, the Company # well 53 the Allorwes shall be bound o comphy
se1 gach stanuory potihestion, csecutive ragulaocn oF governmental ofders a dhe case
may be

[17] marwTERAHEE

17 1 The Allores understands that Residences-Compler saowcases rhe special and wnique brand
value sought to be projocted by the Company/Confirming Partes and derives s Llandmath
stangt and exchisive sppeal from the license granted, subjecr m comanwed fulillment of

1 certain condivione, by Hyatt to the Cumpany fee the wsage of the brand mame “Grand
Hysm® on the Beddencs-Comples. The Alloees hab been made sumre thar che
1 maicemoct of Residences-Compler and it infrasructure has o be consstent wth the

wtandurds envrparsble 1o those generally prewiiling in inte-natiunal “Graod Fyan® branded
retidencss operated by Hyat sedfie s affiliaes (“Browd Sundords™ and ia crices] to
ahorecase and moincaio dhe landmark mates and enclosve appes! uniqua o the Besidenoes
Complvz. Ths Allomee understands thor ar sffibate of Hysty, acting a5 an agent of the
Company, Wil provide cercin puinemnce and hominlige serices 10 the Kendenocs-

Cemplex pursuang to the Hysno Agreemens and dhot the Hysm mame sod mademarks will
mit conginue 1o be atsoviaeed wich the Besidences-Complex upon ictminaden of the Hyset
Agreermene gndr the Hotel Munagement fgreemert for any fesson wintgever. The
Allotee Facther wndersonds and agrees thar the maimenanes sevices are bring erfceived,
planned and ingcalbed by che Company’ Conbrming Parocs kezzpiag, o mind dhe callecdve
requirtment for all fhe- rasdunta'octapsmts of the Residences-Complex and that the Exilure
of the resdence-unit purchasere for the RWA] w spprove tudgem soffinent e cover
required expenses for mainvenancs and other servces or Falurt 1o approve any speaial
conmibutons with respest to an iem of oparidng cxpenss which i immediar |h nanre
ard is vequiced 1o mailmi.r: the Redsidenves-Complee az per the Brand Swnderds o
deficenty in collecion of the Mointtnanee & Services Charges from the reshbence-unit
cwners could remde in 4 fihoe to maintin the Residences-Complex a3 per Brand
Spndards, 85 3 comsequenie of which the Fhatt Agreemencs miay ke termimsted. Towards
ahis e, the Allcttee agress and bereby undecakss to sign de Rendences Maineenance &
Services Agresbent fthe mebearive deafe copy wherenf |
For Eighity North Ui’q!'u1 Ce

¥
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I7.3

17.3

17.4

F

ANEREUEE-¥} with the Company'Conbrming Parties and tie MSA 10 be adeadhed and
nosunared by the CompanpCoofirming Parties ac their sole ducretion ("Resldencer
Maintemance & Servdrer Agrevmens™), The terms and condibony it the drafr Besidences
Mainrenance & Services Sgreement are merely indicegws end the Company reserves v
right to make zuitsble amendmenz thersin, &= may = Jeamed necessary by it in iG sole
Juzcetion and the Allotre svcepis the fame and berchy gives ic comssne therero. The
Allpges Burther undersmands and sgross thar its wmse of the ResdencesCamplex chall be
subject ro the ‘Howse Bules' 2z may he prescribed by che MSA from dme to tme
Complames with the BResidences Mainsnance und Services Agresment s well 2 the
aborezsid Honge Bubes' shall swevve the comveyuces of the szid Reddence-'Init and ewll
amach wich ¢he @id Residence-Unit wiekin the meaning of Section 31 of the TP act
The Allotes yndersmnds and agress dar the emineton of the Resilences Maincenance
& Servics Agresment for svy ressoo whasotees shall reml in fie werminsdon of the

Hyant Agrecmmend.

The Company/Confirming Pardes has made 2 consdous cholee prowide  Imany
esmomized and high endivaloe added services for the collecavs btmefic of the residens of
Residences-Compler, and thise shall be instmlked and muineained at che chaved comr of all
tre resiclene of Residéoces-Complex, which rovet shall be incloded 13 the pariodic bills for
the Muistenance & Services Charges co be raised on the Allotse baged on s share of
the pro-rated Soper Area. The Allowes underscands and herchy specifically agoets o
contribute fts propordonate share dhetein, 35 deermined by tha M5A md 2 and when
dermanded by the Company or the MSA in cceondance with the Fesidences Mancenince
& Services Agreement The Allottee shall alsa remic in wdvanee one year Mamtenans &
Serdees Charges af the tme of posiession.

Some of the services propoaed 3 be provided by the MSA for Residences-Complen may
mclode, withoue limitation, gued video ond parol secunity, ¢yber and commshlCiDons
infrastructure and acesss pomts, 24 hour round-the-clock power back-up, hermlmre,
landsaping of designaesd packiy a5 well o3 the civie swvices ke Jeanliness  gnd
maineenance of the infrastructure, roed, and gurbage collection. It i however danbed tha
thase specilic servizes, a5 may full in the domwin of municipal smaces or acher local
suthority, if any, shol be manuined by the M$A only undl the sme is mken over by
the momdpal or ather hacal authorisie.

The Allotter hat ilse apreed and undertakss we pay Loesrcst Free Maingendsce Security
[9IFRAS™ 2 che rare of k.2 5of-(Repees Too Hundesd and Fifty Ondy) PER 50087, of the
Super Arsa of the Besidenz-Uaic The Allowee shall be bound o mele  furcher
mmhumsmﬂum&ﬁudnhenmrdﬂmrdfqrm is raised oo & by
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19.5 The Compiny thall eate and hand over e she MSA & smking fund (“Shekieg Fund
Accoune™ ta be wed in dve coutse for the repairs and replicement of e wpital
epuipments  installed In e Pesdances-Compls by collectng  contributions from al|
neeees on proportonsd basis, a9 may be decerminzd by e Compaty or e M3A from

Gme Lty Cme-

19.6 The MSA alome <hall have toe sole ambodry w decide upon ghe mapewty and Hming of
replacement, op-yradation, sdiGions ., of the capitl eguipmens and infrasaracre or de
oont theren and cie Allonet agrecs wo shode by the came. The Company shall Be under
no obligaton oo €Toy Gt repatrd or repheanent of eyuipnenwiinsullrbess if funds ©
are i svallasle o (e Swking Fund or dhese are Do contributed by the Adloree
whenever called for.

2.7 The Allotes tncerstands that it <l be lable w pay 1 proporgenae share of che '
recurring Maingmance & emdces charpes and any speciel conmingen: required with
respeet b6 @n iten ol vpswong of ciher oupense in order K€ cancnue in maintin e
Residences-Complex in accordance with the Brand Standards, prorasd in sccoedance with
the Supc: Afea, a5 dewnmined by the MSA from Bme o tme depending tpon K CokE
of oprrotions and e icroal expenses incurred by it for mainesnamec of Ratidences
Complex Tt shll be mardaory for the Mlaee 10 enter o the Retidences Mampenence
A Services Agreement, indicative foomac of which it set forth ar ANNYAURE-Y herewo and
the signing of which shall be o condition precedant for execudng the Conveymnee Dead of
the said Residence-Uait in faver of the Alloeres. Refasal w execmte the Residences
Mamttnaner & Services Agrecment by the Allogee sball comedtute 3 breach ol this
Agreement and shall entitle the Company to termma this Agresment in acoerdancs -
herewith The Aligttee undertands znd agrees that the Mameenance & Services Chirges
hal! commence {rom the dae of pussession olfered by the Company o the Magice of
Possession ¢ scrusl poteession by vhe Allames, whicherer is carlier By signing of this
Sgreement, the Allomee boreby dso comsents and agress to ohide by the 1emms ard
condiions of the proposed Residepces Maintenance & Services Agreemens and b pay
prompely ali the demands, bifle, charges 13 muy be rased by e MSA Eor dme to Bme,
whether ot not tivere bc actual wsage by the Allcee of the servicee being rendered by dhe
MSA

19.8 The Aloties understands an) agrees thar the MSA shall have a chargeflien oo the paid
Besidence-Unit for @l i dues and pthér sums payable 1o it under e Residences
Malnrennoce & Services Agfecment and that the MSA thall be earided e snsfy any
autsrending claat o0 this SoOun. by secking strachenesy and s<de of the faid Bectdence-
Unit. The abovs condimon shall survive the conveyimey of the wid Revidencs-LUok o e
Altoerer and ghe aadd condiganoHigaton hall 1t[mc[1 with tht,wﬂ'mi
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Funt the meaning of Secdon 31 of the TP Act

capigy)
am ol 12.p The relationdhip berwean the Comnany and the MSA E oo 4 principal-w-principal hasis.
v From The CompauytConficming Pardes shall join in the  execunon af the BResidences

Maintenance % Servicet Agreemant between che Aliotiez on the one Land grd the M3A
; on the other, merely »s proforma end tomfrming parre therste and they shall net be

ing of lisble or cespomible for any 3¢ of commimion oF Gmbsion oo the parr of e MSA
ot the ambhr amy mher third party vendors/conurictorsugenties empioyed by the MBA for
ander ) maintairng  spetific services in the Project sheder arlsing from  the  Resideness
Runds Manenance & Services Agreemest or oderwnse. The respodsibeling of readering the
Motz miimenanee servicrs under dhe Residences Mainroranes & Services Agreement shall be of

G MEA alone and e Alloties hereby waives off i right oo innare any ol o cfming
procecdings @ 3 court of liw againcst he Company or the Confirming Parvies for any

of the
| with breach uf the terms amd covenans of the Residences Maineenance & Services Agreement
i e or for any act of negligence by the M¥A The Alloster shall have no romurs e
 with Hyam, o1 s sffiliaves,
§ COSGE
lemotse 19 0 The Crmpany amdir the MSA shall a0 all tme: hav: the right o adjosc che unpid
—— Maintaanee & Seracess Charges from the TFMS and o such evenr, the Allottes Tatabyr
0 and gprees and undertakes o replecish and kesp the IFMS tupped wp at gl dme, 30 a5 w
weed of kevp the amounr of e [FMS oqunalens 2 an amaunt be cabeulated at the rame
Ay menponed hermo in dis Agreement or auch enbanced rate as getermined by the MSA
¥ this fram dme wo tme in sccordunes with the Residences Maintenance & Services Agreement
irdance
tharges [7.11 The Allowee shal. permic the sapervisars, apents of the Company or the M3SA w entr
dice of it the soid HetidenceUnit 2t all resgrmshle dmes for the porpess of specton of
of dhis cepuring any part o the said Residence-Uni o fo- gaining aomi 10 the fommon
- serniess includimg ductng. wiring, oables, weoer sapply, cloctricity, goders, (s, COTEDS,
w pay conmecions ew., for the purpme of maintmining, rebuilding, sevvicing, cleaning, insuaTlimg
» G, or otherwise keepmg o guod ordes and copdioon 91 serviees pecaiung w0 the wther
by the | o awners in Readionost-Compler.

D1%] CLub / RRCREATIONAL FACLLITIES
w said k The Company/Confieming  Partes are  consmucdng 3t their owm st a0 Ippraptare
idences chibirecreadional feility. The Alloree undersunds dhar o affilizze of Hyatr, acong as an ogent
fy any of the Company, shall peovid: the operadon, hespiniliy amd mampensnce {Ervices (0 suh
Meace - 5'I clubrecreationat facility, The name of the clubiroreamionsl facility, i opersion and any
i the || branding sholi he subject w0 the provisons and comditons of the Hyam Agresmens. The

swch feilicy ahall et all dmes be condngent o doe und Fethful
$ Put, Lid, T -
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observance by the Allomee of all the rules, bye-lasn wnd condidons ¥y be notified 1y
Hyartfis wiiliste emddpr the Company. The Allooee’s risht to ust anh facility shall furcher be
conbngeot on payment of the wevaling/regubt chub membership fees, membenship charge;,
routing chub ussge charges and other charges = maf bt sgpalaeed by Hywrfic sffiliate oc the
Company perivdicaily:

{1} STATUTERY COMPLIAHCES AxDb ATHER OALICATICNE
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T%aCummhunndtitztplmlfdwmmeﬂuumﬂntMﬁghuufme Company
io the skl Residenoc-\nic agreed 1o be cokvepedfspldiounsfored hertin wre circumscribed
by and subja to ehe condidons impesed by the DTCP andfer suy other siukary
auharicyfe].

The Allotes shall observ al terms snd condidone of this Agrecmeue, and abo those
ondtions, resmicdon: and other stipnlacons moposed in respert of dwe Frojece by virue
of the Liccnse and shall also abide by the spplicablle Zeming Plao, Bailding Plans and oM
Taws, beye-laws, roles, regulidons and pelicics applicable - che said Residenee-Unir omd/or
Residlences-Complex amdior the Praject or as imposed or may be imposed in fooure under
amy applicable law, The alloree shall alsc ohoeree dhe rubes, reguiations md polices &
may bt mude pormuan g sndfor ser ook in the Resence Muineenance B Bervices

AgTocient,

The Alberrse shelh mot uselcause to be used the a3id Resdence-Uil for wuy poipose

pactpt residentdd wse and act peTmit any ¢GMmmMETCiAl acnviTy, prd shall alwrys ensyre that °

4

the said Residenee Uit shall only be put o residensial wes. Furcharmorz, the Allomze |

specifcally uncertakes oot 0 use the sid Regijence-Unit or saffer ¢ o be ueed o any
matmer sadior for wny acthuy ket i pmlﬂbi.t:d.ﬁruguhfﬁ‘tha;-a] gr other activity that &
pazardows or Thay cause 3 ooisanoe of any RaRrs in Residenees-Comples.

The Allores undertales and wgpress ekl any vidkagon of the flewicg sl anade the
Company or the MS5A lo eneer ingo the sod Retidence-Unit whersvar necesiary wnd
ravarss suvh wiclsdon ¢ the cost of the Allottes;

1941 The Allomee el ot oover ar comsmuct on dhe baloomy fiex) ard shall anly use
the same o4 open bekony(ry) and in 0o ather mannel whasorker.

ypqr  The Alortee sholl oot ynder any circumaances whatksver, do, Wllow oF permit
gny cleage in e MEP (Alschenical, Blecmcal, Plumbing) systems or 77
remodeling, alherarion, variatiods, cheage o build upon the Look, ordor, Cesigh,
perare. Evrares. materidls or any combinedon thereal Ccomprising the eiccror o
figade of 1be FuiMiogs or the wid Residence-Unic RV R ¢ -

rl‘
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g3 The Ablomee  shall  nor under 3ny circomstnces do or  allow  amy
alraticamodification/change to the mmror, walls, layut or limishes within the
gaid  Refidence-Lint mve and wwcept with the prur  peomiston ol dhe
MEACompemy tn wridng.

for reasoms of bomer plaoning of che License and to the extens sdpubsced in the 1enos af
e varjous wonsens and asaurances graned to the Confirming Parges as well 23 the
bilaeral gnd other agreementideaumens siecwed with the DCP/Athe Geoverament of
Haryanz, specified unis may befshall be consorucred as ELVS unis, designated communicy
dues, clobrecresmonal Feeiliy oad commercis] srsas al of which shall be separmely
wansferred by the CompanyfConfirming Pardes i the manner permitted by low and the
Allotess prest ©ar i1 shall have no npht, trls or inerese whatseoer in amy such EWS
amtz, communicy swes, clabfrscresboinl faciliy and commercial areas nf the Propeot as
well w5 the Reserved Land and the Company hereby confirms whec oo part thes gl has
beenr incduced in the calodsdoas of the Super Aren of the wid Resddenee-Unir,

The Allote undersiands sad agress vhet consequent 10 the Hyart agreements, a resale
foes at the rate of of% of che Sale Comderition siall bhe shargeable in every cast of
wansferfeqle of 3 remdence-urst by an allodes o in subsequent purchaserfy) afer che
exeeution of the conveyance desd,

In gocordince with the cordibons lud out in the agreemeno eneercd  beween the
Company  with Hyatt andbr im affilotes and also with 12 view to prevent e
ownership/oorupancy of the révpdence-undes passing ints the hands of amy wndemrble or
antieocia] element either dicectly or through their nominess, which may rvsuls in
dereriomrion of the spviramment and the exchusive ambisnce of the Resdences-Complex,
the Allogtes and il subsequenc puschmen(y) shall be required to obtain prioc wrirten
concene of the Company befoce cansferfsale of the Residenoe-lImit to soy person. The
Allocee Rurther zproes to obuin and  provide compete and wrunte disclosure  of
Information sbour the “prapuosed parchaserighlesseiy” in sooprdacce with che rquirement
of the Company or any quecenmairefferm 10 be prepared by it for thiz purpose.
Furthermore, tie Alottee vnderstonds dac wherever pequired, one Cranpany shall be
epdded to comdut wididomsl invesdigaden atd o obain swch further Jecoments or
furthar disclosures, an may he required by the Company for devsrmining the mitabilry of
the proposed perchaserittiensely of tho Residence-Unit,. Whithour Smithg rhe diftreden
of the Computy m 3ny meoner, it i farther darifial  Ga wuch  proposed
porchaserghlesseeis) who tre frand 1o have bezn acowed wnder eny aer rebtmg to money
Liumdenng ©F ETTRt Of anc-pational actvibes of such like or hawe heen soomsed ander
any ant social kpelidon or of amy oaiminel oFence in general or have Leen chacged

~ tiresdy o indieerly of any charge of manal wrpitide o i any sach oeber

For Eighith Narth Mmm& Lid. iy :
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drywbrck which in the fole epinion of whe Company renders such propostd hiperflege,
unsmitshle a5 @ cesident-unit | purchaserdlesse(rh, sl be  prevenwd  fogr
puercheangiocrupying any residence-unic eicher direcdy or through s mommess. The
Allotee hereby agross dut any mamsaction emvered inec by the Allortee in contraventon
1 the gbove shall oot be winding upon che Company snd shall be Jeemed o be noll ang
void The Compary shall havs the right w seek injunction wedfr any other rdicf & may
be graiable o jt under the appeopriste procecures of lao against soch cansfer/saleflega
at the cost and consequences of the Allatees,

|20] MARTARA APARTHEINT ORHIREIEE acT. 198}

201 Prict w eneving inta this Agreement, the Allowtze bes confirmed qod assured dhe
Carnpeny whar it has resd and woderstood the Aparment &cr, and the implications thescod
in relion o the varicws provisons of chis Agreement and the Alletwe hes farther
confarred that it ahall comply with the provisions of the Apartment Ace, o amy Stafalody
amendmens o modificstions thereof or any rules ard regubodonr made thereunder, in 3,
mannec g0 thar the provisions of this Agresment sre ot violated.

z0.¢ The Cammon Aceas, common faalides and the oodivided invecest of each residence
unit‘apartmens twmer of Residences-Compler in che Cameon Ares and  facias
congigtens with this Agreement shall be fived and speched by the Compamy in i
Pecarsdon to be Rlsd in compliance with the Aparmment Act, which Decliradon shall be
conchasive and hinding wpon the Allottee and the Allomes agmees and confirme thar i
right, fide and interest in the Residencs-UnizCommeon AvesResicences-Complex and d:e
Projet shall be limied thersto. Tr iz made dear thae the Gompary/Confirming Parties |
chall be che sole wwiaer of such arsas, vhseld roicence-aniteipartments, parling spacs
and garden wreas, roofiterraces aress (which are mot sxclusively reserved hereir t dre s
Fegideacs-Unith, EWS orits, tommuniny wees, chibvieoreadonal fcliy, commersial aress.
Reservzd Land i, o the Projecy, none of which have bean included n the Soper Area
and the CompanyConfirming Parties shall be endded wo mansfir or pare with possession
thereol or otherwiss digposc of wbe saome in ony manoer ac ic sole dieretion and th-l
Allomes shall have o claim whowsaever therein It is hother <hnified ot o] soch ares !
whith hawe nor besn specifically anld or which do not form pare of the Common Ares -
gar cur in the Declarigun, sl condnee to weit with the CompamAComfirming P‘m:iu.l
qubfect to the terme of chis Aprestnen.

20,13 The Alletter herchy sgrecs and underalus w become 3 member of dw anu:ndil
when it would be fomed by the CompanyConfirming Partes ¢n behalf of 2l the
residence-wnivapartmens oones and @ ovnplere the  decumentiton  nd okl EE!
cbligations a mey e requited under the Aparument Aet promprly on being called wpen i
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lesaee by the Company and for this purpase swch obligadons and documen@bon may include
Erenr, inter akia smongst olsers the cwowden of Conveyahce Deed of the said Residence-Tni,
The cubmussion of the RWA Membership Fortn, payment of subscriptisa chargesifees, wec. The

ndon Calfilmene of the compliances by the Allcmee o agreed whove or otherwise andar the

Il and Aparmant Aot shall be, wherenss posaible, 8 preceadiing oo be fulfilled before the

by exacrmon of the Comeyance Dlead fur the Presidepce-Uniy in Gvour of e Allodes.

of s

0.4 The Allottee ggrees and undercake: to abide by the ‘Tye-Laws' of the RWA The Allover
farther understande and sgrees thar infringement of the Bye-Law; by it may resalr in
rermunatioc. of s FWA menbership besides any odver cvil or cramdtial achof a8 may

d e resnlt froom such infringement,

bereof

nurther 0.5 The Alloree in i individual cipacioe well 35 Ure prospocave mermber af the RIWA o
JTutary any other associstioniooliection of the resulence-vnitfaparament ewners in the Proje,
o I herchy confirmas and wgrees ther, subjoct wo sectiom 23 of the Apasunent Act, in the event

af redevelopment of the sald Propct 2t any time iu Fumare on sceant of any Foece
Mapwe seen or foc any other restn(g) whetsoever, the Compiny shall be affered e

bdence right of Frst refwsal for carmping oul swch redevelopmens of the #id Projeec This Clause
acilidies shall survive the coowevance of the kid Residence-Unn o the alkoreer and shall sach
in i wnth the suil Residence-Unit within the mesning of Sargon 37 of the TP A
hall ke
that iry ! 1:1}) MWNETCALE, FIFANGE AR EIEST CHARCE
il the 1 1L The Alleres understands and sgemes thar under no cpdimsERied shall, the paymcats mude
Barties | andey this Agresment, L= sonsoued or decmed to erRame, in sfy  MERNEr wharsaever, 2
FHACES . liem on the sid Ragidenot-lnt o Svour af the Alluwee The Allores clepshy anderetands
e said thac the coneeyance of the said Residonce-Unis in fvour of the Allones 5 condtgent oo
1 areds, the payment of the cemplets Sals Congiderstion snd all ounstanding dues and also the dus
er hrea and falmid performancs by the Allorres of all its obligadons agreed and uadcreaken
issess|an herein.
and l'llti .
ch areas 112 Without premdics to the provisioms cormained 10 Chuse *1.0, the Mlooer berehy
" ﬂ'“‘i authorizes and pramits the Campany w0 rase finaneafoan From any inGttugen, cOMpany,
Partiem, | . bank or any other persen by eny mede or manner, inter alia by way of chargs/morgage
] of the Project or ony part hereof inchudimg e said Residence-Limic, subyeet only wr the
i conditan that @ NOGC for the said Residence-LUnit shall e chrained Fom the wid
A and iatitution, company or bank cither befors the execurion of the Canveyance Dexd ar the
dl dhe creculion of 3 mipsrtire agreement with the tespectint institation, compeny o bank
will is i financitg 3 bome loan for the yuid Reswlenie-Unit, aa the case mou be,

ted upem | l For Esghth Mocth Ventyfey, Pvl. Lid. -
1
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2.y Subjecc o Clause zr.t abows, the Allotes farcher agrees the: the provisions of this
Agreement are and shill condnue to be subject o and subordinace to the Wen or any
mortgage heretofore o hereakter madeforeated by the Compay and furthermore such
moregageds of encunbrances shall ot cohsumie objection to the gde of the Rid
Residence-Unic or ercuse the Allotwe from compleang the  payment of e Sak
Carmderagon of v seid [tesidenceUnie or performing all  the sther oblipaton:
hermmder or be the basis of any clam agamst the Campany.

f23) TUWE 1% GF ESSENCE; TERMINATLOE AND FURFELTULRE OF baRMEJT WOFEY

131 Notwithstnding anything conained in this Agresment, nmely performance oy the Alloe:

of 3! is obligadons wnder thus Agrecment, including widhout imicacon, ics olipation w

make timelp pryments of de Sale Consideration. Maintenance & Servicem Charges and

other deposies and 3mounes, inclading aop interi, in accordanee with thic Agheement

shall be of ersenes wnder this Agreemenc [F che Allorcee peglects, omits, ignores, or fails

in the tmely perfomunce of 3 chligadons agreed ot sipulsterd] herem For amy nesson

whaseorer ¢r w pay v ome 0 the Lempary Ry of the inmallmenn ar other ameunm |

. and charges due wad prpable by tar Allortes by respecove dwe davss or ipocase of dafaﬂta

!; by the Alowmes a destcribed in Clause 5.7 herein, che Company hall be entiled tn cameel
the sllamuene and tetmanate this Agretment jn the mamer deperibed bereunder.

- —_———

1110 In case any bresch commumed by the Allomee ds lncapable of rectficadon or i
in the copinion &f the Compuny wnlikely oo be recificd by che Allones or where
the Alloteee is a repetive defalier oo such defoult = continuing despize the
Alletrse heing given an opportnicy @ fecody the same, then ihis Agreement
oy be cancellod by the Cempamy widh wnmediare efect ak its sole opten Dy
writien nadce (atice of Termmazion”} o the Allores inlimagng © e Alomee

t e docision of the Compeny  terminote the Agreemtot and the groynds on

\ whichk such #ction has been Taken.

srra Lo all ofwr caws oot sovered under Clase 2211, dhe Company stall gire w0
the Adlottez § noace alling upon it m reclfp the brmch et owt i che s
podce within 30 days from the date of the said negee. In the evest cher the
allpmas fails ta sstablich 10 the saishodon of te Company thae she sid bresch
| has baen rectified by it within the sipularsd dme, the Company May procesd K«
terminate Lhis Agreement in che manner seb SUE im {huse 11.0.1 abbve and 1o

the same effece.
t vr.: For the remwoval of doches, o is clunfied and the Alletet coneemiz hat the disparch of
the Wodos nf Teminetion by the Company would be, . jendy and by :ilstll'i

For Elghth Morh Menlones L.
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consTture ermitacon of this Agreement and no further acr an e purr of the Compeny
wiald Be mecemary for this purpees, nomddsanding the pendency af any comtequental
event o act of the Parbe indludingwhether or mot the eefund cheqoe has been
ditparched by the Company. or if disparched, it has not been received by die Allemes o
i received, whether such refund cheque rromzing unancached by whe Allontee, [ 5 furcher
chrified that immediatdy on dispasch of the Nutice of Terminagon, dhe Comgany hall
be eptited w re-clor the soid Residence-Unit sfresh to any other person and che Allatte:
hereby agress and undertakes tha it chall not okject therstn. Furthermore, the Allatee
agrees  thar i shall  nae seck  any  inenm  pelicf o the effece  aguimr  the
Compeny/Canfirming  Fardes, 5 scknowhedges ther i interess in che wid Resddence-
Unit hes sipired with the Monce of “Ferminadon snd whal vemans at best s 3 money
dispute and the Alluttee furher seknowledges that the Compeny would sulfer irraparable
herm by being prevened frun fecly deding wity it valuable cupical xsset, which harm
the Allotoe aprees, cacnot b quandfied m rwnstay Comgensainnidunages 00

The Allotwee anderstands, agrecs and conmaes ihat upon such termimadan, the Company
shall be undey oo obligaion sows and exsepa o refund che amounes already paid by e
alkomes to the Congauy, withuur sy intereL and” aker farfsidng and deducdng the
Eamnesr Money, nteeese of delayed payments, brﬂ]-'.erignﬁ.-r.u'nnﬁaﬁmfdmrgﬁ. gErYiGe [d
and cther smounts due and payable oo it, only afer resale of the said Fesidence-lnit
Upon termiradion of th Agrecment by the Company, save fer de righe o vafond, il amy
v the expent agreed herrinabove, the Alloee chall have no further ght or claim againac
the Company audier the Confrnaeg Parive which, if any, shall be decmed vo have been
waved ofi by che Allomee and the Allomes bereby expresly vonseas theecso, The
Cwmyany shall theastlorth ba free ro deal with the swd Residence.llnr in any mhadcver
whatserer, in s sole gnd absloe docreoon and in dhe cvenc ther che Allomes has taken
postetdion of the wid Residence-Vnsk, then the Campany thall alsu be endded = re-entet
snd resame possemion of dno said Bosidenes-Lnit and everwung whatsosver contained
thereln and in soch svent, che Allottee omtior any wiher perandocqupant of the snd
Residence-Unit shall rmmedigrely wacace. che said Rrsidence-Unit snd otherwise be ligble w
imsnediste epsctment as an unlawhd ocoypanLimespasser This is withour prejodice to any
ather mights aveibible vo the Company aganst the Allottes.

The Company shali ako Se endded w0 and herely ressrves ju pghi o cancelrtermunane
thic Agresment in the Tanmer describe] above, in ast o the sole opiion of the
Company, {4] the allemmem of che seid Pegidence-Unit has been obisined thraugh faud,
nrisreprescniabon, MissEtément o concealmentfsuppresion of any matemat fack, OR[ 2]
e Allonee has vholied or wiolaves any of de dirccwoes, rules and regulitions Semed T

) ﬁfwm t.hI.IE'.Lr Tegelutory af darutory body of CompemEn authority,
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inducing e DTCE, OR[cl il b Alloreee by ir's ¢onduct or actens, winates the apitn
and essence of this Agreement. The tonditon conoined e parr {al amd [9) of ¢his
Clauwse shall o apply o the conweyance of rhe said Residepee-Unit and shall scach with
the asid Regidence-Unic within the mearing «f Secten 30 of che TF Act.

LIMITEL BIGHT UF CARCFLLATION BY THT ALLOTTEE

i35 Eacopt to the extent specifically and expresshy smted shewhere in this Agresmene allowang
the Allortse o withdraw fem vris Agieement, the Mlocws shall oaly have the werp
liized right 0o cancel this Apréemvenr solely in the évanr of the clear and enambipuous
ailure of whe warranges of the Compatyd/Confirming Parties that kads 19 Evsowoon of
this Agroefment oo that scoount o such case, e Allotee sl be entided o 0 refond of
e installmenss acewally poid e ir along wich Inteest tereon ar e mare of B% per
aonum, widhin & period of po diys from the dme of a deierminsoon e this cfferz. No
orhe= chaim, whatsoeves, monetary or otherwise shall lie agunst the Company &dier the
Conhrming Partes nor shell be raised othervase or an 4fy Manner whagserer by the

Allomee,

1.1 Sawe and ewcept to this luniced extene, ehe Allenea shall not wive any Hght o cance] this
Agreepvert o any ground whiatooever. ;
GEWERLD CLANERS

2i01 The Alkohes agrees chal the Company or it agents may, st their sale discregon and
subjecl B suc government ipprovals as may be mecessary, enisr aoto an srangement of
gemersting amdfor suppheng power K the various projects prometed by che Compary
within or oumile Gurgion {(Haryana) imcluding the rid ProjeceResidenees-Complez n
which the said Besidemee-Unit is Jotoeed. In such an evennoality, che Allomes fully congurs
nd conbims thee it shall Fave mo obpcian m such setangememt for geoeraang audim
supply of power even in the event of it being an eaclusive somve of pemeer supply to the
Project or to the Alortes dwecdy and hac Rurther beer mrade avare of the poszbsbay of
much wupply bring 10 the cvdusion of power cupply fromm DHYVT/Stave elotericiry Boarde
{§EBeiany ochar source, The Adlooee further agrees that thiv armogeasn ceukd In:1
prewiced within the Projec by the Company or its agents direcdy o dhreugh the M54
of the RWA It is Formher agresd by the Alwnee chae the {ompany or i3 agent® chall |
hove the sole nighr o scheet the site, Capacity and rpe of the pewer genewting and
supply equipmenc/plant a5 mey be coneidered necessary by the Company or its agenis, in
Heeir  &ple  ditcenon, from  Gme  to Gme It i5 alo  undersiood that che gaid -
equipmentipline may be locatsd apywhere n or around Cargzon, Hanpaoa imcluding
within 1o sdjsinang the Propect. !

i
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sqr The Alineree understands and agrees dat all charges, fors, dep wits payable o Draithin
Haryina Bijli Vigun Nigam (DHEBVI Fet oOtaining an slecmical oopnerdion induding e
sivance conmmption deposly, mete  insellason charges, mhens securigy deposit, mecr
vesting fes, procesdng fe, service connection chacges, mitumum § wodily charges, have ot
bean ipduded :n (he 5al¢ Conaderadon and the same chall be pyable by e Allores a5
and when demanded by the Company et the MSA Simiarly, afl irswlason o other
charges including deposics with respeck te the provisian of any other faility/wality bt
ot been induded @ the Sele Coasideradon and the same sha® sl be payable by dhe
Allptee a5 and when demanded by the Compaay o the %A Futhemmare, the
DTCE/Govamnment of Haryane is sdll to provde sxramnal conned wns for sewerage, sworm
witer draimpge and water aupply Fte. T the periphery of the Prejece and the Allaoee
wndertakes oo pay the proporoonats charges jncloding the taciliv don chergss B (Y be
incrrred by the Company for cornpleing the eremal connectiors for all or any of the
shove services 35 well a5 far the infrasoucure requized to be laid thorefor

143 Adequare fire Aighting fowprienc s per Tow will bt inswlled by the Compacy in the

Prejace, pdudirg ehe Residences-Cronpler, and aoy et o the cost by wwy of

wdtinonal cquipmens desmed acceesary by the Commany of tha MSA shell be paid on

' demand by tie Adlogee In proportion o the Super Ares of the sid Residence -1t o

the super area of all the Boildings. Addidona! fire fighting eqwpment, <f amy resjuired

+ insite the said Residence-tnit, sleall have oo be insmalled by che alovee at 5 owm GoMt
and expenae std the Compeny chall no: be lebde for it

344 The Alomes agrees hat Ui Compaoy shal be gudded oo can? ect the eleomic, TR,
! sanitary and druinage hrocgy on Ay additions] sorucnrestsoneys with the scistiag leraic,
water, sanarary nod dreinage fivinge of the Projett. meluding the R-sidences-Complen. The
Aflotee Forcher agrees and undertakes that it shll war, at any §ae, whether before ot
afier udang possestion of the aid Pesdence-Unit, have omy o ghr @ b e che
Company  CONSTUCTNG  Or convodng  with  the  cemstmae aon of any other
building{pfsucnures in the Propect or purng wp addidonal Boors w any of the edsong
wwersBealdings  in  the FPropor of undertaking  modifieatron  of Ay el
apartment/resdence-unisans herein. The Albsttea Forther agrees chat it shall Dot chim
any COMpen#anon) hf withhold the payment of Maimezance & Jervices Chacges and othet
' r:‘rm:gﬁ,asmdwh:ndumhﬂﬁﬂﬁgdﬂﬁump:n‘fmtﬁegrﬂddﬂ:th:hhﬂﬂﬂﬂt ]
' required for the Propet = ndb et cpmplete, or on any wher groukl whersaever.

1g.5 The Allomee shall tot be obded 1o &aim paretden af i sharg out af the Common
hreas as desymated in che Declaraden of otherwise in Uie Licens at oy point of mme

' shall alway 2in midivided and impartble.,
m‘%’%uﬁ?ﬁm Ve

- Lic.
o
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145 The Cumpany hall cary cur che inmemal development  thin the Licemse, which inee;
glia, includes hying of rowds, waier lipes, sewer lioes, clyooriql lines ete. Huweeer, it i
underaegod that extemnal limkzges for these mervices beyone. che peniphery of the Project
such aF warer lings sewer Jines, stormn wacer drains, ey o Slestrions, hevatolure ond
peher such ineegral sereicts 2 to be prmde:d by the Srp = Government smdi the local
authorges,

[HARGE MY JELHE

150 “The CompaowCenfirming Parties shall noc ke held respa ible or loble in any manoer
for noa parforming any of I obligations or onderalkings cowded for in this Agreement

il sy performnos i prevensed or delsyed due 1o Foroe A jrure

152 On the vocomrenes of amy Forcr Majpure sieuation, che Coonpany/Confrmimg Parties thall
be enrided for emesion of dmc commponling o oond et of O Foree  Magan

CINCMMSEnoes,

253 If an eccount of Force Majzor, the CompenyConBrning Pariss decides in cheir sole
disorstion to sbandon the Projeet, then in dhar svenr rhe Udomes berehy qurhorizes he
Crampany o refurd the amounn modived fom himdhem Cidh simple interest gL the rate
of 8% per aapum excloding wicrest padfpayable by the Alones on any delayed paymene
and the Alloeee bevrsby confrms char i shall nee ma o« -any adker dum on the
Companyonfiming Pirtbes shwtsocrer,

Elwriirac; EFFEAT

The st of {orwerding this Agreemeot o the Allames by the Company does oo creaer 2
binding obliganion on the pam of che Company or the Allobies wnti) frstly, the Allstter signs
and Aelivers all ecapies of this Agraement vo the Company with 21 s Annerorss along with dee
paymenc due 35 sipulaced in dhe [oymene Flan thereol, within ge-uity) das from the dace of
diszasch by the Company and sscondly, the Allares's copy of tht  Agreemtne is duly execwed
by the Company and the Confirming Parries theewgh ther aothocked sgmaioeies and disparched
by the Company to the Allonze

COFILS OF THE AGEERMAK T/ CULUMTER FARTS

Thizs Agreement hall be execored in ] counterpans; | matrer o with the sump disy duly
affwed thercon altmg with @ ather comemperansous copres (ch adequate siamping for
coutiterpane of an spreement being affixed on such copies) each ¢ wluch fndividoally shall be
decrued o be dhe oniginal and all the counterpars shall consdnme o and the same isoumenr.
The Compeny shall rerain di master copy aleng with an :ddmun:' -:-rn-cmp-nﬂnm copr with

(5=l
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inter © Cosfirmmg Pardrs, bo ths Alleeee for is recocd.

it i

Ly, J14] DROKERaDE

and In case the Allotee lus 0 pay commistion or brokerigh f0 dmy pErd L for services rendered by
Iocal - awch person o the Aloxtes, whedhet in or outssde Tndie, for acqmirin - Ure s Residenes -Unit,

dv Conpany shall, in po way whasoever, e respoasitle or lable § r whe same and no such
comuniszon o7 brokeiage thall be dedusible from he smoant of St Consideryiion sgreed oo
b= papeble wo the Company fur the takd Residence-Unit,

1ney
aene - [t9) DLE BILIGENCE \
It is hereby undsrseood snd agreed €hat apon ugning of Uus Agreemdq L, the Alloaees it deamesd
tal 1o have completsd all due diligenes 25 1o the right, gde end inperest of the Company and e
Conlinmwng Pardes to develup and marker the said ResdenceUnor oo Residences-Comples/the
e Propeer snd the Alotiee confioms chat it has sufficiently invest w=d aod gome durough
uwpership cecordiy), approvals, decumentidon, inspecsinn of sits and 0-her related maccn 19 s
e aprire sagsfaction, $o @5 to conflrn e comypenence of the Compt-wtCanfitming  Parties 1o '
e comvey the said Regidence-Unic,

g 1]
(1) ENTILE AGRBEMENT

HIE

i This Agreement slong with s presmble, preliminary recitals, wRuet,r=5 CONSTROUITS the enore
pgreramnt beoween the Pardes with respet to the subjece marter hereqg: This Agreement or any
provisonf;} heresf camnot be emly changed, wrmingted or whidsl Sare and Excepe as
specifically provided in this Agroement, any changes of sddinanal proviosns must be ser forth in

- vripng and duly sigaed and exzevuced by the Company.

;

1

ALDEESSES Fol coMMUHLITATIAM AKT NETICES

o b
311 The Aflorree 5 pering its complhoe address bor comrespondence gied hertin beow ot the
nrme of exccotng by Agrecment ard gll commumucten/nobios ‘comespondence sent €0
the reapredve Parces on thec below mepgonsd addresses by w oy of ropatcd powrisr or ;
regiscorel praz, with ackuowdedgement due. shall he deemed 1o b wlidly served on them

within § dey from the date of digpaech or Lhe actaal date of rea-ipr, whicheve: is earher:

af

aed




[32]

133}

f pite gape of vhe A Hoiver
d:de

sitiolutety Lk [
Sragden - sizodl [nd

3.z It shall be the responcibality of the Allomes o inform the Company Ao suboeguent
cheages, if amy, in e eddesss awd obmdn conbrmaden thereof in writng fom the
Company, fuling whick, all demand nomees and lemen posted ot the address oendoned
sbava will be deemed to hove been recoived by the Allottes withm 4 days om the dae
of dispatch of such communivadon by courier or cegisersd poac or acual receipy «f the
such communication o leder whichever s earlitr,

313 [n e there are joant Alloneds, of] communicadon shall e sent by the Cempmy to e
Allomee xhoss mame sppears first in the memo of che parbes hersinabovs a1 the address
given by ir ord swh commuicion s o e ficn paneed onpoge e joior Allonees
shall far wl ineens and purposs be Jeemed w have been validly served on all the
Alareef?} and oo geparate commonicatione thall be navemary w o dw oder pamed
Alloreedd.

jt.q In Al commonicauons o the Cmnpany, the reference o the aaid  Besidenace-Thai
Adengficigon pumber/iddress must be mentoned clestly.

WANWER

There shall be v waber of e nigles availible heeein o the Company, the Confirming Parces
of the MSA Any deloy or Rilare by chem w exercise, agy righy, remedy, power and peivilege
under thiz Agreement sholl mor censteute 3 waiver of such right or remedy by them or 3 waiver
of amy adver or previous rigats o remedies by them or of thiwr tight thereaher 1o enforce «ich
and #very right ead provision hereof,

LEYERLABILITY

It any provissondt of this Agreement shyll be derermimed o be vuid wr unenflorceable onder
applicable bws, such provicions shall be demed to be amended or delated exactly o the cxtenr

necessry s¢ ar oo conform te tuch applicablc lyw and the benaineg prensons o dudr
Agreement chall condnee e remain valid and enforeeable by and between the Durdes hersin,

JNODEMBHITY

With efiect L«NL the dore of taking posmession of the id Residence-Lni

{54} fr RED nu?&crz: &3
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indemnify and to kesp the Company/Confirming Bardes md their xsipmevs, oominees, inchodicg
e MS& and their offcersfemplores 25 well a3 the other occupane/owners o Residences-
Compies folly indemnified. saved and harmies from 4nd ageinst | the consequentes of brosch
oy the Allonee of ey lvw for the ome beng v foree or the stpultions appdicable to e
Allemee op the id Residemes-Unic berewnder as alie of any of it reprocmados, wurrantes o
underakings not being fownd ro be e ar amy point of tme, or my scdond, muMs, clims,
procesdings, damages, Nabilices, bomes, swpenses ur cwsts ficed, wniored, mflicred or ineurred by
any of thern on avcount ol aoy of the foregaing. The Allormes hereby wooepts aod seimoodedges
o have dearly agrecd and edersoad that this indzmnity wiatld cower all s of commizamn
and omimion on che part of the gumre, c-:-:up‘inu, Ir]_:lrr.aim:.llim atdiar any other perasn
chaimung under the Allames The Allortee shall have no recous® agairst Hyad, o icx affilizees.

A

'

The saswudon of chis Agreement -will be compher only upon ir axeunon by the Compeny
through it: suthonzed signacory at the Campany's Lorporic affice au prgaon, Haryata, Indis
after ]l the copher duly exected by the Allores are Teceived by th: Compsny. Hence thir
Agresmame shafl be deemed to have been ceecuved ar Guegson even it che Allomes Tas peor
therete evecuted this Apreemsnt ax any placefs} other than Gurgaon,

FLACE OF EXELUTION

GESFUTE AR:QLETION BY ARBFTRATION

All oc amy dispwes arising ow ol or wuching upse or m refarion to the terms of this
Agrecment of io rerinason 1ackiding the ineerprecition and validiy of the wrms hereof amd
the respecdve Tights end okligadons of che Partics shell be serled amicably by mtual
diseussions iliag which the same shall be setfcn twrough refereise 1o a sole ArbiTator bo be
appointed by résoRuton of th Poard of Diremors of the Company, whose deckion shall be
fined and binding tpon the Pupies. The alloreee perchy confirms thet it shall heve 20 obecboo
M, T apEONTment ul'_s;:h_' cnte Arbimator eve if the persol 30 apprivred, is an smpleyse o
advocsie of the Capany o it othersnee connected & the Company and the Allattee heseby
soteps and agrees tha thiz slone shall Dot consomte 3 gresnd for challenge © rhe
independence of imgartalie af he sid sole Arbimmor t condoey e arbitragen. The
artirader, peocesdings shell be governed by the arbroregion and Cendilisdon Act, 1996 or ary
smtueory amendmenrsmodificatons thereta and shal. be held ot the Coaopany's effices or aL 2
locarion degigmred by the said “eale Arbitratar in Gorgson. The langeage of the erbirasion
pruceedings and the Award shall be in Engloh. The Company and the Allouse vl share the
fees of the mhimmr.‘in'?qua] Frnpﬂrﬁnn.

'
{17} GOTERMINGIAPPLICLILE LA

: [ng Partics under or atwirg our of 4o eriient hall be
noe with the aws of India, . :
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Sublect w0 the Arbiraton doves, the Courts ot Curgaon, Hatyanr and the Funpb & Baryan,

High Court &t Chandigarh alone shall 1are the cxclusive [urigdict on a0 4l mmmer anising oge

-
ob'wowching mdier conceming this Agresment, to the sesbugon of Wl other lvcacons, regardies i

|
of the place of evecndon 9 sabject ambter of ths Agreement, I|E

IH WITHNEkKS WHEREDP, THE PARTIR: HERETD HAVE SET GUT THEIR HANLE: T3 THix

—_—

AGEEAMENT OW THE DAY, MONTU AND YEaRE FIRET Aaguv e MBENTIUNED
OF THE FOLLOWING:

I THE FPRECEWCLE

-1

ALLOTTEE 1

FO¥ 483 ON BENALF #f COMFIRM ING BaRTiES: '

1. ADSOH SOFTWARE MYT, LTE.

A § '
2. FITERIVIR TOWHSHIP FYY. L TD. p "WW Py -ILL]-D—_._ 1 P
| ) 1
HARD) REA .
3+ HARD CORE REALTORY 2¥T. LTD, -oRE RS E, -%m—___
"y -
4. REGAL GARZM LAND F¥YT. LTD. ME"“LHEHTGR_:;__an 1
§- URMAMENTAL REALTORS FvT. LTD,
6. COMMANDEN REALTGRS FyT. LTH LTI g Lbe ety [
IVEL VR BUIEGCOM | *’ i,
7- MIYERIVEE BUILDEON PYT ETD, APIRAHT BLHLDEESH: ;I.'—r?___.. '
HaH STAR BJILDERS B+ © LT, )
8. ASPIRANT LWILDERS BVT. LTD. - SUEETATES BT LI0 i

- EULLE BEALTO RS IFT, oTO.

I%. HIGH STARE XUILDERS BEYT, LT,

1. SO0 ESTATEE MUT, LTD.
For Elghlh Hurlh Ventures
I

-

Y
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ANMELSUKE-IW

. FLITMEAMT i 4%
|
Name: 5 Eighth Morth Ventures Privace Limied Aparemy car Allatmieny T2 ]-MS ¥
Amrimeny Typs 4 BE. Swire
Arey " d'|-"5"'l!-5 H]FL .
PLE Type PLC - Height .
Terrace Area t e
Banc Sale Price i%.400 1193872, 500
Adusmment towards cormmision 51
et Basic Sal¢ Price 253787 117.391L,750 '
Terrace Arca =
Total Bask Cust 111,321,710
Drevalopment Charges iy 2,393,750
PLC - Heighc I, et 41625 000 ;
Parking J D9 ST oot )
1ub-roral Lisqr2 500 I
[FMs 2 ¥t L3625 '
Tam| 125,568,750 |
Lo = r B P T ~
&m Hlan - SofCere | owrme L e
1__| An the Time of Books LH% | 1000000 - w‘%@_
2| Wicn 45 Dugy of Bnolpeg 4% L 478,250 I3 AR
3| On Commemcement of Exca itk A4 2919 003 LT
d | Cosnime of Prerwent Fasd %1z Bl 5% R T - 019 4m
5| Cwtlng of bir Faour Sbb T30k 4804, 13 2.3 7 HH) Tl
4 | Caping o Sth Floow b Liid X R L] 44, 500 . 1L 136 i
! ol of tteh Flers Koow Shb TR A Be, TH1 ﬁm&
L | Cortime of 17 Flaar Bl Sah 150k AR 3R BRI |
[ 3 ol Hih Floar Eoa® Slih 3,50% BAM.1E1 808, 1H
I Efi ¥ _zrm Em gﬂn — :::: £ 3T e J
11 ing ot oo Slak ) . il 16L
Dn'g;:pleﬁx of SeomerTile Foanng m | AR ' —EE {
12 1507, 1, 2,548
Ac OB uf Fonpaneoe 7% B3F+ T Mienther & " — :
L2 003, AR | lgeeid o _daaskw | sangw] |
el S Tilen LS AR ik Tiem) |
|
v Paestsilon Cho Poesession
Lowe Chargg A1 Aprhe bt
Linad Tl L5 Ie]
PH!l'lt Bdaies:

Simmn Bty B riyleradme chages papablc nlomg with e iemllnenc
Sarvien Ty & oaher Tiacs o mpptiowle

Foimncd DG chwrgal aply incleds EDC T sigruennation chango & does not mekde toemgl inff, e cpme
wk! v’ B jae =i D e ichion 1o chadge,

For Eighth Maorth Ventures Pyp. Lbf. T

.
Ay (5] 4 w%j{"‘" L \ [#n} A aaxo mm-.fc;i'_(mm.w,

r_ . "
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Annexs L f..? <

PO LC-V
5ee Bode-12)
Hiar i th Crovemment
Town and Comniry Planning Dapariment

Licenas Mo, ﬁ:&—u‘m

I Thig fleance nes been grented under The Haryena Dewvelopment and Reoulation of Lrkag
Areds Aot 1975 snd Rules made there idey 0 W Comtiiounder Reabhrn Put, Lid, MA
Colcen View Buiiders Pyt Lus, MA Bglle Reattors Pt Lid, bty oS River. Dievalopers P,

L. M Oomriemtal Reakors Pvr Lid, by Asplrpnt Buikders PvL Led, M Har

Repul Crweb Lands Pyt Lo, i High Reaponaitde Reakors Py, Lig, *. Matsifoon Bulkl
. Lid. M K55 Propecties oL Lid, O Mis Commbnder Reabors Bt Lida-11, 1*
Floar, Neeti Bagh Mew Delbi for »ching up of reaidemiad Colony on tha sy LT T
110,84 acres felling in the evemne 21t of wllage Wlawiy, Bohrampur and C2n in Secor
5%, 1% & 61 District ) .

2. The particulars of lmd wharein the sfarezatd waldent/al welony is 1o be 2ot up wrz given in the
shedult minexed hercto ang duly slened by the Dircctor, Town and Counipy Phunnbng,
Heryand

3. The licomes ks pramed subjzct b the Folowing conditiona.

g} Tho i posicendlel lnny i3 lid ool ko coafoem i the appreued layout plan and
the developement works art mecuied wooording b the design: ad specilications
shawm in the 3pproved plan, '

) Thax the: condiliohs gf 1he agreemionti already axacimed are dly Tolfilled and dee
proviclons of Haryant Davalopment sod Regulation of brban A Ak, 1995 andd
Rules, 1974 masks there-wnder are doly Gommipling wath

e] That the davwronlon plap of the cobony aren B submitted belrs Hardlng e
et bopene: il works is i colany and for approval of the BOGTg plan

4. That you shall eonstract 12 mitr wide service road and 24 moF Wadle Inberm-C circulvtion plae
riad, if wny, pataing tiraph yaw xike &l YOAT oWl GO awd The etk s wrder md moagk
shal] be uamafer Fre of 2out 1o the Gawy

: That you sheli derivn parmanang appeeaah frem the servics wod akpg the vsdapmend plar
rid,

6. That you will not give eny advorisement o ea e of fluor Arta in Commeea) are and fla iin
group heusing aea bafocs the approvel of layout - Lanvbal Iding plavie efthe 2 e

. That the portion of setorS{nater plan road whick dhall form pert of the Beetreed aren if wny
shall be mnsfared froe of com w the Dovernent iy ascotdance wilh the proviglare of
Sretion 303 (ah (1) of dee: Hacyina Developmant ard Replation of irba Aveas &er, 1975,

2. That you shsll obixn approvalNOC Sro the wctmpedznl suthoitty o MRl the requie mean:
of notlication Mol %4 daind 19012008 [s5ued by the: Minisiry of Envartmment & Foracts,
T, of ndia befare sarfing the daveloprara works iy the calony,

9 That you shall ek epproval from dw compoten: milharty Lsder ne Punjeb Land

“Preaervation Act, 1900 o sy other stahs opplcsbbe at sise befor smine the davalbproant
Wawka, i reqnied,

10. That yeu: will wse only CF1. Friimgs for imzenal Lighting aa well wa fo¢ sumpas lightimg in the
complex.

11, That the lisensee dkal) rmake arngemarn fit woker tpply, atwirage, diginege ete 1 the
satixaerin of DTCP (1N tba services are made gvpl|gble from wrtrnad infimmgesme 1o be i
by HLIDA.

12, That your ahall convey ™ Llliriots Poosr Land Hegplrement” of the prohee 10 e concomed
power Wikity, with 2 copy L the Ditocsor, with in fwd mioihy pranicd from s duie ef gramt gl
Nt 20 cpmble provision of sise in wour land %t TranefarmersSwiithi Stuban’ Elacirlc
Sub-Brmclons 28 por twe noms pees<sibed by the poves uiility w (e zonitg plan of the projecd.

13 The licemes isvalidppte 3= 1 1-390F

Dt Chaneigarh
The_"h-Ji— 3w g ! ——
4 (1.0, Tupts 1a 4
Daresaor,
Tewn and Courtiry Planping,
Haryam, Chandigeh.

“Fo [if-#f'!ﬂ .
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b i vebvem fima ek ovd i by DMFTCE, Hisvans ' v

1 Tha b Eowsses shall gakoqh 10 Hmmlhﬂﬁlmw PACET
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DMRECTORATE OF TowN & Country PLaNNNG, HARYRNA

Sxcror 18, CHaNDICARN.
Tebe-Fax: (172-254347%; Tel: 0172-2549351, 2540349 E-mail: tnphv'@sm-ltmm

PUBLIC NOTICE FOR THE INFORMATION OF PERSONS INTENDING TO BUY
Wmmwm

The Department had carlier Issued notices to caution bath the general| public a5 well as the
persnns.,’cmnpam&afpmpartj' dealers cngaged in dwtlupmcntfhmkingjsﬂe b P]ﬂlﬁ,"'ﬂau n the
private Boernwd cubunies uf Haryana refraining therm fron sale/ purchase,/ beokinge in such projects for
which licence has not been izsued by the State Government. In this regard a Publie fdotice had also been
issued in several national dadhes In twe mondh of April 211 informdng the phlic that they should
ascertain the complate detaile regarding licence granted to such colony bedore purphase of plokf Aats/
wfhice apace/ shops eie.
X It has, however, bern nobiced that some of the odunisers atill issue advetlsements invitlng the
gultible public 1o invesl ln a project even before grant of Jicence o set up the polony Tesulting info
misleading and defrauding the general pulic. While action against such ungrrupulous slements is
taken by the Departrnent, the general puoblic 1s hercby cautioned nat o be allured by such
advartisements and refrain from investing money i such projects for which liceroe has not been irmued
by the Stabe Governoveml.
3. In this ragard, it is plso miormed that plots/fats for eesidenttl, cotnomegital, metititional atvd
indusirial use etc. within the contralled areas and twbanisable Jimit as under the Muab
Schaduled Reads and Comdrolled Areas FesitlcHon of Unregulated Developient Act, 1963 and
Haryana Development and Regulations of Urban Areas Rules, 1976 reapectivelytan ba sold only alter
obtaing 2 Heense Fom the Depamment of Town and Country Planning. Haryang, ‘The sale/pre-launch
of plots without a license Is llkegal and there is ae guarantee of any wmch projept ever taking-off, In
this regard the provision of Sectian 7 ol the Harvana Developmen! and F.egu!anl:f Urban Arezs Acl,

1975, is also reproduced below for eforeroe:
Section 7: Problbiden o adverisz and wansfer plaks. Mo person incl
shul |- |
{i} without obtaining a license under sevdon 3, tranaler or rgree to tanshid in any manrer plats
in a colany or make an advertisament or cwive amy amount in tespecl fuceof:
fii} erect or re-erect any building in any colony in regpect of which a icenpy under gectlon 3, has
not baen granted.
{ui) erect or re-erect any building othar than for purpose of agriculRurve om khe Lland sub-divided
for agriculture as defirved in <lmase (aa) of sectivn 2 of this Ack
4, Some unscrupulous persons and companies may indulge in illegal activities of pre-lavmch of
plots withoul obtaining a license for development of ewch colorues, Thearebore, getinral public is adviced
b contact ared verify whether Leense has been granted by the Director Generall Town and Country
[Flanming Depariment, Haryana before booking of ploks/ dwalling units /commegdal propenty bo avold
aty Jegal problems and financial impiications. Details of contact persons and Byl e-mail ids can be
spen af Tepartment's webgite: fepharyana.gov.in
3 The persoma/compandes fproperty dealers arz again cautioned not to Eﬂ],."]:rre laznch or offer
plots/ dwadling urdtsfcommercial propetty without obtaining lvense froim Degrtment of Town and
Coundry Planning, Eaaling, which lega: action shall be taken against lhem.

a propexty dealer

L. ta, [AS)
D Gehigral

Mlyﬂt? 20 e 2010
i N
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Subjeq Incorporation of eondition in yhe ol o
landavmer who would have entered |
caloniser for grant of Neence,

or oBlaining k& affidavit from the
ma collaborative sgreement with 5

Wherever iandqwrep 4pply for geant of Kcerwe g

Aboration will yome
ctlniszrs, c:-:mprainl.; hive boon retered “hy

In ume czses before thellloence i granted, the
bnduvwners have sold this land 1o parties. Irhis.  resultng iR disputes. Thwerafire,
wherever dhe licence js being pranted on thy: basis of collaboration agraefrtant, a condition may
be incorporatad in LOI to obain 2n affidavit From the landowner bo affidr, Bt such Lang has
ot been sold ta any person after eAtering mto collaboration agrgement seith ihe colomiser tg
whemn LOI is being issued and atso shat preseatly dhere s no coltshor o
with amy alber peeson far sich L

'

agreement in force

Mo Bcenge application in My pe enlortaied wnlgsy tolbslviralion

agmﬂnelnts Are registered before the Sub-Repistrar l@ving (ermstorial iurt|sr|iu:iun of B area in
which the Tand falls, '

IT.C Gupay
Mated: 34 Jengary 1k, DGICP, liargana
Endst Nn 5159 : Dated 5 [ap 2011

A topy & forrarded by the fellowing for information sl frihe MeCesadrty .
Achion ag per above:

1 FSARGTICE

2 CTT Haryara

3 SIT (L& V)

4, TP (Moni levimg)

L} All DNstrict Tawn Manners {1

i 15h

Tttt Town) Planrer 130
Lirectorte of Town 2 Country Marming
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LUXURY IS
ATTENTION TO
DETAIL ORIGINALITY
ELIGIBILITY
. — . - e e—AND GAVE ALL

QUALITY
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FE15 A PLACE IN ITSELE-—A GOMMETE,
INTEGRATED COMMUNTTY THAT
MAKES THE TRANSITION FROM
OPIN LANDSCAPE TO URBAN STREET —
ok A-PLAGE FOR PEOPLT TOTIVE,
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IREO s the first and the lirgest FDI in Indian realiy
with' @ famd <tz oF US 31.7 hilhon and che backing of global Blue

chip invester s and linpnetal insnimaans, Since t‘&til.l:ll_;i:ﬁ_l.li!]b'__ s
prsene o cong, TREQ has- cvolved inre a fully fnoeersted

redl -essite orgmnizaton e s both the fmancier and devcloper of

ity i il vy ¥ im:l B
__,___1“:'1_**_*“,“ e company has a:pen-lodis footprint of projects

in- prime focaieins across INGR {utrlu:hm.. Lurganrl.}, Hargana,

u:::;:h, ]-I-II-III ?"-.ulu .1'1![ ’lria-l;:.tr.:_ﬁhl.m thar ipe undcr VAT
stoges of development and poplemention, Hence it eomes 35 no
h"l:IJ'E;IJ'iht thay TRECY hoas made an indelible mark in dm_;ﬂ!-._ﬂ £atate

ssector aied n the bearts @nd mimds. of home buvers:



Irea Sales Village
Golt Course Extn, Boad,
Sector --61, Irec l;::il':.-. E:IJIE'IJD
lelephone 91124 475 42858
ghresidences@iren.in
www ghgresidences.com
ZIN Mo UrdeooDL2anoPTC 20,

THIZ COLLATERAL DOES WOT COMSTITUTE A LEGALLY BIROING OFFEl. THECORTEHTS HEHEIM, MSLuns
STRUCTLURE BEQDUSTS, DESIGHS. SFECIFICATIONS AN MG FM AL W ARESUBIECT TO CHANGE, WHTHO

CHAChETION OF THE COMPAMY ALL MHMASDS ARD AETISTIC  CONCERTUALIZATION AND OG NOT PURPDHT

PRODUCTIE} DEPICTED HEREIN

ERAMD HYATT GURGADH RESIDENCES ARE HOT OWNED, DEVELQPE 3 OF LD E ; IVATT IMTERS&TEORAL ©
AFRILIATES (HYATT) FGoANMD MYATT I DEGISTERED (TRADE HA DK OF: & T M INDIA AMHE ELLEWHERS
TRADEMARE AND THADE MAME 15 USED AY THE COMBANY WHDED ICEHSE AGPEEMEMT WITH HYATT
TERME AMD-COMDITIGNE THEREIN, THE LICENSE TO USETHE foaaANMD SVATE THADEMADE IS oMY Eoe
RESIDENCES. AND -’HEI-"LIIiL'Hqun.-? SHALL BOT HAYE ANY WMGHT, TiTLE DR INTEREST AH THE 8 AME

F

IRECY Residences Company Private Limite

SLL SEAVICES: IMERA-
[ HOTIGE, ATHE SOLE
T3 HERLICATE -THE

AP CFRATIGH DT H
THE TGRAND HYATT]
AL UBIRCT T THE
WEHYATT GUBGACH
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Directorate of Town and Country Planning, Haryana,
Secior-18, Chandigerh,
Tele-Fax: 0172-2548475, Tel: D172-2549851, E-mall: mmgmlm
Wel Site: www.Lcpharyana.gov,in

Mermo No.:-ZP-582-8/A0 (RAV2012F 4 S Dated; b7

To
ah, 5anjeew Sainl 5% Sh. F. Saini snd others,
£fo Commander Realtors Pvt. Ltd.,
A-11, 15t Flooe, Neeti Bagh,
How Celhl

Subject=-Approval of toning plan of the Grovp Housing Colony measising 17. ﬂl- rEE
faling In the Residential Piotted Colony measuring 331,619 acres [Lr::-n:l No. &3
of 2009 dated 03.11,2009, Licenos No, 107 of 2010 dated 20.12.2010 and Licince
No. 60 of 2012 cated 11.06.2012) In Secter-58, 53, 60, 61 & 67 Gurgaan Manssar
Urben Complex being developed by Commander Reaitors Put, Ltd. and others

Please find enclosed a copy of approved 2oning plan of the sbove sald Group
Housing Scheme bearing Drg. Mo, DG, TCP-3853 dated 34117012
DA abeve

{DevendTa Mimbokar)
District Tmthm;lHﬂ],

For Diredlor General, Town & Cauntry P
4. Hanana, Chandigarh.

Endit. Mo, Zp-5a2-8/n0 (Ralaony VHEIET poy yAlar I

A copy s forwarded to the following for Information and further recessary detion.
L. The Sankor Town Planaer, Gurgaoe along with & copy of approved oning plan, |
2. The District Town Planner, Gurgaon along with a copy of approved oning plan,

Ao

(D
DEstnct Town Plan Fﬂj-.
For rector General, Town & Countbry

£l- Haryzna, {han:hlrh.
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e 58 deighled o welzome you lo the exclysive family of prowd homeowners ﬂ&c Grand Hyalt

it |

cancevec Iough @ never-before collaboraton of some of the most renowned mlrilm the worids
o archiechure, diesign and hospitalty, fnese prestiious sules are destined to set 3 R benchmark
o g tegance. sophisticalion and kicury, Locsted in the heart of he upcoming masties-planned Irso
cay o Golf Course Extension Ruad in Gurgasn, these residences are pant of a (ager integrated
kasiyle complex—where Irea’s innavative “Open Living™ desgn ghilosophy takes frough an

sesomole which incluges a spectacuiar Grand Hyadt Hotel & Spa, inlernationat i offices
and @ unigue Wixe retail and enterainment hul, Welcome o this apporunity of a [islime Welcore

fathe Grand Hyaft Gurgaon Resicences, :

We lake tnis epportuniy 19 enclose the application form for your unlt at the Erml' Gurgaon
Rescisncns. Ow dedicated Grand Hyalt Gurgeor Residences Team is aiways g rendar any
1124 475

ausistance thal you may need with thy application process. Yo tan contard them &
4226 ar emalling ghresidencea@irec.in 1

Hesl Regaros,
..-"""‘
Lali! Goyal

Vice Chaiman & Managing Diroctor
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Mis. Spancer Resity Pyl Lid, 14 Frbmary 2013
o My, Al Kapur T

E: 18 Garden Exiate, M 0 Road

Chagaan |
|ndin

|
M4 Spencer Faaky B L,

mnmmmmmmm:nnﬁrmﬂamwmmnnﬁniwm
Gopeon RSt [ T

Concsived Thugh & never-before collaboieion of sorms of Te most mnownen rames in e worids
of schitadiute, deligh and hospitity, lhare phestiioas suliss ane desinnd bo sel @ new
al mné clepance, sophndcalan and houry. Located ba e heart of T Upooming
City on Goll Course Exiension Boed in Guigaon, these residences are part of b larger
bfestyls compias—anisn Wneo's infodlive “Open Living™ dealgn phiosophy teier shaps
ensEmrble which ndiudos 8 speclacules Grand Hyolt Holel & Spa, irlesnationsi slale-of-2ha.af ofioe
End &n g e retal and groereinment hub. Weisome fo s epporiuntiy ol a letme. Walsoms
i the Srand Hyat Gugeon e siisnoss ]

Wl ke WS opporterety LS encicee e aoplcation form for your urll &l e Girand Hiad!
RemsdenGar. Our dedcated Grand Hyel Gogeon Rescences Teamis shways avalabie io
asylsiance thal you may need with the appicalion process. Wou can coniact them of #51
4288 o emailng ghrescencesfiras i

475
; Bast Fegsrda,

bt

s i

L#il Goysl f
Vice Chaimian & Aansging Direcfor ‘
IRED
|
|
]
R -.,II
i -
| [
|
B4 Wl EYATY BFEGLAE BERIDEEELN, IBET DIV, +00 104 438 4380 PRL S SRMBEHEEL COSIAET B +| Lisings
B Fleoe Oinciid Castin. Solf Joosme Bund. Jachor - 1 Ul - S
Trogees hi Lerirs ngis e b el E ,.@]..!.ﬁ-rr




nnexeene 12

618
[ cravo]vart | #ijreo

|90

Ireo announces tie Up with Hyatt Hotels for
Grand Hyatt Residences B Grand Hyatt Hotel in Gurgacn

o Uitra-luxury eRgeAces concelved by 8 unlgue calfaboration of the world's best - M*W
iproyact arehitect) & Tody Chil (internor designer]
= Management agreement with Hyaft Motels Corporatian for fop notch facifibies & services

sy Dy, Pty 20, 2040 ) india®s first and laegasl geivale gquity fund dedicalied o Tee real pstate secior, oo, s 1D0E
has srdered inlo management sgreemants Wit Ma inksenaianally scclalmad hospialit chaim, Hyad Holels Corporatisnd

Hyal" branted hisuny respdences and 3 SrandHyaf Hobel 2l oo upsale ines Cily compdes on Golf Course Exdension
Gurgaocn, irgo Cify, £520. |13 B0 3Maibous, watd clyss maed-use dasedopment projich speaad ower appodmadely 300-a8
ol oy wilin o oy hal incides sohosls Sospiala, paies, ofices, shopping malls. an cerbes, and Feales.

4 first o s kirsd Bhis progect wil e dessgried by b2 teniwned London hised aschilachaal Srn Fosters Parners, led iy
Lo Moiiman Fesber and cebebelly mienpr designes Tory Chi of Me Mew York based Tony Chi & Assooales. Collacively s
s have designed many iandnenk prajacks hrsughact T wond, Including Foster's, Tne Swiss Re Headouares, L
Beijrg Altpart, and Tony Chi & Associahas’ opalent Park kvl Skanohai and the stish dndaz. Sth ssanuae s New Yok o

fipfedd avar A sprawiing 29 aowE. Iha pragd will o2 nam:mm-mmmuwammmm“ EL Y
(0T Course and he inbmalonsl Acport. Th residences will s Sppoaimatsly 265 hory fesidonms n {8
bethonm unis. dupies, connadadBoatng unils &5 partaka s [rengng trom 4, S00 sq 0 i 10,000 S0 M) The iesdams # hisw brs
sralagicaily designed to overcok an ascevmala 5 acme ool park being developed witm Inen Gl and will Ba Seoes e
prrvale |NE alorg with § pekabe foyat

TRl reCElSnCih Sa Binsg crafied in gwnc wath ireo's "Opon Lvng” prineislog snd will have silalanding lesfurns fike exira fig
eniinges, uss of baoy By opding plasng o bing naleral light to 3l comers of unit, large decks / sdended haltonies wi .
enrriors, iniedligent air-condipning, baated Bathragm Nponing, intemational qualky dicher andwardrobes, and sman kol

autgrruston syslsrns The perl houses will aksc hawn fsb own pifvala pools

Dwmus. ol the Grard Hyall Gurgaa Ressdencos units will Do pampered of @ daly Casis & he exdushe debnouss ope

valet lausidny speices. n-resenees dinD And fesidential mrosing faciites will slsa ba slasie o e rmaidents. Residas wit alss
i able o enjoy prrvate 30055 10 Tk reighbedng Grand Myrt Hotels amenies and senices, OUEND T spa. busines !
Failpde resErsnls and stie of he At masing tacifes i

Speaking on e proged. LaiT Goyal, Mico Charman aad Masageg Diveciey of beo sakd, "4 inc, oexing supansrusius
AC0EN SRR VTN I £ 6 M [ i Lesfing of quakhy of Iy delvered in sach of Dur projecs 8 ser poarly Our cone philesog
Lhang focuses on iho peareless imegraton of iesalenial communites, WOk @0 d recrealion ieciilies; & rmplling the
irhan [ in india. Wa foal Ihis projed wil be Fnnsloemative, nol st in the ambition of Bwidding o hue 2 1= Gentury iteshi
in #up harmessieg of e colaboralive vition a5 efods of wortd lnadess is the telds ol achivcioe, design and hospitably =8
aof i are madizuaiy, no e S Bgerds in Pl hedds. and wo believe pur olledie shared vision Wil be & rus
meadern infsvalion n IMng design”

and Hyak Gurgaem Resklences, i Encamwith e Grand Hpalt hotsd will ba 2 crown jewm| devedopmen in irea Ciiy and e Dalhi
NLCF regen Wik ks thrd highes! capka incoma 0 India, Gusgaon is afrsding entreprenews and business owners who h
AP o sy En oS and esidenoes " sao Ramosh Vivins, Seir Viee Presoeed of Roal muwmm
Paeilie, Hyse Hotels £ Hosors. He farfer odded, “darg win B vigion 8 Ireo brings 4o the dable, wi hawe & e msaio g

opparuniy in eepand P peésence of T iconic Grand Hyafl B2 in e rapicly o rwing indan macal

it B Beagavre, Geba foed of Resiiaaudl Devalapmsal, Hynr Hotes COrpompon 3003, We are sremely honoumid and
enoied hal e Grand Hyan Brasd will 8y R Rag oo iz mmoniablo grojed. 1 8 S0 e9etistes ppariusily for he legendary Se
and gisbal amwaiting, whach Grand Hyal has beoome so ol known ko b g e (e asraandnan nuﬂrmlr-n:runa.: :
reaidents and guests in s lage scake vision of 3 biand new and $vseoughly maden oy of 7188 cermuy india®

Expeciod to open in 2017, ing Grand Hirgll Gurgacn Residences and the Grand Hiat Holal wil b @ e inlsmabonal iz
me Rafonal Capks Region (NCH) and @ JIwe Bmon[s1 e w508 s proje o

ABrd e
It &= e Brsk anid B4 bargee1 Prdate Equilf Fund dedicaied (o the indan real astate sedor The compasy Ras 3 Parrintia jogipn
PR O 0 peirn e IecAlons ao0ss NCH, Harpana, Punjai, Tamil Nau- 800 MEharasnir s inssy waribs slacas ol gevelsamentd and
ImplemaniEian Beo his been present @ indla sisco 2004 5ad R dvdbeed 42 3 Yalp blegrabed recl estais of gangaian il i

b Fnanger and developer of s proseds

be0 mam consisis of SVRInEEon Ay JEpEENCed and actomplizhed ndan ang opaEriae pufeasionals mom dvedsn ;
lrad infatras and o doivar Bedl in Sden producs and sandces 1D ou CUShamErs. a8’ s ifeABF Baas consishs of bhue chipa
plobally penoemad ranogl inshibons

Pinaze wail e websie s nsowoeid com
#hout Hyal Hotels Corpolalion:

iyt Hotes Coanoranan, hesdguanensd in Chieage, 18 3 leadeg global kaspitalty compady with 4 peoud heritage of making g
Beel mors ihan welcome Thousands of members of Mie Hea famity stive io main 3 STwwnce in the Ives of the guests thay |
EPRDUTLR ey Jay Dy Erovding authentic hospaiy. The Campany's subsidanss margge, fanchiss, mwn ang develsp robels s
sesos under Tie Hys®, Park Hysof, Andactk, GraniHpatE Heos Regenced, Hyall Placed and Hyal HouseTH bmnd namss
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COMMANDER REALTORS PRIVATE L

A=11,1" Floor, Beeti Bagh, New Dell - 110049

Date; June 08, 2013

Haryana, Chandigerh.

Raf. No,: IRIGH-PLSEM 6"...-{""?3 ;
Ta, CE?‘G'! b, e I : A
+ The: Direcior Genesal, iﬁ] 'ﬂ;
Tawn & Coundry Planming, )7
T ]

Bub.: Deposling of Labour Coss under Harvana BOCW Act, agnln.-;t syt

Work to where the uppraval of constriction work to develop Sroup-Hogs
Colony on area measuring 17,224 acros falling In Residential Plottad Cald
measuring 331,619 acres [Lisence no 63 of 2009 dated 03.11.2009 & Licence
e 107 of 2010 dated 26.12.2010 & Licenca no B0 of 2012 dated 14,06, 20°

In Gecter-38, 69, &9, 61 & 62 Ourgasn Manesar Urban Complex (s B
davalopod by Commander Realtars Pyt Lid, '

Cmar S, !

We ang deposling 17 irstalimend of Eabour cess (1% m‘w cost of the p
arounling b Ra. [13 FLL0D | (Rupees Sl
traugh Eﬂmmdraﬁ Mo 587 37 - !,I-"JT}! :

Workers  Walfare B-:.am' Taf  Hs.

|31|'.'|-'~..L1l Trdate
i _'.IamEm Oraft In Ravedr of “The O mmrmg3

Haryana® for Rs. 43 S12 " i (Rupoes

Only) peyatia | Chandigarh.

anta g

e

Tz |s for yagr Infomation ent necessary aclion please,

Thanking Yo,

Yours ruly, ;
For Ceenmander Fh-.all:-.-ru Put Ltd. i

Ty gy 1 | il iy B
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BR-1I1
[See Rule 44)
MRECTORATE OF TOWN & COUNTRY PLANNING, HARYANA
SECTOR-1E, CHANDIGARH.

Tele-Fax: 0172-2548475; Tel: 0172-2549851, E-mail: tephry @gmail tom
Website wwiw.tcpharyana gov.in '

Memo Mo, ZP-582-B/SD(B5)/2013/ LH_]L{ {1 Dﬁﬂ*'M

To
Commander Realtors Pvi. Lid.
A-11, 1" Floor, Neeti Bagh,
Mew Delhi

Subject:- Approval of bullding plans of Group Housing Colony measuring 17.224 Iq'l.l falling in the
residertial plotted colony measoring 331.619 acres (Licence No. 63 of 2009 dated
03.11.2009, licence no. 107 of 2010 dated 20.12.2010 and licence no. 60 of 2012 dated
11.06.2012) In Sector-58,59,60,61 & 62 Gurgaon Manesar Urban Complex being
developed by Commander Realtors Pvt. Lid and others.

Reference your application dated 17.11.2012 and subsequent letter dated 17.04.2013 for
parmission to re-erect the bulldings in the above ssid Group Housing Scheme, in *:nrd:m: with
the plans submitted with it.

Permission is hereby granted for the aforesaid construction subject to the previsions of the
1
Punjab Scheduled Roads & Controlled Areas Restriction of Unregulated Development Act, 1963, its

rules and the zoning plan framed there under along with special reference to f-nI.me#:nnditiuna-.-

1, The plans are valid for a period of 2 years of the bulldings less than 15.00 meters ﬁ height and 5
years for the multistoried buildings from the date of Issuance of sanction, subject to validity of
licenses granted for this scheme.

2. The structural responsibility of the construction shall be entirely of the ownelf supervising
architect/ Engineer of the scheme. -

Furthar that: -

a] The bullding shall be constructed as per the structure design submitted h-i-wu and as
certified by your structure engineer that the same has been designed as per 'IP provisions
of NBC and relevant 15 code for all seismic load, all dead and live loads wind pressure and
structural safely from sarthquake of the intensity expected under Zone-|V.

b Al material to be used for erection of building shall conform to 1.5.1. and N.B.C. Standards.

¢ No walls/ceiling shall be construzted of easily inflammable material and slu}rﬁhli shall be
built of the fire resisting material as per standard specification,

d] The roof slab of the basement extemal to the buildings if any shall 1:.* designed/
canstructed to take the [oad of fire tender up 1o 45 tones.

3. FIRE SAFETY:

The colonizer firm and the Supervising Architect of the project shall be entirely fesponsibla
for making provisions of fire safety and fire fighting measures ang shall abide by Bﬂl;ﬁﬁ.' safery
by laws, ’

Further, the colonizer firm shall also prepare and submil the plans in !*JHEB!! to

Commissioner, Municipal Corparation, Gurgaon, clearly marked and indicating the :Db{:lew fire
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protection arrangements and means of escape) access for the proposed building with suitable
legend and standard signs.

On receipt of the above request the Commissioner, Municipal Corparation, Gurgaon after

satisfying himself that the entire fire protection measures proposed for the above buildings are
a5 per NBC and other Fire Safety Bye Laws, and would issue a NOC from Fire Saf!ty'h:l means of
escape/access point of view. This clearance/ NOC from Fire Authority shall be submitted in this
office alongwith a set of plans duly signed by the Commissioner, Municipal I.ﬁrpnnl:inn.
Gurgaon within a period of 90 days from the date of issuance of sanction of hﬂl.:lh'bg plans.
Further, it is also made clear that no permission far occupancy of the building shall bissueu by
Commissioner, Municipal Corporation, Gurgaon unless he is satisfied that adequatelﬂ’[u fighting
measures have been installed by you and suitable external fire fighting Infrastruchﬁ has been
created at Gurgaon, by Municipal Corporation, Gurgaon. & clearance to this eﬂ":t shall be
obtained from the Commissioner, Municipal Corporation, Gurgaon before grant of ietcupation
certificate by the Director General, |

. The provision of letter boxes for each dwelling unit shall be made at the ground ﬂﬂ::r of each
building,

. No addition and alteration In the building plans/ layout plan shall be made w.lthnut.uu prior
approval of DGTCP. Further only figured dimensions shall be followed and in case of any
warfation in the plans, prior approval of DG, TCP shall be pre-requisite.

, That you shall furnish the service plan/ estimate of this scheme in accordance with ipﬂ'uved
building plans within 60 days from the date of issue of this letter, .

. Based on the actual estimated cost of internal development of the group housing :::hm; you
shall furnish additional bank guarantee if required within 60 days of approval of the service
plans. |

. The revenue Rasta if any passing through the site shall be kept unobstructed,

. If any Infringement of byelaws remalns unnoticed, the department reserves the right taamend
the plan as and when any such infringement comes to its notice after giving an nppur%nlnr of
being heard and the department shall stand Indemnified against any claim on this i:cn-uri,

10. The layout showing the electric installation shall have to be got approved from the [:mhatum
Authority belore execution of work at site,

11 No person shall occupy or allow any ather person to occupy any new buliding or pirrh“ the
same for any purpose what so ever until such building or part thereof has been certiﬂ!dhv the
Director General or any person authorized by him in this behalf as having been -;gmpleh;t in
accordance with the permission granted and an occupation certificate in prescribed form has
been duly issuad in your favaur, |

12, Before grant of occupation certificale, you shall have to submit a natice of a completion afthe
bullding in form BR-IY alongwith BR-Y regarding completion of works described in the plang and
it shall be accompanied by:

(i) Structural stability certificate duly signed by the recognized Structural Engineer.

{liy A clearance from Fire Safety point of view from the Commissioner, Municipal Eu-rpnraﬂu-n,
Gurgaon. |

13, The basements shall be used for parking and services as prescribed in the approved zoning ﬁan
and building plans. The parking lots proposed in the scheme shall be exclusively for the us#uf

621
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flat owners/residents of the group housing scheme, The parking lot shall fot be leased out

firansferred to any person who is not @ flat owners /residents of the gmupiuuslng complex,

The parking lots shall form part of common areas along with other comimen uses, in the

declaration to be fled under Apartment Ownership Act, 1983,

14, WATER SUPPLY:

(] The down take system shall be provided by you by providing ciear water *np tank of not
less than half day storage of water for domestic usage on top of the Blkding block. The
capacity of the tank as shown on the plan and down take system thereof §as under -

=
-

Sr. | Name of Building Capacity of |Up Down Pipe Inmm
| No Tank of | Pipe '
Domestic Use | in
mm,
1 | Tower1to5 (Dom) 5%19000 Ltrs. | S0mm 1L‘Iﬂfﬂﬂf Eﬂﬁnfdu,ﬁrzﬁﬂm
Flushing | 5x10000 Ltrs. | 40mm ED..’EE{SD.I’#&.I’EII..’
2. | Ews [Dom) 114000 Lirs, | 40mm | 50/40/32/25/20m
Flushing 17000 Ltrs. 32mm | 40/32/25/20mm
3, | Community building | 1x2500 Ltrs. 25mm | 25/20mm
{Dom) , i
Flushing 1x1500 Lirs, | 20mm | 25/20mm '
4. | Convenient Shopping | 1x1000 Ltrs, 25mm | 32/25/20mm 1
[Dom)
Flushing 1x1000 Ltrs. 20mm | 25/20mm ‘
5. | Swimming Pool T9EKL L ]
UGT [Dom) | 400 KL L

[ii) Inlet pipes from down take o Loilet shall be 25/20/15 mm dia as shown on the plans and
connection to each individual fixture shall be 15 mm dia.

(i) The adequate booster pumps to boost the water in the water tanks wﬁh 100% standby
arrangement shall also be provided by you. It is made clear that ﬁ shall be solely
responsible for boosting arrangement all the time,

(iv) The alternative arrangement of power supply, such as Gen. Set etc. of sultable capacity
shall also be provided by you during failure of electricity.

15, SEWERAGE:
i) All external sewerage lines should not be less than 200 mm. cla Pipes,
(i All s0il pipe connection W.C. ta soil stack [ manhole shall be 100 rm dla as shown
on the plans,

{ifi)

(iv)
v

L)

{wi)

Waste water stack shall be 10075 mm dia as shown on the plans and soil stack
chall be 100 mm dia,

All F.T. shall be 75 mm diz.

All W.C. shall be provided with high / low level flushing cisterny The capacity of
flushing cistern shall be of B Ltrs.

4l pipes from waste water stack to L.C. and L.C, to manhole shall _*&-lm mm dia as
shown an the plans. |

Suitable approach/ ventilation arrangement shall be provided byjpeu by praviding
inspection window/ duct ete. for re pairing of piping system. |
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. 16. STORM WATER DRAINAGE:

n You have provided Twin level basement for services and parking ﬂ-nﬁﬁr draining
out the wath water/rain water accumulated in the lower baﬂn*lt shall be
collected through covered channel of 300 mm wide to the sumps at different
places and from where the pumping has been proposed by the wuhr providing
purnps of 250 LPM capacity at 15.00 meters Head, Thus it is made clear te you that
you shall be sole responsible for pumping out of rain water/ wash wateér etc. all the
time and 100% standby pumps altemate power supply arrangement ihlll also be
provided by you during the failure of electricity/ breakdown, .

[#] All external storm water drainage shall be provided suitably so astjldkpnml of
rainwater in to the existing system of the colony.

(i) Al rainwater stack pipe shall be 100/150 mm dia pipes 25 shown on theplans.

{iv)  Itis made clear to you that reof top m@in harvesting system shall be pmhad by you
and thall be kept operational all the time.

17. GENERAL: - |

(i) You shall provide alternative source of esectricity for functioning of '.«Fgr supply,
sewerage and storm water drainage scheme by providing Gen. set H regquired
capacity.

it} Al pipes, fintures, fitting, pumps, Gen set and filtration plan eti shall be
conforming to relevant I5 specification and 15| marked. l

[ii}  ¥eou shall provide the minimum open able aperture of 1/8" of the floor @rea of the
habitable room and in case of kitchen the area of opening shall be lrfﬁnsed by
25%,

fivh That the colonizer shall obtain the clearance/NOC as per the pmm‘iu of the
Naotification No. 5.0. 1533 (E) Dated 14.09.2006 issued by Ministry of Ervironment
and Forest, Government of India before starting the mnstru:'tiunhﬁwﬁun of
development works at site, |

iv) That the rain water harvesting system shall be provided as per i:nni*l Ground
Water Authority norms/Haryana Govt. notification as applicable.

iwil The community centrefcentres shall form part of the common areas 41" facilities
af the group housing colony as defined under the Apartment ﬂwmm'#,lm and
the same shall be defined as such in the deed of declaration to be filed :?Mur the
Apantment Ownership Act. Such community centrefcentres shall h! for the
exclusive use of residents of this group housing colony only. You shall #bmit an
undertaking in tha farm of an affidavit to the above effect within a peripd of ten
days from the isuance of this appraval,

(vii]  That the provision of solar water heating system shall be as per nurms.sp;ﬁ"hd by
HAREDA and shall be made operational in the each bullding block heinr«pphﬂng
for an eccupation certificate. |

[viii)  That the colonizerfowner shall use only Compact Fluorescent Lamps m for
Internal lighting &3 well 85 Campus lighting,

{ix) That you shall submit the soft copy of the approved building plans of tl-hir,hemp

withim one week to this office from the issuance of this letter,
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That you shal depasit the Iabour cess (n furture, tims to time Bs per construction of
work deng st Hte,

That If gy, site for Elctric Sub Station is required same will be grovided by you in
the griup howsng colony.,

The replacament woater shall be disposed off by you by usdng the sane for vatedng
of landscaped area in their colony or the same {3 disposed off lito the rain water
harvegting system.

Recycled water |s proposed to be wtilzed for Fushing purpase. The firm hes made
provision of separate fithing Bne, storage tank, metefing System, pumping system
and plurbing. It i clarilad to you that bo tap of auilet of any kimd will be provided
from the flsshing Ines/plumding lnes for mcycled water except lpr connection
the cistern of flushing tanks and sy scouring arangement. Even abtion taps
should be avaided.

Mo crom connettion betwear moycled watar system and poteble water system
shall be made.

Af) plurnbing pipes Artings, valvas wil ba of red calour or painted red. In case of
embedded pipes. Marker taps of rad colour a1 suiable intervals shalk be fived. The
undarground and over had 1anks showdd have. Recyile water net fit For drinking
and cther wamsing signt embozsed/marked on them.

Recycled water phges and potoble waler pipet will b2 fixed |n separate chases and 2
rainbmum horlzontal distance of 67 |L50mm} will be mentioned between them.
case of cross suitkbly cokwred J taped sleave thall ba used.

Altarnative soures of electricity shall be provided hy you for functionlng of water
supply, sewarags, SWD, Schama by providing Gan. setof required capachy.

The colonzer/fcm wilk provide apprepriate plges (both up and down| for solar
watwt heating system,

The replacernent water shall he dizposed off by the colonizer by using the swme for
watering of landscaped area In their colony or the sorne may be dispesed off Inte
the raln water Harvesting system,

Proper iktratkan plant shafl be provided by the colonlzer for firation & recycing of
the water of the swimming pools only small quantity of water shad be used for
rephicament of water in the swimming paol.

The swimming pools shali not be connected with the storm water drain For the
dispasal of repiacement of water.

That no separate zoning phan & approved for community sites sarmarked within 3
Group Housirg Colony, Yhe cormmunily bullding/bulldings shall be canstracted by
the ooloRIzEr/Owver a5 per provision of The Haryana Dewelopment and Ragulation
of Urban freas [Amendment and Validation] Act Mo, 4 of 2012, falling which il
wald $ite thall vest inthe Government.

That the owner shall congtruct tha EWS Mats within 2 years and ghve the
advertisement in the newspzpers for invilng the application for EWS flats in their
Group Hausing Cotomy within 12 monthes from the issuance of this sanchion lefier.
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O () You shall ahide the tarms and conditions of the Undertakdng /A davit submbtied
the office of Admisgtrator, HUDA, Gurgeon In complionce of Order gated
16.07.2012 of 1the Han'bBle High Coust and thall aol-extract groondwater for

cnstruction punposas.
This santtion wif be void abnido, if ary oF the conditlons mentioned above are nat
complied with,
DAACHe gt of Buiding Mhans
(Sauifery |
District Tows Flanndt (HD),
Member Sacretary,
For: CRief Town Manner, Haryana-cam- Chalrman,
Building Plan Approval E;l}'lﬂ;mee
Memo No. 2R-582.-B/SO{RS)/ 2013/ Drated:-

A capy K ferwarded to the fobowing for information: -

1. Deputy Commissioner, Gurgann,
2, Commmstiongr, Municpsl Corporatinn, Gurgansn.
3. Admindstrator, HUDA, Gumgaon wart, hisofflce Memo, Mo, 16344 dated 24,09.2013.
4 Member Secretary, Stale Environment Impact Assessment Authority, Haryang, Bay No.55-
8, Feckar-2, Panchkula.
A Additional Directar (14), |A-Division, Minktry of Environement & Forest, Paryavaran Bhawan,
G0 Complex, New Dalhi.
E. Senior Town Planrar, Guigaon, akng with ong st of hullding nkans,
7. Superintending Enginear (HO) HUDA
8. Distriet Tawne Flanner, Gurgaon.
9. Digrict Town Planner [Enf), Gurgaon, H_,,r-"
Encl; a5 above
[Sanjay Eumar]
Estrict Town Planner (HO),
Mambar Saeratury,

Far: Chied Town Planper, Haryana-tum- Chaimam,
Builting Pan Approval Dommitles.
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STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY HARYANA
Bay No, 55-58, Prayatan Bhawan, Sector-2, PANCHKULA.

LS

Mo. SELAAMR/2013| 2 39 Dued:.. A5~ {12 0el3,
To
M/3 COMMANDER REALTORS Pet. Ltd, ,
L A-11, Ist foor, Necti Bagh,
New Delhi-110049

Subject: Environmental Cleavance for setting- up Group Houslng {17.191 acres)
at Sector-58, Village- Ghata, Gurgaoen, Haryana.

Dear Sir, ..

This letter iz in veference w vour applicetion no. Mil dated 18-04.2012
addrersed to M5, SETAA, Haryana received on | X§4014-2012 and subsequent letiers dated
03.05-2013 and 11-07-2013 seeking prior Envicomaental Clearance for the ahave project
under the E1A Motification, 2006, The proposal has besn appraised as per prescribed
procedure in the light of provisions undey the ELA Netification, 2006 on the baiis of the
mandatory documents enclosed with the application viz,, Form-1, Formi-A, Conceptual
Flsa, ELA/EME on the basis ﬁl:" approved TOR and additional ¢larifications fumished in
rospomse o the abservationa of the State Expert Appraisal Committes (SEAC) constibated
by MOEF, GOT vide their Notification 23.3.2012, in ils meatings held on 27-06-2012, 30-
05-2013, 24-06-2013 and 26-08-201 awarded “Gold" grading 1o the project.

[2] It is imter-alia, noted that the project involves the construction of Group
Houging at Sector-5E, Villege- Ghata, Gurgacn, Haryana ob a plel area is 69560 somt
(17.1%] Acres). The total built wp area will ba 155827 sqmt. The project shall comprise of
3 Towers, EWS Building and Club House. The total Mo. of Dwelling units shalf be 315
{267 General + 48 EWS), The maximun height of the tower is 138,70 meter. The tokal
water requiremnent shall be 568 KLD. The fresh water requirennent shall be 330 KLD. The
waste water generation shall be 251 KLE, which will be weatad in ths $TP of 340 KLD
capacity. The total power requirement shall be 6731 KW which will be supplied by
HVPHL. The Project Proponeat has proposed to develop green belt on 50°% of projsct
ates (4G% trez plantation + 10% landscaping). The Project Proponent proposed to
coostruct {4 rain water harvesting pits. The solid waste generation wilk be 1.7 TPD. The
bio-degradabla waste will be reared in (he project area by adopting eppropriate
technology. The tetal parcking spaces proposed are 958 ECS.

[3) The State Expett Appraizal Commites, Haryana after due coasideration of
the relevam documents submitted by the project propanent and additional clarification
furnished in eesponse to its observahons have recommended 1he grant of  environmental
clearmmee for (he project mentioned above, subject to compliance with the stipulated /
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conditions, Accordingly- the State Emvironment Impact Assessment Authority in i
mesting held on 06-11-2013 decided {0 agres with the recommendations of SEAC ta
acoord necessary snvironmental clearance for the project under Category 8{b) of EIA
Notification 2006 subject to the strict compliance with the specific and general conditions
mentioned below: - ]

FART A-
SPECIFIC NS:-

[

[2)

[31

14]

19

|61

(7]

I8

“Consent for Egtablish™ shall be obiained from Heryana Siate Poltution Comtrol

Board under Air and Woisr Act and a copy shall be submitted 1o the SEIAA,

Haryma before the start of any constction work at site.

A first aid room ps proposed in the project report shall be provided both daring
cotstruction snd operatione] phase of the project.

Adequate drinking water end sapitary fhcilities should be provided for construction
workers at Lhe site. Provision should be made for mobile 1oilets. Open defacation
by the laboures is strictly probubited. The safe disposal of waste water and solid
whagtes generated during the constroction bhase should be ensured.

All the topsofl excavaied during consiruction activities should be stored for wse in
herticulturediandscape development within the project site.

. The project proponest shall ensvre that dhe building material required during

constrictlon phese is properly stored within the peoject arca and disposal of
constroction waste should not create any adverse effect on the neighboving
gornmanities and should be dispesed of after taldng tecessary precantioms for
general safery and health aspects of people, only in apptoved sites with the approval
of compeient authority.

Constroction spoils, including hituminous material and other hazardous materials,
must not be allowed (¢ conlamingte watercourses snd the doump sites for such
molerial must he secored so that they should not leach into the ground water god

any hazerdous waste generated during constaction phase, should be disposed off a5

per applicable rules and porms with pecessary approval of the Haryana State
Pollution Contred Baard,

The diesel generator sels 1o be used during construciion phase shouid be of wira
low sulphwr diesel cype and showld ¢onfomm to Envirooment (Protection) Rules
prescribed for air and noise emission standards,

The diesel required for oparating DG sets shall be stored in undergrannd taks atd
if required, clearance from Chisf Cantroller of Explosives shall be taken.

Awrbient poige levels should conform to the residential standards both doring dery
and nipht. Tncremental pallution loads on (he ambient air and goise quality should

. be clogely menitored during construction phase. Adequate measures should be
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taken to reducc @mbicot zir ond noise level duting constraction phase, 50 a5 o

sonform to the stipulased residentinl srandards,

(101" Ply esh should be used as building material i the construction a5 per the provisions
of Bly Ash Notification of September 1990 and as amended on 27ih August 2002,

[11] Storm water control and i re-use 45 Pet CGWE and P18 stamdarda for various
applications should be ensured.

[12] Watee demand during construction should be reduced by vse of pre-mixed concrete,
curing agents and other best practices.

[13] In view of the sevare censlrains in water supply sugmentation in the region and
sustainability of water resoutcees, the developer will submit the NOC from COWA
specifying water exgaction quantities and assurance from HUDA/ utilify provider

 indicating source of water supply and guentity of waier with detzils of initeded
use of water — poiable and non-potable. Assurance iS required for bath
construction and operation stages scparately. It shall be submitted to the SETAA
end RO, MOEF, Chandigarh before the start of construction.

(14] Roof should meet prescriptive requitement as per Energy Conservation Building
Code by using appeopriate {hermal insulation material.

(15] Opaque wall should meet preseciplive requitement as per Boergy Comservafion
Building Code which is proposed to be mandatory for all air conditicned spaces
while it is gesirable for rou-gir-conditioned spaces by use of appropriate thermal
jeulalion materiaf to fukfill requirement.

116 The approval of the competant authotity shall be chiained far structurai safety ofthe
building on secount of earthquake, adequacy of fire fighting equipnents, €. as por
Mationa! Bailding Code including pecteciion measures from lLightening cte. If any
forest Tand is involvied in the proposed site, ciearance under Farest Cohgervatian
Act shall be cistained from the competent Authority.

1T Owerexploited groundwales and impending severe shortage of waler supply in the
region requires the developer to rdraw ihe weces and cnergy consscvetion plan.
Developsr shall reduce the overall footprint of the propesed development. Project
proponent shall incorporals water efficiency /savings measupes as well 43 waicr

, reus¢/recycling within 3 months and before start of consiruction to. the SELAA,
Haryans and RO, MOEF, GOIL, Chandigarh.

[18} The Project Proponent as state) in the proposal shall construgt 14 rsim woler
harvesting pits for recharging the ground waler within the project premises. Rain
water harvesting pile shail be designed to make provisions For silling chiamber and
renoval of (loating matter before entering harvesting pil. Mainienagee budget end
persnns résponsible for maintznance must bé provided. Care thall also be taken
that cantaminated water 4o hot eeter any RWH pit.
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[1% The projeci proponent shall provide for adequale fire safety musu&a aind
-equipments ay vequired by Haryana Fire Servics Act, 2009 and instructions issoed
by the locel Amhodty/Directorale of fire from fime to time. Fariher the project
proponent shatl take necessary permission regarding fire saféty scheme/NOC fiom

competent Auvhority s required,

[0} The Project Proponent shall obtain assurance from the HVPML for supply of 5751
KW of power supply before the gtag of construction. In ne case project will b
aperational solaly on genemtors withgut any power supply from any sxiernal

] power utility.

[21] Tewil calcuiaion of power load and ultimate power load of Ihe project shall be
submitted to HVFNL under intimation o SEIAA Haryana belore the start of
comstraction. Provisions shall be made for slecirical infiastructure in ihe Projeet,
v,

23] The Project Propomens shell not rafst any construction in the natueal Jand

| dspresgion / Nallah/fwater course and shall ¢nsure that the natural flow from the
Nallah/water course is nod obstructed,

[23; The Project Propoment shall keep the plinth level of the building biocks
sifficiently above the level of the appraach road 1o the Project as per prestribed
by-laws. Tevels of the other arzas in the Prajects shail also be kegs suitably 5o s
ta svoid flooding.

124] Construstion shall be carried out so that density of population does not exceed
norms approved by Divector CGrenerad Town and Country Department Hiryana,

[25} The Projest Propokent shall submit ao affidavit with the declaration that ground

- water will not be used for construction and only treated water should beused for
constroction.

[26] The project proponent shall nol cut any existing tree and project landseaping Han
ghould be modifled Lo include those irces in green anca.

7] The project proponent shalt peovide 3 meter high bamicade around the
project area, dust screen for every floor abowe the ground, proper sprinkling
aod covering of stored materizl Lo restriet dust and air pollwtion during
comstruction,

[28] The projact proponent shadl construct & sedimentatinn basin in the lower lave] bf the
project site (o trap pollotant and ofher wastes during rains.

29} The project propemeot shall provide proper Rasta of peopss width and proper
sirength for each project befors ihe stat of consiniction. )

[30] The project proponent shat] ensure that the U-value of the glass is less than 3.177
and taaximuin soler heat gain co-efficient is 0.25 for vertical fenesiration.

22
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(3} The project propenent shall adequately control eonstruction dusts like silica dust,
noxesilica dust, wood dust. Such dusts shall not spread sitside praject premises.
Project Proponent shall provide respiratory pratective equipment to all construction
workers.

t32] The project proponent shall develop complets civic infrastrochus of (e Group
Housing colony including intemnal roads, green belt development, sewerage ling,

26

. Rein Water recharge amangements, Storm water drainage ayatem, Solid wasts
mapagsment site and provision for trestment of bio-degradable weste, STP,

weter mopply Line, dual plumbing line, elccttic supply Knes ete. and shall offer |

possession of the units/flats thereafter.

I33) The project proponent shall provide one rafuse area till 24 meter, one 4l 39 mek
and on After E‘i"l;l'}" 15 meter as par National Building Code,

134] The project-proponent shall provide fite controd rooin and fire officer fir building
above 30 meter a3 per Mationa! Building Cade.

I35) The project proponent shall cbizin permission of Mines and Geology Department
for excavation of soil before the swrt of corstrction.

[36] “The project peoponcalt shall sech specific prior approval from concemed local
Anthority/HUDA, reganding provision of storm drainage and sewerage system
inchuding their intsgration with extemal services of HUDA/ Local authorities beside
other required secvices befors taking up sny construction activity.

[37] The sit= for solid waste management plant be earmarked on the Jayout plan and the
detziled project for setting up the solid waste management plant shall be submitted
o the Authority within oae month.

138) The project proponend shall submil NOC from girpoit authority regarding height
Clearance.

39|  The project proponent shall submit the copy of fire safety plen duly approved by
Fire Depariment befors the start of construction.

[40] The project proponcot shall provide helipad facility as required under NBC noems
and shall soek permission of helipad from AAL accordingty.

{d1] The project propoment shall seek NOC from Town and Cowitry department.
regzrding height of the buikding allowed in the siryline of that city.

[42] The project proponent shall provide stage pumping (One Levet) for lifting water
to rooftop.

[43] The project proponent shel) ensure sractaral stabitity o withsand carthquake of
Richier scale £.2.

[44] ~ The project progonent shall enswre that no construction setivity is undertaken
either on surface or below ot above surface of revenus raste passing through the
project arca.
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|45 The project proponent shall indicate the width and length of revemme rasta
passing through the praject area or sign board and shall display the same at both
fhe ends of revenue rasta siretch, for awareness of public. Sign board shall atag
display the message tha this is public rasta’road and any citizen can use it. There
shail not be any gata with or without guards oh revenue wam,
|46] The proiect proponent shall dischargs excess of treated waste waterfstorn: water in
the public drainape system and shall seek permission of HUDA before the start of
construction.
(471 The project proponent shall not raise any construction activity m the ROW reserved
" tor pas pipeline.
148] The project proponent shall submit revised RWI cakculaton @ 45 yun/hr before
the start of constrection,
f49] “The project proponent shall meintain the distmoce between STP and water supply
fine.
Qperational Plyxse:
[a] “Consent to Cperate” shall be obtained from Haryana State Pollution Control
Boerd under Air and Water Act and 2 <opy shall be submitted 10 the SEIAA,
[b] . The Sewage Treatment Flani (STP) shall be installed for the tremimen of fhe
sewape to the prescribed standards inchuding odour and weated ef@uent shall be
recveled, The installation of STE should be certified by an indeprudent expert and
a report in this regard should be submited (o the SEIAA, Haryana before the
project is commissioned for operation, Tertiary trestment of waste water i3
masdeiory, Discharge of reated sewage shall conform 10 the nowms and standards
of HSPCE, Pancikula. Projecs Proponent shall implement such STF technology
which does not requite filier baskwash,
[¢] Separation of the grey and black warsr should be done by the use of dual plumbing
fine. Treatment of 100% grey warer Wy decentralized teeatment should be done
" ensuring that the re-circulated water should have BOD level less than 10 Il:lg"l.'.lrﬁ
and the recyeled water will be uscd for flushing, gardening and DG set cooling etc.
0 achieve zero exit discharge.
|d] TFor disinfection of the treated wastewater ultra-violet radiation or gzonization
process should be uzad
{e] [Dresel power generating sets proposed s source of back-up power for lifly,
common area Hunination and for domestic use should be of enclosed type and
confoem to Tules made under the Environment (Protection) Ack, 1986, The
location of the G sers should be in the basoment ss promised by the project
_proponent with appropriste stack height Le. above the raof lovel as per the CPCB
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nosms. The diesel used for DS sets should be Uiz low sulphur diced {0.05%

sulphr), instead of low sulphur diesel.

Ambient Noise level should be controlled t¢ énsure that it does not excesd the
prescribed standards both within and at the boundary of the Proposed Residentisl
Complex.

The project propanent a3 staled in the propasal should maintain at least 50% as
green cover area for tree planation especielly all around the periphery  of  the
progect and on the road sides preforably with local species which can provide
protection against noige and suspended particalates mafter. The open spaces
mside the project should be preferably landscaped and coversd with
wgd:timﬁgraas: Ferhﬁ & shrubs. Only locally avaitable plant species shall be

+ Tl

The praject proponent shall strive to minimize water fn frigaion of landscape by
MINIMIZING grass area, using native variely, xeriscaping and muiching; ufilizing
eiftcient izrigation system, scheduling imigatior only afler checking evapo-
tradspiration data.

Rain wacr harvesting for roef run-off and surface run=oft; as per plan submitted
should be wpplememed. Belore recharping the surface run off, pie- trearment
theoogh sedimeatation 1anks most be done to remove suspended matter, ol And
grease. The bore well for rainwatst recharging shall be kept at least 5 mis, above

the highest ground waicr tabk., Cure shall be taken thet contaminated water do not

enter any RWH pit. The project proponeat shal] avoid Rain Water Harvesting of
first 10 minuies of rain fall. Reof top of the building shall be without any toxio
matetial ot paint which can contaminate rain wabter, Wice moess and flters shobld
be used wherever required.

The ground water level and i quality should be monitored segularly in-
consultation with Ceniral Ground Water Authority.

Tivere shoukd be no wraffic congestion near the cnry and exit points fiom e roads
adjoiniag the proposesd project sile. Packing should be fully internalized and no
public space should be utilized.

A Tepoit on the epeegy conservation measures conforming éo energy conservation
notms fnalized by Buresu of Energy Bfficiency should be prepared incorposating

detalls aboul building materials & technology, R & U Faclors esic and submittzd to

the SELAA, Haryima in three months time.

Energy conservation measures like installation of LED for lighting the arcaz outside
the buitding should be integral part of the project daﬁgn and should be in place
before project commissioning. Use of solar panels must be adapted 1o the maximum
thergy consorvalion.
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The Ptojest Proponent shall use zers czone depleting potential maderial in

ingutation, refrigeration, air-conditioning and adhesive. Preject Proponent shall alse

nrovide Halen firee fire suppression syster.

The solid waste geperated shoukl be properly collected and segregaied s per the
- requirerment of the MSW Rules, 2000 and 25 amended from time io Gme. The bio-

degradable waste should be trented by appropriate technobugy at the site car-merked

‘within the project area and dry/inert solid waste should be disposed off to the

spproved sites for land Tilling after recovering recyclable material _

The provision of the solar water heating system shall be as per norms spacified by

HAREDA and shall b taade operational in each building block.

The traffic plan and the parking plan proposed by the Project Proponent should be

adhered to meticulously with further scope of additional parking for future

requiksment. There should be no tralfic congestion neer the entry and exit points

from the eoads adjoining the proposed peoject site. Parking should be- fully
1 mternalized and po  public space should be used.

The Project chall be operationalized only when HUDA gcal suthosity will provide

dounestic water supply system in the area.

Operation and maintenance of STP, solid waste matapement and aecirics]

Tnfrasructure, pollution contrel messures shall be ensured even afier the

completion of sale.

Different type of wastes should te disposed off-as per provisions of pewnitipal soiid

waste, biomedical waste, hazardous waste, e-waste, balieries & plastic rules mede

under Bnvironment Protection Act, 1986, Panticolarly E-waste and Battery waste
- shall bo disppsed of os per existing E-waste Management Rules 201 | aod Batteries

Maagement Pules 2001, The peaject proponent should maintain a collection center

for E-waste and it should be dispased of to only registered and avthorized

dismantier / racycler.

Standards for discharge of environments! pollmaots a2 enchsined in varfoos

schedules of e 3 of Environment Protection Rele 1986 shall be serctly complied

with,

Weter snpply shall be metared among different users of utilities.

‘The project proponent shall ensure that the stack height of DG sets s g8 per the

CPCR puide Tines and also ensurs that (he emission standards of noise and air are
‘ within the CPCB prescribed limits. MNoise and Emission leval of DG sets greater

than B0 KVA shall be as per CFCB Intert standards for high capacity DG 3e1s.

All électric supply excoeding 100 amp, 3 phase shall maintain the power faclpr

between 0.98 lag to 1 at the point of connechon.

The project proponent shal! use only weated waiér insiead of fresh water for DG
cooding. The Project Proponcnt shali also use evaporetive cooling Eehnolney snd
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double stage cooling system for HVAC in order to reduce water consumplion.
Furiter tempersture, rolative bumidity during summer and wintet s¢as0ns should be
kiept at optimal level. Varizble speed drive, besi Co-zfficient pf Performance, as
well as optimal integreted point load value and minimum outslde fresh air stnpply
may be tesoried for conservation of power and water. Coil type cooling DG Sets
shall be used for saving cooliog weter consumption for water cooled DG Sets,

30

The peoject proponent shall ensure that the transfommer is constracted with high
quality grain oriented, fow loss silicon steel and virgin slectralyte grade copper. The

. project proponent shall obtain manufacturer’s certificate glgo for that.

The project proponent shall cosurg that exit velocity from the stack sheuld be
sufficiently High. Stack shall be designed in such a way that there is no stack
down-weter tnder any metecgological condlions.

The project peaponent shall provide water sprinkling syster in the projeci arwa to
suppress the dusy in addition to the already suggested mitigation measis it the
Adr Environment Chapter of EMP,

PART-BE. GENERAL CONDITIONS:

Ii]

Lii}

[iid]

fiv]

I\

[vi)

(vif)

The Project Proponest shall ensure the commitments made in Foerm-1, Foem- 1A,
EIA/EMP snd other docimments submitred 1o the SELAA for the prowation of
enviromment and proposed environmental safeguards are complied with in leter
and spirit. I case of contmadiction between two or more dociments an any poiot,
the most enviroamentally fiendly commitmest on the point shall be taken as
comvnitment by-project proponent.

Six monthly compliance reporis should he submitted to the HSPCR and Regional
Office, MOEF, GOI, Morthern Region, Chandigarh and o copy to the SEIAA,
Heryana.

STP outlet afier stabilization and stack emission ghall be monitored monthly.
Other environmental parameters and green belt skall be monitored on qoarterly
begis, Afier every 3 {three) months, the project proponent shall conduct
environmental audit and shall take corrective mensure, i required, withont delay.

The SEIAA, Haryma reserves the ripht to add addibonal safegnerd measures
subsequently, if found necessery. Ewvironmeslal Cleerance gramiad will be
revoked if it is found that false infenmation has been given for getting approval of
this project. SEIAA reserves the right to revoke the clearance If conditions
stipulated are not implementad to the satisfaction of SELAAMOFEF.

The Projest propohent shall not viclate any jodicial orders/proncuncements igsued
by any Court/Tribonal.

All ohwr statutory clearsnees such as the approvals for storage of diesel from Chief

Controller of Explosives, Fire Department, Civil Aviation Department, Forest
Conservation Act, 1980 and Wildlife (Protection} Act, 1972, Farest Act, 1927,
PLFPA 1900, etc. shall be obezined, as applicable by project proponcnts fom The
respective aathorities pijot 1o construction of the project.

The Project proponent should infanm the public that the project has been accorded
Epvironment Clearance by the SEIAA and copies of the clearance letter are
available with the Haryana State Pollution Conirol Board & SETAA. This should be
advertised within 7 days from the date of issus of the clearance letier at least In two
local newspapers that are widely circulated in the region and the copy of the same
shoubd be forwarded to SEIAA Haryana, A copy of Environment Cleatance
cqniitions shall alsc be put on project praponcal’s web sile for public awareness.
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|viki] Under the provisions of Eaviromment (Pootaction) Act, 1986, vegal action shall be
initisted against the Project Propoaent If it was found that construction of the
project s been started before obtaining prior Eevironmental Clearance,

[ix] Aoy appeal aganst the this Environmenta! Clearance shal) K= with the National
Green Tribupal, if preforred, within a period of 30 days & prescribed wnder
Qpetion 16 of the Mational Green Tribonal Aet, 2014,

{x|, ‘The project proponent shall pul in place Lorporate Environment Policy as
mentioned in MoEF, Gol OM No. I-11013/4172006-1A 11 (I} daied 26.4.2012
within 3 manths period. Latest Corporate Environment Policy should be submiticd
1o SCLAA within 3 months of issuance of this leter.

|xi] - The fund cammarked lor environment profcetion mmeasures shoold bha kepe in
separate account and should nal be Giverted for other putposes and year wise
expenditure shall be reported to the SETAARO MOEF GO under les preseribed
for Environmert Audit.

{xif] The project proponent shall ensere the compliance of Forest Department, Haryana
Notification no, 5.0.121/PAL1900/5.4/97 dated 28.11.1957.

|mii] The Project Proponent shall ensure that no vehicle duzing constucticnopersiion
phase emer the project premises without valid ‘Pollation Under Control®
cerfificate from competent Authority.

[tiv] The project proponent is responsible For compliance of all conditions in
Environmentsl Clearanoe leter and project propoment ¢an not absolve:
Ticnself fhersslf of the responsikility by shifting it v any contracior snpaged by
* [XOject proponent.

[xv] The project proponent shall seek fiesh Environmental clearance if &t #ry stage there
is chamge i the planning of the propased project,

[xvi} Besides the developerfapplicant, the responsibilily Lo ensure the complizace af
Eaviropinental Safegnards/ conditions imposed in the Envivonmental Clearance
lefer chahl ako s on the lcensesdicenséss in whige name/pames the
licensedCLU has been grapted by the Town & Couniry Planning Departeert,

Haryanoa.
il
M‘I‘[ﬁﬁg‘ “r’"’
State Lavel Environment Impact
Ascessment Authority, Harysna, Patrchioala,
Crdst. No. SELIAAHR/2013 Dated: .o aee e,

A copy of the abave is forwarded to the following:

1,  TheAdditional Direstor (LA Divisioa), MOEF, GOI, CGO Conoplex, Lodhi Road,
Mew Delhi,

3, The Regional office, Ministry of Envisonment & Forests, Govt of lodia, Sector
31, Chandigarh. -

3.  The Chairman, Haryana State Pollution Control Board, Pil.
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Member Serretary, Pg M‘*"W
State Leved Environment Impact

Asvessntent Authorite, BEaryana, Fanchicala
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2. Thuhmmmmﬂiﬂ“hydid_ﬂummmmﬂnuﬂlu igmnés Ly be
exsepdnd for another o yeas 8 e disaetzop of the or 1l the o Dee const sl HY
trind production wiisbeyver in calicr. The onit will kavws 19 sot up the pleot pad obtam
eoneerd during thix period.

3, mmummmamnmmﬁghumm%ﬂﬂum
industry in cmaection with ke varlo and iy trestiunit m
prowided Arukeneoncly will Ge of buiMdigmachingry. The aftoc s
confrmm the afffuenl skandards 22 spplicably

4, Thort cciaary v poinant chall be made she Induytey for the conrtol of Adr Pollution
hﬂtmwwmm poilwtrnin will et tho cmiaron snd otwer
atandprds as Lmcdrwild be prescribed by the Boand fmes s 19 Lme.

5, T licxal w1l chiam o -k onder Saction 25726 of tha Waler (Freveation & Coatral
of i hﬂ,lﬂﬂuﬂuﬂﬂmﬂmilmdmmmmtﬂmﬂlﬂ
Polluton) Act, 1981 ap enended so-datc-tvea before wiarttisg tre] preduoHon '

d. The skove Cmuﬂmﬂmﬂhhﬂrtﬂnﬁammﬁ*mﬁdlﬁnmihlhuiuqﬂp
weith all the wainden/dociion ¢ and canaprtrd directions of i Board/ Govemment mod 14
FomctiareTies b all regpects befare commiciondng of the opecration apd saing ks bl
ororking atricty.

] mwwmmgm-mwﬁnmm i
echame by TS | e ok 10 T dieFective i sy weton] expdisice

5. Tes Toepsrimimt o1l by oonscion dnd permsnek Comection
LMJIEMT ;hnnthn coneot grsbed by“ﬁ:hud,hnhtnk'ﬁ'mr

9. MﬁHthmMuwﬂmﬂhﬂnM
10, timit il rakso the ek beight of DUF SeBnidar ot pav Beands nootld.
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From Annereanr. ¥ H’-_
DArector, | -
Haryana Fire Service,
Panchkula.

To

M/s Commander Realtors Pvi, Lkd,
Sactar-58, Gurgaon Manasar Urban Complex,

Gurgaon

¢S
E:::zﬂm ﬂFEjFAJEDH,.F!S'fI - J’fl l ”.-

Eub : Approwal of fire Gghting scheme from the fire safety point of view of the
Grogp Houslng Colotyy meas. 17.214 acres In Sector - 53, Gergaci
Manesar Urban Complax, Gurgaon of M/s Commander Raxlinrs Pyt Ltd,
8 Dthars,

Refarenca to CFC Mo, 2301911 1400157, dated 15.11.2024 on the subject citad
above,

Your cage Far the appraval of Aire fghtng schame has besn =xamined by tha
team of Fira Station Offcers, Gurgaon. The Fire fighting sdheme k& found 2= per the N.B.C,

. 1953 Part IV revised 2005/ guidelines. Therafore, your proposad fire Rghting schame I5 hereby

approved from the fire safety point of wlaw with the following conditions; -

1) The proposed fwe fighting scheme ks approved as submitted In the buliding plan
subject to the approval of bullding plan by the compatant author(ty.

1)  The spproval of fire scherne by this cffice doean't absolve the fiem from his esponalbility
from all consequencas, in case of fire due to any deficlencles or anything laft put in the
a¢hame 2ubmitted by you.

1 Overhead & undarpround water tanks provided for firg fighting shall be so consiructed in
puch & way that the domastic watar tank shall filled from overfiow of the fire Water
tanks.

d)  As $50n as the nstallations of Are fighting arrangements are completed, the same may
be gt inspacted/ tastad and clearancs should be obixined from this oifice,

5} If the Infringemant of Byelaws camaine un- noticed the Authority reserves the right to
amend the Flans/Flra Fighting Schame s« and when any such infringamant cormes to

notke after ghving an opportunity of being heard and tha Authority shall skand
Indamnified agalnct any clslm on this accaunt,

&  5Fysu fall to comply with any of the above tarms & conditions you will ba llable i be
punished as per Chapter-III Sectlon 31 Sub-Section 1 & 2 of Flee Act 2009 La.
imprisonment for a term which may extend 1o thres month or fine which foay awtand to
five thousand rupees ar both,

7 The stoircase shatl ba made with the spacifiad materlal enabling it non-slippery.

B) Ifthe gap babween celling and fatse cailing 13 more than 300 mm than  upright sprinkiar
sbove falce ceifing & pendent sprinkler below False calli hall be installed In the

Duhding.
Flre ﬁlﬁl
far Director, Haryana Flre Swhvice,
Fanchkula.
Endst. No- DFS/F.A/2014/159 Dated

A cony s forwarded to the Sr. Fire Statlen Officer, Sector 29, Guepaon with
refarenca bo his Mema Ho. FSMOG/2014/3504, Dated 20.12.2004 for Information and
necessary action.

Fire ONicer, HQ

QW&H 1 L”_/\._ . For [:ml:awana Fira Service,
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thate . ﬁnhw ﬁ'ia
AR Flre Officer, (HeH -
o Dlrectarats o° Flre Sarylce
Ivtan Lot Bodiks, doryang
PanC KUk
To
t R
The Chiet Tormg Plowier cor-
Chaleenges Bullding Flan Appogral Commetes 5"1.\ I|I
O/ Thar Dl
Town & Counlry Fisaning, Faiyona )
Chandlgack
M Mo-DGES/SF 201088 S 1107 4 detet AFfo 2 f1 8

Buliec=  Approval of revised bubding plass of Group Hawahig Cokiny
mEsNHng 17,824 o Rl b rackdentlal plotted Lolany
BUaIunng 331.81% acrer (Licancs Mg, A3 of 2000 dxiad 93,11, 2909,
Aikcence No. 107 of 2810 datad 20.12, 2010 anl Licerca Ho, 60 of 2047

dated 1L0G62612) in Sedter-ER¥9.68,61883 Qurupraes  bang
davaloped by Cormmande: RAeallors Pul Lid. u{ithum . g

/o Is
Thé bulicing phans wath firs dramings «n riseect of fublech vibag ErikdIng hex:
been axamined in this oflee from fes aficty podnt of wicw (Aechilact Bt
of wew] a5 per peovision of Netinat Bulding cede of India 2016 Pal- I,

wrlsiTe N A OheTVaCs YEIE MoticEd - ka_
b Fire Fagivitg Shol bs not provicey, M
|

RS

-

Kingly refer 1o your office Endst, Mo 2P-BH2-B A0 RALFI01T/ 243
datad- 26062017 o1 tha tunyerr crad abwa., r:’ !

—_

i} Refubp aret 1z uck yrowicen,
i} Width <F oo stease is nog MEHNg thil réqul remant,

Thersfivn, tha case W retymad horewlth to rechify the above defleipndss i
thr Queding ey feorn the fitr.

i o ‘%WW

70 Dirgctarme of Fire Seryire
urpan Lecal Bocles, Haryana,
Fanchkula

et

)

Efbumknig Blandg.p. Cbjecticn Leusr

AT

J02C. 18 ¥ Il'ﬁébnpr
. TRUFE STk P oF
FHHC CHeshul| -8R H
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Directorate of Town & Country Plantting, Haryana
EOO-T1-78, 3 Flour, Bector-17-C, Chandigarh, Fheaet 03 7E-ZH4934

Wb site tephacans goviin_cwall: teplupdgmen 220
ORDER

Whereas licence . 16 of 2008 dated 31,07 2008 was granted to Arpirant Builders
Pvt. Lic, BTVS Buildwell Pyt Ltd, Omamental Realtors Pyt Lid., Adson Software Pve Lid.
Bame Exporls Pvl Lid. in collaberation with Base Experts Prt. Ltd. to develop a group housing
codony on the land measuring 17.55 actes in the revenue estate of village Behrampur, District
Gurgaon.

A Tequest was received on 24.07.2015 under the policy dated 15.07 2015 regarding
rescheduling of licence Tamd belween Group Housing and platted Heenced colonies to process of
exchange between the licence no 16 of 2008 dated 31012008, 28 of 2008 dated 17.02.3008, 44 of
2011 dated 13.05.2011, 63 of 2009 dated 13.11.2009, 107 of 2010 datcd 20122010 and 60 of 2012
dated 11062002, which was examined and i principle approval was granted vide this office
meme no 17766 dated 16.09.2015 1o comply the Lems and conditions 23 laid down therein
within a period of 60 days. Thereater, the compliance made by you dated 01.10.2015, 1910205
and 26.10.2015 have been examined and found in order.

Adrer exchange of licenced land among the licences the revised schedules of land
measuting 17.55 acres are innexed as Annexure “A” in the name of Aspirant Builders Fvt. Lid,
ETVS Puildwell Put. Ld, Ornamental Realtors Pui. Lid., Adson Software Pyt Lid., Base Exports
Pvi. Lid,, Fiverivers Developers Put. Lid., Fiverivers Toewnship Pyt Lid., Bulls Fealtors Pvt, Lid.
in collaboration with Base Exports Pyt. Lid. w.r.t livence 11o. 16.0f 2008 dated 31.01 2008,

The approval of all zoning plans and building plans accorded earlier in the above
meniloned licences shall stand anmulied and fresh zoning and building plans shall be get
approved as per Rules/norms, The terms and conditions as stipulated in above said licences
will pemain applicable and will be complied with by Base Exports Pvt. Tid, for licence no. 15 of
2068 daved 31.07 2008,

The company will 2130 abide by the terms and conditlons of the agresments L
1V and Bilateral Agreemenis executed wilth the Director.

Dated:
Sdf-
Chandigarh {Arut Kamar Gupta)
Director General,
Town & Country Flanningt
Haryana, Chandigarh
Endst. No. LC-1955/PAISN)24336-337 Dated: MHLY20S

A vopy is forwarded to the following for infermation and necessary action:-

1. PBase Exports Pyl Lid SO0 no 6-8, Sector-9D, Madhaya Mary, Chandigarh alongwith a
copy of Agreement LO-TV and Bilaberal Agreement, Land schedule & Layout.

“hiet Administratar, HUDA, Panchkuala,

Managing Directar, HVFN, Plaoning Trectorate. Shakti Bhavan, Sector-6, Panchiula
Addl. Director Urban Estates, Haryana, Panchkula,

e W [
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Administrator, HUDA, Gurgaon.

Engincer-In-Chief, HUDA, Fanchkula,

Superintending Engineer, IUDA, Gurgaon alongwith a copy af agreement,

. Land Acquisitlon Cfficer, Gurgaon,

Senior Town Flanner, Enforcement, Chandigarh,

0. Semior Tewn Flanner, Gurgaci.

11. District Town Planner (Flanning), Gurgaon.

12, Chief Accounts Officer, (HOY Ofe Director, Town & County Flanning, Haryana,
Chandigazh.

8 gr 21 0

S
District Teswn Planner (HO),
For Director General, Town & Country Planning,
Harvana, Chandigarh.

Exwdat. Mo, LC-1952/FA{S N}/ 24MA Trated: (9/12/2015

A cupy Is forwarded to District Town Planner (HQ) Sh. P Singh with request to
update the status on website.

sdl'rl-
Dristrict Town Planner (HLY.
For Director General, Town & Country Flanning,

Hanyana, Chandigreh.

#
A
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Or. Anjoo Kumar

C4/3

DLF Phase |

Ulirgaon 122002 |ndis
¥ BR00935677
Cusiomer GSTIN # NJA

Rief: GHGP-T1-08-x5

Sub: Grant of Crediy gy decount of GST Rebate by compliance of Section 171 of the Central
Goods and Serviges Tax Act, 2017 (cSTIN - 0GAACC H21F174)

Dear Sir / Madam,

With reference rg the dbove, we would like to dsfarm you thae wrz im Plementation of 65T frap
MI¥L, 2017 enwards. in terms of Section 171 of CosT AL, any reduction in rate o tex or the

Benshit of input tay creditshall be passed on the Fstmers by way of commensurate o duction
in peices,

Being GST a neyw PERIME, various changes haye been made by the ELveErmment i policy and
Procedures from time 1o tims leading the companies 1 uRCErstand and Implemens them zi
subsequent quantificanan of the benefits which have been reaped put on areount of GST
Implementation,

We are glad to inform you thet the company have sccryed alldisional benegit af input tax erecit

for the praject name| v Grand Hyp A Bestdences” and on the methodology suggested
9y Directorate General of anti. refitesring, we Save computed that a bonefit of 0,989 hys Been
acruedd to the cumpany and the same shall be Passed e 1w all custorers illed after July 1,
2017,

Accordingly, we have granted the Rebate on account of GST [y
to time for the perfod Jake 2, 2017 to March 31, 2015 ap,
property account, Details are tabylatd a8 below

[ Ceelieny | Getitdemo | i T g G [

ey T L | Amoun; | Amgunt | Amoup; |
| 1572310003 | 31-Mar-19 | 267105 | 16025 | 16026 | J4oys7 |

I tase of any query, please feel Fres 10 distuss,

Thanking yog,
fours truly,

For eeo Regidences Co. Py, Litd,

.ll-.
Authorised Sighatory

Cdind BviPT QUiCags IR INCEE, BEo & fv LA TR T CAR D HLLIQENDL )L oMb day S8 raN e b i
Ale 7 H5 hw Cnpon, air g des O Seckn-p A LLEE ( TLRE
I 10,27 K540 ' Camgy ; : T
EE:II.L Ef“ff COPY s Dot DAERIL 1101 i bt Sallorr o (i o o L P L
=|lal
AHBC CHAR DT T

e hd e g Lt des el vt ET g O 5

e i, e S
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Directorate of Town & Country Planning, Haryana
SC0-71.75, 2™ Floor, Sectac-17-C, Chandigarh, Mhiome: l:ll'i".l'ﬁ-m

Wirh sl h.‘pl'mn'mi.Ev.in szl Ehggwmliﬂ
ORDER

Wharaas Livencs no. 107 of 2003 dased 2012210 was granted o Commander Bealiors
Pvt Lad. £ othars to develop o Regidential Plathed colowry on the land ovssuring 140 338 acres i the
ravenie estabe of village Behrampur, Ullthawas & Ghata, District Gurgaon. Turther, in pucuan: W
this office Endst Mo, LC-1952/PASN) 2438890 dated 09122012, the request of e Applicant
Company regarding re-scheduling of Ueenwed land under the policy dated 15072015 hag Teen
vonsidered arel aoeardingly, the revised Land schedule for an area menswring 140 358 acres wa Laved.

Mow, as per your request dabed 1412 2015 received in this olfica on 07 (1. 2A& through
the authorized pgnatery of Commander Realiors Trt. Lul, area messuring 0.5 acres (khasra no.
9f J247% area 4 Kanal of village Ullawas) which is part of the licensa no. 107 of 2000 daled 20:12.2010
granted (3 you. [ collaboration with U Estates Pyt Lbd. s hersbry de-linensed, The revised setiedithe of
land for the above said Licence 1o, 107 oF 2000 dated 2012200 far an area mepewring 139833 wores
after axcluding the deliceced area of 0.50 acred is enclosed The terme & conditions as stipulatsd in
the aleve sald licanse and terras & conditiems of the agreement LUV and Bilateral Agrsement
execnted wikh the Director General, Tawn and Cowntry Pnning. Haryan, Chandigarh shell reznain
um.lwml_.mhﬁmgﬂwmmasim.mmhmmdammhmdm
139558 acres, The fee and charges paid agairel the said 0.50 acres Jand stand Forkeibed in accardance
with the policy dated 17.06..5010

The approval of Loyout Plany Zening Plan aneorded in favour of eriginal livenss, st
cancellad and same is required 0 be got epproved’ revised from Lhe Compatent Authority after
oetathtig of ihe delicence area ag per poticy dated 22.00.2015.

S
(ARUN KUMAR GUFTA)
Crabed- Uirector General, Town, ér Country Flanmng
Chandiyarh Hanyana, Chandigarh
Endst. Ko . LC-195HB)-IIFFASN}-2004 A23-AK1 Dated: 14052016

A copy of above i forwarded to the lolkowing For information atud necessary acton: -
Comanander Bealtars Pvi Lid, Cf o A-11, Fiest Floor, Neet Bagh, New Ueih alongwith copry
of revised Jand schedulbe
o1 Estabws Pyt Ltd. Cfo A-T1. Fiest Floor, Meeti Bagh, Mew Delhi
Chairman, Polkution Control Baard, Harvana, Sector-6, Panchlula,

Chief Adminisbrator, HUDA, Panchbula alongwith copy of agreement.

Chief Admirdstrabor, Houstrg Bosrd, Panchlula

Marwzing Thrector, EIVEH, Planning Drirectorate, Shakti Bhawan, Sector-, Panchikulse
Joint Dirsctor, Environment Haryana - Cum-Secretary, SEAC, Paryavaran Bhawen, Sector <2,
Pamchkula.

. Addl. Dbector Urban Estates, Havvana, Panchkula.

q. Achrinetrabor, HUTHA, Gurgacn.

10.  Chief Ergitieer, HUDA, Curgann.

1. Supwriniending Engiveer, HUTHA, Gurgaon

12 Land Acquitition Cfficer, Surgsan.

33 Senior Town Planmer, Gurgao.

14 Senior Town Planmer (Enforcement), Haryana, Chandigarh,

1%  District Town Planner, Gurgnan stengwith copy of revised land schedals,

16 Accours Officer, £ o TMGTCF, Haryana alorg with a copy of zevised band schedule.
17, Websike Administrator to wpdaie the status on the website of the [spartment.

-t

A e

S
District Town Flanmer (HCR
For Digector General, Town & Cuuntry Flanning
Haryana Chatdigarh

663



27%¢

664

e e | ﬂli-u-h az - -+ o — 1..E.H.I.II
uﬂn.lﬂﬂﬂ. & = - P III.ﬂ.n_uﬂ_Il n‘.....ﬂ.il.l. __n1u__.ﬂ_1l'?ﬁ“q{ﬂi.ﬂ.?11.ﬂ.1.ﬂ..ﬂ_ﬂ.l?l1l.ﬂ LR L L
- — - e v - LI ) = Db 3 L] [ -5 by ] H

- —_—- - L R -]
_w - D!.T.l_ilu._..ru-ll._.___ll.ll!iE_._..l.Il._...111......lﬂ.llll1i rErmRoRR-or-mnT i RO EE S HEA YRR E OO = hdE R
uiair-nn -

118

- ] L # & | JE . .
.ulnum.u_u..._...ﬂﬂlﬂ_ﬂ.ﬂiiﬂ_-.n.ﬂu.._m._.4?11.n_i_.__ll.l!.u13n_l|31iiﬂ.“ﬂi.u.u_l1ln_ -

m i
Frefloman Pl e FEd I BT E  Tow T 7

L] -
m_l ?.E......I:ﬂ.ﬂ.ﬂ.:n.l.r-a_._,.._..__u-_..!..lurl..}.!.l._-Ti..-...-.!.l_l._.n.__.l114.1.ﬂﬂ..ﬂ|.ﬂ1lif.ﬂ.1!1ﬂ.l?ilﬂlE.l_.u..l..fﬂl.i._.._._-u:ﬂ..-._r_ﬂ_.l!. FE Y ER-3 KR § [
-

LEL-]
1kt
ot
=1
Y |
b
Lh 1L
i | |
al
Fily)
12
Ixi
42
Ly
i
11r41
1
1
L
]
=1
az
L
1
i"ph
a1
b rA T
i
pall]
T
| "y Lb!
ol
L ]
T
[
wi
1o
W
Lr
FL
LI
H]
1
in
ook
2R
Tha
i
[] "]
2
i
i
LN
]
Lra byl
17
13
=
M
Ly |
Lalll
i
o
-
g
17
121
-y
1T
m
a1
bL s
iyl
Tl
18
Fah
F L1
2
Fhrr

§ §5

S

m.-
¥ :

11
il
*
[T
-
M
"
LL
b |
o
11
n
a
L
0
3

i srdenh 4t THESIEH

Fagm 1 a4



665

237

-
Miuﬂﬂillﬁﬁﬂﬂn1hu
1
- |

“I..u__.n_lll_l_l_l_l.l:u.lm

mﬂuuunﬂubnbnnuﬂ

#“._I..ul.l.l.l.l.l.l_.‘-.r.t
[~

UgRoasCoaeehl

¥iin Ho

i

“+mam

1W“aﬂﬂllﬂmlﬁrIﬂﬂ??#ﬂuﬂ!ﬂ-iwﬂiﬂs

- g .-..l_.....1.5..-.1...-.-Il..l.?1.l.ﬁ-l.ﬁ..l..!..ﬂﬂ.5|.ll.._m

P et
- R FBUTFRRARO T AR

= kA .ﬁ.-.-.l‘.r._ﬂuu..-"u-I_i.n.-._..ﬂl.‘.“.-llfﬁvli

R TP T LT R e L L

14
[E3
T
-
1

i

-
oy, 4 h
Jﬁm.qr._..-ii.“

-E-E X RN F-0J ]

1
18
nE
1l
i

1
L1}

=R E-R-- . L=

i
gL
7

& o

181
e

Fmamnka

T LY

L N - L]

XEAETw



29%

666

L T

LF i

14
¥

1%

12

o ow kv Bk w P

LRGN A N NN R NN

SEENEYREYSEEEET
g X% %

i

1z

i

11

e mandaltn

L L L L L L.

ﬁl.-....u_..ﬂ_n-_!ﬂn.ﬂ“

e b [ e Ik O P B E O FE

EEnR-unfiE

H
-

wmP e

= WM

i
anifl
s
v

L]
"

Bl wpur

T

14

£

2308

vuwas

-
-

-1 ]

ou ol i -

FYEY

ir

[ Kl
W EE——§ 8

LR L NN X N -

i
&

OO

RrOm 4SO -

F ESF X =a

Paged #B



Ry

LMl Fx ] 1] e 132 i gt ]
vl Ll 3 * ]
) B z + I
- 1 T 15 F L]
L E n 2 a
inmn ! T ) 4
bt | 1 1 1 L]
+ ]
ket ek Ky 141 Sl Sutich B, L,
1rieresd [ ] T i 14 ] 14
kol 5 ] 1 F
K 13

LE, "] 1 vt z w I 0
H z i 2 |
1HF i + 1 1
(L.} r 1] L q

" Ll

el .04






Banepunt f-25

oM

In pursuanse of thie office Erdat No. LA- 19528-D(R)-20 10y 17650 datsd
25122010 ide which licooge fo. 107 of 2010 datad 20.12.2010 was granted fr an
wrea measuring 140256 acres o setting vp & Residential Flosd-oum-Group Housing
mwmwamw.ﬂmunmmmsa,ﬂﬁﬁaﬁﬁ,me
Hmrﬂrbmumplﬂ.emhmseufﬁmwhndmmmﬂndmnium
permiltied wide thin office order dated 2%, 10.2011. After that transfer of licence under
Fule 1T of HDR Riles, 1976 from tndividual land ewners to land OWIILE SOMPARIAE Vs
grmited vide ordey dated (4122013, Re-scheduling of lisenced Tand betwesn Group
hotsing and plott=d colpnicn of warfonz projects ncloding above licence was granisd
vide order dated 09.12.201%. De-licence of an area Iwasuring Q.50 acres comprising
thasre oo P/ /28142 {4-0) of rllage awax Distt, Curngrarn wad permitied vide omder
dated 10.05.2016 end reviged sehedule of licence land wan isaqed plerigwith the said
arders, Whercas now requast dated 17.01.2017 for de-lioensing of Ao arsd IERFINIRE
143125 morey from pbove lmenca has boen received. The de-licansing of aid Fanee no.
107 of 201G la hereby afiowed. The fee & chaogs tncluding EDC paid for on Area
L431Z5 wcran w the naid Heense stands forfeited in sccordance with the policy
datad 1706201,

ORPER

Az w consequencs of £2id De-Licsasing, all eanctions/ appravaks perialning
0 liconse pe. 107 of 2010 hereky ctand mrmulled ab-initio,
,1AB]

(T. 1. Satys
Dateds The . Drirector, Town & iry Planaing
Chaerdigaorh Haryana, Chandigarh snifd
Email: tophoweg sl cold-

Endst. No. Lo~ 1953-B-Vol-I-J8 pispa017) f3G8/ Patedss fs,f.fzfr 7

of above i forwarded mmmmmhmmwmmmm: -
~" Comumander Realtors Pyt Lid., A-L1, | Floot, Heer Bagh, Mo Dathi
Chairmen, Pollaten Coatrl Board, Haryann, Sector-8, Fanchkula,
Chief Admindstrator, HVERA, Panchiala.
Chisf Adrinisurator, Houeing Board, Fanchkule
Managing Directsr, HVFH, Flenning Direclorate, Shakt Bhowan, Sector-b,
Panchiodls.
.Joint Dipector, Environmeant Haryana = Cum-Secretary, SFPAC, Paryavaran
Bhmwan, Sector -2, Panchiuls.
Addl. Director Urban Batatos, Hexyana, Panchldata.
Admieistrotor, HUDA, Gurugom.
Chief Enginesr, HIIDA, Chanogram.
Superimisiding Brglneer, HUDA, Guiragraty.
Lard Acquisition Ofleet, Gurugram.
Seniny Tewn Flanner, CQurugram. )
Sanior Fown Planner (Enlorcenaent], [aryeod, Chandigarh-
. . Dimtrict Town Flanner, Curugram.
Shiel Arcounts Ccer [Mondtoring Ofo DTCP, Haryana. _
aseounte OMcer, Ofc Director, Tewn & Couptry  Planping,  Haryaos,

Uihaons

|Hitesh Sharma)
. DHstrict Town Plannes (HQ) )
For Director, Town sxd Country Pleanimg
Haryaad, Chandigarh.

-
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At

Tobe read with lgence no- 187 .. o ~<olfi,

kavirad Lund Schaduk
1 Land dumed by Commander Realtors Pk, Ltd, Distriet Gurgaoh,
Villnge Ract. Mo, Killa Mo. Total Aren Taken Ared
. K 1] K m
Ghatp - o 14211 1 12 1 12
144212 2 15 i 16
15/ 2 1% ) 14
1772 7 13 T ¥
181 | 1] § ¥]
131 0 3 0 3
bl | 0 g o 1)
41 o | ] E
41 11 7 12 7 1%
- INL LH] 14 ] 14
19 1 0 ] 0
pai) H ‘12 7 12
ah 5 1 5 1
/2 s 1 2 11
2 4 16 4 15
ar 2 14 2 1
5l 7 [} ¥ 11
1S : 1 z 2
11/1/1 1 15 1 18
1 7 11 7 1l
Y11 5 11 5 1
4 7 a ? 4
5 7 11 T 1
8/1 a o 4 i
(4 | 0 . d a -
? 7 12 7 12
10412 T [ ? 13
1114 5 5 5 .6
141 1 32 3
13112 1 115 1 11.5
F. | 8 P 8 1]
1M1 i 9 d g
palpd a 11 3 11
AB &1 1 1B 1 1]
812 1 12 3 12
o2 3 11 2 11
T 7 11 7 11
81 4 11 g 1k
1511 ] 13 0 'k
15/2/1 1 5 1 5
15134 o 12 i) 13
L5/ 2/% o 13 o 12
1575 0 13 13
15/2f8 1 1 1 1
15141 0 | ¢ |
1513 1 15 1 12
168/2 1 ? 1 T
i5- 7 & 7 b
44 12 7 1?2 7 12
el 5 1] rl 1) ?
62 1 ¥ 1E 2 e

—_— ———
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"2 land perned by High Star Bullder Pyt, Led

Bakrempur 14 17152 4 | d 4
Ghata it ah 1 1] | 0
a7 14 3 5 1 5
Totsl & 9
3 Land vwnd by Hverhears Developars Pyt Lid.
Behrampur 12 Tyl 1 4 1 [}
7 B iz & 1k
141 a 18 3 15
143 L 1] ] i
151 n 11 o i} |
15/142 0 13 0 13
17414 z A 3 &
pu T 1 3 1 ;]
1= oY) L1 18 5 13
1T 5 7 12 ? 12
I8 11 2 F| £ 4
35 12,2 3 11 5 11
11 17 1 ?
10 a i3 & +
1B1 3 15 [ 16
18/1 g 13 7 13
2002 . | 2 1 1
= 4 3 L 5
A o % 1) B
232 5 12 5 13
241 [ 0 & (1
45 kPl 4 13 4 i3
Ghigta B ) 1552 ] 2 5 ]
1 a 1 ] a
1711 O 3 0 2
15/11 B 4 G a
a1 Rt 1 0 1 10
1 3 B 5 &
Uil 24 B2 & 3 5 3
15/2 = M 5 14
' Tatal 1284 &
4 Lond owned by Bulls Reattors Pyt. Lid,
Behironigis 2 111 1 12 1 3
e 1 12 Q 1
Ghand 8 177111 4] 05 0 105
bt 22 1644 i 13 (1] 13
17 4 2 A ¥
4 1 15 2 15
O 111201 0 17 1] 17
Tohl - 15.5
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‘5 Lund pwnas by Ovnarmentat Realiors P, Lo,

Eahrampur L) 20 9 11 8 i1
211 % 9 5 1

15 ¢ s b 1% & 15

M 0 17 a 17

Tanl b ] 12

6 Land cwnad by BTUE Buildwl Pyt, Lick {343 Share), & Aspirant Bullters Pyt d. (173 Sharg].

B REamEUr 13 ° A ' 1 7 1 T
171 3 11 k- 1l
Tl # 18

-

7 Land cwned by Amson Solware Put. td, {16 Share], & Aspirant Bulkats . Led. (5/€ Share:

Bahrampaur 4 14 3 10 3 j 1)
1? 7 1 ¥ 1
1| 1 9 g g
26 9 A o i
13 F [ 2 . b 1
5 1 16 2 16
Todal 18 b
2 Land sbmad by Buzr Hotsls Pt Cud
pakrampLr 13 14 7 12 7 12
1% & 0 6 1]
Tod 1 1
g Land owned by Foarboers Towsship Pyt Lid
Behrarmpar 13 16142 1 12 1 12
mn i Lo S 1%
Thta a3 mn 1 11 1 1
dqq - F3 frl 4 19 L 1%
2 ? 11 T 11
p L P ? 5 7 5
a5 iz ) 1] 2 1]
75 | 3 13 % 1%
Ef2 3 7 7 r
1 3 7 1 ¥
a1 A  E] a4 11
21 B 11 & 13
12/t i 7 1 7
131 E 7 5 T
1973 L T H ¥
Total 1] n

20 Land owned by BTVS Bulldwell Pl . (3651216 Sharel, Osnamantal Restion Put, Lt (7731256 Share)

Ackon Sofoware Pyvi, Uil (T5/1216 Jhaee).
arhranmpu 13 2 F1 o I
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A4

4y tand ownaed by Fhoa Alvars Sulldesn Pet, Lid.

Balw yapur - ) ? ? 15 ? 15
Ghata Ik ' 19 7 ¥ i 7
oo 7 ¥ 7 7
by | E o ] O
12 E o d G
4 1 ) (1 4 0
2 ] 3 T 3
9 7 1l 7 12
10 8 L1 i 0
L) afl z i1 1 13
B2 3 1 3 1l
Tedtal M 7

17 Land gwaid by Baese Exports Pyt Ltd. (43/253 Share], Bozz Hobels PJC L, (1777250 Share] fspheant Buildurs
Pt Ledl (34258 Shara] & Pudls Realtors Pyt 4. (27253 Shave).

Betwampa - 14 i 1 | 1 a
18 1 4} 2 o 2
’ 1971 4 15 4 12
1042 2 L1 F; u
Total B ]
13 Land pwmd by BTYS Budkdwel Pyi. Ltd. :
[T 2 1 b i 2 g
34 Laad owhed by Adbon SoTtware Pyt Lid.
Ghatw 48 8241 by 4 z 4
w0 111 3 ] 3 4
' Tor 5 B
15 Lamd aweind by Hardeone Reakors Pt Lid.
Ghae 48 151 & 0 1 0
A1 5 0 5 @
§1 5 8 0 B Ly
Tetal LT i

15 Lend owieed by Flverivers Cavelopers Put. g, (1587557 Share), & Fverivers Yownship P, wl. (1937357

Share] . )

Ghath 41 &2 ry 1 i 1

952 £ 1 & 0

12 B Q 5 13

&6 15/247 1 5 1 5
Tatal ir )

17 vand owned by Rogal Grsan Lands Pt Ll

Shata aT 15 Tt F T

. b1 8 1 g 1]

AR 112 5 5 5 5

qu - 51 . i 5 &

73 T 5 2 5
&0 N 0 11 Q 10
33 1 11 1 11

URawms 4 142 . | & 1 G

b 111172 1 15 L 9

: Testal ) | 1
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Land gwpad by Regsl Grean Lands Fut. bed 57 sharel, & Auspicious nfrastracture Pl Ltd. (2 ¥ Sharel,

Wlzrevas 10 131 7 0 7 [T
Land vwmad by High Responalble Rialtors Pt Lid
L s [ ¥ 1511 L] 13 1] 13
16/2 & : [ 8
i 5 ) 5 2
N 4151 2 16 2 16
2012 s B 2 3
/111 a ) 3 z
rylj! 1 1 1 1
' Toa| 19 9
Land ownigd by Su-Extabes Ful, LTE _
Ullawas B 1%1 | 14 4 14
24/12 5 ; 1 )
Totwl 5 14

Lacvdl pwnmd dry High Star Enlkdiers Py L. (147255 Shars), & Regal §reen lands Pyt Lwd, (241/255 Shere}

Ulgwas g 14rl rl 10 i 10
1 ] 4 2 &
152 1 1 1 1
16 ) 1| 7 1]

Tatol 12 1%

Lund owned by High Star Bullders Pot L. (177205 Share), & Regal Green Lands P, Lid- (20Ef 305 Skare),

ol lawas L] i 1) 1 ] 2 a
ra FETNE - b ! 1%
17 L 11 1] 12

Yokl 5 B

Land pwned by Feerlvers Township Pub. Lid. 2267594 Share), Fherivars Oawalopers Pyr, Ltd (39394 Shara), &
Fivaatvars Bulidoon Pyl Led, (1297334 Shargh

Bahrampur 45 . W B2 5o
. 1 B0 50
Toiad 14 2

Liwid owreed By Fvoarivers Qavgdapers i Ltd. {345/292 Sharg], Fhoariver Towenship P, L. (33492 Sharch &
Bull Raahdrs Pye. Ltd, (455492 Share). :

Ghaia a5 16/% & s & 5
17 5 1% 5 o
LN 7 13 7 13

pLA ] 1 ] 1 ]

z1 k|

T:_|I=I
Land o by @uls Aealtors Pyi. Lid, (317116 Share], & Adaom Softweara Pyt Lid, (185216 Sham).
Ghath a5 IO 1

g b
1141 0 3 o
1

]
i
© Tacal 11

e
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2

ax

35

40

Land awngd by Fheeriven; Townshlp Pyt Ltd, (S05/673 Sharel, Bulls Realiors Py Ld. 101472 Share), &
Adson Salvware Pyl Ltd, (617673 Share). ;
Ghala 1 1371

| 18 4 14

182 4 18 d 15
PRI 3 q 3 4

31 i 16 4 16

a5 i 7 11 El % |
45 L2 3 [ ) [
81 i Fa 3 :

Tivkak Lk 12

Vand overied by Mardcors Reshors Put. Led {19 Sharel, & Adeon Software Pl Ld. [3/9 Share).

Guyu 7 17 r 7. 7 7
: a1 2 7 2 1%
a1 a 3 | 3

Ttz 13 5

Land awsed by Qrnamental Reshiors Put, Lid. (260/925 Shars], Atzon Software Put. Ltd, {525 /928 Share]. &
Ha s e Naakiera Pyt Uil (150850 Shaen). '

Ghate g B2 A i 4
1ond pwad by Goldan View Bublilers Pyt Lid
Behramgur 12 35 ) a 3 1
o] 571 7 16 3 13

Total . 1]

Land cwned by BTVS Bulidwell Pri. Ltd. (173 Share], Ausplciows Infrastructury Pot. Lid. (176 Sharwl, Mathi S/a
Mgkthan (173 3hare], & Rajpal 3/a Medan (16 Sharel,

Llawad 10 I '] [ 4 B
E ¥ 17 7 19
Tatal 17 ¥
Land tured by At Sigh 570 Maden. .
Ulrwas L 1841 | 12 3 12

Land owned by Rajpal Sfo Medan [172 Shave). Lakmd Chand; Brahm Singh, Sanpay SsJo Ram Kihan [LA§ Share),
& Bir§lagh, 5 Ful, Brafun Shagh Ssfo Chandl {173 Share),

LMy w36 in a2 8 ] i d

Land swned by wshrod Chind, Brahm Singh, Siajsy 559 Ram Kkhan (3/a5bare], L Amsr Yingh 5fo Maden (114
Shargl - _ ' ]
Uikawes 14 13/2 3 0 3 10

Land cwindd by Wirender Komar 570 Sxipal.

Ullawas E i 2
1911 2

O -
b ]

3
?
Tetal 4

Aand owrid by Hethi 3o Makhen [555/050 Shara), Rajpal 5o Medan {15%/990 Share}, Lal Chawd $o tan
Singh (165990 Shark), & Chiesn Singh 50 Gyan Singh (1757390 Share]-

e P w2 L) 12 4 L)
aly'2 4 1B 4 1

11 ] L -3 a7

1 T 4 T 1
Total rl 15

[T 0 i
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13
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jéﬂ 677

Lard owned by Bathi 5o Makhan.

UMt & . B o 9 q ¥
8raf2 H 1 4] 7
131 1 b 1 ]
184! 1 19 1] 11
19f1 2 3 1 11
Totst &0
Lard owned by Hajpal 3fa Medan.
A 10 131 _ 3 & 3 [
Lawdd crvvrvidd by L KE Sj'p-.h'!mahl.
Ukrxw b 822 6 3 € k|
17 ] D $ Q
Tolsd 14 ]

Lawid cwned by Disthi adopt. Makhion (171 Share), & Atiar Singh, Eapal S1faMeden {1f2 Smart].

Ulrwas g 131 ' 3 L] 1 4
23 ? A 3 L
Toial ] B

Land cvinad biy Mathi adopt. Mgkhan [§3/208 Share), Attar Singh Sfo Medan (537206 hars), & Rajpal Sfo
Madan [H0/205 Shars],

W s 102 3 13 3 10
171 1 13 1 16
Total T L]

Land owned by Nath) adopt. Makben {101/267 Eharal, Atar sirgh, Rajpal $6fa Medan [1021257 Share), &

Kesar Singh 39 Bhikah Singh [ 26T Shere).
LiMwrg w - &2 [ 0 ] 1]
1i 7 T r T
Tatal 13 7

Land puned by Satpal, Anup $ofa K (173 Shared, Ganzab! 5fo Surn (L1 Shara), & BEshagwan 5o

Banget (173 Share),

Uik 5 i 8 0. 5 0
1o 11min 0 1 o 1

20 ? B ¥ B

3

Torl 15

Grand Total 1107 5 Or 135406 Acres




\ ) Pranesiadl Féﬁ__g

Y Directorate Yown & Country Planning, Haryana 2 '
H0-71-T5, 1 Ppgr, Sector 17 <, Chandiparh
Fhone: 0172-2545)49 e-nuil:lcpha:ymm-gma:'!,m
wabsile; hetp:s/ tepharyans, pov.in

Tg

High Star Buliders pyt, Lid., Five Rivers Developers Pyt Lid,, Buls Realtors
Pt Ltd,, Ovnamentsl Reqliors vy, Ltd., BTVS Bubicwell Pl L., Aspirant
Suldory pu, Ltd, Adson Softwgrs Pei. Lid., Busy Hotels Pvt. Lig,,
Flvarwars Tewnshlp Py, Lid., Flverbvers Bulldcan Pet, Lbd., Sam Exprons

- Lid., Harcars Ryabioes Pet. Lid., Regal Graen Lamdks Pvt. Lig,. s
Extabes Pyt Lid,, Avspicious Infrastructre Pt Led, Amd, Parnil Ssf0
Kavar Singh, Prem Shngh, Gangal §s/o Sh. Laxmi, $h. Sugkic Uberol 549 5h.
By Rz), <h, Ehira, Obergi 574 Sh. Baldev Ruj, Gajr Singh Sto Ram
Sarup, Ompeakash, Salver Skgh, Karamehand, Ravisder Kiama: 5470 Balbi
Shnph, Athok, Salbir, Naresh Kumar 54/0 Lok Ram, Ramesh Shri Pal S3sp
Jagat Sigh, Khoign, Rishl, Surgsh, Jivgndar $5/0 Mahabir, Rumal 349 Kay,
Mool Chen, Karan Aingh, Uhan Sk Sheam Lal, Anil Kumar, Suei) Kixrmar
3570 Rumy

|, Jakpal, naresh, Heeraj $e/n Mehat Chang, Harf 4
Dharamble $5/0 Lakipat Fuldeep Singh, Amn

, KUmar S5/ Harl Singh, Ruygs
hiv Dayal Ssia To, Ceep Chand 470 Har| Singh

$/0 Atra, Sint, Ritu Ofo Atrg s St Hags Wilo Atra, Ralf |

Rach, Sunder Kalp, Sube 5fo Hard Kishan, Kavar Singh, Tej ram 555a Budn
Ram, Parma, Pram Prem Pal S/a Hir

. Kipal, » Bhagmal, Brahmi, Rattan
Shigh, Mari, Lskhi tsra Lhilar Singh ang D
by and Ram Xishan, Ram Mumar, Rohtash, Raniit o Dy, whand, Cult

$fe Balkg share, Badram &l

v Kanear Singh, Tej Ram
Sa/e Budh Ram, . Babty, hmn. Bangl, Lakhnr 3570 Ky h

Lhad, sh, apse
Singh Sto Sh. Mudan S0 Umrav, oh, R8) Pl 570 Sh, Mpgan

. ind Lakm
Chang, Braham Hngh, Senlay 55/ Ram Kithan share g g singh Sh, pal,
Brakam simgh Ssip s Chandi, Lakmi Chand, Brahy

m 3ingh, Sanjay terq
Ram iinhan, s, Yeader Kimay Sia Sh. Satpal, Sh, Ham S0 Makhan s

Fil Sip Medan, Ly Chard $/¢ Mann Shgh, Charan SIngh 544 Gyan Simh,
5'0 Lexhe /0 ez R, Sh, Jirlya, sn L j

Chandd, Dy Chang, Sahejram, Juipal
Midar Pal Sgro Bansal, Sh, M Adopt Makhan, K

. E5A Singh 550 Balkhg
é‘"”’p;fh' sipal, Anoop 5/ Khemu, Gameshi So Slan, Laj Bhagwan 5
anpal,

. Sandeep Bhwan o 0m Parkagh, & R
Singh, Ram Chandar S5in Jagmal ang Yedram, Ra
n &

Realtar Pot_ g,
$CQ0-5-8, 3eclor9-0, M g o% Floor,
Madthym Marg, Chancdigarh. 150008,
R Hp, LC 1552 Bellp g Va)-1s

o Czleg:
Subhyep: Renewal of ligency Ro. 10T of 2644 dated 20,12, 201p Eranted for
e<iting up Restdanda) Makted Colemry ver an aoQItkng| apgy Maturing
18,4065 yerm in thie ravenue ftaka of Village Ghata, S&c-tnr-ﬂaﬂ.
Gurugream Mangeyr Urban Complsy,

Your TRQUESL reckeg o Gh.04. 2017 04.04 dhg.

Lhesnice fa, 107 of 2Hg daled 1,17
Endsz, Mp, LC-1952 B0 iRW20104 7g5p daleyg 7

A feurthgr stbject o the
Illewing ot Homa -+
1 Ths “ramweel wil} nox LAnLAma I ¢y cerilhoatian of Y HHII'HEIPF_I' Py mance
entitling you for turther FENEUR of inence )
ﬁﬂmﬂ&%ﬂ

PHPE CHAN | G4RN



s +hat you shall complele tha process far
Trslanee of ranewal orcer,

L That you shal] pet approveed the rmykpegd Lapout plan whils beaving ared neelfiad wncer

fecton 4 ang Thawing soch gray

Lighting fram competent Aukharity within validiy of Ehls renewal
i, The copy of MOEF Caarance shall

i That yos shall, sybait perived slnetple
fam the A0y reipamibile (o s
Prrstran HEgam U Ear] Haryana ¥idhwn HALAm Ltd, /Cladcshdn
Higam (td. Haryaoa whthin el dlty perkad of e ligyngg,

b, Thar wiu phall BRply wnder pellcy dabmd 1502,
Fterest withan ne manth fram the: kswmnce of this Mg,

7 You thall get thy Ucence remmypad pi: the Maml complution of ther <olary 15 grantag,
The repewal of lgence will by vpfd ab-Witha, H any of the Ahove conditions are

Rt COomplied witdy,
PAfAs boye.

I (M. Makrang Fandurang, A5}

d ﬁ‘.‘i:t'i.l-l']

Town & Lountry Plarning,
Haryena, Chandigach,

A copy it farwarded 1 {he feliowng for infarmatiorn

Chigf Adrnintstrator, MY, Panchidy
Chief Englnesr, HSYP, Panchiula,
St Town F'tumr. Gurugram,
Hstrict Town Flanner, Gutugram,

' ACCOty Officer of this Mrechorate.
v i _ Prolect Managar [T Coll)

ang NRCESSAY 26Td0 s

h‘l_h.

oo

[Sanjay
District Town ladney 1y14])
For Oirectar, Tewn & 'l:wrltnr H.nnnirr'
Haryars Chandigarh

allotmant of EWS Mats within o0 daye fram

« Fartlediire ang Lbrest

B subenltved witnin oy duys from dswance of 14e

biu L] regarding changs of beraticiyn,

Qo BT with redlest bo update the SEME o0 websra,
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Hen T i 5]
i ekl e o
DG b,

P CHAND: DA

PAVEYIVIIIY, ﬁg&

Directorate of Tewn & Country Plannin
Kegar Yojana Bhavan, Mot He, 3, Sectar 18 4

Phone: 01721549349 Eﬂnail:tc:d'nanrarmeaiL LG
H‘Ehiite:http:mcpﬁwmw in

- ! in .

Commander Realtors Py, Ltd., Galden Visw Bullders Pyt Ltd.,
Bulls Realbers Py, Lo, Five Abvars Devetopars Por_ Ltd.
Drnamental Realtors 4, Lrd Aspirand Bullders Pyt Ltd.,
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Costomer CETIN # H/A

Ref: GHER-T1-0p-KS

Sab: Grant of Cradit an sccount of G5T Rebate In compliance of Saction 171 of the Central
Goods and Services Tax Ad, 17 {'EETIH-HEMIIIIIIIF“IH}

Dear Sir / Madam, .

I
WIth reference 1o the abovs, we would Kke b inform wou that wrp imalementstion of 55T from
Ik 1, 2007 omwards, in terms of Section 171 ST CLST Ach, any reduction in rate o tax or the

benafit of input tax credit shall be passed on the cusiomars by way of commensyrate réduction
B price;.

procedures from time to time. leadtng the companies to 4

subsequent quantifitation of the enwfirs which haye
tmplementation,

F

We are glad 16 tnform you that the company have acorued additinnal benefil of input tax credic

o+ Hie project namely " and om the mabodglopy Fuggested
by Pirectorate General oFARE-P-ofiteering, we hive fompoted that a benefitof 0,9%9% hag beeq

dccrued to the company and the samge hal be passed on Lo & customers Dilad aftar July 1,
01T,

Aceardingly, we have granted the Rebata OR &coount of GST Ietvaices, as ralsed on you, fiom dme

to timie: for che peried July 3, 2017 1g March 31, 2019 and the stme bay been cradited to o
PrOpery actount. Details are mhulsbed 36 baloye. :

L

) oy | (

LredlUdems | CedeMens | pagr LasT HiST Letal \
12310003 _ [31Merd9 | 267908 _._ 1802 16026 | _ 39%57

It case of any query, pheass feel free to discuy

Thanking you,
Tours mily,

For Ireo Resldences Co. P, Lad,

"
Authorised S1ateey /f -

LIANE WYITE AlEngnH TEL IeEed, 1 Ty,

L F U T Y IAND WG LNLHCES Edwipancr FRITLEE Lispgg
e Campct, Mol Bojuct (lcn Sreioy- g2 tharinrgireain Lo P
Moar Bols muuy, Gorgums 12 v, Ll Wi | o gt g L SIS T T

51 Flocr, fialviv Mas.
Hew Oelb- 11011 7
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Ta, Dated 3% October 2020
Commuissioner of Police,
ivil Lines,
Gurugram, Haryang
Subject: € ; R
Pyt Ltd., Flveriver Bujkdcon rant Build
Realtors Pri, h i, Lreo Pyt Lt n Fvt,
YETIVEL ip vl Lt L Pyt L Green La
Py memt Ltors Pvt L M t. Lid., fr. Lallt
Go . Sapna . Subhasy Lahlri, Mr. Va anna, Mr. Pa
ellia &
M. Anu lia, N uilkdwel Surao 13 LLP
a Pyi. Lid. Sec 415 418, 421 4
424 and 20 of the Indiam Pcnal Code nad ofhvr relevant provisions off law,

I, Sarabjeet Singh Chatrath, Advocale on behalf of Ghar Semadhen LLP, duly
anthorised by Mr. Sanjay Wadhwa aged 58 years S0 of Mr. Tilsk Raj Wadhwa
residing at A-%0, Sushani [ok-1, Curgaon- 122000, That Mr. Sanjay, Waidhwa has
booked an apactment ne T2-11-N in Iree Grand Hyatt Besidences, Gurgaon. That Mr.
Sanjay Wadhwa has paid Rs 11,63,70,806.53 in total (derails enclosed). That Mr.
samjay Wadhwe has authoriscd Ghar Samadban LLP, a limited liability partnership
firm registered wnder the Limited Liability Parmership Act, 2008 ta file this complainl
& slso follow up on this complaint and to take all necessary legal actions ot his bebalf,
Ghar Samadban LLP is incarporated with the aim to provide services 1o homebuyers
facing diffleulties in obtining possession of flals or gbtoining r¢funds and aseisting n
initisting legal procecdings amd obtaining remedies under applicable laws.

2. The acensed persons in conspiracy with ¢ach other have committed fraud, cheating,
erimina] conspiracy and criminal breach of trust and other ilkge] nets upon the innccent
aparanent buyers inchiding Mr. Sanjay Wadhwa, The accused persons havs dishonestly
and fraucubently, on the strength of falss epresentations, in pursvance of & criminal
cOnspitacy amogst ont anather, induccd the ianscent apartment buyers inchiding Mr.



o

Sanjay Wadhwa bo irvest their lifelong savings in the project “Grand Hyatt Gurgaon
Residencies” developed by the accused Ireo Resideocies Company Pt Lid,

That the sequence of evenis are as follows:

The accused Tree Residencies Company Pvi Lid. 15 a company incorporated under the
Companies Act, 1956 and existing under the Compenics Act, 2013, Presentiy the
accused Ireo Residencics Company Pvt. Lid , Commandsr Realiors Prt. Lid., Fiveriver
Byildcon Pyl Lid, Aspirant Builders Pvi. Lid., Bulls Reahors Pvi. Lud, High Star
Rujlders Pvt. Lid., Ireo Pyvt. Lad., Adson Pt. Lid., Fiveriver Township Fvt. Ltd., Hard
Core Realtors Py, Lad., Rega) Green Land Pyt. Lid and Ormamental Realiors Pyt Lid,
mre devcloping a tesidential Group 1lousing project under the brand name of “Grand
Hyatt Gurgaon Residencies” in revenue esiate of village Ghata, Tehsil Sohaa, Stclor-
&R District: Gurgaon, Haryane. The registered office of the aceused Ireo Hesidencies
Company Pvt, Lrd, Comtrander Realtors Pl Lil,, Bulls Realtors Pyvt. Lad., High Star
Butlders PvL Lid., [roo Pvt. Ltd, Adson Pvi Lid, Herd Core Reahiors Pyt Lid. and
Ornamente] Realtors Pvt, Lad. is situated at C-4, 1 Floor, Malviya Nagar, New Delhi-
110817, The registered office of the accused Fiveriver Buildeon Pvi Lid., Aspiram
Builders Pyt Ltd, and Fiveriver Township Pyt Lid, is situated al 363, 3™ Floar,
Kanchan House, Karampure Comineccial Complex, New Delhi-11001 5. The regrbered
office of the aceused person Repal Green Land Pyt 1ad. is simated ar 304, Kanchan
Honse, Karampura Commercial Complex, New Delhi-110015.

The accussd persons Mr. Lalit Goyal i the Vice Chairman and Managing Dirctor of
snd Iren Group. M. Lalit Goval is a resident of Singapore. The accussd person Mrs,
Saptw Goyal iz thve former Diesctor of [ea Managemons Pvt. Led. She s the wife of Mr.
Lalit Gioyal and is also 2 resident of Sipgapore. Mr. Lalit Goyal iz Ihe kingpn and
mestermind behind all the fraud, chealing, eriminal conspiracy and criminal breach of
trust against and other illegal commitled by the asased persons. From ke wvery
beginning the acouscd persans hatched 2 conspicacy to illegally enrich themselves by
luring innocent Apartment Buyers inchudinghr Sanjuy WadhwaThe accused person
Mr. Lalit Goyal holds BI.19% equily shares of the accused persons New Era Buildwell
Pui. Lid., a company having its regisiered office at G-23, Ashok Vihar, Phase-[, Delhi-
110052,
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The accused persons Mr. Subhasis Lahiti is the Legal Head and Mr. Varun Khanna (s
the Head of Sales of Ireo Group. The eccused person bir. Pankaj Dagar is the Chief
Cxecutive Officer and also the former Director of the accused person Ireo Residencies
Company Pvit. Tad. The scoused person Mr. Ja Bharal Apgarwal is the Chiel Financial
Qfficer of [reo group and else a former Director of [ra0 Residencies Company Pyt. Ltd.
The acrused person Mr. 5. K. Aggarwal is the Legal Advisor of Treo Group and also a
Farmer Director of the accused petson Ireo Residencies Company Py, Lid, The aceused
person M3, Sangeeta Aggarwal is the former Lirector of the accused lreo Residencies
Company Fvt. Lid. The accused person hr. Anupam Nagalia is the Chief Operating
OHlfieer of the entire Ireo Group and former Director of the accused lreo Residencies
Company Py, Lid.

The aforcmentioned accuscd persons 1.4, My, Lalit Goyel, M=, Sapna Goyal, Mr.
Subhasia Lahit, Mr. Vamn Khanna, Mr. Pankaj Dagar, bit. Jai Bharat Apmaraal, b,
5K Aggarwsl, Ms. Sangeetha Aggarwal and Mr, Anupam Nagalia in connivance with
each other hatched well thought illegal plan to commit fraud, cheating, criminal breach
of trust snd other illegal acts, In furtherance of the said illsgal plan, Ireo Residencies
Company Pvt. Lid., Commander Reahors Pvl Lid, Fivariver Buildcon Pvi. LW,
Aspirant Builders Pvt. Led,, Bulls Realiprs v Lid, High $tar Builders Pyvt. Lid., kréo
Bvt, Ltd., Adson Pvt. Lid., Fiveriver Township Pvt. Lid., Hard Cote Realtors P 144,
Regal Geeen Land Pot, Tid. and Omamental Realtors Pyt L. ere collecting
construction linked comsideration amowss from the ionocent apartment buyen
including Mr. Sanjay Wadbwa o illzgally ennich {hemselves and hence were doing
copstniction without obtaining approvals'sanction/consent 2nd even after cagesllation
of the approvals on 09.122013. As on date the aforementioned persons have already
realised about Ra.400,00,00,00000 (Rupers Fowr Hundred Crunss only} from e
Imocent apariment buyers including Mr, Sajay Wadbos,

Two companics lreo Find-1 and Irco Fund-11 incorporated at Mauritius appointed the
sooused person M. Lalil Geynl a5 a Fund Manager at a yearly salay of abont
Rs. 150,00,00,000.00 (Rupees One Hundred and Fifty Crores only). The accused person
Mir. Lalit Guyal 15 praciically at the helm of ulfzirs and overséeing every aspect of the
entire Irco Group of companies and projects run by the whole Irec group and other 180
sigter concem Companies, br. Lalit Goyal 35 the master mind behing all the fraud,

|
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chealing, criminal conspirscy and criminal bréach of oust and olhet illepai acts. Al the
accused persons in conspimcy with each other hatched a plot to lure the innocem
Apartment Duyers inchiding Mr. Sanjay Wadhwa to invest their hard-camed life
gavings in their real estate projects and siphoned of the money for their personal benefit.

The eccused persen [reo Management Pvt. Lid. a company registered under the
Cotnpanies Act, 1956 and existing under the Companies Act, 2013 having its registared
office at Ireo Campus, Grand Arch Street, Sector 3%, Near Behrampr, G gaon,
Haryanu=12214 provides Consullancy & management services to the calite Ireo Group
of coanpanies and all [eo grotp of compenies (approx. 200 companies) were paying
Consultancy & Manapernent charges ruoning inle several crotes SVery year.

Diepartmeni of Town & Country Planning (DTCP) issued Livense No.63 ot 2058 dated
03.112009 10 Commender Realtors Prt Lad., Aspirent Builders Pwi. Ltd., Bulls
Realtors PyL Lul, Adson Pvt. Lid, Fiveriver Township Pri. Lid., Hard Core Realiors
Pvit. Ltd.. Regal Green Land Pyt Led., Omamenial Realtors Pvt. Lid. and offiers
inchwding SU Estaies Pve. Ltd. {by virtwe of order dated 26.04.2017 passed by the
Hon'ble Mational Cotnpany Law Tribupal, Delbi SUF Estates Pyl Lid. was morged with
Treo Pyt L) for setting up & residential colony on an area admeasuring 11054 acres
gitunted at village Ullawss, Behrampur and Ghata in Sector 58, 59 and 61, Dist
Gurugra, Harvana. Copy of e License No. 83 of 2009 dared ¢3.11.200% is attached,

DTCP issued a public notice dated 30.12.2010 10 the etfect that po person shall withow
gbtaining & license upder Scetion 3 of the Haryana Developiment and Regulations of
Urban Arcas Act, 1975 monsfer of agree to transfar in any manner plols in a colony of
make an advertiscmett o¢ recaive any amount in respect thereof, Copy of the Public
Natice dated 30.12.2010 issued by DTCP is anached.

DTCP issued License No.107 of 2010 dated 20122010 to Commarnler Realtors Pyi.
Lid., Aspirant Builders Pyt Lid., Bulls Realtocs Fue, L., Adson Tvi. Lid., Fiveriver
Township Pvt. Lid., Hard Core Realtors Py Lid., Regal Green Land Pyt, Lid. and
Orrnamental Realtors Py L., [eo P, Lid, and othere including SU Estates Pve. Lud.
Copy of the License No. 107 of 2010 dated 20122010 is acached,
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Ity order to commit faud and sell the proposed ppartmen ar premium price, lneo
Residencies Company Pvt. Lid. entered inte cortain sgreements cach dated 23 09,201 |
with Hyatt [nternational Cerporation o use the trand name “Grand Hyatt™, avail
technical services in connection with planning, building, fuenishing, equippmg wad
decorating the residential complex and 10 manage, meintain and 0 provide hospitality
seryices (o the project.

The accused persans laumchd the project named as “Geand Hyatt Gurgacn Residences™
an 14.816 Acres of land in rovente sstate of willape Ghata, Tehsil Schna, Secior-53,
District: Curgaon, Haryana (hereinafter referred to as “the said projeet”) and
approached the public at lage to sell Apartments in the project. rev Residencics
Company Pvi. Lid, etarted bocking of Apartmeots and recciving payments towards the
same prior 1o 13.04.2012, Lo Residencies Company Pvt Led. in its brochure
spacifically siated that every residence overlooks approximately 30 acres of Landacape
greens. Without suspecting any fou) play, approximately 25 people including Mr.
Sanjay Wadhwa booked aparments in Ihe said project of Ireo Residencies Company
Pvt. Lid. and Ireo Residenciss Company Pt Lid. callected approximalely a sum of
Rs 60,00,00,000.00 (Rupecs Sixty Crore enly} from the Innocent apartment buyere
including Mr. Sanjay Wadhwa even befors approvals for the projec] wece reccived. Mr.
Sanjay Wadhwe has till date paid a total sum of Rs. 11,63,73.806.51 to the Company.
Copy of the Brochure of "Cirand Hyant Gurgson Eesidences™ project issaed by Treo
Residencies Company Fvi. Ltd. 15 aitached.

Thereafler DTCP issued License No.60 of 2012 dated 11062012 to Commandes
Bealters Pyt Lid., Fiveriver Bwildeon Pyt Lid, Aspirant Builders Pyvt. Lid., Bulls
Realtors Pwi, Lid., High Star Builders Pvt, Ltd. Fiveriver Township Put. L1d., Regal
(heen Land Pvt. Ltd, and Omamental Realtors Pt Lid and others including SU
Esiaies Pvi. Ltd. Copy of the License No. 60 of 2012 dated 11.056.2012 is attuched.

DTCF approved the Zoning Flan on 04.12.2002. Capy of the Zoning Flao appraval
letter deted 04,12 2012 issued by DTCP is anached.

The acensad Mr, Lalit Goyal with 2 malfide intention in furtherance to 1be illegal plan
personally scnt invitation letter along application Fomm Lo the innocenl Apartment
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buyers including Mr Amit Kinani for their respective units at the said project. The
accused persans Mr. Lalit Goyal and Ms. Sapoa Goyal srmanged lavish partics to wap
prospective buyers. Copies of the letter zent by Mr. Lulil Goyal to the one of the
innocont aparirment bayers are attached.

In conlinuance with theit illegal acts, on 23.02.2013, [reo Residencics Conpany Pwi.
Lid. in connivance with Hyait International Technical Services, INC, with a malafide
inenticn anncunced thal it had entersd imo memagement apraement with the
intemnationally scclaimed hospitaliry chain, Hyatt Howls Corporation for the said
preject “Grand Hyatt Gurgacn Residensics™ branded lwomry Residencies and a Grand
Hyutt Hospitality Complex st its leeo City Complex. Further in connivance with
architectural firm Foster + Partnars, led by Lord Morman Foster and celebrity anterior
designier Tony Chi of the New ¥ork based Tony Chi and Associatzs, eo Residencies
Company Pyt Ltd. also announced that the said project will be designed by renowmed
Londen bassd architechural fimm Foster + Parmers, led by Lord Norman Foster ind
celebrity interior desigoer Tony Chi of the New York based Tony Chi and Associares.
Tt is pertineat 1o bring to your kind notice that the ¢irend Hyant Hospitality Complex is
oot a prajest of Tree Residencics Company Pyt Lid. but it is » projest of Iren Hoapatality
Company Pyt Lid. Copy vf the anncuncernent made by lreo Residenciss Company Py,
Lid daced 23022017 is attached.

DTCP approved the Building Plan on 03.67.2013. Copy of the approval of the issued
by DTCP dnted 03,07.2013 is atiached.

Thereafier in furtherance with theit illegal acts, under the guidance and direction of Mr.
Lalit Goyal, Ms. Sapoa Goyal, Mt Subbasis Lahiri, Mr. Yarun Khanna, Mr, Pankaj
Dragar, M. Jai Bharst Aggarwal, Mr. §. K. Agzerwal Ma Sangeeta Aggarwal, Mr,
Anupare Nagslia and other key managerial persons, without obtaining any {i} approved
Frvitnement Clearance Certificate, {ii] Mo Objection Certificate from the Haryana
Siate Polhution Coatrol Board, and {iiiy approved Fire Fighting Scheme, e accused
persons slared sxuavation at the said preject and demanded exeavation instalments
from the bnnocent apartiment buyees from 22.11,2013 onwards. From the demand raised
by lreo Residencies Company Pvt, Lid, it is cvident that these compamnies started the
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excavation prior to 22.11.2013. Copy of the demand_letter dated 22.11.2013 issued by
Ir=0 Residencies Company Pyt. Lid. is attached.

State Epvironment Impact Assessment Authotity granted Environment Clearance
Certificale to Commander Reallors Pvt. Lid. only on 25.11.2013. Capy of the
Enviremment Clearange Certificaie iszued by Stae Environment Impact Assessment
Aulbwrity dated 25, 11,2013 is anached,

The Haryana State Pollutivn Conteol Board gave its ne objection cortificate to eatablish
on 03.02,2014. Copy of the na objection cortificale to establish issusd by the Harpana
State Pollulion Control Board dated 03.02 2014 iz attached.

A Residence Purchase Agrecment was excuted between Mr Sanjay Wadboa on
behalf of Eight Nerth Ventures Pvi Limited and frea Residencics Cotnpany Pvt Lid.,
Commander Realtors Py Led., Fivernver Buildeon vt Lid., Aspirant Builders Fve
Ltd.. Bulls Realtors Pvt. Lid., High Star Buildorn Pvt. Ead. Fiveriver Townwship Pye
L., Regal Green Land Prt, Ltd. and Omamental Realiors Pyt Lid. on 304 April 2014
Copy of & Residence Purchase Agreemen iz aftached.

That the selicnt featares of the Residencs Purchags Agreament are a5 under:
“Please read the following comiiiion carefully.

it ix specificatly clavified fo the Allotee(s) that the proposad for sale of ihe residence-
kit in the “ORAND HYATT GURGAON RESIDENCES" is subject to the urtique sel of
conditions sef out in this Agreement. By signing this Agreement, the Allosiee(s) would
be deemed to hove read over, wndersivod and aocepted this Agreement i ils entirely.

The Company shafl be entited to vefect and refitse lo execute any Agreement wherein
the Alfattee(s) has made any correctivas/canceliaions/dlterations/modifications e, 19

this Agreament.

fd) The Confirming Faries along with sheir aysocine companier [ dsiociate
Companies'} ave amongst themselvey the ownars i possestion of cevtain
frechald land located in Sector-58, 30, 60, 61 and 62 in the revenuz estate of
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Village Ghata, Ulawas and Behrampur, Tehsi! Sehna, Distriet Guraaon,
Harvana thereinafier referred to a3 the said “Lamd ™). Owt of the said Land, the
Conftrming Pardes alomy with the Awsociate Companies arg amangs!
themsehies the aheolute swrers of a mubsiantial part thereof, whereas certain
portions are ewnad by individual land owners ("Land Ovwnars™) who have
eniered into colfaboration with them and alvo vested the Confirming Farties and
Aisociaie Companies wiik ihe rights ie develop ans sclf the said Land.

The Confirming Forties along with rthe Asseciofe Cowpanles amongst
themelves and on behalf of the Land Owners have obinined varions courents
and assurances from me Director General Town and Country Plapning,
Huyana, Chandigarh ("OTCP ") with regord o the development of the said
Lapd as a ploited coloay under flarpena Developaremt and Regulotions of
Leban Arcas Ael, 1978 ("Act”) The Confirming Porties alomg with the
Azsociate Companies qre continuieg ta aoguire firther fardys 50 a5 lo augsen!
the aforesaid plotted colony inlo o modern residexsial lownship (Reramafier
referred ta os the "IREQD Cigp ™).

Ot of the area comprising the smid plotted polony the Confirming Parties along
with the dssociote Conipanies are entiled fo develop cerfein areas as groug
housing colontes, Pursuant therelo the zoning for an aren of approximately
17224 ATRES hae been approved and ouf of this an arex approximaialy 14,816
ACRES lncated near Souwthern Periphery! Road, Sector- 38, Guvgaen, Hervana
fexcfusively ovaed by the Confirming Purties along with ceriain Land Chvneors™
has becn carmarked for development in a condominium sething af describad
heveinafrer f"License ). Qut of the said Licevse an areq of ¥ ACRES (" Reserved
Land ") as marked out in the Layoul Plan, -ANNEXURE-IF shall nat form part
of this Agreement amd the sume shall contiaie to remain Jat the ewnership and
control of the Company/Confirming Pariies, The raid Reserved Land is owned,
wnded and developed by the Compary at its own cost and the Alloree shall rot
Rave any right, ttle or interes! therein, whether the ownersiip, usage or
otherwise whaispever. The remaining are of 9.815 ACRES has been earmarked
for ihe devefopment of approximarely 280 bramded residentiol wmits, In a
condominivm! apariment selfing, spread ocross multiple iewers consisting of

g
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mulfiple tevelsioors, along with other developed siler/units, complete in alf
respects i accordance with the specifications set cut thereln (kercinifler
referred o ar the said “ Profect ")

The Company hias entered info ceriain agreements exch daicd 28% Seprember,
201 with Hyast iternavional Corperation, & company organized under the
laws of Defaware, with ity principal place of businets located at 71, Sotwth
Facker Drive, Chicaro, inois 60606, U.5.A. (“Hwat") / itz affiliotes, a5
foltows:

Livense Agveement - prirsuani fo which the Company is permitied io vse, subject
in rceriain condittons, e brand nome “Grand Hyatt” for the Residence-

Compiles;

The Allowes bas been made aware that the Company is siill in the process of
developing the said Project, and in pursuance thereaf it iz wndersiood and
agreed by the Allottee that the location, Tavout, rize or dimension of sald
Residence-Unit including ity Specific Avea are testadive emd Sulyect io chonge
and muy, oi sole discredion of the Company, be madified or revised or changed
from lime lo time during the course of is completion and il grant of the
Eecuparion Cerificaie,

T aider fo confinne ta retain Whe limited rights to the “Grand Hpaif™ brand
name and frademarks, rhe Residence-Complex musr be opermied and
maimtained and the residence-pnits must be siarkeied and sold in accordance
with the Brand Standards. An affitiate of Hyatt will, as ont ageni of the Company!
M54, manage the Residences-Complex pirsuant be one OF MOrE Superiiory or
mandpement agreements exscuted between the MSA andior the RFA, end the
“Greand Hyas " brand reme and trademarks will nor conlinue fo be associated
with the Residences-Complex npor lermimaiion of thase agresments, or e
ferminaiton of the Residencer Managemeni Agreement or the Hotel Agreemenis
Jor any reasen wharsogver.
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f43  [f the Hotel Apreaents are terminated, the Hotel, the Residences-Complex and
each of the resfdence-unifs vease wsing the “Grard Hyan™ brand name and
irademaris,

{4.10) The (ompany proposes ip separately develap u large “organized green™ area
comprising a compesite block of approximataly 50 ACRES in the surrounding
profects being developed hy it including the Reserved Land. Subject to the
success of certain further efforts being made by the Company and necessary
approvals from the Government, the said "organized green” shall be apread
aver severil projects being devetoped by the Company, in the IREQ Ciy
including the area exchuded herein as the Reserved Land and marked out ax
such the Layout Plar, ANNEXURE-If. The said Reserved Land falis outside the
ambit of this Agreement and it as ror been inchided while calculating 1he Super
Area for the soid Residence-Unit and the Allottee hereby aclmowledges and
agrees that it shall nor have any right. tile or interesi therein, whether of
ownership, usage or otherwise whatsoever on the Reserved Laond. Further, the
Reserved Land shafl not form part gf Common dreas to be ret oul in the
Declaration to be filed in due course for the Livense. The Company shalf further
endeavour, subject fo oblaining requisite approvailt to develop vpon the swid
“organized green” including the Reserved Land, a golf park

That 23 per the Residence Purchass Agreement, the innocent apartment baryers
including Mr Sanjay Wadhwa have (o pay he consideralion amount in instalmenis on
stape wise completion of construction of building (Consituciivn Linked lostalment
Plag). As on date Me. Sonjay Wadhwa has paid a tatal sur of Bs. 11,63 70.805.53 to
the accused persons, Porther as oo date [reo Residencies Compeny Pvt, Lyd,
Commandar Realtors Pvi. Ltd, Fiveriver Boildcon Fvt. Lid, Aspirant Buikders Pt
Ltd., Bulls Reultoes Pwt. Lid,, High Star Builders Pvi. Lad, Fivativer Township Pt
Ltd., Regal Green Land Pvt. Ltd. and Oroamenta] Realtors Pvi. Lid have realised more
than Rs.400,00,00,000.00 (Rupess Four Hundred Cromes only) from the inoocent
apartment buyers including Mr. Sanjay Wadhwa.
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Haryana Firs Service approved the Fire Fighling Scheme to Commander Reakhors Pvt.
Lid. on U£.01.2015. Copy of the approval of Fire Fighting Sclrenwe issued by the
Haryana Fire Servive dalcd 06.01.2015 i5 attached.

In furtherance of the well thought ilicgal plan 1o lure the innoced apartment buyers
incloding Mr. Sanjay Wadhwa and sonvince them to myvest their hard-samed life
savings in the aforesaid project, the accmsed persons commited fraud, chesting,
eriminal conspiracy and erimital breach of trusl and ather illegal acts in the following
manner;

IRED RESIDENCIES COMPANY PYT. LTD. LAUNCHED THE PRINECT
“GRAND HYATT GURGAON RESIDENCES® WITHOUT (D
ENVIRONMENT CLEARANCE CERTIFICATE, (I} NO OBJECTION
CERTIFICATE FROM THE HARYANA STATE FOLLUTION CONTROL
BOARD, () APPROVED FIRE FIGHTING SCHEME, (I¥) AFFROVED
ZONING AND BUILDING PLAN FROM THE CONCERNED GOVERNMENT
AUTHORITIES! DEFARTMENTS

Under the guidenes and direction of Mr. Lalit Geyal, Ms. Sapna Coval, Mr. Subhasis
Lahiri, Mr. Vamm Khansna, Mr, Pankaj Cragar, Mr. Jai Bharat Aggarwal, Mr. 5. K
Aggarwal, Ms. Sangeeta Apggarwel, Mr. Anupam Nagalia and other key managerial
persons, ireo Residencies Compuny Pyt Lid, Coxunander Realiors P, Lod., Fiveriver
Buildeon Fvt. Lad, Aspirant Builders Pyt Lid., Bulls Realtors Pvt. Lid, High Star
Builders Prt. Lid., Treo Put, [rd., Adson Pwi. Lid, Fivarver Township Pyt Ltd., Bard
Core Reattors Pvt, Lid, Regal Green Land Pyt Lid. and Orovannental Realtors Pt Ltd,
in cotnivance of the public officials bunched 1he said project and lured the innocend
epartinent buyers inchuding Mr, Sanjay Wadhwa to iryvest their hard eamed life savings
in the project without the requisite approval, sanction, consent, ne phjection #tc. from
the concetned gove. authoriies. Tha details of the approvals and excoution of work and
booking apaitinents are as under:

51 Na. Particuliars Date pssilacs

1. Licensa No63 of 2000 igsued by DTCP 03.11.200%9
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295"

2, Licenze Na. 107 of 2010 issued by DTCP 20.12.2010
3, Booking of Apartwianl in the projest staned by | Prior ()
Commander Realtors Pyt Lid, Frvedver Buildeon Pyt | 13.04.2012
Ltd., Aspiram Builders Pvi Lid., Bulls Realiers Pyt Lid..
High St Builders Bvt. Lid, Ireo Pst Ltd., Adson Pvi,
Lid, Fivenver T:mmship Pt Lad., Hard Core Realtors
Pvi. Lid, Regal Green Land Pvt. Lid and Omamental
Realtors Pl Lad.
4, License No.60 of 2012 issued by DTCP 15062012
5, Approval by Divisiotial Forest Officer 07.08.2012
h. Zoning Plam approved by DTCP 0d. 122012
T. Buiiding Plan epproved by DTCP 03.07.201 3
5. Liep Residencies Company Fvt. Ltd., Commander | Poor te
Realtors Pyt Lid, Fiveriver Buildcon Put, LAd., Aspirant | 22,11,2013
Builders PvL Lid., Bulls Realtors Pvi. Lid., High Star
Builders Pwt. Litd., Lrec Pvt. Lid, Adson Pvi. Lid,
Fiveriver Township Pvt. Lid, Ilard Corc Roaltors Pyt
Lid, Regal Green Land Pwi. Ltd. and Omamental
Realtore Pot. Led. started construciion snd development
at the said prapect
9. Environmenl Clearance {erhlficate issued by Swte | 23.11.2013
Envirenment Impact Assessment Aulborily
1¢. | Mo objection certificate to establish issued by Haryena | 05.02.2014
Stats Pollution Contral Boward
11. Fire Fighting Scheme approved by Haryaoa Firs Service 0501.201%
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12. [ DTCP in view of revised the schedule of lands all the | 09.12.2015
sanchons! approvals pertainung to the License Do. 63 of
2009, 107 pf 2010 and 60 of 2612 stand cancelled.

13, [ DTCP revised the schedule of lands and peniaming 0 the | F0.032016
Lirense Mo 60 of 2012 and all the sanctions! approvals
stand carcefled

4. | DTCP revised the schedule of lands and pertaiming te the | 10.05 23146
Licenze No. 107 of 2010 and all the sanctions! approvals
stand cancelled. 16.06.2017

Haryana State Pollution Cootrol Board issusd the oo objection Consem to Establish
cnily on 073.02.2014, wherens the aforementioned enmpanies starled the excavation and
development at the project site before 22.11.2013, prior 10 the issuance of the no
chjection certificale,

Haryana Fire Service Depariment approved the Fire Fighling Scheme only on
08012015, wheresas the aforementiongd companies staved the conswruction and
developrment work atthe said projest peior to 22,11.2013, much prier Yo the issmance of
the Fire Fighting Scheme and severa! floors were constrycted by the time this approval
wad received,

Siate Envirooment Impact Assessment Authority grantsd Envircameni Clearance
Centificale oy Commandsr Kealtors Pvi Lid. caly on 25002013, whereas (he
Companies started booking «f Apacinrent in the project prior to 13.04.2012 and also
started the excavation and development at 1he project before 22.11.2013.

YIOLATION OF THE TERMS AND CONDITIONS OF THE LICENSE N(. 53
OF 2009, LICENSE NO. 187 OF 2016 AND LICENSE NO. 60 OF 1912

That in tetrms of the Licanss MNo.63 of 2000 dared 03.11.2009, License Mo. 107 of 2010
dated 20.12.2010 and Licerze No.6Q of 2012 dated 11.06.2012, Commander Resltors
Py, Ltd., Fiveriver Buildcon Pyi. Lid., Asplant Builders Prt, Lid,, Tulls Realtors Pvt,

13
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Ltd., High Star Builders Pvt. Lid, Ireo Pvi. Lid., Adson Pvi. Lul, Fiveriver Teownship
Pvt. Lid, Hard Core Realtors Pyt Lid., Regal Green Land Pyvi. Lid. and Ormamental
Fealtors Pvt. Lid. have to fils dotils of sales booking aad collaction frem the Fusocsnt
apartmyen] buyers with DTCPE evary year within 0 days of financisl year closing.
However, the said license helding companies with a malafids intenlion pnever filed the
details with DTCP.

In 1=rms of Clause & of the License No. 63 of 2009 dated 03.11.2009 and Clause 3(g)
of the License No. 107 of 2010 dawed 20.12.2010, Commander Realtors Pvt. Lid.,
Fiveriver Buildeon Put, Lid., Aspiramt Builders Pyt Lid, Bulls Realtors Ps. Lid., High
Star Builders Put, Tad,, Treo Pyt Led, Adson Pet. Ltd,, Fiveriver Township Pyt Lid,,
Hard Core Realioss Pye, Lid., Regal Gireen Land Fvit, Ltd. and Omamental Bealwory Pyl
Ltg, and olbars were resiraines from giving any advenisement for sale of floor area in
Commencial Area and Flat i the proup housing area before approvel of layout plan
Mbuilding plans oftbhe same. DTCP sppraved the Building Flan on 17.11.2012, whereas,
in contravention of the Clavse & of the License No, 63 of 2009 dated 03.11.2002 and
Clause 3(} of the Licenge No. 107 of 2010 dated 20-12,2010 and Pablic Notice dated
30.122010 and even before the issuance of the License No. 60 of 2012 daled
11.06.2012, the aforsrnentioned companies launched the said project and approached
the pablic at large to scll Apartments in the project. lrso Reswdencies Company Pyt
L. started hooking of Apaninents and receiving payments towards the same prior to
13.04 2012 without any approved luyot and building plam,

YIOLATION OF THE PROVISIONS UNDER TIE BENEFICLAL INTEREST
POLICY OF THE STATE OF HARYANA

Stele of Haryana on 18.02.2015 under Section 9A of the Haryuna Developenent and
Reguiation of Urban Areas Act, 1975 ammounced Benaficial Tnterest policy. Under the
said policy, the exisiimg developer shall file application with DTCP for approval in any
cape if the Developer is not the vwner of [and aod / or License and (hes Invalving change
i the bencficial interest of the existing developer, designaied at the time of gramt of
licensa, Tt is stated that [o Residencies Company Pvt. Led., Commander Realtors. Pvt.
Ltd., Fiveriver Buildoon Py, Lid., Aspirent Buikders Pyvt. Lid., Bulls Realtors Pvt. Ltd.,
High Star Builders Pvi. Ltd., Treo Pvi. Lul, Adson Pvi. Ltd., Fiveriver Township P,
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Lid.. Hard Core Realtors Pyt Ltd, Regal Green Lond Pvt. Lid. amd Omamental
Realtors Pvt. Lid. have not filed any application with DTCP seeking approval onder th
said policy. For obtalning Beneficial Intercst policy approval, Developer needs to pay
certain fees, Govt duties amd just W evade the same, the sferesaid companies have not
filzd application. The aforesaid companies are aware of this Beoeficial Infersst policy
and has filed several applicalions wnder the Bevedicial Imerest policy in 2615 iesslf for
other projects of liee. Copy of the Memo No. PU-51A20152707 deed 18.02.2015
issued by State of Haryana is attached.

34.  Under the aforementioned Beneficial Interest poly anncunced by the State on
18.02. 2015, 1he existing developer shall File application with DTCP for approval i any
case involving chenge in the beneficial interest of (he existing developer, desipnated at
the timie of grant of license, It is stated thal without the appraval from DTCP under the
said policy, Irco Residencics Company Tvr. Lid., Commender Realtors Pvs, Lad.,
Fiveriver Buildcon Pvt, T44., Aspirant Builders Py, Lid., Bulls Realtors Pve. Led, High
Star Builders Pvt. Lid., Ireo Pvt, Lid,, Adson Pvt, Btd, Fiveriver Township Pwt. Lid.,
Hard Core Realtors Fyvt. Led., Begal Green Land Pyt Lod. and Omamental Realors Py,
Ltd. cannot collect mongy from the inmocent apartment buyers includingMr Sanjay
WadhwaHowever, in violation of the aforesaid polwey of the Govemnment, the accused
perzons are collecting moosy from the innocent buyers.

CANCELLATION OF ALL THE APPROVALS SANCTIONS/ PERMISSION
LE. {1) ENY]RONMENT CLEARANCE CERTIFICATE, ([Iy) NO OBJECTION
CERTIFICATE FROM THE HARYAMNA STATE FOLLUTION CONTROL
BOARD, (I} APPROVED FIRE FIGHTING SCHEME, {IV) APPROVED
ZONING AND BUILDING PLAN 1SSUED BY THE CONCERNED
GOVERNMENT AUTHORITIES DEPARTMENTS

35 That as a consequence of a revised schedube of lands, alt the sanctions approvals
pettaining 10 the Licenss No. 63 of 2009, Licenst No. 107 of 20140 and License Ne. 60
of 2012 stand cancelled on 09122015 Copy of the erder of DTCF daved 09.12.2015
is attached
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Further as a consequence of the revised schedule of lands issued by DTCF vide order
dated 10.05,2015, again all the sanclions/ spprovals prriaining to the License No. 60 of
2012 stand cancelled, Copy of ibve Order dated 10:05.2016 of DTCP is aached

Again as a consequence of the revised scheduls of lands issued by DTCE vide order
dated 10.05.2016 and 16.06.2017, again al] the sanclions! approvals pertaining o the
License Mo_ 107 of 2030 stand arnulled 2b-initio. Copy of the Oeder dated 16.06.2017
of DTCP is attached.

As on dete DTCP has not approved the mvised Building Plan sod Zoning Plan
submitted by the accosed persons,

As on dae the accused persons does not have any approved (1) Zoning Plan, (i)
Building Plan, (i) Fire Figbling S<homs, (iv) Consent to Eswmblish wmd (W)
Environment Clearancs Certificate sz well as regisiration under the Real Estate
{Regulation and Development) Act, 2016 te do any canstruction and development work
 the zaid project. These companies fer the tase two plug years have ool talcen any steps
1 gel the Tequisile registration’ liccose! approvall sanction! consent’ oo objoction
¢ertificare to contmue the consiruction and developiment work at the sad project,

As on daig, after illegally enriching Lhemselves with the hard-eamed mency of the
Tnnocent epartment buyers includimg Mr. Sanjay Wadhwa, the sccusad persons have
abandoned the samd project,

CONTINUING THE DEVELOPMENT ANDF CONSTRUCTION WORK AT
THE PROJECT SITE WITHOUT ANY APPROYALS! SANCTIONS/
PERMISSION LE. {I) ENVIRONMENT CLEARANCE CERTIFICATE, (IT) KO
ORJECTION CERTIFICATE FROM THE HARYANA STATE POLLUTION
CONTROL BOARD, (ITI APPROVED FIRE FIGBTING SCHEME, (TV)
AFPROVED ZONING AND BUILDING PLaAN ISSUED BY THE
CONCERNED GOVERNMENT AUTHORITIES' DEPARTMENTS AFTER
09,12.2015

After, 19122015 undes the guidance and direction of Mr, Lalit Goyal, Ms. Sapna
Goyal, Mr. Subhasis Lahir, Mr, Varun Khanna, Mr. Pankej Dagat, Mr. Jai Bharat
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Aggarwal, Mr. 5. K. Aggarwal, Ms. Sangeeta Apgarwal, Mr. Anupam Nagalin and
olher key managenial persons, the aceused persens in ¢onnjvance of the public officials
coptinued the construction and development at the project “Grand Hyae Gurgaon
Reaidences” without any velid approvals, consent, permission amd ne objection
cerlificates of the concerned Govt Authorities i.e. (1) Zoning Plan, {ii} Building Plan,
(i1} Fira Fighting Scheme, {iv) Consent w0 Esiablish snd {v) Environment Clearance
Certificate. Cupy ol Ure photographs as available through Sateltite Google Earth Fro
arc attached.

FRAUD, CHEATING, CRIMINAL CONSFIRACY AND CRIMINAL BREACH
OF TRUST COMMITTED BY IREQ RESIDENCIES COMPANY FVYT. LTD.,
COMMANDER EEALTORS FYT. LTD., IVERIVER BUILDCON F¥T, LTI,
ASPIRANT BUILDERS PYT. LTD., BULLS REALTORS P¥T. LTD, HIGH
STAR BUILDERS PYT. LTDR., IREG PVT, LTD, ADSQN PYT. LTD.,
FIVERIVER TOWNSHIP FVT. LTD., HARD CORE REALTORS PVT. LTD,
REGAL GREEN LAND PVT, LTD. AND ORNAMENTAL REALTORS FVT.
LTD. AND THE KEY MANAGEMENT PERSONS OF THESE COMPANIES
LE. MR. LALIT GOYAL, M5. SAPNA GOY AL, MR. SUBHASIS LAHIR], ME.
YARUN KHANNA, MR. PANKAJ DAGAR, MR. JALI BHARAT AGGARWAL,
MR. 5. K. AGGARWAL, M5 SANGEETA AGGARWAL, MR. ANUPAM
NAGALLA AND OTHERS

Mr. Lalit Goyal, Ms. Sapna Goyal, Mr. Subhasis Lahiri, Mr. Varun Khaona, Mr, Panke)
Diagar, Mr. Jai Bharat Aggarsal, Mr. 3. K. Agearwal, Ms. Sangeels Aggarwal and Mr.
Antpam Nagaha have siphoned of huge amount of money from Treo Residencies
Company Pvr, Ltd, for their awtl benefit, which amounts wrongful gain to Mr. Lalit
Gayal, Ms. Sapaa Goval, Mr. Subbasis Lahiri, Mr. ¥arun Khanna, Mr. Pankaj Dager,
Wr. Jai Blwral Apparwal, Mo, 5 K. Aggarwal, Ms. Sangectha Aggarwal, Mr, Anipam
Magalia, Ireo Residencies Company Pvt. Ltd., Commandar Realtors Pyl Lod, Fiveriver
Buildeon Pvt. Lid, Aspirant Builders Pt Lid., Bulls Realtors Pve. Lid, High Star
Builders Pyl Lid., Ireo Pyi. Lid_, Adson Pye Lid, Fiveriver Township Pvi. Lid., Hard
Core Realwrs Pel. Lid, Regal Green Land Pyt Lid. and Ovnamental Realtors Pyt Ltd.
avd other unknown persons and wrongful loss to the innocent epartment buyers
mchuding Mr. Samay Wadhwa.

17



43

as,

46

41,

4%,

A&/

The accused patsons have enriched themselves by committing frawd, cheating, criminal
contpiracy and criminal breach trust upon the innocent aparttment buyers including Mr.
Sanjay Wadhwe The whole Buud, cheating, crimingl conspiracy, and breach must has
been commitied by the aforcmentioned accused eompanies under the direction md
guidance of M. Lalit Goyal, Ms. Sapna Goyal, Mr Subhasis Lahirl, Mr. Vaun
Khanna, Mr. Parkaj Dagar, Mr. Jai Bharat Agparwal, Mr. 5K, Agganwal, M.
Sangeeiha Aggaresl end Mr. Anupam Nagalia :nd they arc the ultimate beneficiaries
of all the illzgal acts,

keo Residencies Company Pyi. Ltd. has issued demand ! call notices demanding
payments from innocent apartment buyers including Mr. Sanjay Wadbwa for
Conatrustion Linked Payments sven afier 06.12.20H 5, Copies of the demand / call
notices issoed by Iren Residencics Company Pyr, Ltd, are attached

The innocent apartment buyers ingluding bMr. Sanjay Wadbwa haye paid aboul
R 400,00,00,000 (Rupses Four Hundred Crores only) 1o the accused persons, bl they
have been wranged and thalr money has been squendersd and misappropeiared.

The accused persons have realised arund 8044 of the consideration Amount 1o 1espect
ko the said praject from the iTmocent aparment buyers inclading Mr. Sanjay Wadhwa
From ticne 1o tine, However, the sceused persens heve spent 825 than 20%% of the project
eoat in the constrction amd develepment of the sakd progect

Till the end of 31.03.201%, ne / nil revenue iz recognited in the booke of lreo
Recidencies Company PvL Tad. in relation to the projescr.

As on dare, Ihe accused persons have only ennstructed the basic shell stocture of the
buildirigs i.6. colamns & slabs only. Mo fagade glass walls ave srected. Whereas, nll
date these compaties have notdane any intemal finishing work in the buildings. Caopics
of photographs vl the puildings src attached.

It 15 Fenther pettinent to bring to you oulice thak when the Transit Orented Developent
(TOD) policy was notified, the sforementioned companies dropped the 30 acres. of
green landseape plan from the project. The aforementioned companies dropped the: 50
acres of green landscape plan from the project without informing and taking consenst of
the lnnocent apartment buyers including Mr Sanjay Wadhwa. I 5 furdher pertinent o
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bring te your nobice thal the 0 acres land inchudes Govt. lands in tespect the Natignal
Conservalicn Zone (NCZ). NCZ land belongs o Government and has to be preserved
a5 11 is. 1t is absolutely illegal to make this NCZ a5 2 part of project.

That &2 un dale the agreenents betwern [reo Residencies Company Pyt Lid. end Hyan
Huotels Corporalion expired and the accused perions cannot wse the brand name “irand
Hyatt" anymore. Further the Agreomants with the intérior designer Tony Chi of the
New York based Tony Chi end Assoviates also expired.

The whole conracts! agreements with Hyart Hotels Corporstion and Tony Chi and
Agsociaies was nothing bul well-planned plot of e accused persons 1o commit fraud
and lure and sell the proposed apartments 1 the Inoocemt apariment buyers including
Mr. Sanjay Wadhwa at a prentium price and subsequently allow such agreements to
lapse.

The acewsed persons ie. Mr. Lalit Goyal and Ms. Sapna Goval sccumulated illege!
wezlth by wsing the money realised fram the innocent apartment buyers includinghiy
Sanjay WadhwaThe accused persons Mr. Lalt Goyal and Ms. Sapna Goyal bave
incorporased a limited Liability partnurship firm SURAQ Reallors LLF having its
registercd office at Gi-23, Ashok Vihar, Phase-l, Delhi- 118052 on 13.06 2017 and used
the rooney tealised from the Innocent apantment byers including Me. Sanday Wadinea
to sequice lands. Mr. Lalit Goyal holds 31.19% equity sbares of a company Mew Era
Buildwell Pvt. Lid. and New Erz Buildwell bolds $%% cquity shares of a gompany
Drevdhar Reallows Pyl Lid, end Devdhar Realtors Py Lid. bolds 89.5% equity shares
of Cotmmandst Realtors Pvl Ltd. Mr. Lalit Goval is indivecily controlling the aifairs
and management of Commandzr Realtors Byl Lid. Mr. Lalit Goyal has also acquired
more than 19 acres  including MP1of 702 acres & MP 2A 11.95 acres of land by
commitfisg froud wpon ihe inpecent apariment buyers  mcludingMr Sanjay
Wadbwaopy of the Master Data of SURAD Realtors LLT and Devdhar Realtots Pt
Ltd as available in the website of the Ministry of Corporate A ffairs arc attached. Copy
of the Transit Criented Development Zone is allached,

YIQOLATION OF THE PROYISIONS UNDER PUNJAB SCHEDULED ROADS
AND CONTROLLED ARFAS RESTRICTION OF UNREGULATED
DEVELOPMENT ACT, 1%53

13
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In terms of provision under Section 12-A of the Punjab Scheduled Roads and
Controlled Areas Resirivion of Ulvegolated Development Act, 1963, the police has so
inform the Dircetor of the cencerned Depariwens /Awheonty i writiog about amy
infoemation that it receives of a design to commit or of the commission of any offence
in violation of the provision of the Act or any rule or cegulation maede thersynder, As
per ihe provision under Section 12-B of the Punjab Scheduled Roads and Controlled
Arcng Restriction of Unregulated Development Act, 1963, the police shall amest any
pexson who commite any offence in violation of any provision of the Act or aoy tule or
regulaton made thersundar,

The zccused persons are liable o be pumished for commencing and contianing the
develupment and construction work al the project without the roquisthe approval,
wapgton, consent, no oejection from DTCE.

VIOLATION OF THE FROVISIONS OF REAL ESTATE {REGULATION AND
DEVELOFMENT) ACT, 1016

As on date, the said project is not registerad under the Real Estate (Regulation and
Development) Act, 2016, Afier the enactmenl of L 5aid Act, the accused persons arc
bound ty regiseer the project wnder (he Act

That in ordsr to escaps the obligation wnder the said Act, the accused persons with a
malafide intention have not registered the project under the Acl

VIOLATION QF THE PROVISIONS UNDER THE HARYANA FIRE
SERVICE ACT, 2

Ax per the provizion under Section 15 of the Haryana Fire Setvice Act, 2009, before
the coinmencement of any construction apd development, any person proposing W
construct a building proposed (o be used for residential purpose of mors thun 13 meters
in height, such as group housing, multi-storcyed flats, walk up epartments, otc, chali
apply for the approval of Fire Fighting Scherne confocming to nationsd Building Code
of [adie, the Disaster Management Act, 2005 (53 of 2005), the Factories Act, 1948 [ Act
63 of 1948} am! ttwe Punjzb Faclory Rules, 1952 and issue of no objection cerhiicate.
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Az per the provision under Section 31 of the Haryana Fire Serviee Act, 2000, whoever
contravenes any of the provision of the Act or any rule or notification mads thereunder
ghall be liable to be punished with impriscnment dor 2 term which may be salended o
thres months or with fine which moy be extended to Eupees Five Thousand or both. As
per the prowision under Seclion 32, whees an affence is committed by a compamy, every
personwho at the time the cffence was committed, was in charge of and was responsible
ta the company for the condust of duy ty Jay affairs of e coapany shall be deenved 10
be guilty of the offence and shall be liable to be proceeded against and punished
accordingly.

That the buildings in the said Project is more than 100 meters. In India, in case of an
incident of apy fire in a high-nige buildiog, the fire-fighting equipment of ke Fire
Service Depariment can reach only a helght upto 60 metess from owuside to coamra any
fire, In order to conieo] a fire in a building higher than 100 meters w1l require the help
of helicopters to use water and other fire control materials to control such fire. However,
the acoused parsons contimued 1o construcd and develop the wid project withaut any
valid approval of Harvana Fire Service,

VIDLATION ©OF THE FPROVISIONS OF THE ENVIRONKENT
FROTECTION ACT, 1%46

Bafore starting aty construcleon‘excavanon and sale of any space of apaniment o
anyon:, lhe colonisers or builders or developers or promoters of a real eztate project
also hes to obtain no objection certificate for establishment fiorn Haryena State
Pollution Control Board ymder the Water Act, 1974 and Air Act, 1981, Haryans Stai
Polluton Control Board granted 0o objection cerntificate for Consent (0 Esmblish 10
Commandsr Bealters Prl Lid to sstablish only an 03022014, wherans the accused
persons started booking of Apartment in the project priot 1o 13.04,2012 and akso stanted
the excavation and development :t the project befors 22, 11,2013 much ptior o He
1ssuance of the oo vbjection cenilivale,

All the aforementionsid accused persons in copnivance with each other, from the very
beginning procecded on dishonest amd lalse reprasenutions o inducs the mpocent
Apariment Buyers including Mr. Sarjay Wadhwa 1o invest our hard sarned life savings
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to invest and buy apartmwents i the aforesaid project. The accused persons concealed
material facts and nformation fiom the innocent Apadment Buyers including Mr,
Sapjay Wadbwa to llegally siphoned of the money realised from the innecemt buyers.,
The accused persons bave caused wromgful loss to the inmoccot apartment buysrs
in¢luding Mr. Sanjay Wadhwa and wiongful gain ta them by siphoning of the money
realised From the innpcent apadiment bayers.

The accused persons, from the very begioning had o mala (de miention to illegally and
unlawfully amass the hard-earned life savings of the innoeent bayers including Mi.
Sanjay Wadlwa, by fraudulently keeping them under an impression that the accused
persens bave all the requisite permiszsion, approval, conscot, ne objeetion from the
soncerned government anthoritics/deparanta to eonstruct and develop the projeel.
Whereas, the accused persons did not have the requisite permission, approval, consenl,
no ehjection From the concerned governmisnl auhonilics/departmieilts 19 constryet and
develop the project. Forller sller 09.12.2013, the acoused persons do nol have the
requicitc pormission, approval, cansent, no objection from the concomed govemunent
authorities” departments to constrsel and develop the project. Itis evidem that from the
very beginning the accused persons had the malafide intention only to realise he money
from the ionocent apartment buyers including Mr. Sanjay Wadhwa and ilicgally enrich
themselves in the name of cunsirwlion axl development of die said project, From the
very beginning the acoused persons never had any inlention to utilize the money realised
from the innocent apartment buyer: mcluding Mr. Sangay Wadhwa for the development
and construction of the project 2nd haad over the possession of their dream borne.

L, therefors, request you to register this complamt, direct investigations and appropriais
action agsinst the accused persons, in order that they may be apprehended and
prosesuled for fraud, cheating, criminal conspiracy and criminal breach of ust and
olber dlzgal acts under Sections 405, 406, 413, 417, 418,421, 422, 423, 424 and 170R
of the Indian Penal Code and other relevant provistons of Law,

Yours fanhinlly
ik
Sarabjeet Singh Chattath {Advocatz)

Mb!\ 72
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Annexure P-31
From: Sarabjeet Singh Chatrath <sschatrath ghar@gmail. com>

Date; Sun, 4 Oct 2020, 21:15

Subject Complaint against Ireo under Sections 405, 406, 415,
417, 418, 421, 422, 423, 424 and 120B of the Indian Penal
Cade and other relevant pravisions of law.

To: <cp.ggn@hry.nic.in>, <dcp.hgggn@hry.nic.in>
Sir,
1. |, Sarabjeet Singh Chatrath, Advocate on behalf of Ghar

Samadhan LLP, duly authorised by Mr. Sanjay Wadhwa aged
58 years S/O of Mr. Tilak Raj Wadhwa residing at A-80,
Sushant Lok-1, Gurgaan-122001. That Mr. Sanjay Wadhwa has
booked an apartment no T2-11-NS in Ireo Grand Hyalt
Residences, Gurgaon. That Mr. Sanjay Wadhwa has paid Rs
11.63,70,806 53 in total (details enclosed). That Mr. Sanjay
Wadhwa has authorised Ghar Samadhan LLP, a limited liability
partnership firm registered wunder the Limited Liabikty
Partriership Act, 2008 to file this complaint & also follow up on
thls complaint and io take all hecegsary lsgal actions on his
behalf, Ghar Samadhan LLP is incorporated with the aim 1o
provide services to homebuyers facing difficulties in obtalning
possession of fiats or obtaining refunds and assisting in
initiating kegal proceedings and obtaining remedies under
applicable laws.

2. The accused persons in conspiracy with each other have
committed fraug, chaating, criminal conspiracy and criminal
breach of trust and olher illegal acts upon the innocent
apariment buyers including Mr. Sanjay Wadhwa. The accused

persons have dishonestly and fraudulently, on the strength of
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false representations, in pursuance of a ctiminal conspiracy
amongst one another, induced the innocent apartment buyers
including Mr. Sanjay Wadhwa to invest their lifslong savings in
the project “Grand Hyatt Gurgaon Residencies” developed by
the accused Ireo Residencies Company Pvt. Lid. The formal
complaint is attached and all the annexures have been
uploaded on the google drive and the same is being sharad for
your immediate refarance.
hitps:/idrive.googie.comfdrivelfoldersi1p0_KACHNF 1 IBPZnxTO
Bc-s3fkDEFgmK? usp=sharing
hitps:/fdrive.google.comfdrivefoldersi slaSDIWiFwBix9ichSbM
Z¥qLUZgWiATK? usp=sharing

, request you to register this complaint, direct
Investigations and appropriate action against the aoccused
persons, In order that they may be apprehended and
prosecuted for fraud, cheating, criminal conspiracy and criminal
braach of trust and other illegal acts under Sections 4085, 406,
A15 417, 418, 421, 422, 423, 424 and 1208 of the Indian Penal
Code and other ralevant provisions of law.

Sarabjeet Singh Chatrath (Advocate}
+91 94176 24255

TRUE COFY
YrhF

(VANEET SONI)
ADVOCATE
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Sanjay Wadhwa 10 November 2020 at 1741

To: gow2qurgaon@gmail.com

Co: sschatrath.ghar@gmail.com, gharsanadhanip@gmail.com,

ss chatrath88@amail.com, peenawadhwa@amail.com.

Respected Sir,

This is regarding the above mentioned subject. | have
filed this complaint through email on 4th October 2020 through
my legal counsel Shri Sarabjest Singh. On Sth October 2020,
the hard copy of the same along with all the annexures was
submitted to the Office of the Commissioner of Police,

Gurugram.

After my reprasentation to the Commissioner of Police,
my legal counsal told me that my statement has to be recorded.
Since the content of the complaint already given through Shri
Sarabjit Singh is what | want to state | don’t see a reascn for
such a request. However, if you want any specific query please
ask me through emall and | will respond by email. My family
and | have suffered a iot of financial and emotional setbacks

becausa of this and we would request immeadiate actlon,

Though you should have registered FIR straightway on

my complaint dated 3rd October 2020 however you have still
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not registered FIR. Looking forward to your support and fair

treatment of a ragular Indian citizen like myself.

Best Regards
Sanjay Wadhwa
TRUE COFY
{(VANEET SONI)

ADVOCATE
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EIGHTH NORTH VENTURES PVT. LID.

A-50, SUSEANT LOK - I, GoRZAON - LZZ0UL, HARYRNA, INDCA
PROME . +%1 - OBLId - 4€35%00
FAX ¢ #Bl - 0123 - JcS55E0

EXTRACTS OF MEETING OF THE BOARD OF IMRECTORS OF EIGHTH NORTH
YENT ON_1008.2028 AT REGISTERED '

- =12.2{HH

RESDLVED THAT SAMIAY WADHWA BEING THE MMRECTOR COF THE COMPANY IS
HEREBY AUTHORISED TS EXCUTE, S1GN AND FILE ALL THE PAPERS RELATED TO
GRAND HYATT GURUGRAM RESIDENCES FTORMATION OF ASSQCIATION OR ANY
OTHLR COMMUNICATION FOR THE PURFOSE ON BEHALF OF THE COMPANY.

FOR ANDON BEHALF OF THE COMPANY

For bignossunin ventures Pul. Lid
}m\"_ ' For ciamua il VERIURES FL. Lt

2t .

IT&cho Direcio -
SANJAY WADHWA, NA [DNAMI WADHWA,
hraclor Dot
DIM 1803155 DIN (0130381

PLACE: GURUGRAM
DATED: 10,08, 202
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O IN THE HON'BLE COURT OF FUNJAB AND HARYANA HIGH COURT AT
CHANDIGARH,

In re:- CWP NO. "N"-?— of mzf

ﬁ k{i;}]ﬂ Ly Lfadbattq PETITIONER/ APPELLANT

Versus

/7 /i% %jﬁﬁiﬁﬂﬁf qonel @75 EspoNDENT/ DEFENDANT

KNGWHN ALL to whom these present shall come that 1f We the undersigned appoint,

HEMANT BASSI, - /srecf 127/

ADVQCATE S
ENROLMENT NO. P/595/1995 , /-/33%{*/
HOUSE NO, 23, SECTOR 5, CHANDIGARH. 9815466882 (M)

te be the advocates for the .ld MW in the above mentioned case tg. do all the
Fallowing acts, deeds all things or any of them, that is to say:
1. To act, appear and plead in the above-mentioned case §
Court in which the same may be tried or heard in the fr
heard i the first instance or In appeal or Letters Pat.
Ravision or Execution or at any other Stage of its progre:
2. To present Fleading, Appeals, Letters Patent Appeals, Ci
for execution, review , rayision, withdrawal, cornpromise or
affidavits of other documents as shall be deemed necessary or
prosecution of the <aid case in all its stages,
3 To withdraw or compromise the said cause or submit to arbitratlon any difference
or disputes, that shall arige touching or in any manner relating to the sgid Guse.
4. To receive moneys and grant receipts thersof and to do all other acts and things
which may be necessary to be done far the progress and in the course of the
prosaculion of the sald case.
5. To employ ary other Legal Practitioner authorizing him to exerclse the powers and
authorties hereby conferred upon the Atdvocate whenever he may think fit to do
5,

AND [/We hareby agree Lo ratify whatever the Advocate or his substitute responsible for the
rasult of the said case in consequence of his absence from the Court, when the said case is
called up for heating,

AMND I/We hersby agree not to hotd the Advocate or his substitute responsible for the result
of the said case [n consequence of his absence from the Court, when the said case is called
up for hearing.

AMD I/We hereby agres that in the vant of the whole or any part of the fee agreed hy
mefus to be paid to the Advocale remaining unpaid, he shall be entitled to withdraw from
the proseqsion of the sakd case until Lhe same is paid.

TN WITHESS WHERE OF I/We heraunto set myfour hands to these presents the contents of

which has been explained to and understood by mefus,
This Al dayof o 2020,

Accepted
Vport 7

LEMANT BASSI) l/ ”aqﬁﬁfﬁ:-r/'

Advocate (Signature or Thuenb Impression of Clent)
P/595/1995 St P Wm
f’ s 14 :?El/g ) /. 2 L

Fer Eigh Vemures Pa Lod.

Lty
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104
CWP Ne. 747-2021

: Sanjay Wadhwa
Vvs.
State of Haryana and others

Present : Mr Hemant Bassi, Advocate
for the petitioner.
(Presence marked tllrough video conference)

Going by the averments in the pet.i.'tion herein, if the same are true
and. were, to be believed. as such, prfm_a Jacie, it seems that the
developers/promoters: of the Housing- Project named “Grand Hyatt Gurgaon
Residences’ indeed have committed gross violations of law. Allegedly, the
mandatory statutory. sanctions from the competent authority ;.Werc not sought
before ,lauﬁching the projéctfsaie._ olf‘llxxlury flats and acceptance (_)f pui’chase

price from the prospective flat/home .I:‘u_uyiars.

Learned counsel for the petitioner vehemently argues that neither
any valid :;ebprovalr‘slatutory peﬁnisﬁibn not the requisite no objéction
certificates were granted to the licensee of the project by respondent
No.4/Direc}gj;_ Qene_@l, Depariment of Town and Country Planning (DGTCP),
which..is hccnsmg authority for grant of the project. He further argues that

prospectwe home buyers were mlsledlmduced into makmg payments by .the

representatwes of the deve}opets of- the prOJect on the ba5|s of constructlon

having been startcd at the project, gwmg the wrong :mpressnor! that it ls a’

_legally sanctlonedf pmject Notw:thstandmg hat the zonmg plans 'd bmldmg.- S

il h :the llcenseefdevelopers apart from there belng othcr statutory VIOIauons

:: Downloaded.on - 07-06-2021 152607



Learned counsel for the petitioner submits that éven though
instant "petition pertain_s to -an :independcnt and separate project, but the
-'dev’clop;f;fproniotc'rs; of the project seem to be habitual offenders of cheating
the gullible home buyers and playing with their money, since another similar
petition is pending before this Court qua another project Qf_ the same group of
developers/promoters, bearing CWP No.21021 of 2020, slated for hearing on

08.02.2021.
Notice of motion.
To be heard along with CWP No.21021 of 2020 on 08.02.2021.

Respondents No.2 and 4 are directed to jein the proceedings

personally through video conferencing on the next date of hearing.
in the meanwhile; respondent Ne.2 to conduct a preliminary
inquiry into the averments of the petition as also the allegations if there was any

violation in the statutory apbro\_ral__s and submit a short report thereof, on or

before the next date of hearing.
January 13,2021 ~ (ARUN MONGA)
vandana JUDGE

.. 20f2

=+ Downloaded-on - 07-06-2021 13:26:07 :::
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_'_‘_‘s-__eller_”. Necessary col_*_rectmns .be made accord mgl"

,_--__.Country Plannmg, Gurugram(respondent No. 4) .ha

'-.".through VJdeo conferenc =

203 CWP-21021 of 2020 (O&M)

Ash:sh Gupta Vs. State of Haryana &Ors

©CWPT47 of 2021 (O&M): -

Sanjay 'Wadh\fa . Vs, ‘State of Haryana &Ors.

Pr&sent- “ Mr. i-lemant— Bﬁé’_ﬁi,.AdvocatE

For the petitioners.
Ms. Mamta Talwar, DAG Haryana.
Mr. Shekhar Verma, Advoc'ate- =

For private respondents. :
(Proceedlngs condncted through VIdeo conferencmg)

CRER

' CM-1860-CWP-2021

For the reasons mentloned in the appltcatlon same is allowed

. ln second para of order dated 13.01.2021, wurd “llcensee” be corrected as -

MAIN CASE

Pursuant to_order d'ated 13.01. 2021

Gurugram (respondent No 2) and Dlrector, Department of Town and;'___--._'_. .'

j':‘: jomed the hearmg_-_:"" '

-An tnterlm report by respondent No. 2 has been tendered whtch

._.-:_'Statute andfor. Rules framed- th:reunder has been foun d on the part of the-"

- Dawnloaded 'on 07 06 2021 13 26 39

rhiss'ioner of Police;: - .-

mmutely lnspected the relevant records" and' no thatlon of the appllcable eI




developer/ licensee. According’ to him, minor violations, if any, are

compoundable. .Fc_)f which, developer has moved appropriate 'appliqatiqns, -
- vihich are in the pro'éés_s of decision maklng,m dccordarice with faw. N e
While- m_i '. the cher l"l.'éncl_‘, learned’ counsel for the petitidﬁeré'

'vehemently opposes the stand _@keh by the otﬁqial respondents and seeks

time to file an 5dc!itionai afﬁdqvit.
Adjourned to 27.04.2021.
Pleadings be completed in the meanwhile.

-A copy of this order be placi:gl on the file of connected case.

February 08, 2021 ~ (ARUN MONGA)

Jiten : - JUDGE -

20f2

-+ Downloaded on - 07-06-3021 13:26:39 =
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IN THE HON'BLE HIGH COURT OF PUNJAB AND HARYANA AT
CHANDIGARH

- Civil Writ Petition No. 747 of 2021

Sanjay Wadhwa .
L ... Petitioner

Versus

State. of Harj;ana_& Others

BT L L P R S el U s LL Y ) Respondents
INDEX

Sr. | Contents ' Date ‘Page Court |

No. no. Fee

1. [Written Statement by Jitender |08.02.2021  |1-2] |-
| Sihag, Chief Town Plannei‘
:Hatyana Department of Town and
.Country Plannmg on behalf of
Rcspondcnt no. 4.

2. |Annexure R-4/1 - Policy issued|18.02,2015" 2224 |-
vide memo fe.” . PF- ;
51A/2015/2708 dated 18.02.2015 |
regardmg change in bencﬁcial

1nterest in the licenses granted
--under Act no. 8 of 1975.

3 Annexurc R -472 ~ Copy of layout ] K 25
plan showmg the eute of the group |

housing society o_w:: an . area,

- (Narender Kumar)
o Distriet Town Plantier,
. D/6 Director, Town and Country Planmng,
N r.H’awana“Channgarh :




Sanjay Wadhwa

IN THE HON'BLE HIGH COURT OF PUNJAB AND HARYARA AT
' CHANDIGARH

Civil Writ Petition No. 747 of 2021

.+.... Petitioner

Versus

State of Haryana & Others

........ Respondents

Written Statement by Jitender Sihag, Chiel
Town Planner, Haryana, Department of Town
and Country Planning Haryana on behalf of
Respondent no. 4.

RESPECTFULLY SHOWETH:

That the p_c_titionéi'. in this petition has prayed for jssuance of directions

to respondent no. 1to3to registér an FIR against respondents no. 6 to
21, its Directors, Management and their Associates anq also respondent
no. 22 to 30 and take legal action as per allegations made by the
petitioner in this petition. The petitioner _fur_ther alleges that the above
said private respondents had siphoned off the money of ﬁ:__iime buyers
including that of the present petitioner and used the same for
constniction . of apartments in the project named as ‘Grand Hayatt
Gurgaon Reendences in Sector 58, Gumgram and that possessmn of the

Apartmeht has.yet not been handed ciirer to the pet_itioner. -

'l‘hat this Hor:'ble Court wde orders dated 13.01 2021 has dlrccted

answcnng respondcnt to join the pmcccdmgs of thls matter bel‘ore the

__Hon’blc Court on 08 02.2021 in rcSpect of the allcgatlons ol' the

peutmner that nelther any vahd appm\rals/ stamtory permissions nor_

t.he reqmmte no objectlon ccmf cates were granted to the licensee of the

MANINDER PN. EINGH
.05 1830 -

" CHANDIGARH -
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alleged project by respondent rio. 4. The relevant part of the order dated

13.01.2021 is reproduced as under:’

“Going by the averments in the pet:tzon herein,  if
g Ihe same are true and were ‘to be’ beheved as such, prima
facie, it seems that the developers/ promoters of the Housing
Project named ‘Grand Hyalt Gurgaon Residences’ indeed
have committed gross violations of law. Allegedly, the
mandatory statulory sanctions from the competent aythoﬁty
were not sought before launching the project/ sale of tuxury
flats and acceptance of pur-t::_hase price from the prospective
flat/ home buyers.

Learned counsel for the petitioner vehemently argues
that neither any. valid approvai/ statutory permission: nor the
requisite no objection geﬁ{)‘igates were granted ;_ro the licensee
of the project by respondent No.4/Director General,

- Department of Town and Country Planning (DGTCP), which is
-"-.Iioensing authority for grant of the project. Hé further argues

. that prospective home buyers were m;sled/ mduced into

' ‘making payments. by the representatives of the . deuelopers of

- -the project on the basis of construction havz‘ng"-'beéﬁ started at
the project, giving the wrong impression. that zt xs a Iega!ly
[ sancttoned pra_;ect Notr.mthstandmg, that the zonmg plans and

bux!dmg pians were annulled v:de an admlmstratwe ‘order

- dated 09.12. 2015 passed by DGTCP-respondent No4 on

""account of non-".'_ yment of the. statutory dues by the 3 '

Ircensee/deve!opers apart from there bemg o:her stq tory e "

molat:ons

3. 'I‘hat fr 'm thc pcrusal of the Rcs:": "nce Purchase Agreement (Annexurc

MANINDER mL?mk L‘.X

3021.02.05 15: " e(_: kg

o TRUE sa\NNED cow oF

i ORIGINAL PH o
_Nmmu_. Lo

:d.on 30 04, 2014.1’0:' Unlt No T2- ll-NS' th ﬂat ln quesnon is © .
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said to have been sold. to Eighth North Ventures Pvt. Lid. and the
petitioner has signed the said purchase agrecment‘_as the authorized
signatory of Eighth North Ventures Pvt. Ltd. Therefore, the fla in
__ciﬁestion has been sold to a company namely Eighth North Ven;rui'cs 'Pvt.
Ltd. and not to the present petitionier. However, the petitioner has filed
the present’ petition as Director/ agthorized representative of Eighth
North Ventures Pvt. Ltd, whereas no authority letter or resolution has
been issued by the aforesaid company to file the present petition. Hence,
the present petition filed by the petitioner in its individual capacity is not
maintainable for non-impleadment of necessary parties and liable to be

dismissed on this 'glz‘ound alone.

4,  That it is submitted that alleged property contenled in the present
petition relates to a group housing colony being dcve‘loped over an
measuring 17:224 acres in sector 58, Gurugram. The said group housing
project has been named as "Grand Hyatt Gurgaon Residences” as per the

Residence Purchase Agreement dated 30.04.2014 {Annexure P-1).

It is submitted that respondent no. 4 has granted Licence No. 63 of

2009 dated 03.11.2009 {Annexure P-2) under the provisions ol section 3
of the Haryana Development and Regulation of Urban Areas Act, 1975
(herein after referred to as Act of 1975} for setting up of a Residential
Plotted Colqny on the land measuring 110.84 acres (alling in Sector 58,
59 & 61, Districtl Gumgram. The said licence was granted in the name of
the private respondents i.e. the associate companies of M/s Commander
Realtors Pvt. Ltd. i.e. respondent no Th é_nt_'ering into _t_:'oll'rzs.fbéralion
agreement wi_t)_a the above said oo_mpanics".'l"ufther, respondent ‘no 4
granted Licehce No. 107 of 2010 dated 20.12.2010 (Annexure P-3) for
additional area measuring 140.356 acres falling in the same sectors i.e.
Sector 58, 59, 66 & 61 District Gurugram in the name of the associate

o mlompanies of respondent no. 7 and some individual land owners. In
MANINDER PAL SINGI Lo 4 Lo - Wi B % T
2021.02.05 15:10 .

TRUE SCANNED COPY. OF

gremac raddition to this, Licence Ng_.__sq of 2012 dated 11.06.2012 {Annexure P-4)
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{or additional area trieasuring 80.441 acres {alling in Sector S8, 59, &0,
61.& 62, District Gurugram was also granted in the name of some
i.nldi'éi'dﬁhl land owners and associate companies of respondent no. 7
entenng mto collaboratlon agr‘eement w1th respondcnt no. . Thus, the
total area of all thc three hcences ;e Llcence No. 63 ol' 2009 dated
03.11.2009 (110.84 acres), Licence No. 107 of 2010 dated 20.12.2010
(140.356 acres) and Licence No. 60 of 2012 dated 1 1;056..26_15;(39"44__1
“acres) forms a colony of an area m.éa'suﬁng 331.69 acres. It is brought to
the kind notice of this Hon'ble Court that sub-section 5 of section 3 of
the Act of 19_75 provides that each colony may have one or.miore licenses.

The said provision of Act of 1975 is reproduced as under:- .

“(5} Each colony mayoompnse of one or more licences with
. contiguous land pockets”
* Further; section 17 of Act of 1975 empowers resﬁpndént' no 4 to
allow transfer of any licensed land. The said provision of Act of 1975 is

reproduced as under:;-

17. Transfer of licence [Section 24}, — {{1} The oofdn'izer'may
transfer the licence gmnted to him under rule 12 to any other
person with the approval of the Director by mak:ng an
applzcat:on to the Dmector along with admmzstratwe charges at
E:_IIthe mte of ten pement of zhe fee prescnbed un.der ru!e 3 far

. lssuanoe of such licence, as applicable at the time of makmg

i 'n appheat:on for transfer of hcence

IPromded that m case part af Iwenced area is proposed to _

,. be traanermd the a_ -mmtstratwe charges shall be Ievzed on

only such' par! 'of lwenoed area, whzch is proposéd to, e 5

tmnsferred 1 iy

In. \new of the aforesa:d previ:"ons thc area of Licence No 107 ol‘

MﬂNINDER PALSINGH . . '
2021 02 05 15:10- .

oﬁmtuﬁ. aum?ﬁfﬁ owned by thc mdmdual land owners was l:rar:sferred in: Lhe namc




of respondent no. 7 and its associate compatiies as orders of respondent

f10 4 dated 04.12.2013 (Annexure P-17}. It is further stated that all the
associate companies of respondent no. 7 have also been impleaded as

private respondenits {respondent no. 8 to 21} in this petition.

S.  That out of the total licenced area of 331.69 acres, area measuring
17.224 acres is earmarked for group housing project wherein the unit of
petitioner is situated. The zoning plans of the said group housing project

were approvgd' by the office of answering respondent vide letter dated

04.12.2012 (Annexure P-9). The build__ings‘ plans for the aforesaid group’

housing colony was also approved by the office of answering respondent

vide letter dated 03.07.2013 (Annexure P-14),

6. That it is the contention of the petitioner that despite having recovered
huge amount on account of bookin_g of the ﬂa; from the petitioner and
some other sixhi_laﬂy situated persons, respﬁﬁdent no. 7 has not been
able to complete the project and hand over possession of the
ﬂat}apartment to him. It is further alleged that though the main
developer corﬁp’»any for the above said licenses was Commander Realtors
Pvt. Ltd. i.e. respondent no.7, yet the booking of the alleged flat was
made by respondent no. 6 i.e. IREO Residences Company Pvt. Lid. it is
also alleged that respondent no 6 has started booking of the ﬂﬁts even

before approval of the building plans.

7. ‘That a perusal of the petition reveals that though the petitioner has
- claimed that he l__ig_s also booked an apartment/ flat with respondent no.

6, yet the docurﬁénts ‘attached by the’ j:bgtitionér with .'thc b’étition

- riowhere state booking of the flat in the name of the pet'itjonc.r. In fact,

thé Residchﬁe Purchase Agreement (Anﬁexure 15-1] doéS-hot menlion th'al.

the petitioner is the purchaser of alleged Unit No. T2-11-NS. The

petitioner has only signed the said agreement on behalf of a gémpany

winmoes b semely Eighth North Ventures Pvt. Ltd. The receipts ‘of the amount
TRUE SCANNED COPY OF R e = ] 1k : : e I T
ORIGINAL PHRC - - -
CHANDIGARM
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deposited with the colonizer (Annexure P-28) are also not in the name of
the.potitiopcr/ company, rather these reo_oipts relates to Unit No, T1-08-

NS, Henco;i the petition is not maintainable on this ground also. -

8 _That rega.rdmg bookmg of the ﬂats by respondent no 6 mstead of
respondent no. 7, it is admitted that license no 63 of 2009, 107 of 2010
and 60 of 20 1_2 haye be_en grantod to rcspondent no 7 anld'i_ts_ a_ssociote
com.loanjcs. It is further oubfoittéd that Government has isstueéd the policy
insl;roctions dated 18.02.2015 in accordance with the provisions of
section 9A of the Haryana Development & Regulation of Urban Areas Act
1975, which allows ‘change in beneficial interést’ or change in the
existing Developer in any licensed colony, wherein there is no change in
the land schedule of licensed colony. The copy of the said policy

instructions is attached as Annexure R-4/1.

It s ‘furt‘lrl'ller submitted that f’espohdent no.” 7 has already
submitted an application on 10.11.2020 in the office of thé answering
respondent for change in devcloper/asmgnment of joml deVeIopment
right/ marketmg rights as per policy dated 18.02. 2015 I'or the. land
measunng 30 40625 acres falhng in.Licence No. 63 of 2009 107 of 2010
and 60 of 2012 alongwith administrative charges. In addmon"to this, the
developer company has also submitted application for change in

bcnef‘ cxal mterest as per policy dated 18 02.2015 for- tho land_‘measurmg

14.816. acres. The aforementxonod applxcat:ons for change of developcr

_are stﬂl under oonmderatlon of the' Department It is submltted that as

- pcr pohcy dated: 18 02. 2015 (AnmxureR‘!-fl), the exlstmg'Dcvebper__

(deslgnatcd as such at the tlme of gran___. of hoence} 1s rcqmrecl to. submtt

pphcanon to tho Director. Town and Country Planrung, Haryana ne E
Rcsloondent no 4 sccklng approval !‘or the samc a]ongwu:h consent o[ new _'_'

entlty ie. proposed to be mductecl as the developer or for : assxgnment of‘-;

dcveloper ":'_:and/or marketmg.".:'nghts ' _aloo_g_mth- :

RUE SCARNED €O

°".‘n:’”"¢'o"%a%“”&dm1nxstratwc chargea "B R




9.  That regarding delay in. complctmg the prOJt‘:Ct and handing over
possession of the apartmc:nt beyond the snpulated period as mentmned
in the Residence Purchase Agreement, 1t is. submltted that l.hls nssue is to
be decided in accordance with the terms and ‘conditions of the b:latcral
agreement executed by the developer company and the petitioner. The
answering respondents cannot interfere in such matters in view of the
law laid down by the Hon'ble Supreme Court in the case of DLF
Universal Ltd. and others Vs Director, Town and Country Planning,
Haryana and others while deciding Civil Appeal No. 550,551 of 2003 and

1611 of 2003 vide order dated 15.11.2010 had observed that :

“ In our considered opinion the I_J_irector is not authorized to
interfere with agreements voluntanly entered into by and
between th{e' ouner/ colonizer and thé purchasers of plots/ flats.
The agreed terms and conditions by and between the parties do
not require the _dpprovaf or mttﬁcafién by the Direcior nor is the
Director authorized to issue any direction to amend, modify or
alter any of the clauses in the agreement entered into by and
between the pcirﬁés.”

Thus in view of above judgment no relicf can be granted by the
answering respondent on this account.

10" That regarding request of the petitioner for initiating criminal
proceedings against the private respondents, necessary action is to be
taken by respondent no. 2 & 3, wherein this Hon’ble High Court has
already passed the order dated ;1'3.01'.20_2 1.

In view of the submis;fsions made in i‘;ﬁrgoing paras, it is respectfully
prayed that the petition may kindljr be dismissed being without any

merit.

'mumosn m smen

|- 20210205 15:40. .
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“REPLY ON MERITS:-

__prehmmary aubmlsswns, an apphcat:lon for change of

That. the contents of para no. 1 of the pctltlon are admrttcd io the extent
that the petmoner is a resident of Haryana and citizen of Indla HOWever

in VICW of the subrmssnons made m t.hc prcllmlnary subrmsswns 1t is

vehemently demed that ~ the petmoner is, entitled to mvoke the
extraordmary junsdlctlon of thzs Hon bIc Court by way of I‘ihng the'
present petition under A_rt_:_c_:_les 226/227 of the Consutunon_ of‘ India as
no legal right of the petitioner has been infringed by the answering
respondcnt ‘Regarding contents of para relatmg to payment of amiount of
Rs. 11,63,70,806/~ to respondent no. 6 by the petitioner for purchasing
an apartment/flat "in the project namely ‘Grand Hyatt Gurgaon
Residenooo’.a'nd_ siphoning of the said amount by respo_ﬁder’at no. 6, the
same relate to respondent no. 6 and hence are dcmed for want of
knowledge .

That the contents of para no. 2 of the petition relate to respondent no. 2
&3, " ‘

That the contents of para no. 3 of the petition relating to e::iéo{__ition of a
confidential agreement by and between respondent no. 6 &. 7" for
dcvclopment of the project named as ‘Grand Hyatt Gurgaon Rcsxdences

are demed for want of knowlcdge However, as submltted 1n the

_:'aJongmth necessary admm:stratwa charges as per pohcy dated

I:HMD[GARH

18. 02 2015 has been rcccwcd m the off' ice of the answenng rcspondent

‘ noWledge it is.also d

1ed that. pnvate respondents ave not obtamed i

Enwronmcntal Clearancc or consent to estabhsh and fire ﬁghtmg system

- from the oorwerned authontles Regardmg contentlon of t""'e' peutioner' c

MAN(NDER PAL SINGH .
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in a s_"cparate account for use in the development eri(é to be carried out.
in the said project, it is subihittcd that as per terms and coﬁfdi t_io'n:s'..or the
bilateral a'gréement executed by the (;_qlbn_izér-at the - time t‘ﬂ' g'rén_t of
' l:icg'n(;é' with the Director i.e. :Resporidexz'x_f no 4 at the tlmc of .'Igr"a'm'l_ of
lioeﬁée, the colonizer is i‘cq'ui'l"ed'to keep separate 30% of the amount
réalized from the plot buyers for e_xédution of the. internal development
works and construction of the coloﬁy.jﬂs per report of the Accounts
Section of this office, the developer company has Cc':.rﬁpli'ed with the above

said conditions. .

4, That the contents-of para no. 4 of the petitiéﬁ relate to respondent no. 6

and hence are denied for want of knowledge.

5.  That the contents of para no. S of the petition relate to ;espondént no. 6.
However, it is not _clispﬂted'thét out of the total i_ir_:enéed area of 331.69
acres, an area mc:a'\_suring‘- 17:224 acres is ééhﬁar_kcd for group housing
project. The said project has been named by the colonizer as ‘_Grand
erat:t Gurgaon = Residences’. The residence purchase agreé_ment

" (Annexure P-1) relates to this project.
6. Thét the contents of para na. 6 of the petition relate to respondent no. 6.

That the contents of para no. 7 of the petition are denied for want of

knowledge.

That the contents of paré no. 8 of the petitidn relating to any- payment
"made by the petmoner to the Sales Representatwe of reapondent no 6
are demed for want, of knowiedge The pct:twner has not enc]oscd any '

recelpt showmg thc sald amount pald to respondent no 6 or 7

9. That th'é conténts of para no' 9 of the petitiori relating tb'payment of Rs.
1,47,11 542/ and Rs. 99,24 807/ b}' the petitioner to respondent no. 6
 as part COl'lSldGl’athl‘l l'or the purchase of apartment are denied for want'.

_Eismlragzn PAL 1_A;&auﬁnknl;)wle:dg\*: 'l‘he petmoner has not enclosed any recclpt showtng the:
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10.

1.

- 12.

That the contents of para no. 10 of the pétition are admitted to the extent

of executiog"- of ‘Residence  Purchase Agré_c‘r‘nent dated

'30.04. 2014(Annexure P-1). However the agreement relating 0 Umt No.
_'f.'as T2-11-NS 1s m the name of Elghth North Ventures Pt Ltd and the.

':""peutmner has 31gned the sa.me as authonzed mgnatory of the above Sald

company.

That the contents of para no. 11.of the petition sre adrhitted to the extent

. that as per information available With the - answering respondents,

respondent no. 6 had started: construction at site. However, no

application for part occupatior certificate is received from the above said

respondents in this office. It is furthcr_etated that for redressal of the

‘grievance for not hending over possession of the apartment _as.pe_r-ﬁerms

and condmons of the residence purchase agxeement, the pct:tioncr has
the altematwe ‘remedy. of approachmg thc Haryana Real Estate
Regulatony__ﬂuthorlty, Gurugram or any other competent' cout_t of law.
The answcnng respondent cannot interfere in such matters in- wew of the
law laid down by the Hon'ble Supréme Court in the case ef DLF

Universal _Ltd_._Vs_Dx_reqtor, Town and Country Planning (supra}. - O

That the 'cbnteﬁt'é of 'para no. 12 of ‘the petition relate to the bfiirate
respondents i e respondent no. 6 & 7. However as already subm:tted m

the prehmmary suMmsmns, v:de Ietter dated 10.11. 2020, respondem

_no 7 has already apphed for change m developer as per pohcy Idated

:__-18 02 2015 wh:ch 1s under <:ensu:lerss.tlcu1 w;th the de 'art,mcnt of

-That the contents ol' para no. 13 of the petmorr are admlttcd _to_ the extent :

. :at-Llcence No 63 of 2009 dated 03 11-.2 09 (Annexl.lre P- 2) und

the provxslons of the Haryana Developrncnt and Regulatlon of Urban'-

Areas Act, 1975 "for settmg up of a Res;dentlal Plottcd Colony on l:he land




was granted in the name_'o_f :_t_n__-e' nrivate responde_n'te. .'i.'e.. the associate
companies and M/s Cdmmander Realtors Pvt. Ltd.. (respondenl:-no;..’i}
entenng mto collaboralnon agreement wuth the above sald company
F‘urther, Licence No. 107 of 2010 dated 20.12.2010 (Annexure p- 3] for
acldltional area measurmg 140. 356 acres i’alhng in the same sectors i.e,
Sector 58, 59, 60 & '61-;_ I_Ji_suict'Gurugram was also granted in the name
of the associate epmpaniee of respondent no. 7 and some individual land
owners, In addition to this, Licence No. 60 of 2012 dated 11.06.2012
(Annexure P-4) for additional area measuring 80.441 acres falling in
Sector 58, 59, 60, 61 & 62 District Gurugram was also granted in the
hame of some innividnei larid owners and associate companies of
respondent no. 7 entering into' collaboration agreement with respondent
no. 7. However, vide. order dated 04.12.2013 (Annexure P-17) area of
Licence- No. 107 of 2010 owned by the individual land owners ‘was
transferred in the nelme of respondent no. 7 and its associate comnenie_s_._-
' It is fu_l_"_ther stated that all the associate companies of respondent no. 7
have also been impleaded as private respondents {respondent no. 8 o
21)'in this petition. Thus, the total area of all the three licences is 331.69

acres,

14. That the.contents of para no. 14 of the petition are admitted to the extent

that . the original validity period of Licence No, 63 of 2009 dated

~703.11.2009 was for four years i.e. upto 02.11.2013. However, it is

' -'submltted that as per order dated 10.10. 20 19 {AnnexureP 27, the above

sald hcence has been renewed upto 02, 11, 2019 Furlher applicauon I'or'_:'f

renewal of the above sald hcence has also been recelved frorn respondent

no. 7 wh:ch is stdl under conmderatmn of the Department

15, That the contents of para no. 15 of the petltlon are admltted to the extent

'that the orlglna.l vahdzty penod of L1cence No 107 of 2010 dated

20, 12, 2010 was for four years ie. upto 19 12 2014 However, it 1s-'

MANINDER PAL SINGH -
2021 D2, D 5 2§

= e mu;mmu oc’ﬁ(mlttecl that as per order dated 10 10 2019[Annexure P—:26], the above
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i6.

17.

5 E MaNTHDER P

said licence has been renewed upto iE-)._lQI:.nE()_er}T Further, application for
renewsal q_f_ the above said licence has also been received from respondent
no. 7 which is still under consideration of the Depé;rt'me;ﬁt:' éon’tcnts of
para relatmg to the condltlons lmposed in the order dated 10 10 2019

being rnatter of record are not dlsputcd

That the contents of para no. 16 of the ‘petition relating ‘to grant of
Licence No. 60 of 2012 dated 11.06.2012 and the conditionsimposed-in

the said licence, the same being matter of record are not disputed.

That the contents of para no. 17 of the pi:tj‘iﬁon’ relating to issi._ne_ of Public.
Notice dated 30.12.2010 (Annexure P-5) by the answering -respondent
cautioning the general public as well as the persons/ company/ properly

dealers engaged in development/ Bookingj sale of plots in the private

' colonies to _r_jefrain from sale/ purchase/ bookings in such, projects for

which licence has not been issued by the"St_a;e Government b_eing man__er
of record are not disputed. However, it is sulbmittcd that it was for the
petitioner to have checked the record from respondent no. 6 & 7: before
booking the ﬂal_;'as to whether they have obtairned licence .I'rprj_n_ the

Department of To'w_ﬁ and Country Planning for development of the land

‘'where he intended to book/purchase ‘the apartment or. not The

2021.02.05 1
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setitioner canno'\_:.avoid its responsibility for his lapse and allege at this
stage that lic_egee:_::;was not in the name of the companyboekmg the

apartment:

That the content o of para no. 18 of the petmon rclatmg to. passmg of

s Reglstrar concemed when the land owner ls a dil'ferent person / companv

dithe developer company is d:fferent
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19. That the contents of pa:a no; 19_'_01' the petition are ag:lrﬁitted to the extent
that out of the total licenced area granted to respondent no. "?_'.';nd its
associate companies, an area measu;_ipg 17,224 acTes is earnfla.\jf].ceij fof
.'g_'roup housing project. Regarding bookiné{ :bﬁrc.h_asg_of the apartment by
_the_.petitioner with respondent no. 7, it was for the petitioner to have
verified/ checked the documents prescnted by resporident no. 7 as to
whether it holds a licence in its name or not. However, as already
submitted, respondent no. 6 had already submitted application vide
letter for grant of perm_issicin for change in beneficial interest as per
policy dated 18.02.2015 to the extent of 14. 816 acres in the above said
group housing project. As already submitted, the zoning plans for the
group housing project were approved vide lgtt_ei- dated 04.12.2012. The

buildings plans also stands approved vide letter dated 03.07.2013,

20l ‘That the contents of para no. 20 of the petition are denied for want of |
knowledge. The petitioner has not enclosed any document to sho_\ir' that
he had deposited the amount for booking/ purchase of the apartment
with respondent no. 7. The receipts attached as Annexure P-7 relate to
one Mrs. Monika Bindra and not that of the petitioner. Even the Suit/
ﬁat .No. is different than alleged to be booked by the petition#’r.
However, if any such complaint of pre-launching is received from any of
the complainant, the same shall be examined by the answgpiqg
'féépbndcnt on the basis of the documentary evidence given by the

complainant.

21. That the contents of para no. 21 of the petition 'relatihg to approval of the
' building plans by respondent no. 4 for :&__ic'f gm,sf housing project
measuring 17224 acres vide letter dated 04.12.2012 '(Anﬁe;(urc P-9)
being matter of record are not disputed. The said zon_i"ﬁ'g plan was
‘approved - after ' clearance of the due amouht;; of EDC and IDC by

2 ., res?onde'nt no. 6. -
MANINDER FAL SING . : :
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22. ‘That the contents of para no. 22 of the petition relate to respondent no.

22 and hence denied for want of knowledge. .. -

23.. That the cdn‘tents ﬁf para no. 23 of the petition relate to re's'pdni:iént_no.

6

24. That the contentions made in para no. 24 of the pétition are wrong and
denied. It is. clanﬁcd that the Labour Ccss undcr thc Buﬂdlng and. other
ICOh'stru;t-ibﬁ'_bekefs {RE &C8S) Act' 1996 is recovered by the answering
tespondent and further deposited to the account of the concerned
Iﬁépan_’tment before '_a'pproir'g-j of t.hé bﬁildihg plans. However, it dc;e's ﬁpt'_
mean that the colonizer has started construction of the building even

before approval of the buii_ding plans.

25. That the contents of para no. 25 of the :p-gtitioﬁ are admitted to. the extént
that the buil'd";i_ng plans of the group 'ho_usi'ng project measuring l7.224.
acres were ai‘.)]':rov;ed' BQ_IIfespondent no 4 t.ri'dé,l.étter dated 03.07.2013
(Annexure P-14) on the conditions mentioned -in the above said letter.
However, it is vehemently denied that the same was in violation of the
Rules and Regulations. It is clarified that tﬁ'e building Rlns can only be

‘approved after approval of the zoning plan and not vice versa.

26. That the contents of para no. 26 of the peti'tipn”ré_lating to demand bei'_rig
raised by respondent no. 6 from the petltxoner or other persons bookmg

'the apartment m the abovc said project’ are demcd for want of know]edge

However, as admltt_ed- by the petnt:ongr, thc Enwronment_g] Clearance

v1de letter dated 25 11, 2013 (Annexure P-16] ' It is a]so clar‘tﬁed that 1r

j_ there was, any constructlon before 1ssue of the Enwmnmental Clearancc T

:the cancemecl authorlty would hav I__'taken acnon agamst respondcnt no.

-Mll DER PAL GH
%gﬁl [02.05 15: 10
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27.

28.

20.

30.

That the contents of para rir;_i; 27 ‘of the petition rcléti"n"g' to issue of
Environmental Clearance vide letter dated 25.11,2013 byﬁ the concerned

authority are matter of record.

That the contents of _para no. 28 of the petition are matter of record. The'
submissions made in para no. 13 above are reiterated in response to this

para.

That the contents of para no. 29 of the petition regarding issue of no
objection certificate by the Haryana State Pollution Control Board vide
letter dated 03.02.2014 to respondent no. 7 béihg matter of record are

not disputed.

That the contents of para no. 30 of the petition are denied for want of
knowledge. The. petitioner has not attached any receipt of his showing
that he has booked the apartment with respondent no. & prior 16
13.04.2012. The receipts available at Annexure P-7 relate to one Mrs.

Monica Bindra and not that of the petitioner. Regarding Respondent No.7

to 23 authorizing respondent no. 6 for undertaking development and

3L

32.

mar-__l{ét:ing rights, the submissions made in para no. 7 of the preliminary

submissions are reiterated,

That the contents of para no. 31 of the petition relating to approval of the:

Fire Fighting System for the licences in question by respondent no. 5 vide
letter dated 08.01.2015 are matter of record.

That the contents of para no. 32 of the petition are admitted to the extent

that in cas¢ the building is higher than 100 mtrs, the approval of the

_ Airport Authority of India has to be obtained. However, the permission

-regarding obtaining a;ﬁﬁroval from the Airport Authority of .India is

examined by the answering respondent at the time of issue of the

Occupaﬁpn Certificate of the Bgiliding’s/"!‘o:w'ers, As already submitted, no

MANINDER PAL: SINGH - . -
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such request for grant of part occupation certificate has been received -
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from respondent nio. 7. Compliance of this condition would be ensured at

the time of issye-o_f the occupation certificate.

33. ;"That the contents of para no. 33 of the petmon relatmg to 1esue of
- rev1sed schedule of land :n respect of hcence no. 16 of 2008, 28 of 2008,
44 of 2011, 63 of 2009 107 of 2010 and 60 of 2012 béing matter of
record are not disputed. However, it is wrong i_o' allege that W’Ith the
revised reschedule of land, the zoningf 'bui_ld_ing plans aopiroved by the
answering respondent for the group housing area stood alse annuiled
with effect from 09:12:2015..1t is clarjﬁed that the sanctions/ apbrov_ai.s
of zoning plan/ building plan in relation to Licence No. 63 of 2009, 107
of 2010 and 60 of 2012 stoed annulled ‘qua only with respect to the land
Wthh was sub_]ect to revision and the land parcels which was aﬂ“ecled by
such revision and was falling in Sector 59, Gurugram However, the land
fo_r the group housing project measuring 17.224 acres was not affect_e_d
by such revision as the schedule of land for the gfoup housing area -“éa_s_
not subject to any. revision as this project is located in Sector 58,
Gurugram. The comr of the layout plan of "'t_he colony as approved \ndc
letter dated 11.06.2012 is attached as Annexure R-4/2. The site afrcét_gd
-vide exchange orderdated 09.12.2015 has.-__'lééeﬁ super imposed. m thc

above said layﬂilt"Plan and shown in biue hatching and the group

_ousmg measuring, 17 224 acres is shown m red colour, Hence, th

cantentlons made !by' the petltxoner in th:s para are baseleqs,'-:j

n'_usconcewcd_,'mlscons_tmed énd hence liable to be rejected.

S\ at the contentxons made ‘in. para no. 34 :"'pet;tlon are wrong andl

demed It is not even not dxaputcd by the petmoner that the zonmg .

ancl the bulldmg plans were approved by the*’ _ﬂ' ice ol‘ answenng

respondent fo:- the group housmg project Further, Enwronmental

Cleara.ncc Cernﬁcate has also been granted by respondent no 5

m;’m 1 L]ggépandent no. 7 has also obtamed consem to_establlsh Fn-e F1ght1ng'-

202 %2 05 AS lU
1
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'_:__3&3«'"& "Scheme has also been approved by the competent aut:homy However .
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contents of para regarding d'emahd_figis:ed by responden:l.; no 6 from the

_home buyers as installment of flats are denied for want of knowledge.

35. That the conténits of para no. 35 of the pé;i:'t_iop:'regardi_n'g issue of.

dema'iz-;c:l n'o_tfi'ce:s relate to te_spond'en_t no. 6. Regatdir’;é _a'nnt;lr_nent of the
zoning plan and the building plans as per order dated 09.12.2015, the

submissions made in para no. 33 above are reiterated.

36. That the contents of para no. 36 of the petition relating to passing of
order dated 10.05.2016 revising the land schedule under policy dated
15.07.2012 being matter of record are not disputed. However, il is
submitted that the sanctions/ approval of the 2zoning plan and. the
building plans was only qua the land for which the i'evis_.ed_ land schedule
was issued. Further, as is clear from Annexure R-2, the land schedule of
the grdup housing project measuring 17.224 acres is not affected by
such revision. Hence, the contentions made by the peti;'io_her in this para

are not legally tenable.

37. 'I‘hat'. _the_contcnts of para no. 37 of the petition are matter of record.
However, it is submitted that the sanctions/ approval of the zoning plan
and t_he building plans was only qua the land for which the revised land
schedﬁie ‘was issued. The land schedule of the group housing project
measuring 17.224 acres is not affected by such revision. Therefore, legal
rights of the petitioner are ndt-aﬂ'ected adversely m any way with the

passing of the order dated 16.06.2017. The area affected vide this order

is shown in-black hatching in the layout plan, copy _'qf 'which is available *

at Annexure R-2.

38. That the contents of para no. 38 of the petition are a:q_:lmittcd:-_to the extént
that respondent no. 7 had submitted application for approval of the
revised building..ﬁlﬁ;ié. The same are u'r.ider consic_leratipn in the office o[

the answenng respondent Iti is: further brought to thc kind- notice of this

MAN[NDER

_m‘ et mlgmbble Court that as per pohcy dated 28,01, 2013(copy cnclosed as"

Cl-ﬂ\ND[GanH
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Annexure R-3), whenever after issue of this policy, the building plans of 2

pr‘oject are révised"fhe same are approved in-principie and':thereafter,

i 't.he co]omzer is d:rected to invite objectlons from the exlstmg allottees by

1ssmng Pubhc Nouce in- thre,e news papers {two Enghsh and ome o

. 'Hde) 'I‘he butldmg plans are appmved f nally only after decision s

‘'takeén on the objections received from the exnstmg allottees, if 'any The .

'-samc pnnmple would be followed m th1s case also when l.he rewsed

buﬂdmg plans a.re approved in- prmmple The exlstmg allottees including

the petitioner would be free to file their _objCCtio_n.s_‘,_ if any. However,

régarding canceilation of the éanctionsf approvals granted by‘respoﬁd-ém

no. 2 vide order dated 09.12.2015 and 16.07.2017, the submissions

o made in pare rio;" 33 ;_u'ld 37 above are reiterate’d_:

39,

40.

41.

.__-;:apphcatron for regtstratmn of the said pro_lect w:th the Haryan Real L

. : 42.

En cfl'ﬁulmmu

. knowladge

S ’?f‘mﬁat the contcnts af para no 43 of the petxtlon" are. dcmed i'or wang oft
TRUESC&N EDCOW . . :.. . R

That thc cantcnts of para no. 39 of the petmon are admitted to the extent

-of renewa.l of Llcence No 107 of 2010 upto 19. 12 2020 vide order datéd

10.10.20 19 passcd by respondent no. 4.

That the contents of para no. 40 of the petltlon are admltted to the exterit'
of renewal of Lloence No 63 of 2009 upto 10, 10, 2019 vide order dated
1_(_).1'0.2019 passed -by__respondcnt no. 4. 1t is further submitted lhat_
appliéation for ”furtéhé;'ljg;'enewal of licence from 11.10.2019 has "béeﬁ

received from respondent no. 7, which is still under consideration in the

- -office of the _answe:_‘ihé; respondent.

That the contesits of para no. 41 of the petition relating to submission of

Estate Regulatoxy Authorlty, Gumgram under he___ pmvxslons oi' thc, eal-_’ 13

*Estate {Reg’ulatl 'n_and Devclcopmcnt] Act, 2016 aré demcd for want or" e

.That the contents of para no 42 of the peutlon relate to t‘ne pnvatc :

spondcnts

know) edge
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44. ‘That the contents of para no. 44 of _thc.'pcti'tioh relate to the private

respondents.

45, Tﬁat .thef con_tg_ntf_é éf pafé_-nb, 45 of the petition s.re _éémitted to the cxteﬁt
that Licence Nos. 63 of 2009, 107 of 2010 and 60 of 2012 have béen_
granted. in the parpe_-_g[ some a_ssocigte_ companies of respondent no. 7.
Respondent nio. € has also submitted a;.ij:_alicgtio'n dated 10.11.2020 for
allowing change in beneficial interest viz-a-viz changé in developer,
:Iassigr_nment of joiht devélopment rigl?_ts and marketi_ng ﬁghts as per
policy dated 18.02.2015 alongwith necessary administrative charges for
the project in question. The said'_appiication is under consideration of the

Department.

46. That the contents of para no. 46 of the petition relate to respondent no. 6

and .l‘y.eﬁce are denied for want of knowledge,

47. ThéEt the contentions made 1n para nb. 47 of the petition af:«é_not admitted
as Sucl;, It is wrong to allege that with the revised reschedule of land, the
zon_ingf building plans approved by the answeﬁqg respondent for the
group h:_ousin_g area stood also annulled with effect from 09.12.2015 as is
being -';llt_::ged by the petitioner. It is clarified that the sanctions/

ppro\éa_'ls of zoning plan/__ building plan in relation to licence no. 16 of
2008, 26 of 2008, 44 of 2011, 63 of 2009, 107 of 2010 and 60 of 2012
and Licence No. 63 of 2009, 107 of 2010 and 60 of 2012 stood annulled
qua only w1th rcspect to the land w'hzch was subject to re\nsnon and the
land parcels whlch was a;ffected by such revmmn and was fallmg m--"-
Sector 59 Gurugram However, thc land for the group housmg project
measunng 17. 224 acrcs was not affected by such re\r:smn as. the
schedule of land for the group housmg area was not subject to any

rcvnsmn as this prolect is locatcd m Scctor 58 Gurugram as is also clcar

- . MANINDER PﬁcL SINGH
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49,
50.

Sl

52.

20

this para are baseless, misconceived, misconstrued and hence liable to

. be rejected:
That in 'rc;bly to 'p'afa'no 48 of -the petiti(;n, so far as they 'i'el-s;\-tfe:to

paymcnt made by the petrtloner and other home buyers to respondem" -

no. 6, the subrmsswns made in para no, 46 above are rcilerated'

However, rega;rdir;g tioﬁ" tftbmpletion of t.h'e prbjeét- within the stip’ulatcd"

. penod as per tefms and conditions of the- Resadence Purchase Agreement

'executed by the peutmner with respondent no. 6 the peut:oner has the

altcrnatlve remedy to approach the Haryana Real Estate Regulatory
Autherity, Gurugram for redressal of his gncvancc. The answering

respondent cannot mtcrfcrcul such matters in view of the law laid down

by the.Hon'ble Supreme Court in the case of DLF Universal Ltd. Vs DTCP.

and others (supra).

"'I"halj_t'-"t'hé contents of para no: 49 of the petition relate to respondent no.
_'6. : .

That the contents of para no. 50 of the petition do not relate to the

answering respondentgéi
That the contents bf_ para _né.-SI of the petition do not relate to the

answering respondents.

That in reply to parano 52 of the pctitidn, th'c Subr'nissions made in

'_para no. 6 of the prehmlnary submxssmns and para n0. 46 above are.

. relterated

MANINDER PAL SINGH
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2!

arisen to the petiﬁoner to file the preeene.-pe;titiOrl against the answering
respondent as no legal right of the petJtJoner has been 1nfr1nged by the
answenng respondent Even otherwnse the petltloner has the alternatlve
remedy to approach the Haryana Real Eetate Regulal.ory Authonty,
Gurugram by ﬁhng complamt to get his | gnevance redressed

6. That the cenfen're of para no. 66 of the petition are denied for want of-
knowledge. '

In view ‘of the submissionis made in foregoing paras, the writ
petition s without any merit and deserves dism,iSSé.I against the. answering
respondent. it is, merefere, respecﬂ;nily prayed that the same may kindly be

dismissed qua the answering respondent.

Place: Chandigarh - ~ (Jitendef{Sihag)
Dated: 05.02.2021 Chief Town Planner, Haryana
: Department of Town & Country Planning,
Haryana on behalf of respondent no. 4

Verification:

Veriﬁec_i- th_et the contents of para No. 1 to 10 of the [_Jre'_lirninary
submissiornis andpara No 1 to 66 of the reply on merits are true and correct to
my lmewledge and based on information derived from the official record, which

are believed by me to be correct. Legal submissions are based on advice,

Piace: Chandigarh .. itend Sahag)
Dated: 05.02.2021 .+ Chief Town Planner; Haryand
o Department of Town & Country Planning,
Haryana on behalf of respondent no 4

MINDER PAL SINGH ° ;
2021 lé%RS 15:10 ‘e
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Annexure R-4/1

Additional Chief Secretary to Govt. Haryana
Town & Country Planning Department.
To

The Director General,
Town & Country Planning, Haryana, Chandigarh.

Memo No. PF-51A/2015/ 2708; Dated: 18.02.2015
SUBJECT: PoLicY PARAMETERS FOR ALlowmG CHANGE IN BENEFICIAL

LICENCE GRANTED UNDER ACT NO 8 or 1975.

On account of the changing market dynamics, many requests have
been received in the Department during the recent times, for either ‘Change in
Developer’ or for ‘Assignment of Joint Development Rights and/or Marketing
rights’, wherein ‘Transfer of Licence’ is not involved, since no change in land-
schedule of the licenced colony ie involved. It has been observed that these
cases, though not involving change in land schedule of the licence and thus not
qualifying ae transfer of licence, inherently involve "change in beneficial interest’
of the existing Developer and thus policy parameters to enable decision on such
requests and recovery of administrative charges against the same need to be
prescribed. Accordingly, in exercise of the powers conferred under section 94 of
the Haryana Development & Regulation of Urban Areas Act 1975, the Governor
of Haryana is pleased to prescribe the following policy parameters in this regard,

2.0 BcorE OF THE POLICY: Any case involving change in the "beneficial
interest’ of the existing Developer, designated as such at the time of grant of
licence, shall be covered under the scope of this policy and shall accordingly
require an application to the Director General, Town and Country Planning,
Haryana (DGTCP) seeking approval for the same. Without prejudice to their
inherent general meaning, the terms:

(i) ‘change in bencficial interest’, shall include cases pertaining to change
in existing Developer; assignment of joint development rights and/or marketing
rights; cumulative change in sharcholding pattern beyond 25% of shun:holiling
existing at the time of grant of licence; etc., for which the licencee/Developer
shall be required to seek the prior approval of DGTCP, under the present policy;
and,

() ‘new entity’ shall include any individual/entity, either proposed to be
inducted as the Developer and/or sharcholder(s); or for assignment of Joint
Development and/or Marketing rights.

(i) 3.0 RECOVERY OF ADMINISTRATIVE CHARGES: Any applicant
secking suchchange in beneficial interest shall be required to deposit
administrative charges, at the rate of 25% of the applicable licence fee prevailing
on the date of such application and in the manner as prescribed under para 4.0
below.

MANINDER PAL SINGH
- 202 05
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Annexure R-4/1

From

Additional Chief Secretary to Govt. Haryana
Town & Country Planning Department.
To

The Director General,
Town & Country Planning, Haryana, Chandigarh.

Memo No. PF-51A/2015/ 2708; Dated: 18.02.2015

SUBJECT:  POLICY PARAMETERS FOR ALLOWING CHANGE IN BENEFICIAL
INTEREST, VIZ., CHANGE IN DEVELOPER; ASSIGNMENT OF JOINT
DEVELOPMENT RIGHTS AND/OR MARKETING RIGHTS ETC. IN A
LICENCE GRANTED UNDER ACT No 8 oF 1975.

On account of the changing market dynamics, many requests have
been received in the Department during the recent times, for either ‘Change in
Developer’ or for ‘Assignment of Joint Development Rights and/or Marketing
rights’, wherein ‘Transfer of Licence’ is not involved, since no change in land-
schedule of the licenced colony is involved. It has been observed that these
cases, though not involving change in land schedule of the licence and thus not
qualifying as transfer of licence, inherently involve ‘change in beneficial interest’
of the existing Developer and thus policy parameters to enable decision on such
requests and recovery of administrative charges against the same need to be
prescribed. Accordingly, in exercise of the powers conferred under section 9A of
the Haryana Development & Regulaﬁon of Urban Areas Act 1975, the Governor
of Haryana is pleased to prescribe the following policy parameters in this regard.

2.0 ScopE OF THE POLICY: Any case involving change in the ‘beneficial
interest’ of the existing Developer, designated as such at the time of grant of
licence, shall be covered under the scope of this policy and shall accordingly
require an application to the Director General, Town and Country Planning,
Haryana (DGTCP) seeking approval for the same. Without prejudice lo their
inherent general meaning, the terms:

(i) ‘change in beneficial interest’, shall include cases pertaining to change
in existing Developer; assignment of joint development rights and/or marketing
rights; cumulative change in shareholding pattern beyond 25% of sharehofding
existing at the time of grant of licence; etc., for which the licencee/Devetoper
shall be required to seek the prior approval of DGTCP, under the present policy;
and,

(if} ‘new entity’ shall include any individual/entity, either proposed to be
inducted as the Developer and/or shareholder(s); or for assignment of Joint
Development and/or Marketing rights.

(ii1) 3.0 RECOVERY OF ADMINISTRATIVE CHARGES: Any applicant
seeking suchchange in beneficial interest shall be required to deposil
administrative charges, at the rate of 25% of the applicable licence fee prevailing
on the date of such application and in the manner as prescribed under para 4.0
below.

MANINDER PAL SINGH . \ . . .
-2021@90515:l0 Provided that in case of ‘Assignment of Joint Development Rights
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charges shall be levied proportionately against such part of licenced area for
which the Joint Development Rights and/or Marketing Rights is proposed to be
assigned.

4.0 APPLICATION PROCEDURE: All such requests for change in beneficial
interest shall be accompanied by the following documents:

{ii A No-Objection-Certificate from existing ‘Developer’, filed through its
authorized signatory, specifically designated for the purpose; as well as from the
‘land-owner licencees’, in person (not through GPA/SPA assignees), to the
proposed change/assignment.

(ii) A consent letter from the ‘new entity’ for the proposed change.

{iii) Justification for such request.

(iv) The status regarding creation of third-party rights in the colony. In casc
ne third-party rights are claimed to have been created in the colony, an affidavit
to the said effect be also submitted by the existing Developer.

{v) Documents pertaining to Technical and Financial Capacity of the ‘new
entity’ proposed to be inducted as a ‘Developer’ or ‘shareholder(s}’ as per
prescribed policy parameters for the purpose of grant of licence.

(vi) A demand draft for 40% of the applicable administrative charges
calculated at the rates prescribed under para 3.0 above.

(vii) An undertaking to pay the balance administrative charges before final

approval.

(wiii) An undertaking to the effect that in case the administrative charges for
such cases is fixed in the Act/Rules at a rate higher than that being recovered,
the applicant shall be liable to pay the difference as and when demanded by
DGTCP.

4.1. EXAMINATION OF SUCH REQUEST UNDER THE PoLlicy: All such
requests received by the DGTCP under this policy shall be examined on merits
and depending upon the nature of request, the DGTCP may direct the
applicant/the new entity to furnish/comply with some or all of the following

requirements, as applicable, in a period not exceeding ninety days:

i) Fresh Agreement LC-1V, Bilateral Agreement to be executed on behalf of
the new entity and bank guarantees to be furnished by the bank on behalf of
the new entity against internal development works and external development
charges.

il) An undertaking to abide by the provisions of Act/Rules and all the
directions that may be given by the DGTCP in connection with the above said
licenses.

iii) A demand draft for the balance 60% of the applicable administrative
charges calculated at the rates prescribed under para 3.0 above.

iv) Registered Collaboration agreement between the proposed Developer
and land owning individuals/entities.

v}  Clear the outstanding EDC/IDC dues, as specifically directed by the
'DGTCP.

MANINDER PAL SERSRH Town Planner
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vi) In projects where third party rights stand created, objections regarding
change in Developer shall be invited from the allottees through public notice as
well as notice under registered cover, as per the detailed procedures and
proforma prescribed by the DGTCP.

vii) An undertaking to scttle all the pending/outstanding issues, if any, in
respect of all the existing as well as prospective allottees.

viii) An undertaking to be liable to pay all outstanding dues on account of
EDC and interest thereon, if any, in future, as directed by the DGTCP.

ix) An undertaking that all the liabilities of the existing Developer shall be
owned by new entity.

x)  Original licences and schedule of land.

xi) An undertaking that notwithstanding the assignment of joint
development rights and/or marketing rights to a third-party agency, for either
entire or part of the colony, the Developer shall continue to be solely responsible
for compliance of provisions of the Act/Rules as well as terms and conditions of
the licence (applicable in case of assignment of joint development rights and/or
marketing rights).

4.2, ISSUANCE OF APPROVAL/ REJECTION ORDERS: Subject to the
compliance ofthe terms and conditions as laid down in the in-principle approval
to the satisfaction of the DGTCP, the necessary approval may be allowed. In
case of failure of compliance of the prescribed conditions within the prescribed
period, the in-principle approval shall automatically . lapse and thc
administrative charges shall be forfeited. The applicants may, however,
resubmit their request along with fresh administrative charges, which shall be
examined afresh, on merits.

5.0 SPEcIAL DISPENSATION: (i) The administrative charges recovered
under this policy shall be credited to the IDC Fund created under Section 3-A of
the Haryana Development and Regulation of Urban Areas Act, 1975.

(ii) Depending upon the specific requirements on case-to-case basis, the
DGTCP shall be free to add any further condition at the time of grant of in-
principle approval or with the final permission, as deemed fit.

(iif) In such cases where either, the cumulative change in shareholding
remains below 25% of shareholding existing at the time of grant of licence, or,
there are changes in the Director(s) of the Developer/coloniser company, the
licencee shall be bound to inform the DGTCP at any/all such occassion.

(iv) The policy parameters as above shall be implemented with immediate
effect.

Sd/-
(Anurag Rastogi)
Principal Secretary
For: Additional Chief Secretary Lo Govt
Haryana
- B N ) Town and Country Planning Department

/Agsistant Tewn Planner
0 ']
s Irector Town & Country
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Annexure S-7 colly

751
= HARYANA STATE POLLUTION CONTROL BOARD
S C-11, SECTOR-6, PANCHKULA
VISP Website - www.hspeb.gov.in E-Mail - hspeb.pkl@sifymail.com
Tele Fax No. - 0172-2577870-73
No. HSPCB/Consent/ : 2821215GUNOCTE2297575 Dated:16/11/2015

To.
M/s : SU Estates Pvt. Ltd. & Associate Companies
Commercial Complex, Sector 58, Village Ghata, Gurgaon
GURGAON NORTH
122101

Sub: Extension in the validity period of NOC case of - M/s SU Estates Pvt. Ltd. & Associate
Companies

Kindly refer to your application for extension in validity of NOC received in this office
on 2015-09-18 on the subject noted above,

The matter has been examined by the board and as per the decision, the validity period
of Consent to Establish already granted vide letter No. dt. 16/11/2015 is hereby extended for
further period i.e. from 30/10/2015 to 30/10/2017 with the same usual terms and conditions as
mentioned in the previous NOC,

General Deficiencies :

Regional Officer, HQ
For and on be'half of chairman
Haryana State Pollution Control Board



i Haryana State Pollution Control Beard
T 4 HEPC, Bays 63-66, Sector-2, Panchkula

No. 3-15?(’/;2&!'] } ¢o9 Dated: 94,0 G- 20]7F

M/s Ireo Hospitaility Company Pvt. Lid.
{Formerly Known as M/s SU Estates Pvt. Ltd. & Associate Companies,)
Sector-58, Village Ghata, Guargoan, Haryana.

Sub: - Issue of Consent to Establish for extension from pollution angle.

Please refer to your Consent to £stablish for extension application received in this office on the
subject noted above. Under the authority of the Haryana State Pollution Control Board vide its agenda item no.
47.8 dated 28.04.83 sanction to the issue of " Consent to Establish for extension " with respect to pollution control
of Water and Air is hereby accorded to the unit for M/s Ireo Hospitaility Company Pvt. Ltd., (Formerly Known as
M/s SU Estates Pvt. Ltd. & Associate Companies,} Sector-58, Village Ghata, Guargoan, Haryana for establishment
of Commercial Complex with the followIng terms and conditions: -

1. -~ The industry has declared that the guantity of effluent shall be 0 KL/day for trade effiuent, 0
KL/day for cooling, 780 KL/day for domestic and the same shouid not exceed.

2, The above "Consent to Establish for extension " of the Project is extended upto 03.09.2020 i.e.
date of validity period of Environmental clearance. The unit will have to set up the plant and obtain consent during
this period,

3, The officer/official of the Board shall have the right to access and inspection of the inclustry in
connection with the various processes and the treatment facilities being provided simultaneously with the
construction of building/machinery. The effluent should confirm the effluent standards as applicable,

4. That necessary arrangement shall be made by the industry for the control of Air Pollution before
commissioning the plat. The emitted pollutants will meet the emission and other standards as laid/will be
prescribed by the Board from time to time.

5. The applicant will obtain consent under section 25/26 of the Water {Prevention & Control of Pollution)
Act, 1974 and under section 21/22 of the Air (Prevention & Control of Pallution} Act, 1981 as amended to-date-
even before starting trial production.

6. The above Consent to Establish is furthier subject to the conditions that the unit complies with all the
laws/rules/decisions and competent directions of the Board/Government and its functionaries in all respect
before commissioning of the operation and during its actual working strictly.

7. No in-process or post-process objectiohable emission or the effluent will be atlowed, if the scheme
furnished by the unit turns out to be defective in any actual experience.

8. The Electricity Department will give only temporary connection, if not granted earlier and permanent
connection to the unit will be given after verifying the consent to operate granted by the Board, both under Water
Act and Air Act.

9. Unit will raise the stack height of D.G. set/boiler as per Board's norms,

~ g



t

753

10. Unit will maintain proper logbook of Water meter/sub meter before/after commissioning.

11. That, in the case of an industry or any other process the activity is located in an area approved and
that in case the activity is sited in an residential or institutional or commercial or agriculture area, the necessary
permission for sitting such industry and process in an residential or institutionat or commercial or agriculture are2
or controlleg area under Town and Country Planning taws CLU or Municipal laws has to be obtained from the
competent authority in law permitting this deviation and be submitted in original with the request for consemt 1o
operate,

12. That, there shall no discharge directly or indirectly from the unit or the process into any interstate
river or Yamuna River or River Ghaggar.

13, That, the industry or the unit concerned shall not sited within any prohibited distances according to
the Environmenta! laws and rules, notification, orders and policies of Central Pollution Control Board and Haryana
State Pollution Control Board.

14. That, if the unit is discharging its sewage or trade effluent into the pubtic sewer meant to receive trade
effluent from industries etc. then the permission of the Competent Authority owning and operating such public
sewer should give permission letter to the unit and the same shall be submitted at time of applying for consent
to operate.

~ 15.That, if at any time, there is adverse report from any adjoining neighbor or any othes aggrieved party
or Municipal Committee or Zila parishad or any other public body against the unit's pollution; the {onsent to
Establish so granted shall be revoked.

16. That all the financial dues required under the rules and policies of the Board have been deposited in
full by the unit for this Consent to Establish.

17. In case of change of name from previous Consent to Establish granted, fresh fees for Consent to
Establish shall be levied.

18. Industry should adopt water conservations measures to ensure minimum consumption of water in
their process. Ground water based proposals of new industries should get clearance from Central Ground Water
Authority for scientific development of nrevious resource.

19. That the unit will take all other clearances from concerned agencies, whenever required.

20. That the unit will not change its process without the prior permission of the Board.

21. That the consent to establish so granted will be invafid, if the unit falls in Aravaii Area or non-
conforming area.

22. That the unit will comply with the Hazardous waste management rules and will also make the non-
leachate pit for storage of Hazardous waste and will undertake not to dispose the same except in the non-leachate
sit in their own premises or with the authorized TSDF.

23. That the unit will submit an undertaking that it will comply with all the specific and general conditions
as imposed in the above Consent to Establish within 30 days failing which Consent to Establish will be revoked.

24. That unit will obtain EiA from MOEF, if required at any stage.

=~ W]
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25. In case of unit does not comply with the above conditions within the stipulated time frame then the

Consent to Establish so granted, shall be revoked.

Specific Conditions: --

Other Conditions: --

1

o,

5w

The proposed unit witl install adequate acoustic enclosures/chambers on their D.G. Sets with
proper stack height as per prescribed norms to meet the prescribed standards under EP Ruies,
1986.

The proposed unft will provide adequate effluent treatment plant/STP as proposed to meet the
prescribed standards under EP rules, 1986.

The proposed unit will comply all the provisions of HW & OW Rules, 2016.

The proposed unit will instail adequate Air Pollution Control Device on its stationery source of
emission and shall comply the standards prescribed under EP Rules 1986 and amended till date.
The proposed unit will obtain prior consent to operate under Water Act 1974, Alr Act 1981 and
Authorization under HW & OW Rules 2016 before commissioning of the project.

Unit will neither generate trade effiuent from its manufacturing process nor discharge any kind
of trade effluent outside the premises. )

Unit will install acoustic enclosure on its DG Set along with adequate stack height as per norms.
Unit will obtain necessary approvals from concerned departments.

Unit will not install tube well /bore well without the prior permission of CGWA.

. Unit will not do any construction work in their project without obtaining valid renewed license

from DTCP and the CTE granted to the unit will become null and void if unit fails to renew DTCP
license.

11. Unit will comply all the terms and conditions of the previous CTE.

Endst. No,

-
Env‘ironmental Engineer

For Chairman
Haryana State Pollution Control Board

Dated

A Copy of the above is forwarded to the Chairman, Haryana State Pollution Control Board, C-11,

Sector-6, Panchkula for information and necessary action.

/

Environmental Engineer
For Chairman
Haryana State Pollution Control Board
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FHVERRMENMY OF HARY AN
STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY HARYANA
Bay No. 58-58. Pravatan Bhawan, Sector-2, PANCHKULA.

No. SETAA/HR2006/ - Dated: © . ..

CORRIGENDUM

Auention is invited to the SEIAA HHarvana Dinvironment Clearance Letter No.
SEIAA/HR/2013/619 dated 04.09.2013 issued for the Commercial Complex (1395
Actes) at Sector-58, Village-Ghata, Tehsil-Sohna, Gurgaon, Harvana M/s SU Estate Pvt,
Lid. & Associate Companies, Regd. Office: A-11, Ist Floor, Neeti Bagh, New Delhi-
110049. The following correction may be incorporated in the clearance lelter of the

company:

For: My/s SU Estate Pvt. Ltd. & Associate Companies,
Regd. Office: A-11, Ist Floor, Neeti Bagh,
New Delhi-110049

Read: M/s Ireo Hospitality Company Pvt. Ltd. & Associate Companies
Orchid Centre, 5" Floor, Golf Course Road, ]
Sector-53, Gurgaon, Haryana-122002 4

S
i "‘*—-J'n7A
Member-Secretary,
SEIAA l-gl‘ryana

To. M/s Ireo Hospitality Company Pvt. Ltd. & Associate Companies
Orchid Centre, 5™ Floor, Golf Course Road,
Sector-53, Gurgaon, Haryana-122002

Endst. No. SEIAA/HR/2016/ Dated:..............
A copy of the above is forwarded to the following:

1. The Additional Director (1A Division), MoEF&CC, Gol, Indra Paryavaran
Bhavan, Zor bagh Road-New Delhi.

2. The Regional office, Ministry of Environment, Forests & Climate Change, Govt.
of India, Bay's no. 24-25. Sector 31-A, Dakshin Marg. Chandigarh.

3. The Chairman, Haryana State Pollution Control Board, C-11, Sector-6, PKIL.

Memtler Secretary,
SEIAA Haryana
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Directorate of Town & Country Planning, Haryana
SCO-71-75, 27 Floor, Sector-17-C, Chandigarh, Phone: 0172-2549349 8 7
Web site tcpharyana.gov.in - e-mail: tcpharyana2@gmail.com

ORDER

Whereas Licence no. 107 of 2010 dated 20.12.2010 was granted to Commander Realtors
Pvt. Ltd. & others to develop a Residential Plotted colony on the land measuring 140.338 acres in the
revenue estate of village Behrampur, Ullahawas & Ghata, District Gurgaon. Further, in pursuant to
this office Endst. No. LC-1952/PA(SN)/24388-99 dated 09.12.2012, the request of the Applicant
Company regarding re-scheduling of licenced land under the policy dated 15.07.2015 has been
considered and accordingly, the revised land schedule for an area measuring 140.338 acres was issued.

Now, as per your request dated 14.12.2015 received in this office on 07.01.2016 through
the authorized signatory of Commander Realtors Pvt. Ltd., area measuring 0.50 acres (khasra no.
9//24/2 area 4 Kanal of village Ullawas) which is part of the license no. 107 of 2010 dated 20.12.2010
granted to you in collaboration with SU Estates Pvt. Ltd. is hereby de-licensed. The revised schedule of
land for the above said licence no. 107 of 2010 dated 20.12.2010 for an area measuring 139.838 acres
after excluding the de-licenced area of 0.50 acres is enclosed. The terms & conditions as stipulated in
the above said license and terms & conditions of the agreement LC-IV and Bilateral Agreement
executed with the Director General, Town and Country Planning, Haryana, Chandigarh shall remain
unaltered, except the licensed area mentioned as 140.338 acres in the said agreements be read as
139.838 acres. The fee and charges paid against the said 0.50 acres land stand forfeited in accordance
with the policy dated 17.06.2010.

The approval of Layout Plan/Zoning Plan accorded in favour of original license, stand
cancelled and same is required to be got approved/ revised from the Competent Authority after
omitting of the delicence area as per policy dated 28.01.2013.

Sd/-
(ARUN KUMAR GUPTA)
Dated: Director General, Town & Country Planning
Chandigarh Haryana, Chandigarh
Endst. No . LC-1952(B)-III/PA(SN)-2016/ 9025-9041 Dated: 10/05/2016
A copy of above is forwarded to the following for information and necessary action: -
1. Commander Realtors Pvt. Ltd., C/o A-11, First Floor, Neeti Bagh, New Delhi alongwith copy

of revised land schedule.

SU Estates Pvt. Ltd. C/o A-11, First Floor, Neeti Bagh, New Delhi

Chairman, Pollution Control Board, Haryana, Sector-6, Panchkula.

Chief Administrator, HUDA, Panchkula alongwith copy of agreement.

Chief Administrator, Housing Board, Panchkula.

Managing Director, HVPN, Planning Directorate, Shakti Bhawan, Sector-6, Panchkula.
Joint Director, Environment Haryana - Cum-Secretary, SEAC, Paryavaran Bhawan, Sector -2,
Panchkula.

Addl. Director Urban Estates, Haryana, Panchkula.

9. Administrator, HUDA, Gurgaon.

10. Chief Engineer, HUDA, Gurgaon.

11. Superintending Engineer, HUDA, Gurgaon.

12. Land Acquisition Officer, Gurgaon.

13. Senior Town Planner, Gurgaon.

14. Senior Town Planner (Enforcement), Haryana, Chandigarh.

15. District Town Planner, Gurgaon alongwith copy of revised land schedule.

16. Accounts Officer, O/ o0 DGTCP, Haryana along with a copy of revised land schedule.
17. Website Administrator to update the status on the website of the Department.

N LN

*®

Sd/-
District Town Planner (HQ)
For Director General, Town & Country Planning
Haryana Chandigarh


sanjay kumar
Text Box
Annexure A-9




Re-Revised Land Schedule

vide orders dt. 10/05/2016

To be read with License No. 107 of 2010

Land owned by Commander Realtors Pvt. Ltd. Distt. Gurgaon.

Village

Ghata

Behrampur

Ullawas

Rect. No.

40

41

44

45

46

32

34

23

25

Killa No.

14/211

To
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tal Area
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N
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Area taken

K
1
2
2
7
8
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1 Commander Realtors Pvt. Ltd. Cont...
7 58 Village Rect. No. Killa No. Total Area Area taken

K M K M
Ullawas 29 112 7 0 7 0
212 0 13 0 13
31 5 14 5 14
8 8 0 8 0
9 8 0 8 0
10 8 0 8 0
11 8 0 8 0
12 8 0 8 0
13 8 0 8 0
18 8 0 8 0
19 8 0 8 0
20/1 2 16 2 16
30 5/2 5 11 5 1
425 6.5
2 Land owned by High Star Builders Pvt. Ltd.
Behrampur 14 171112 4 4 4 4
Ghata 38 23/2 1 0 1 0
47 14 3 5 1 5
6 9
3 Land owned by Fiverivers Developers Pvt. Ltd.
Behrampur 14 6/2 1 4 1 4
7 6 12 6 12
1411 3 16 3 16
14/3 4 0 4 0
15/1/1 0 11 0 11
15/1/2 0 13 0 13
1711 3 8 3 8
2112 1 2 1 2
15 25/2 5 18 5 18
17 5 7 12 7 12
18 n 3 4 3 4
35 1212 3 11 3 11
131 1 7 1 7
1712 6 0 6 0
18/1 6 16 6 16
191 7 13 7 13
20/2 1 2 1 2
22/1 4 9 4 9
22/3 0 8 0 8
23/2 5 13 5 13
241 6 0 [ 0
45 31 4 13 4 13
Ghata 40 15/2 5 2 5 2
16 8 0 8 0
171 0 8 0 8
25111 6 4 6 4
M 171212 1 10 1 10
241 5 6 5 6
ullawas 24 6/2 6 9 6 9
15/2 5 14 5 14
124 5
4 Land owned by Bulls Realtors Pvt. Ltd.
Behrampur 2 22111 0 12 0 3
23/2 1 18 0 11
Ghata 45 1711 0 10.5 0 10.5
Ullawas 22 16/3 0 13 0 13
17 4 2 4 2
24 2 19 2 19
23 211211 0 17 0 17
9 15.5
5 Land owned by Ornamental Realtors Pvt. Ltd.
Behrampur 14 20 9 11 9 11
211 5 9 5 9
15 16 6 15 6 15
251 0 17 0 17
22 12
6 Land owned by BTVS Buildwell Pvt. Ltd. (2/3) share & Aspirant Builders Pvt. Ltd. (1/3) share
Behrampur 13 16/2/1 1 7 1 7
171211 3 11 3 11
4 18

7 Land owned by Adson Software Pvt. Ltd. (1/6) share & Aspirant Builders Pvt. Ltd. (5/6) share
Behrampur 4 14 0

17

24

26

13 4
5

1
1
9
8
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D 2N ®O
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®

39



8

9

10

1

Land owned by Buzz Hotels Pvt. Ltd.

Village Rect. No. Killa No.
Behrampur 13 14
15

Land owned by Fiverivers Township Pvt. Ltd.
Behrampur 13 16/1/2

Ghata 38 1811
40 22/2

45 2/2

Land owned by BTVS Buildwell Pvt. Ltd. (365/1216 Share), Ornamental Realtors PVt. Ltd. (773/1216 Share)

Adson Software Pvt. Ltd. (78/1216 Share)
Behrampur 13 241
Land owned by Fiverivers Buildcon Pvt. Ltd.

Behrampur 45 7
Ghata 38 19

48 1

10
49 5/2
6/1

Land owned by Base Exports Pvt. Ltd. (43/253 Share), . Buzz Hotels Pvt. Ltd. (177/253 Share), Aspirant Builders
Pvt. Ltd. (31/253 Share) & Bulls Realtors Pvt. Ltd. (2/253 Share)

Behrampur 14 221
18 211

19/2

202

Land owned by BTVS Buildwell Pvt. Ltd.
Behrampur 2 11/3/1

Land owned by Adson Software Pvt. Ltd.
Ghata 48 8/2/1
50 17

Land owned by Hardcore Realtors Pvt. Ltd.

Ghata 48 191
20/
51 5

Land owned by Fiverivers Developers Pvt. Ltd. (158/357 Share

Ghata 4 8/2
9/2
12

46 151217

Land owned by Regal Green Lands Pvt. Ltd.

Ghata 37 16
25
48 11172
49 5/1
6/2
60 3/212
3/3/2
Ullawas 8 14/2
9 211112

K
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760 "

22

23

24

25

26

27

28

Land owned by Regal Green Lands Pvt. Ltd. (5/7 Share), Auspicious Infrastructure Pvt. Ltd. (2/7 Share

Village Rect. No. Killa No.

Ullawas 10 191

Land owned by High Responsible Realtors Pvt. Ltd.
Ullawas 22 16/1

23 111

Land owned by SU Estates Pvt. Ltd.
Ullawas 9 171
242

Land owned by High Star Builders Pvt. Ltd.(14/255 Share

Ullawas 8 1411
1413
15/2

16

Land owned by High Star Builders Pvt. Ltd.(17/305 Share

Ullawas 9 20/2
2111
27

Total Area
K M
7 0
0 13
4 8
5 2
2 16
2 6
3 2
1 1
4 14
5

Area taken
K M
7 0
0 13
4 8
5 2
2 16
2 6
3 2
1 1
19 8
4 14
1 2
5 16

Regal Green Lands Pvt. Ltd. (241/255 Share

~N-=DNN

[ N
o

2 10
2 4
1 1
7 0
12 15

Regal Green Lands Pvt. Ltd. (288/305 Share

Land owned by Fiverivers Township Pvt. Ltd. (226/394 Share

Eiverivers Buildcon Pvt. Ltd. (129/394 Share)

Behrampur 45 32
4

Land owned by Fiverivers Developers Pvt. Ltd. (348/492 Share

Bulls Realtors Pvt. Ltd. (45/492 Share)

Ghata 45 16/3
1712
241
2511

o

N0 o

N

. Fiverivers Townshi

aonNN

8

Fiverivers Develoeprs Pvt. Ltd. (39/394 Share), .

6 2
8 0
14 2

Pvt. Ltd. (99/492 Share), .

6 5
5 16
7 13
1 9
21 3

Land owned by Bulls Realtors Pvt. Ltd. (31/216 Share), . Adson Software Pvt. Ltd. (185/216 Share)

Ghata 45 10/2/2
1M

1
0

Land owned by Fiverivers Township Pvt. Ltd. (505/673 Share

Software Pvt. Ltd. (67/673 Share)
Ghata 41 131

45 3
48 3172

WwoN D WA

9
2

1 9
0 2
1 1

. Bulls Realtors Pvt. Ltd. (101/673 Share), Adson

wWoN A WA
=)

Land owned by Hardcore Realtors Pvt. Ltd. (1/9 Share) & Adson Software Pvt. Ltd. ( 8/9 Share)

Ghata 37 17
231
241

Land owned by Ornamental Realtors Pvt. Ltd.(250/928 Share), Adson Software Pvt. Ltd.( 525/928 Share) &

Hardcore Realtors Pvt. Ltd. (153/928 Share)
Ghata 49 6/3

w

2

~

4

7 7
2 15
3 3
13 5

2 4
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29

30

31

32

33

34

35

36

37

38

39

40

41

42

Land owned by Golden View Builders Pvt. Ltd. 9 : ! 7 6 1

Village Rect. No. Killa No. Total Area Area taken
K M K M
Behrampur 32 25 8 0 4 1
34 51 7 16 3 19
8 0

Land owned by Sh. Nathi S/o. Makhan (1/3) share, Rajpal S/o. Medan (1/6) share, and BTVS Buildwell Pvt. Ltd.
(1/3 Share), Auspicious Infrastructure Pvt. Ltd. (1/6) share

Ullawas 10 2/2 4 8 4 8
3 7 19 7 19
12 7

Land owned by Sh. Attar Singh S/o. Sh. Maden S/o. Umrao
Ullawas 5 16/1 3 12 3 12

Land owned by Sh. Rajpal S/o. Sh. Medan (1/2 Share) and Lakmi Chand, Brahm Singh, Sanjay Ss/o. Ram Kishan
(1/6 Share) equal and Bir Singh, Sri Pal, Brahm Singh Ss/o. Sh. Chandi (1/3 Share) equal

Ullawas 10 8/2 6 0 6 0

Land owned by Sh. Lakmi Chand, Brahm Singh, Sanjay Ss/o. Ram Kishan (3/4 Share) equal and Attar Singh S/o.
Maden (1/4 Share )

Ullawas 10 1312 3 10 3 10

Land owned by Sh. Virender Kumar S/o. Sh. Satpal

Ullawas 5 1" 2 7 2 7
191 2 0 2 0
4 7

Land owned by Sh. Nathi S/o. Makhan(535/990 Share), Rajpal S/o. Medan (165/990 Share), Lal Chand S/o. Man
Singh (165/990 Share), Charan singh S/o. Gyan Singh (125/990 Share)

Ullawas 9 9/2 4 13 4 13
10/2 4 18 4 18
11 8 0 8 0
12 7 4 7 4
24 15
Land owned by Sh. Nathi S/o. Makhan
Ullawas 9 8/2/2 0 9 0 9
8/3/12 0 7 0 7
131 1 2 1 2
1812 1 19 0 1"
19/1 2 3 1 1"
4 0
Land owned by Sh. Rajpal S/o. Sh. Medan
Ullawas 10 131 3 6 3 6
Land owned by Sh. Lekha S/o Munshi
Ullawas 25 8/2/2 6 3 6 3
17 8 0 8 0
14 3

Land owned by Sh. Nathi adopt. Makhan (1/2 Share) , Attar singh, Rajpal Ss/o. Medan (1/2 Share)

Ullawas 5 18/2 5 3 1 9
23 7 8 6 19
8 8
Land owned by Sh. Nathi adopt. Makhan (83/206 Share), Attar singh S/o Medan (83/206 Share), Rajpal S/o. Medan
(40/206 Share)
Ullawas 5 16/2/2 3 13 3 10
1712 6 13 3 16
7 6

Land owned by Sh. Nathi adopt. Makhan (101/267 Share), Attar singh , Rajpal Ss/o. Medan (102/267 Share), Kesar
singh S/o. Bhikah singh (64/267 Share)

Ullawas 10 9/2 6 0 6 0
12 7 7 7 7
13 7

Land owned by Sh. Satpal, Anup Ss/o Khemu (1/3 Share), Ganeshi S/o Sh. Surjan (1/3 Share), Jai Bhagwan S/o
Ganpat( 1/3 Share)

Ullawas 9 16 8 0 8 0
10 11 min 0 1 0 1
20 7 8 7 8
15 9
Total 1118 14 Or 139.838 Acres.
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762 Annexure S-10

Directorate of Town & Country Planning, Haryana
Aayojna Bhawan, Madhya Marg, Sector 18A, Chandigarh.
Phone : 0172-2549349 Email: tcpharyana7@gmail.com
Website: http/ /tcpharyana.gov.in

CORRIGENDUM
Whereas, an area measuring 1.58125 acres and 1.43125 acres was de-licenced

from licence no. 63 of 2009 dated 03.11.2009 and 107 of 2010 dated 20.12.2010, granted for
development of residential plotted colony in Sector-58 to 61, Gurugram, vide orders dated

16.06.2017. The net area available in the above licences was 108.5625 acres and 138.406 acres

respectively after excluding the area de-licenced vide above said orders.

And whereas, in above said orders, it was mentioned that on account of
above de-licencing, all the sanctions/approvals pertaining to both the licences stands
annulled ab-initio. Actually, all the approvals granted by the Department are to be
considered for the remaining area i.e. 108.5625 acres and 138.406 acres for licence no. 63 of
2009 dated 03.11.2009 and 107 of 2010 dated 20.12.2010 respectively. This clarification is
being issued subject to the condition that the company shall get the revised layout plan of
the entire colony approved in accordance with the actual area available in the licences

involved in the colony.

(K. Makrand Pandurang, IAS)
Director,
Town & Country Planning
Haryana Chandigarh

Endst. No. LC-1952 Vol-ILJE(VA)-2021/ F &S Dated: )O~C/~ 2022
A copy is forwarded to the following for information and necessary action: -

Commander Realtors Pvt. Ltd., C-4. 1st Floor, Malviya Nagar, New Delhi-110017.

Chairman, Pollution Control Board, Haryana, Sector-6, Panchkula.

Chief Administrator, HSVP, Panchkula.

Chief Administrator, Housing Board, Panchkula.

Managing Director, HVPN, Planning Directorate, Shakti Bhawan, Sector-6, Panchkula.

Joint Director, Environment Haryana-Cum-Secretary, SEAC, Paryavaran Bhawan,

Sector -2, Panchkula.

7. Addl Director Urban Estates, Haryana, Panchkula.

8. Administrator, HSVP, Gurugram.

9. Chief Engineer, HSVP, Gurugram.

10. Superintending Engineer, HSVP, Gurugram.

11. Land Acquisition Officer, Gurugram.

12. Senior Town Planner, Gurugram.

13. Senior Town Planner (Enforcement), Haryana, Chandigarh.

14. District Town Planner, Gurugram.

15. Chief Accounts Officer (Monitoring) O/o DTCP, Haryana.

16. Accounts Officer, O/ o Director, Town & Country Planning, Haryana, Chqﬂdigarb.

(Amit Madholia)
District Town Planner (HQ)
For: Director, Town & Country Planning
Haryana, Chandigarh

LG 13 4



Typed Copy

Annexure S-11

ORDER . 03 763

In pursuance of this office Endst. No. LC-1952B-DS(R}-2010/ 17650 dated

20.12.2010 vide which license no. 107 of 2010 dated 20.12.2010 was granted for an
area measuring 140.356 acres fqr setting up a Residential Plotted-cum-Group Housing
Coleny at village Behrampur, Ghata, Ullahwas in Sector-58, 61 65 & 66, Gurugram
Manesar Urban Complex, exchange of licence land among licenced colonies was

permitted vide this office order dated 25.10.2011. After that transfer of licence under

Rule 17 of HDR Rules, 1976 from individual land owners to land owing cormpanies was
granted vide order dated 04.12.2013. Re-seheduling of licenced land between Group

housing and plotted colonies of various projects including above licence was granted

vide ord_ér dated 09.12.2015. De-licence of an area measuring 0.50 acres comprising
khasra no. 9//24/2 (4-0} of village Ullawas Distt. Gurugram was permitied vide order
dated 10.05.2016 and revised schedule of licence land was issued alongwith the said

orders. Whereas now request dated 17.01.2017 for de-licensing of an area measuring

1.43125 acres from above licence has been received. The de-licensing of said lLicense no.

107 of 2010 is hereby allowed. The fee & charges including EDC paid for an area

1.43125 acres against the said license stands forfeited in accordance with the policy
dated 17.06.2010.

As a consequence of said De-Licensing, all sanctions/approvals pertaining

to license no. 107 of 2010 hereby stand annulled ab-initio.

0

(T. &. Satyaprakash, IAS)

Dated: The : Director, Town & Country Planning
Chandigarh Haryana, Chandigarh s
Email: tephrvidgmail.com.
Endst. No. LC-1952-B-Voll-Il-JE (MS)-2017/ /3467 Dated:- /5/5/” /
Ac of above is forwarded to the following for information and necessary action: -
//Pgommander Realtors Pvt. Ltd., A-11, 1st Floor, Neeti Bagh, New Delhi.

2. Chairman, Pollution Control Board, Haryana, Sector- 6, Panchkula.

3. Chief Administrator, HUDA, Panchkula.

4, Chief Administrator, Housing Board, Panchkula.

5. Managing Director, HVPN, Planning Directorate, Shakti Bhawan, Sector-6,
Panchkula.

6. - Joint Director, Environment Haryana - Cum-Secretary, SEAC, Paryavaran
Bhawan, Sector -2, Panchlkula.

7.  Addl Director Urban Estates, Haryana, Panchlula.

8. Administrator, HUDA, Gurugram.

9. Chief Engineer, HUDA, Gurugram.

10. Superintending Engineer, HUDA, Gurugram.

11. Land Acquisition Officer, Gurugram.

12. Senior Town Planner, Gurugram.

13. Senior Town Planner (Enforcement), Haryana, Chandigarh.

14. . District Town Planner, Gurugram.

15. Chief Accounts Qfficer (Monitoring) O/o DTCF, Haryana.

16. Accounts Officer, Ofo Director, Town & Country Planning, Haryana,
Chandigarh.

17. Project Manager (IT) O/o DTCP feor updating the status on Departmental

Website.
(Hitesh Sharmay}
- District Town Planner {(HQ)
For Director, Town and Country Planning
‘Haryana, Chandigarh.


sanjay kumar
Text Box
Typed Copy



764 " To be read with licence no..l87...... of Kedl..

Revised Land Schedule . ' 9 4.

1 land owned by Commander Realtors Pvi. Ltd. District Gurgaon.

Village Rect. No.  Killa No. Total Area Taken Area
) K M K M
Ghata : 40 14/2/1 1 12 1 12
147272 2 16 2 16
15/1 2 18 2 18
17/2 7 12 7 12
18/1 3 0 g o
22/1 8} 3 0 3
23/1 0 9 0 9
24/1 O 8 0 8
41 11 7 12 7 12
' 17/2/1 0 14 4] 14
19 3 ¢ 2 0
20 7 12 7 12
21/1 5 1 5 1
21/2 2 11 2 11
22/1 4 16 4 16
2472 2 14 2 14
25/1 7 14 7 14
44 10/2 2 2 2 2
11/2/1 1 18 1 18
45 - 1 7 11 7 11
2/1 5 11 5 11
4 7 4 7 4
5 7 11 7 11
6/1 4 o 4 0
5/2 4 0 4 0
7 7 12 7 12
10/1/2 2 13 2 13
11/4 5 6 5 .6
14/1 3 12 3 12
17/1/2 1 115 1 11.5
20 2 0] 8 0
21/1 4 g 4 g
2172 3 11 3 11
46 6/1/1 1 16 1 16
6/1/2 1 12 1 12
6/2 3 11 3 11
7 7 11 7 11
8/1 4 11 4 11
15/1 0 13 0 13
15/2/1 1 5 1 5
15/2/4 0 13 0 13
15/2/5 0 13 0 13
15/2/6 0 13 0 13
15/2/8 1 1 1 1
16/1/1 0 4 0 4
16/1/3 1 18 1 18
1642 1 7 1 7
25. 7 a 7 0
48 iz 7 12 7 iz
6l 5 0 2 4] 2
62 1 2 18 2 18

R
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Village

Behrampur

Ullawas

Rect. No.

11

14

17

18

32

34

10

23

25

29

30

Killa No.

1/1
10/2/1
21/3
22/2
6/1
15/2/1
1/2
2/1/2
2/2
10
17
18
23
24
3/1
4/if/1
4/1/2
7/2
14
11/2
12
13/1
16/2/1
17/1
18
19/1
19/2
23/1
24/1
18
23/1
23/2
24/1
2412
1/2
2/2
3/1

10
11
12
13
18
19
20/1
5/2

Total Area

K

[#%)
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1
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6
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766 "2 Land owned by High Star Builders Pvt. Ltd.

Bahrampur . 14
Ghata 38
47

3 Land owned by Fiverivers Developers Pwt. Ltd.

Behrampur 14

15
7
18
35

a5

Ghata 40

41

Ullawas 24

4 Land owned by Bulls Realtors Pvt. Ltd.

Behrampur 2
Ghata 45
Ullawas 22

23 -

17/1/2
23/2
14

6/2
7
14/1
14/3
15/1/1
15/1/2
17/1/1
21/2
25/2
S
1/1
12/2
13/1
17/2
18/1
19/1
20/2
22/1
22/3
23/2
24/1
3/1
15/2
16
17/1
25/1/1
17/2/2
24/1
6/2
15/2

22/11
23/2
17/1/1
16/3
17
24
21/2/1

N e 0O e U oOBRR OO R WWWME WO o Wo -

(TS

Lo O B L B e o |

O B

12
18
105
13

19
17

Total

Total

Total

-

[ I o T S v oo B+ N Wy W s (R B e T -SSP AT« (e NS T R TS B T S O T = S o S - N R

124

W o N B OO oo

4
0
5
9

11
10.5

06



5 1iand owned by Ornamental Realtors Pvt. Ltd. 9 7 767

Behrampur 14 20 9 11 9 11
21/1 5 9 5 9

15 16 6 15 6 15

25/1 0 17 0 17

Total 22 12

6 Lland owned by BYVS Buildwell Pvt. Ltd. (2/3 Share), & Aspirant Builders Pvt. Ltd. (1/3 Share},

Behrampur 13 ©16/2{1 -1 7 1 7
17/2/1 ' 3 11 3 11
Tatal 4 18

7 Land owned by Adson Software Pvt. Ltd. {1/6 Share), & Aspirant Builders Pvt. Ltd. {5/6 Share}.

Behrampur 4 14 3 10 3 10
17 7 1 7 1
24 8 9 8 9
26 0 8 0 8
13 3 6 2 6 2
5 2 16 2 16
Total 28 6
8 Land owned by Buzz Hotels Pvt. Ltd.
Behrampur 13 i4 7 12 7 12
15 5 0 ) 0
Total 13 iz
9 Land owned by Fiverivers Township Pvt, Ltd.
Behrampur 13 16/1/2 1 12 1 12
17/1 3 16 3 16
Ghata 38 18/1 1 11 1 11
40 - 22/2 4 19 4 19
23/2 7 11 7 11
24/2 7 5 7 5
45 2/2 2z 0 2 0
8/1 5 13 5 13
8/2 2 7 2 7
9/1 3 7 3 7
9/2 4 13 4 13
12/1 6 13 6 13
12/2 1 7 1 7
13/1 5 7 5 7
14/2 3 12 3 12
Tetal 61 13

10 Land owned by BTVS Buildwell Pvt. Ltd. {365/1216 Share), Ornamental Realtors Pvt. Ltd, (773/1216 Share)

Adson Software Pvt. Ltd. {78/1216 Share).
Behrampur 13 24/1 0 12




768 11 Land owned by Five Rivers Buildcon Pvt, Ltd. 9 8

Behrampur a5 7
Ghata 38 ' 19
20
21
22
48 1
2
9
10
49 5/2
6/1

iy
w
L5

Lo T PN o P RN K
b2

W GO o N 00 00 00 ) ]
R N R e e R = I = R v« = T R M|
[ I PN I B e R B

[
=
PR
=

Totai 74

~J

12 Lland owned by Base Exports Pvit. Ltd. {43/253 Share), Buzz Hotels Pvt. Ltd. (177/253 Share) Aspirant Builders
Pvi. Ltd. {31/253 Share) & Bulls Realtors Pvt. Ltd. (2/253 Share}.

Behrampur 14 22/1 1 1 3
18 2/1/1 0 2 0 2
' 19/2 4 19 4 19
20/2 2 0 2 0
Total 8 9
13 lLand owned by BTVS Buildwell Pvt, Ltd,
Behrampur 2 11/3/1 2 8 2 8
14 Land owned by Adson Software Pvt. Ltd.
Ghata 43 8/2/1 2 4 2 4
50 1/1 3 4 3 4
' Total 5 8
15 Land owned by Hardcore Realtors Pvt, Ltd.
Ghata 48 19/1 4 0 4 ¢
20/1 5 0 5 0
51 5 2 o 3 o
Total 17 1]

16 Land owned by Fiverivers Developers Pvt. Ltd. {158/357 Share}, & Fiverivers Township Pvt. Ltd. {199/357

Share] . :

Ghata a1 8/2 2 12 2 12

9/2 6 0 6 0

12 8 0 8 0

a6 15/2/7 1 5 1 5
Total 17 17

17 Land owned by Regal Green Lands Pvt. Ltd.

Ghata 37 . 16 7 7 7 7

: : 25 8 0 8 0

413 1172 5 5 5 5

49 5/1 5 8 5 8

6/2 2 5 2 5
60 3/2/2 0 10 0 10
3/3/2 0 11 0 11

Ullawas 8 ' 14/2 1 6 1 6

9 21/1/2 b3 15 o] 9

Total 31 1




99 769

18 Land owned b'y'Regal Green Lands Pvt. Ltd, {5/7 Share), & Auspicious Infrastructure Pvt. Ltd. (2/7 Share).

Ullawas 10 19/1 7 0 7 0

19 Lland owned by Righ Responsible Realtors Pvt. Ltd.

Ullawas 22 16/1 0 13 0 13
16/2 4 3 4 8
25/1 5 2 5 2
23 11/1 2 16 2 16
20/2 2 b 2 6
2171/ 3 2 3 2
22/1 1 1 1 1
' Total 19 8
20 Land owned by Su-Estates Pvt. Ltd.
Ullawas 9 17/1 4 14 4 14
2472 5 2 1 2
' Total 5 i6
21 Land owned by High Star Builders Pvt. Ltd. (14/255 Share), & Regal Green Lands Pwvt. Ltd. {241/255 Share),
Ullawas 8 14/1 2 10 i 10
14/3 2 4 2 4
15/2 i 1 1 1
16 7 ] 7 0
Total 12 15
22 Land owned by High Star Builders Pvt. Ltd. {17/305 Share), & Regal Green Lands Pvt. Lid. (288/305 Share).
ullawas 9 20/2 2 0 2 0
' 21/1/1 4 5 2 16
27 0 13 0 12
Total 5 8

23 Land owned by Fiverivers Township Pvt. Ltd. (226/3%4 Share), Fiverivers Developers Pvt. Ltd. (35/394 Share), &
Fiverivers Buildcon Pvt. Ltd. {129/394 Share).

Behrampur 45 3/2 6 2 6 2
4 8 0 3 0
Total k¥ | 2

24 Land owned by Fiverivers Developers Pvt. 11d. {348/492 Share}, Fiverivers Township Pvt. Ltd. (99/492 Share), &
Bulls Realtors Pvt. Ltd. (45/492 Share). '

Ghata 45 16/3 [ 5 6 5
17/2 5 16 5 16
24/1 7 13 7 13

25/1 1 9 1 9
Totat 21 3.

25 tand owned by Bulls Realtors Pvi, Ltd. {31/216 Share), & Adson Software Pvi. Ltd. (1857216 Share).

Ghata 45 10/2/2 1 9 1 9
11/1 0 2 0 2
" Tozal 1 11
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27

28

29

30

31

32

33

34

35

100

Land owned by Fiverivers Township Put. Ltd, (505/673 Share), Bulls Realtors Pvt. Ltd. {101/673 Share), &
Adson Software Pvt. Ltd, (67/673 Share).

Ghata 41 13/2 4 18 4 18
18/2 4 16 4 16
22/2 3 4 3 4
23/1 4 i6 q 16
45 3 7 11 7 11
43 3/1/2 5 6 5 5
8/1 3 2 3 2
Total 33 13

Land owned by Hardcore Realtors Pvt. Ltd. {1/9 Share), & Adson Software Put. 11d. {8/9 Share).

Ghata ' 37 17 7 7. 7 7
e 23/1 3 2 2 15

24/1 3 3 3 3

Total 13 5

Land owned by Ornamental Realtors Pvt. Ltd. {250/928 Share), Adson Software Pvt. Ltd. {S25/928 Share). &
Hardcore Realtors Pvt. Ltd, (153/928 Share).
Ghata 9 6/3 2 4 2 4

Land owned by Golden View Builders Pvt. Ltd.

Behrampur 32 25 8 0o 4 1
34 5/1 7 16 3 19

Total 8 0

Land owned by BTVS Buildwell Pvt. Ltd. {1/3 Share}, Auspicious Infrastructure Pvt. Led. (1/6 Share), Nathi §/o
Makhan (1/3 Share), & Rajpal 5/o Medan (1/6 Share).

Ullawas 10 2/2 4 8 4 ]
3 7 19 7 19
: Total 12 7

Land ewned by Attar Singh 5/0 Maden,
Ullawas 5 16/1 3 12 3 12

Land owned by Rajpal 5/0 Medan {1/2 Share}, Lakmi Chand; Brahm Singh, Sanjay $s/o Ram Kishan {1/6 Share),
& Bir Singh, Sri Pal, Brahm Singh Ssfo Chandi (1/3 Share),

Ullawas 10 8/2 &5 0 & 0

Land owned by Lakmi Chand Brahm Singh, Sanjay Ss/o Ram Kishan [3/4 Share), & Attar Singh $/o Maden {1/4
Share). . _ _
Ullawas 10 13/2 3 10 3 10

Land owned by Virender Kumar S/o Satpal.
Ullawas 5 11 -2 2
19/1 2 0 2
Total 4

~t

~J

-~ O

tand owned by Nathi S/o Makhan {535/990 S$hare), Rajpal S/o Medan (165/990 Share), Lal Chand 5/0 Man
Singh (165/990 Share), & Charan Singh $/0 Gyan Singh [125/990 Share). :

Uliawas 9 9/2 4 13 4 13
10/2 4 18 4 18

11 g Y g 0

12 7 4 7 4

Total 24 15



36

37

38

39

40

41 .

42

tand owned by Nathi $/o Makhan.

Uilawas 5 . 8/2/2 0 9 0 9
8/3/2 0 7 0 7
13/1 i 2 1 2
18/2 i 9 0 11
19/1 2 3 1 11
Total 4 0
Land owned by Rajpal $/o Medan.
Ullawas 10 13/1 3 6 3 6
Land owned by Lekha $fo Munshi.
Ullawas 25 8/2/2 6 3 6 3
17 8 0 8 0
Total 14 3

Land owned by Nathi adopt. Makhan (1/2 Share), & Attar Singh, Rajpal $s/o Medan {1/2 Share).

Ullawas 5 18/2 : 5 3 1 g
23 7 8 5 19
Total 8 8

Land owned by Nathi adopt. Makhan (83/206 Share), Attar Singh /o0 Medan [83/206 Share), & Rajpal $fo
Medan (40/206 Share).

Ullawas 5 16/2/2 3 13 3 10
17/2 6 13 3 16
Total 7 6

Land owned by Nathi adopt. Makhan {101;’267 Share}, Attar Singh, Rajpal Ss/o Medan {102/267 Share), &
Kesar Singh 5/0 Bhikah Singh {64/267 Share).

Ullawas 10 - 9/2 6 0 6 0
12 7 7 7 7
Total 13 7

‘Land owned by Satpal, Anup Ss/o Khemu (1/3 Share), Ganeshi $/o Surjan (1/3 Share), & Yai Bhagwan 5/o

Ganpat (1/3 Share}.

Ullawas 9 15 8 0. 8 0
10 11min 0 1 .0 1
20 7 8 7 8

9

Total 15

Grand Total 1107 5 Or 138.406 Acres.

‘ . ﬁﬂi‘eefﬁ 3
§ Towyn and Country E‘Famaéng,
- Hesygs Fﬁ amd!:f: B
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REGD,
FORM BR-VIl
(See Code 4.10(2}, (4) and (5}
Form of Occupation Certificate
from
Director,
Town & Country Planning Department, Haryana,
Nagar Yojana Bhavan, Plot No. 3, Block-A,
Sector-13-A, Madhya Marg, Chandigarh.
Tele-Fax: 0172-2548475; Tel.: 0172-2549851,
E-mail: tcpharyana?@gmail.com
Website www,tcpharyana.gov.in
Te

ireo Hospitality Company Pvt, Ltd. & others,
treo Campus, Archview Drive,
— Ireo City, Golf Course Extension Road,
: Gurugram-122101,

Memo No, ZP-474/ID(RD)/2019/ 260 FT  pated:- A 3~ Jo 2o} g

Whereas Ireo Hospitality Company Pvt. Ltd, & others has applied for the issue of an
occupation certificate on 03.04.2019 in respect of the building described below: -
DESCRIPTION OF BUILDING
City: Gurugram: -

» Licence No. 29 of 2008 dated 17.02.2008, Licence No. 30 of 2008 dated 17.02.2008, Licence
No. 140 of 2008 dated 12.07,2008, Licence No. 63 of 2009 dated 03.11.2009 & Licence no.
107 of 2010 dated 20.12.2010.

* Total area of the Commercial Colony measuring 13.95 acres,

* Sector-58, Gurugram. _

= Indicating description of building, covered area, towers, nature of building etc,

| Tower/Block [ No.of Floors | FAR Sanctioned | FARAchieved |
. [ Areain | % | Aealn T ®
oo | SR == NS .I_S'_'-I"'-__._ L Ssam. | l
| Office Tower | Ground Floor to 29" | 29562.411 | 52.366 | 29026572 | 51,417
| Floor S W e
| Retail Block | Ground floor 10 2° | 14699.614 | 26.038 } 20036.451 | 35.492
[ | Floor =i || ._ - = =Nal
' Hotel Block | Ground Floor to 337 | 51648.170 91.488 | 52215.290 | 92,497 |
L el SN et RSN B e
[ Total | 95910195 | 169.892 | 101278.353 | 179.401
e “Non-FAR area in Sqm. e '
==l N e —_— ==
Sanctioned | Achieved
[Basement-1 - T 30004220 | 29456737
J"B_asenTent-z_ S = ' 39077.9617 | 35522.516
‘Basement-3 T 3eiTsass [ 36617.409

|Ancillary uses {Mstering Room, |

| HT/Switch Room & HT Panel Room 180938 | i |
Guard raom 23.120 37.054

| Surface Staircase 56799 | 7140 |
!'chrmmﬁam_ B o _'T O 59.275
e T Al e

{ hereby grant permission for the occupation of the said buildings, after considering NOC from
fire safety fssued by Director General, Fire Service, Haryana, Panchkula, Environment Clearance issued by
State Environment Impact Assessment Authority, Haryana, Structure Stability Certificate given by Sh.
Reny Johnson, M.Tech. (Structure Engineer}, Public Health Functignal reports recejved from Chief
Engineer-, HSVP, Panchkula & Certificate of Registration of (ift issued by Inspector of Lifts-cum-
Executive Engineer, Electrical Inspectorate, Haryana and after charging the composition charges amount
of €4,12,28,691/- for the variations vis-3-vis approved building plans with following conditions:-



10.

11.

12.

13.

14.
15.

16.

17.

18.
1.

20,

The building shall be used for the purposes for which the otcupation certificate is beng granted
and in accordance with the uses defined in the approved Zoning Regulations/Zoning Plan and terms
and conditions of the licence, X

That you shail abide by the provisians of Haryana Apartment Ownership Act, 1983 and Rules framed
thereunder. All the commercial spaces for which occupation certificate is being granted shall have
to be compulscrily registered and a deed of declaration will have to be filed by you within the time
schedule a5 prescribed under the Haryana Apartment Ownership Act 1983. Fallure to do so shall
invite legal proceedings under the statute,

That you shall apply for the connection for disposal of sewerage, drainage from HSVP as and when
the services are made available, within 15 days fram its availability. You shall also maintain the
internal services to the satisfaction of the Director till the colony is handed over after granting
final cornpletion.

That you shall be fully respansible for supply of water, disposal of sewerage and storm water of
yeur colony till these services are made available by HSVP/GMDA/State Government as per their
scheme, '

That in case some additional structures are required to be constructed as decided by HSVP at later
stage, the same will be binding upon you.

That you shall maintain reof top rain water harvesting system properly and keep it aperational all
the time as per the provisions of Haryana Bufiding Code, 2017.

The basements and stilt shall be used as per pravisions of appraved zoning plan and buflding plans.
That the outer facade of the buildings shall not be used for the purposes of advertisement and
placement of hoardings. i

That you shall neither erect nor allow the erection of any Communication and Transmission Tower
on top of the building blocks.

That you shatl comply with all the stipulations mentioned in the Envirenment clearance issued by
State Environment Impact Assessment Authorit » Haryana Vide Mo, SEIAAJHR/2013/619 dated
040802013,

That you shall comply with all conditions laid down in the Memo. No. F$/2019/240 dated
24.09.2019 of the Director General, Fire Service, Haryana, Panchkula with regard to flre safety
measures.

You shall comply with all the conditions laid down in Form-D issued by Inspector of Lifts-cum-
Executive Engineer, Electrical Inspectorate, Haryapa, HSYP Primary School Building, Block-C-2,
Sushant Lok-1, Gurugram, '

The day & night marking shall be maintained and operated as per provision of International Civil
Aviation Organfzatign (ICAOQ) standard.

That you shall use Light-Emitting Diade lamps (LED} in the building as well as street lighting.

That you shall impose a condition in the allotment/possession letter that the allottes shall used
Light-Emitting Diode lamps (LED) for jnternal lighting, so as to conserve energy.

That you shall apply for connection of Electricity within 15 days from the date of jssuance of
occupation certificate and shall submit the proof of submission thereof to this office. In case the
electricity is supplied through Generators then the tariff charges should not exceed the tarff being
charged by DHBYN.

That provision of parking shall be made within the area earmarked/designated for parking in the
<otony and no vehicle shall be altowed to park outside the premises,

That you shalt obtain the water connection from GMDA within 30 days of fssuance of this letter.
That you shall submit the final rating certificate from GRIHA Council as per GRIHA provisional
certificate dated 09.10.2019, The same shall be submitted within 12 months after the building is
fully commissioned and operated as the design intent. However, if the final rating achieved s
lesser than as evaluated in the certificate dated 09.10.2019, you shall get the additional FAR
compounded acquired by you, at ten times the rates of EDC applicable at the time of submission of
the certificate from GRIHA Council,

Any violation of the above said conditions shall render this occupation certificate null and void.

{K. makrand Pandurang, 1AS)
Director, Town & Country Planning,
Q- Haryana, Chandigarh.

Endst. No. ZP-474/JD{RD)/2019/ Dated: -

A copy is forwarded to the following for information and necessary action: -

The Director General, Fire Service, Haryana, Panchkula with reference to his office Memo No.
F5/2019/240 dated 24.09.2019 vide which no cbjection certificate for occupation of the above-
referred bulldings have been granted. it is requested to ensure compliance of the conditions imposed
by your letter under reference, Further in case of any lapse by the owner, necessary action as per
rules should be ensured. In addition to the above, you are requested to ensure that adequate fire
fighting infrastructure s created at Gurugram for the high-rise buildings and concerned Fire Officer
will be personalty responsible for any lépselviolﬁtion.

773
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S

Chief Engineer-l, HSVP, Panchkula with reference {o hus office memp no. 163495 dated 09.09.2019 &
memo ne. 163364 dated 09.09.2019.

Senior Town Ptanner, Gurugram with reference ko his office memo. ny, 4811 dated 19.09.2019,
District Town Planner, Gurugram with reference to his office Endst, No. 9833 dateq 17.09.2019.
District Town Planner {Enf.}, Gurugram,

Nodal Officer, website updation.

(San/ay Kurmar)

District Town Planner {HQ),

For; Director, Town and Country Planning,
Haryana, Chandigarh,



Annexu?-fse

— HARYANA STATE POLLUTION CONTROL M'—\
e BOARD IA NS
mepem Gurgaon North Vikas Sadan, 1st Floor, Near DC [
Court, Gurgaon Ph.0124-2332775 Email:-
hspcbrogrn@gmail.com
E-mail: hspcb@hry.nic.in

No. HSPCB/Consent/ : 329962321GUNOCT 015703190 Dated:08/11/2021

To.
M/s :Ireo Hospitality Company Private Limited.
Commercial Complex, Sector 58, Village Ghata, Gurgaon

Subject: Grant of consent to operate to M/s Ireo Hospitality Company Private Limited..

Please refer to your application no. 15703190 received on dated 2021-09-04 in
regional office Gurgaon North.With reference to your above application for consent to
operate,M/s Ireo Hospitality Company Private Limited. is here by granted consent as per
following specification/Terms and conditions.

Consent Under BOTH

Period of consent 01/10/2021 - 30/09/2026

Industry Type Building and Construction projects having waste water generation more
than 100 KLD in respective of their built-up area

Category RED

Investment(In Lakh) 65080.0

Total Land Area(Sq.| 56453.35

meter)

Total Builtup Area(Sq.| 239802.7

meter)

Quantity of effluent

1. Trade 0.0 KL/Day

2. Domestic 780.0 KL/Day

Number of outlets 1.0

M ode of discharge

1. Domestic Reuse/Recycle

2. Trade

Domestic Effluent Parameters

1. BOD 30 my/l

2. COD 250 mg/l

3. TSS 100 mg/|

4. 0&G 10 mg/|

Trade Effluent Parameters

1. NA

Number of stacks 3

Height of stack
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1. Stack of 2000X6|6 Meter (Aboveroof level)
KVA DG Sets

2. Stack of 1500X1|6 Meter (Above roof level)
KVA DG Sets

3. Stack of 500X1 KVA |6 Meter (Above roof level)
DG Sets

Emission parameters

1. NA |

Product Details

1. Commercial Complex| Metric Tonnes/day

Capacity of boiler

1. NA | Torvhr
Type of Furnace

1. NA |

Type of Fuel

1. Diesel |25 KL/day

Raw Material Details

Commercia Complex | Metric Tonnes/Day

Regional Officer, Gurgaon North
Haryana State Pollution Control Board.
Termsand conditions

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his/its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.

7. Theindustry shall comply noise pollution (Regulation and control) Rules, 2000.
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8. Theindustry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.
9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.
10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
guantity, quality of the effluent, mode of discharge, treatment facilities etc.
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.
13. Theindustry shall pay the balance fee, in caseit is found due from the industry at any time
later on.
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.

Specific Conditions:

1. Unit will run and maintain it's STP/ETP/APCM regularly and properly, will provide
separate energy meter on their STP/ETP/APCM and maintain the Log Book for energy
consumption of STP/ETP/APCM and chemicals used daily for the STP/ETP. 2. That the unit
shall keep all the parameters within the prescribed limits and shall comply with all the Norms
and Rules as prescribed in the Act 3.That the unit will adopt cleaner technology thereby
reducing pollution load. 4. That the unit will provide inter locking arrangement of DG set with
STP/ETP/APCM and shall have separate D.G. set to ensure regular and effective running of
pollution control devices. 5. That the unit will not discharge any untreated effluent inside and
outside its premises. 6. Unit will provide separate flow meter at Inlet/ Outlet of STP/ETP for
which separate log book will be maintained if required. 7. That the unit will not add any air
polluting process/ machinery and also not to add any process which increases the water
pollution load. 8. That the unit will comply with all the provisions of Hazardous Waste Rules
and submit return under HWM Rules on yearly basis. 9. That the CTO so granted shall become
invalid in case of violation of any of the above/ any law of the land. 10. Unit will apply for
consent to operate for further period 90 days before expiry of this consent otherwise penalty
will be imposed as per policy. 11. Unit will submit compliance report of general & specific
conditions mentioned in CTO aongwith fresh analysis report within 03 months. 12. Unit will
install Emission control measures on DG set of capacity more than 500 KV A having minimum
specified PM capturing efficiency of at least 70% approved by CPCB recognized |abs or shift
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to gas based generator in compliance of HSPCB office order no. 4230-44 dated 25.06.2020. 13.
Unit will deposit any balance CTE/CTO feg, if found at any stage and time. 14. If at any stage
found that unit was involved in any past violation, If at any stage found that unit was involved
in any past violation regarding Environment Laws/ Rules/ Acts then CTO so granted shall be
revoked automatically & legal action will beinitiate against the project proponent. 15. This
CTO isgiven to the unit on the basis of Documents/details submitted by the unit; Unit will be
responsible for any conceal ment/infringement of the document and accordingly
consequences/legal action will be initiated as per applicable laws. 16. This CTO is subject to
outcome of OA No. 82/2021 titled as Dr. Anjoo Kumar & Anr. VV/sUnion of India& Ors and
O.A. No. 29/2021 titled as Col. Sunil Kumar (Retd.) & Anr. V/sUnion of India& Orsis

pending before Hon'ble NGT. Diaitallysigned by KULDEEP
KU LDEEP SING Date: 2021.11.08 09:20:19

+05'30

Regional Officer, Gurgaon North
Haryana State Pollution Control Board.
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State Environment Impact Assessment Authority, Haryana,
Bays No.55-58, Prayatan Bhawan, Sector-2 Panchkula,

Telephone No. 0172-2565232
Email ID: scisa y@gmail.com

Memo No: SEIAA/HR/2020/ & Bg Date: !ﬁ /10/2020

To

M/s Ireo Hospitality Company Pvt. Ltd. & Associate Companies,
Ireo Campus, Archview Drive, Ireo City, Golf Cours Extension Road,
Gurgaon-122101

Subject: Extension in validity of Environment Clearance for setting up Commercial
Complex (13.95 acres) at Sector-58, Village Ghata, Tehsil Sohna, Gurgaon,
Haryana.
With reference to your application No. Ireo Hospitality /CC58/EC Extension/3281
dated Nil received in this office on 15.09.2020 for seeking Extension of Validity of Environment
Clearance granted for setting up Commercial Complex (13.95 acres) at Sector-58, Village Ghata,
Tehsil Sohna, Gurgaon, Haryana by SEIAA, Haryana on 04.09.2013. The Validity of your
Environment Clearance was up to 03.09.2020 as per MoEF & CC, Gol dated 14.09.2006 & its
subsequent Amendment dated 29.04.2015 & 14.09.2016.
The case was examined in the light of MoEF & CC, Gol Amended Notification
dated 14.09.2016.

Keeping in view of above, the Authority decided to grant Extension for Validity of
Environment Clearance for further one year i.e. upto 03.09.2021 subject to compliance of the
conditions already imposed in the Environmental Clearance letter dated 04.09.2013 granted by

SEIAA, Haryana. ([




	Annexure A-8 (Colly).The copy of the Cancellation of Zoning/Building Plans w.r.t Licence Nos 63/2009, 107/2010 &60/2012 dated 09.12.2015. [82-86]

